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LOK SABHA stfagfa fam & ag s

Thursday September 1, 1966/Bhadra &N § fr == g W ArE qq;ai
10, 1888 (Saka). T F1 5@ sqa@ & 9 @M@ &

Feara germ ?

The Lok Sabha met at Eleven of the Dr. K. L, Rao: In the Rajasthan
Clock Canal area, most of the area is not

. : inhabited. People who will be ousted
[Mr. SpEAKER in the Chair] from the area of the Pong Dam and

RAIL vi ONS other projects connecteq with the
o ANSWERS TO QUESTI Rajasthan Canal will be given land

N . < . there. Besides, some more land will
fi‘"‘“’fﬂw aa !i'!iﬂﬂil w7 of course be given to these people

zwa'h from Rajasthan and other parts of the
+ country.
*778. =it fayfa fy ¢ Shri Bibhuti Mishra: My question
N . is not that. I asked about the propor-
2t Fo ATo fgart tion.

T W\ faerq Wt ag @ , -
#t f:;ﬁ%, T AR s w1 famgm Wt ( off eeadw
’ wgwa ) : AN 3@ &1 hAer g ogAn

(%) ¥ @g @« § 5 Towemw & ft av 98 & A A ke €
T Aq ¥ 3. 5 9ra gFS qfF fgwraw (0 R TR FTHTL 2
W T GoTa ¥ faewrfod gg gew SRl & §9FEfAen  dona @i

¥ gt ¥y e @rag 1 A S AR 9 F aw daw
g W TaddT g @ &7 f& fear o

T UF FEWHFR F A AEN, @

(@) afe &, @ #1 WX &1 hgew FEO 1 T A aTEw
feare o @&t ¥ o faearfoa aafral & ¥wax avee #Y g S@enan SEAn
F fau oft #1 qu-fem FA g frood 91 oF 7% A w faw -
g? om & A e afrar g, 1
The Minister of State in the Mints- W91 TFGE T Y 3 fear wmar
try of Irrigation and Power (Dr. K. L. ¥, faaea< & wifa< ¥ 5 gaa1 $aen
Rao): (a) An area of about 3.25 ENT 3 A qATH HAT f*?ﬁ:ﬁm

lakh acres of land is proposed to be
set apart in the Rajasthan Canal area ¥ ffafmeem ¥ faq qowa & ar

by Rajasthan Government for the g
resettlement of oustees from Punjab

and Himachal Pradesh. ot fafa fass : oy geafe
(b) No, Sir. & fere ag I <Y ST, S F1 1T
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AR ¥ F1 @ 7eg AN afs T @
FHA 9 % ¥ FA G&T X T 7

o FEENT TR ¢ o IJHA
&Y STy @Y agt It F A R,
TE & FAIH g, & IqE F
A g |

1 ®o ATo faamdt iRl
WY ¥ Famn f§ @ faenfad &
AT TF SRS HY 6T e @
2 qgr AT g araee 8 W@y
g1 & ag srer =g g frogEe
T ATH Th FAT § A T I% 4g
@ ag g s, ey gw A &
g faw @ #R S SR
TFATE T ?

A GEEER WEAT Wl SV
difer gt € 39 ¥ T9wW F T
HeT ¥ ag g7 941 fF qory g
o wfefady & wefraa sfeimm
wfafada o @ 59 ¥ sarar S
T FEIIET qFAT § HIT NS T
el § AR IZH TV @ s Jqars
9, N fF ga ¥ gaaaE FRA FT A
AR qg IAFT A FL W | ™
T & mifeT & 9w foe s,
a9 g haen fwar sram fr fear
X TF TSEATT FATH $T AT AT
AR AT 39 FRfET W & qarfaw
w1 far w3

ot wE TW TR ;AW wel
gy A T fF oeeaw & fiw
fafaeee ¥ us 4% AT & g1 ager
AT F 50 T THS FT AT GaT
T AT AT g AN E, [WH
qET AT THAT AT GART FH R0 AR
S9 F A R A gy femm st
@ 7 39 ¥ fgaraw Ry 2R qora
F ArN & fag oY qR @i 91" gwe
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S T W g, 99 9T W mE]
AW W T gL F I A F
IYTAT ATEM |

Dr, K. L. Rao: Actually, the modi-
fication the Chief Minister of Rajas~-
than has suggesteq will result in get-
ting in the first phase itself nearly 22
lakh acres out of 29 lakh acres, It will
hasten the utilisation of the waters in
the Rajasthan Canal.

it HTA TW I  Heqe WRIEA,
R I F IATCAG AAT | T F
F ¥ Y fgmaa R AR oo
F @ F1 g dm  fafeas owe
FJHT T, T IWH FE &F TEY
AT ?

oA WEEW SN Sy {
famr &, uwefum & W wefewm
et o< faar< frm om @ &

ot prElt Tw ew o AfET gEET
3T I 9 HEL AA 7

TR AZRT © qg AT T

Dr. K. L. Rao: I may submit that
3.25 lakh acres have been agreed to
between Punjab and Rajasthan for
giving to these oustees from these pro-
jects. Ags a result of the intensity of
irrigation—earlier it was estimated at
78 per cent; now it is going to be in-
creased to 100 per cent or ‘more—it is
very likely that some area may be
reduced, but the extent thereof has
got to be determined still,

srazrfag : 7g &t o W
A gaX SHT FY aoig ¥ A frmT 2
affi afiex T 93 §, S
e 7§ A g fomsy sme
ST @Y E, oS ¥ adigx gl
AogX WY wnfaer & 7

st Gedl wgwy ¢ 9w A fRE
ar IeT @ € IfeT ST F 9w ¥y
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St Jax g, foad qra o= =8 2,
ST MA@ @ g |

stanfag: Fagsm— =rgar
g% ¥ 9 w1 aw s,

o AgRA e @r
3 9 %1 wawE w1 gAT |

Ht AvEA w1 owAte : qEY
it & fage & faefodt & wqwa
F AR 9 & ag oA Avgar g 5
g gaafw faasr g@ w9 fors
fear §, ag w=afe are & a1 T
I oY FIT g WX ¥ fomr & fE
9 qgR Mar § o fawnfw €W
I frefafeee s &1 qu e
farar s ?

! GEEA HgAT © gl TF TAF
ffafada =1 @arer §, a8 W 39
AT AFTN—IT HI T —
Fatfmm &\ s far
FAEH QfFE TG T S gy |
S§t gl 9@ @atw 9, €U F
waTfaF qraT SrEE |

Shri D, J. Najk: I want to know
whether any amount will be spent out
of the National Defence Fund to re-
habilitatate those people who have
been displaceq on account of the war
with Pakistan.

5 FRET WEHT  © IATT IS
qAT AG

ot aEEY © AT A WEIEw qg
T A T FG F fraa af@r
AT HR T § @ & F AT
SER ST AR e @ fag sy
FAT A S, S F I WK
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qUY  HEGHIC g AT T IARY
g FX TT HT qSET ST, TR
IAFT SATST A &7 IAF a9
®Y FAT qIEYT FHT AT ?

Dr, K, L. Rao: The total number of
oustees under the Rajasthan Canal
Project, taking all the four compo-
nents of the project together, is about
35,000 and all these people will be
naturally rehabilitated.

Shrimati Savitrj Nigam: As you are
aware, it has been our unfortunate
experience that because of adminis-
trative delays angd indecisiveness on
the part of the Government, most of
the time these uprooted farmers have
always suffered a lot. I would like to
know what precaution Government is
going to take this time to see that the
farmers are given not only land but
also other facilities to get themselves
rehabilitateq properly?

Shri Fakruddin Ahmed: As I have
already pointed out, all the necessary
facilities in the matter of provision of
drinking water, provison of roads,
schools, hospitals, all these things will
be provided.

w5 quagy ¢ @ At A F
AT AAAIR A E | G AT Tag
Fgerar fr T AT Y F@TET ST,
g @ge 7 fav feamt ¥ fag a7
faar &

=Y ST srer <@ & 7g A
g 5 3@ Ao F Fg § o
g of@SAT # 100 FUT T FY
FEET FT AL & AT q IHA
faefaat &1 @@ & fag o, ag
@ A Ay A T
st qfadw fema € 97 9T W 100
FAT WA F1 FET T HAT G,
R ALY A SH] FgT IH & AT |
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=Y HEEET WEWT :
LU S

Shri Hem Raj: May I know whe-
ther it is a fact that the 100 families
who are going to be displaced by the
Pong Dam within two months have
not been provided land in Rajasthan
and no decision has been taken so far
regarding the landless labour which
is going to be displaced from that
area?

T 9T T

Dr. K, L. Rao; Actually, all the de-
tails have been worked out, it is just
awaiting final touches. In fact, we are
very anxious to see that these oustees
are settled ag early as possible be-
cause we are having two canals which
will supply irrigation water in the
course of the next few months.

A ;T TS 7T AT
faam &1 FHI WY

+

*779. Mo (W HAET Alfgan :
Y aTEY
stwy femd :
ot fHam qewmw :
=t Qo &gn
u’twﬂmwz
s wew
¥ AN IEFT

g -

w7 faw W= W J@T g
gar Y1 fawmr F wfal g
# E @ g ¥ AR ¥ 9 A,
1966 @1 fa& 1% HGT THAA F
g ¥ qg qaTA A A FW 5

(%) 71 FFCE afgw wrEwT

FaT-qOET  qur YEr FHEY §@Y &
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T § gu wwea #7 gfgass @ =
T T M

(@) =1 sz & far o
HEET & A §  fraes o
wET @7 GOF FT TH GG F1 qIeqar
[ F fawfar 1 2; 2k

() i‘ﬂ'.aﬁﬁﬁlﬁﬁ 9T wa v
Agr qdes # qar wfafwar § 7

faq wAama® IqEEt (st o
ato fAw) (%) &, g

(') Tar #1% seara =g faar
T AT few fAga s AgREaET
F1 gerg & T A fF w9 AT IER
wRarf@t F @1q g waa &
ATET 9 FagT fFar sma |ifs owy
3y ¢ fraw adf & 993 wvana
graarfes  ATan &1 ST &S |

(7) frdas AgeEEOEE  TE-
AT F WY qeg @ AHT 9T
faare #x @ & 1 SR T I WY
faa fear § f& 5§ awga:  saan
femy ¥ AU wEwEs FEAED FY
Y |

Shri 8, M. Banerjee: I rise on a
point of order.

The hon. Minister just now said
that no such assurance was given.
, May I invite your kind attention to
the assurance glven by the hon. Fi-
nance Mihister in reply Mo a ~calling
attention notice on 9th March, 1966,
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Mr. Speaker: That might be an in-
correct answer, It is not a rule; I
have not to interpret it ... (Inter-
Tuptions).

Shri S. M. Banerjee: My point of
order is this. Kindly hear me. This
question has been based on a reply
given by the hon, Finance Minister
on 9-3-1966; we waited patiently. In
the course of a discussion on this
issue, the Finance Minister assured
the House that once the association
holds a conference and elects its work-
ing committee and office-bearers, the
question of gran ting de facto re-
cognition will be favourably conside-
red; it was not left to the Comptrol-
ler and Auditor General but it was an
assurance given on the floor of the
House. Is it open to the Minister to
act differently now? 1 want a ruling
from you. Can he deviate from the
past assurance?

Mr. Speaker: It is not a matter of
rules that I can give a ruling on that.

Shri Hem Barua: But Members can
draw your attention,

Mr. Speaker: That is a different
thing; there is a different procedure,
Dr. Lohia.

T TW WAIET AMfgar : 7 1965
¥ 7z Harag I oF dqen foar v fF
St FE @9 Aqrgar & fw oy @ w
T ey § afem 9% waeT S
I FY HFAY I AAAT qTAQT ¥ Y
STt a8 7% 65 FT haem & ST Wy
welt Y ¥ ¥ F fagerw smar § W
ag ¥ @Y 3¢ fo @ @9 ¥ wie wEey
F [T THEI R FTERACT F qeeaqt
F AT T T 2 A A fae el A

iy oY & & ST <Ea g i fawr

ot I IFA F A A qW @ A

BHADRA 10, 1888 (SAKA)
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ST T WY /G FY ATAGT AAY TF &N

gt & T ?

=Y Fo ATo fiyy :  F Facil A
T ST ATET F1 TF TG FA1F T
AFAT | T AT ATgE T AT &Y I
FAAY FY FAfw TG FT AT ATAL 9T
¥ &1 g8 T1q 7€ 5 gw wwar &
FET ATEA & | S 9 AT F ATIITET
faa @at 7 feom ar a7 oo g% FEH
% | zEfaq & wgar g T go fer ogr
I F1 a7 AT v i fehaRy Y
I 1 3 fagr s | gE A eREA
Wrm W ¥ fowwa 3 ) gl FE
T sorie § foes fF o gn sema
IFHET 99 g H Ag) 3 A% §
Ffe fedaet e ga 3T 9T
FiEmATR A AR |
fam ot wr 2

TTo TH ARG Fifgar : A TA™
T AR F A FFIWRE ? agi A
T ifs fF g7 9= fedwer FHTW
TwE

o ATo fARy : g A1 AE X
aF |

ﬂomﬂﬂﬁa’i‘fm:ﬁ?{
F T gwar § 7

¥ qo Ao TSI : HIYATEA Qv
o ¥ aifegmae § faar § 7

=t o 1o fsy @ AT §
ar A ¥ |Far | agt F oy Afew
WX S T § AT & a9 F oA
&R | gw TiferaTiE aTer A0E a1 qETR
fafaeed agr sTHx @aTg AW W
WA AT I TT O, aag N g,
fr 37 fewrY MW 2 31 wifgg



8273 Oral Answers

ok gz & fr 2 faar s ey &
a5t #% #g g & ¥ fear s ?

L EgmITE A
wR ez, feama amr st ¥
q9 ¥ AT JAEATE F A9NgR F1 A9
Wt @ AR T qh A e
T e faear & #) @@ ¥ S
JAEATE I AHAL FT g9 Al W
9 gfaumil @@ g oot aveatg
fret 2 7

I Ko Avo fasy *qgiﬁm
WA ALY, WM 39 F faug &
a1 | 9T FEF IF JaA1 ATl F FEATAAT
R fedif@Y &1 garer & ag v S
&R AW A qrarfes sgaedr A W
@ 9 ¥ wew g

WA WERW : @A A
FAR H oy o7 75 ATl A ferdft
oif & ar § aoft A Fqwt aa |

Mo T HAgTNfgm : % T
99 F feedf T & arX & ag ot Y
TIAT G AfFT TIFGT T ¥ A
GaeT F3 fF FqelY A9 o gt garel &
AT 33 AT F A 99 fawy 7y gfrardy
AT AT FHFTY T FT AT F

AAH AHTW : ST ATgH, Tg
at arfora @ & f 7 et T
FFT AT FI AT qATG QY A
FaR Har o7 ug & agt =7 ¥ =
Fearg feat faeret & o samar ¥
sareT fradt fradt € @Y ag swredT
I 9T I T A |

Tlo T &G Afga : FrE
wEH TG @ Fg faar fF awvar
EC i

ot Ut ;W e A oA
ara & #30 & 5 39 A Avaar 3

SEPTEMBER 1, 1966
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o g whus T § @ & A wEeT
¥ a8 AT 9 fF S ag wEEr
¥ ag A g FHA § @ e
@ FAATTET 1 AGAT 3X F1
foa @y sifasre @ AR s & dr Y
TR AR qTPAm I a1 & 99 &
qAT AT FT AT qEEE AT

=t ®o ATo fasy : F¥aFE TgT 756
Fara Miamm | aa e s
gAAm A F M fm am E  *
zgd T 3 § 46 78 T it &
g @Y fF 39 F W fedwRy
F a1 feR ¥ ot S awem o f&
febadt WA T gy AT ag
I RE AR I I F HER FT AW
% | I AR A qE F A F AR
¥ @A ISET 1 I FT LATT AT a9
60 ¥ M 63 ¥ M &< iy faqged
Ty Afew g9 9 § ofeg faud
1 %1 FA19 7 g1 | AT 7=
Farel #1 IR a7 w3 faar § W)
Thw & wery ¥ G HY gaw A
£ | g A w7 T I F1 oAEar
TR g AT AN
dgifm wawe 1§ AE & )

syard: & 7 fF 9 aw

SeqE wgiea : dg I qaarar
ar g

ot qET ¢ A FHA §
6T 37 FN ATemar T ? w7 ¥
w71 % g 9§ @ wraar T A
MM yFA @A A FL W F
¢ wreaar & o @Y E |

stagfemd : weaw W@y, Sat
qF FERET AR AT ARG F AT
T gare g §7 frgd) are, q@ a1 ]
s @8 are fawr welt & fear o &
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F4T Y ARG H AT A F AR,
T WA F qE AT gq wegar
2 &Y Il ? w9 FY anq g fE oot AW
g uteaat Agt et § 1 F d wgew
¥ Fg A g g froag @ @@
T g fF wee s fraa fpdy o
g uzafd ¥ g o) 99 F Tw A
N WA FT gy § weaafa A
qATE ¥ 39 & faq fram a9 & afsa
W g% €9 AT FT AT & & HA
HIET ¥ F Y aIq FT FFTa qrgar
g % 731 9 w@aar & T § #E &
Gar frgw gatar soAT S Ay AR
F fag am fegr smam = A
T {1 W A aewr & fafew
weFH g, afe #1¢ dar frw & &1 39
T & AR HY wme vt 1w ?

=1 |o ATo fiey : AT qEey F1
AR g B o e [ oar S
Frommast & sw faug § W& @w aeat
a1 agt & afFa w9 F ww wawy #
o1 T qF e g, WA o ar 5 few
g ¥ g faar sma ok g gram &
7g 7 fear s 1 o At fa e
§ Fg1 @1 fx a1 A fear sm@w
ot 39 faug § & mft ot FeAT E,
T 7 wry far g fv fedwy
IR A I A 2

ot 7y foeed : &fe 73 wex
S Sft AT T e & AR ag "t ?
W # ag |41 Jo7 47 | F quAT rgan
¢ 5 ag wruar w9 5§ faenn ?

N WERY : I TW AR F
foa faar & s ag 2 &7

st g feemd : ifax oy T@ed
& w7 & seit ? TET AT
o1 T 1 T qF @Y wmaw we
R w=Tw W ¥ F
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W AEITQ G TAq 2 TH §
&t vy foma ;. w9 faenn ?

st Fo qt0 famy : Fuzs ar @ feT
1 @Y Fr¢ fafewa fafr @) 2@ aqn
HRAT AIHT 1 aFaT ¢ fF IAAT IF-
drew faer &Y mr &Y

sitwy fama : 78 foeft 21

Y Fo Ao fapey : AfeF g &Y
(sFaam™ ) I T g Wy @
# d5 wmar g

=t 7 femd : s aTT o ST
A g aTER dEY &1 gEE Ag
oS AfFT 99 uw dur 91 gErA
qor st @ & afme 1 s wrear

Mr. Speaker: Order, order. Com-
mentary is going on incessantly.
There ought to be some end to it.

i femAaemas : 9 wr &Y

TFR J 929 & Fgr ar fv WA
TIIEE T AT T4 AT @ & ar s
gt @TgT 9Th ST GEaETESE | ar
# ST =t § R 4 ag wew At
T T T § 9 W A a9 § Ay |4y
& 77 § A 39 awq I 7 fawraai
A g A AT AW § 7

ot Ao ATo fey : BT A% wH
FT §ATS § AT 99 & [RETE F R
¥ gl F1E & oodie & A OF A%
frasAsaNaaa & 2ok
g fedaey e &1 wew qeawTe
FTLWRE
Mr. Speaker: Shri {Vasudevan
Nair. (Interruptions.)

s &0 o fawy @ T FET WY
e e @ I 58 ¥ Fw
FEH TG U fF 57 F T
T fa=r
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R L S
T a1 fF ag @ W

Y fo To fAy
g

ot AEY & Y

Y fe g qemmaw @ wemw wERT,
AT gaT Ag A7 {6 Fa a0, HaC Ay
TG & QA A [ifE 3w faT
F AT 9 WH F1 5 gz g@sta @Y
FEE ST AT GRAAGEIE

gL FEEd 0 F9 q% 9
ST |
5t Ao Ao AN : @ AD AW

T F ST A Fgw F I
g wFET g W | d@e ¥ A
< AL (FmEEE )

werw AgEa © s aTgReEd
Cieedl

1 7 Ja® a12q ¢ &9 FT I
a1 At a8 0

qoq WEET © WY IAX |

A WA F T FE | A AT
TERE SEE I WA § q q7a%
FAFY AT A § |

1 ug famd ;s W T ST
;A AW HE T @

weam WEEw : OR ogE ar
g | FE o< g arfge arfs §
g s fr g ag @ E AN
TEI[IT AL |

M OARATE ARA: g FT IO
FT qar Y e Ffgr 1 Fagm e
WY TR TS WU sgaedy & ?

stag faad ;AT @R W
- ! ¢
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AT E | 5 98 Ay § e
Ffow 1 A v 0B T 5 wwEr

FF &7 A, I9 AT F1E QTG qqrs
7, frgwraslt w7 qAr$ S,
WA ar@ A | Awgg e
aifgz gw #r§ AAETA A @
afET S8 #1 gox #4f ad faw @
g1 &z 9% wg %1 fquig smgar
g

AR wEEw ¢ ¥ 97 4 fug
qE Wr ¥ | aTe Hel wERT
1 IME 1 SR w1 5 Fmaer
T afr 1 ag s ardE T@ awan
TFy fF saqF ar T @y s § &
T FL FFAT E |

=Y gy ag a2 RF
afFT o gE WET A wE

MIAEIFETET : & Qg F
fragw Fwm Awar g 5 .

TeaR AT ;& A awear
¥ ¥ FTAFAE | FE A AR
gy § & femreelt At o ww
F g 7 g ag wi G ST
qE¥ |

QFERAAY @TW : g a@ T

®EN

TEIR WEEA W qEAA F4H
foFar oTat & I¥ F1E ALK gAr | Wwr
AT A ATIRE AW
¥ S FW IR .. (mEEH )
ag TS O AL AT

=t vy fomad o*

ot T Rare aRY <X

st

*Not recorded.
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geom wgiEm ;. § 9 F) OF q
N T AFATE | T IF 99 @0

@ T I § s gr T
FEAT g | AT qAREF AT |

i TREaEw atew & @9 ¥
9 4 | OF a1 g8 f5 frgmmest &
gravg ¥ mvaraw faar wr oar fa
g FE AT § 1 T® I FT awg W1
TATAT T q7 | fE Hw 9% a8
9 G A | Iq F FTWO I qHTA
Yy gy SN el f§ e agw
s T g ST | gH Sax fear sy
fF smar g w5 & ag o=
s oar giwT g g3 woAd § e
& fograd gx g S e SR
T & 9 FE qF a9 WET | &Er
qT gATT F | SUFT IO AGl fHemr
A g 98T FT &1 q®E K Q@
ST

=Y o o fr # oo &7
<y g 5 sma & At v anws
AT I q1% 3 & frgaras Oy
1 garq fear o @y & Hfew S
HT ¥ T qg  &F qG AE & AT
& fafmg fafa a@ soor aar g0
afs @i aF fawraal Y 37 FA
F T LB FOFE N
dat ag &5 ogwsa Ft gfma w @
G FEIE W AT CEE L @A
aRF arfeey FRA ¥ a9 G G
g @ 7 5 sarge wifafeom
R FT Y I AT FIF FT A1 G
W OE 1 W A 9T 9I AP .
JIEL A AT X FT AT AW L. ...
Shri S. M. Banerjee: I only inter-
rupted and asked whether they are
not included ih the JCM.

IEY war & e g A |
wT S aa 1" '
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Is it open to him to say like that?

I Fal fF 8T FT a1 F F AA
oY § 1 A AT AT FIE qEIH
T E maT qg £ v samae 5 f9-
fagee wied # 97 F1 e AW
foFar T <@ &, a7 39 awig ¥ o
T ge & T gara 1 uw ferw
qr wate g wrfgw . wfew mmEr
22T AT FE ST AG W @I
g1 .. ( smgam)

merHAET : ¥ A ¥ WY
JE T@w W EA 39 A1 K Al
TATFAT |

=T Fo Ao FAST :  § AT AH
TET W AT E |

geqer wEiEq : & g@e X A
Tl Y AL AT | A qTERAA
a7 |

oY Wo Wio TS : Al AR

oY qUER I AT FE SF F I

o9 Y §S AE Tl !

WO WEEW ¢ FT SES AW
27 7

= "o Hio ¥Rl : FT A
FEoordt ETONA | WA AR SATAHTA

T WE AR s € fF e a
qTq A 8 |

genA Ry : | A w9 &
Fowet g1 € 1 wg Ay am W
qAT § TR AT AT AT § QT A
¥ AT It A | FE Igeear
&

=Y o Wio AT : G B I
g1 T i

Mr. Speaker: Order, order—Shri.

" Vasudevan Nair.
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Shri Vasudevan Nair: Sir, just a
few days back....

Mimaqeaw @ way i fe
faffer T g 7T 2

§hri Vasudevan Nair: Sir, I had oc-
casion to attend a very largely atten-
ded meeting of this......

Shri Sinhasan Siugh: Sir, I rise to
a point of order. The hon Member,

“fafreer gar

Is it parliamentary

Shri Banejee said:

g v

to use such language? Does it not
amount to misuse of the privilege
that he has as a Member of this

House? Had he saig the same thing
outside, action would have been taken
against him in a criminal court or
civil court for defamation or some-
thing like that. Here he has the pri-
vilege to say anything. He hag called
‘the Minister “Jhoota’ 1 want your
ruling as to whether this comes under
the privilege that he enjoys as a
Member of this House.

Mr. Speaker: I cannot answer that
orally, whether it comes within the
privilege or not. If some notice is
given, I can consider that, Otherwise,
this word, 1 have already ruleq more
than once that it is not parliamentary,
it should not be used and it is wrong
on the part of any hon, Member to use
that word.

Shri Bhagwat Jha Azad: If it is
wrong, it should be expunged from
the proceedings.

! o Wio TS : TG W
far § s & 3 1 e e@r
g & =z g f5 ag www wiwwr
FLRE ! T€ AGTA F WAF § |

g RGIT ¢ F A i &
FEN f5 ag AR 9« W7 |

st Ho Wlo FAAT: ¥ I[AT

ST |
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ot wy fomd 0 99 ¥ o A
T A TN AT <Y E e oag
T AT IF |

T WERY ¢ F AL AT Fg
w g a7 g ¥ fag dox
T g
Shri Umanath: Sir, he has with-
drawn his remarks. (Interruption).

HAFAGRT :©  IE AR A

I |
=Y qo Hio FAAT ¥ fet a7
wH ¥ qE A W g L.
A A 0 # o9 ¥ w
g o AT argT 9% aF |

MAoR Wi FHw ¥ @
ferr i faar &1 & s Y awr-

A Y FEn, & awer oSy
FAr g |

WA WGIA : W WY AR
™ qF
MAoMoaw T: FEgeay ¥

[AT T3

Shri Umanath: I would like to
know, Sir, why he is asked to go out.
He withdrew the remarks. ...

Mr. Speaker: He obstructed the pro-
ceedings. I asked him nearly six
times that he shouldq resume hig seat.
He did not sit down and went on in-
terrupting. Therefore, I have asked
him to go out.

=Y aErEt ¢ AT ATAHE G FY
wWawg ¥ fawrem & ag adwT aF
T & AT gAW uF & IAFT
e < § 5 w1 A Sod
AN @AW AT I | (omEEw ) |
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WA AT ;g AT FR-ATC
FA T JEAT o AE F @
U

AT :  HqY AT G FY

¥R wr afsa

(Shri S. M. Banerjee then left the
House.)

Shri Vasudevan Nair: Sir, just a
few days back I had an occasion to
attend a largely attended meeting of
these employees. What I understood
was this, that the ex-CAG was, parti-
cularly, standing in the way of recog-
nition being granted to this associa-
tion. Their representatives were say-
ing that they hoped, in view of the
fact that he has retired and the new
CAG has assumed office and also in
view of the fact that in their Ranchi
Conference they had done everything
that was expected of them by this
Minister, they will be given recogni-
tion. May I know whether in view
of this new situation the Government
are reconsidering the whole matter
and they are going to give recogni-
tion to this Union?

Shri L. N. Mishra: As said earlier
also, only a few days back this asso-
ciation has been informed that steps
are being taken to give them de facto
recognition. There is no question of
the old CAG or the new CAG: it 1s
not a question of individuals, it is a
question of policy ang facts.

Shrimati Renu Chakravartty: We
are not able to follow you. Please
speak a bit loudly.

Shri L. N, Mishra I was telling that
only a few days back the association
has been informed that steps are be-
ing taken to give them de facto re-
cognition, and they are getting 1t.
There is no question of denying it at
all. I was mentioning about the joint
conciliation machinery. It is a fact.
I only said that efforts are being made
to set up the joint conciliation machi-
nery. The hon. Member Opposite
said that it was not a fact, Efforts are
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being made. I only warn the se peo-
ple who want recognition to be given
to Government employees’ associations
not to rake up the past. The past is
not so good as the hon. Member on the
other side thinks, They should not ask
me to rake up the past of this associa-
tion (Interruptions).

Shri Ranga: Sir, I can easily appre-
ciate the strength of the feelings ex-
pressed by some of the Members here,
though not in the manner that you
could possibly permit or approve of..
The hon. Minister himself has stated
that when he was in charge of labour,
this question was there. Now also it
is there. For the last six or seven
years this trouble has been there. So
many of us have been trying to dis-
courage these people from going on
strike and doing anything of this na-
ture. Parliament itself is more inti-
mately interested in seeing that this
office works in harmony, than the Fi-
nance Minister or the Labour Minis-
ter. Therefore, in view of the delicacy
that generally prevails, and ought to
prevail also between the executive
section on the one side and the office
of the Comptroller and Auditor-Gene-
ral on the other, may I know whether
Government have considered, or
woulgd they consider now, the feasibi-
lity of using the good offices of the
President, the Chairman and the Spea-
ker angd see to it that no further de-
lay is caused and that expeditious
steps are taken to see that the rules
are formulated and recognition is
given, or rather even before the rules
are formulated the recognition is given
and harmonious relations between the
executive heads of this office and the
employees are achieved?

Shri L, N, Mishra We would only
welcome any help in the matter. But
I might say that the situation is not

as bad as describedq by Professor
Ranga. ... (interruptions).....let me
have my say in a minute, There is

no lack of effort or appreciation of
the position on the part of the Gov-
errment. We are not at all luke-
warm in the matter. In fact, recog-
nition was given in 1956. It was be-
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cause of not very healthy activities
on their part that this was withdrawn
in 1959. In between, the judgment of
the Supreme Court came and we had
no right to give them recognition.
That situation has continued till now.
‘Therefore, we have thought of an
other alternative, to give them de
facto recognition. Therefore, so far as
Government is concerned, we are all
for giving them recognition, we are
all for giving them any assistance we
can. A joint conciliation machinery
is also being set up. I think the posi-
tion has considerably improved, But if
any help is given to us, we will only
welcome it,

Mr. Speaker: Next question. Shri
Linga Reddy.
Shri Umanath: Sir, I have been

repeatedly standing.
Some hon. Members rose—

Mr. Speaker: They might ask for a
discussion on it, if they so desire. 25
minutes have already been taken on
this. I cannot give any more time.
If Members do desire, a separate dis-
cussion may be asked for, by giving
notice. Now, Shri Linga Reddy.

Shri Umanath: Sir I want to put
only one question I never stand up
like this and insist on putting a ques-
tion.

Mr, Speaker: I agree that he has
been standing repeatedly. 1 also agree
that I have not been able to call him.
I am sorry for it, But I cannot give
him an opportunity now, not in this
manner.

Shri Umanath: I would like to sub-
mit that the only way of having a
discussion on this is to give notice
of a half-an-hour discussion. I under-
stand from the Secretariat that notices
have already been received for a
large number of half-an-hour dis-
cussions during this session. So, there
is no chance of its coming up in this
session,

Mr. Speaker: 1 will see that
hon. Member is accommodated.

the
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Exploitation of Rivers for Power and
Irrigation2l Purposes

780. Shri H. C. Linga Reddy:
Shri P. R. Chakraverti:
Shri Warior:

Shri Vasudevan Nair:
Shri Prabhat Kar:
Shri Ram Harkh Yadav:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the extent to which the rivers
of the country have been exploited
for irrigation and power go far in the
last three five year plan periods;

(b) the extent to which they still
remain to be exploited in the Fourth
Plan period and whether Government
have a phaseqd programme for doing
it; and

(c) if so, the details thereof?

The Minister of State in the Minis-
try of Irrigation and Power (Dr.
K. L. Rao): (a) to (c). A statement
is laid on the Table of the House.

STATEMENT
Irrigation .
The available river water resources

in the county have been estimated at
about 1360 million acre-feet, but ow-
ing to physiographical conditions only
about 450 million acre feet can be
used for irrigation. Upto 1951, only
about 76 ‘million acre-feet or 17 per
cent of the usable annual flow were
utilised. This increased by the end of
the Third Plan to about 150 million
acre-feet or 33 per cent of the usable
flow.

Another 50 million acre-feet are
likely to be used in the Fourth Plan.
This will bring the total utilisation at
the end of the Fourth Plan to 200 mil-
lion acre-feet or about 45 per cent of
the usable flow. The spillover pro-
jects from the Fourth Plan will utilise
another 50 million acre-feet. This
leaves 200 million acre-feet for subse-
quent exploitation.

Power

The hydro-electric potential of the
country is estimated at approximately
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41 million KW at 60 per cent load fac-
tor of which only about 1 per cent
was exploited till the beginning of
the First Five Year Plan, During the
past three Five Year Plans 7.0 per cent
of additional hydre potential was ex-
ploited. The total hydro potential
exploited at the end of the Third Five
Year Plan was, therefore, 8 per cent.

At the beginning of the Fourth Plan,
approximately 92 per cent of the
hydro potential remained unexploited.
During the Fourth Plan about 6.0 per
cent of the hydro potential is expect-
ed to be exploited. Work on schemes
will continue which, on completion,
will result in exploitatior of additio-
nal 5-2 per cent of the hydro poten-
tial. All these would result in exploi-
tation of about 19 per cent of the
hydro potential of the country. There
is no phased programme for exploita-
tion of the remaining 81 per cent of
the hydro potential. During the
Fourth Plan period, stress is being
laid on investigation of as many hydro
sites as possible so that a selection
could be made of the most economic
schemes for future implementation.

Shri H C. Linga Reddy: It is seen
from the statement laid on the Table
by the hon. Minister that only 33 per
cent of the irrigation potential and 8
per cent of the hydro potential are ex-
ploited for irrigation and for other
purposes. Is it not true that there are
States with limiteq financial resources,
which are not in a position to execute
schemes costing more than Rs, 50
crores? In view of this, may I know
whether there is any proposal before
the Central Government to have Cen-
trally sponsored schemes for schemes
costing more than Rs. 50 crores like
the Upper Krishna scheme in Mysore
costing Rs. 120 crores? The State
Government is not able to execute
it because of its limited financial re-
sources.

Mr. Speaker: Instead of asking a
question, the member is making a
speech.

Dr. K, L, Rao: It is true that we
could have taken up more projects
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if there were funds available. It is
under the consideration of the Gove-
rnment whether to take up some of
these major projects or how to assist
them to accelerate the progress of
their work.

Shri H. C, Linga Reddy: Some river
disputes like the Krishna-Godavari
water dispute, are responsible for the
delay in the execution of irrigation
and power schemes. Therefore, may I
know whether legislation is being
brought forward for settlement of
water or river disputes between
States?

Dr. K, L. Rao: I am glad to state
that in the Krishna Godavari rivers
no projects have been held up on ac
count of this dispute,

Shri Vasudevan Nair: I was sur-
prised to read a few days back a
statement by the hon. Minister that
there is some dispute about the utili-
sation of the waters of the west-flow-
ing rivers of my State, Kerala, bet-
ween the States of Kerala, Mysore
and Madras. What are the disputes
and which are the rivers involved in
this? It is just a surprise to us.

The Minister of Irigation and Power
(Shri Fakhruddin Ahmed): It is a
fact that there has been some dispute
between the Madras Government and
the Kerala Government regarding the
flow of these rivers.

Shri Vasudevan Nair: Which rivers?

Shri Fakhruddin Ahmed: Western
flowing rivers,

Shri Vasudevan Nair: All the ri-
vers?

Shri Fakhruddin Ahmed: All the
rivers. it was decided that this matter
should be discussed between the two
Governments with the help of the
Central Minister. But, unfortunately,
there is no *democratic government in
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Kerala and, therefore, the matter is
pending. Even then we have been
pursuing the matter and the last I
heard from the Madras Government
was that they are still taking up the
matter with the Kerala Government
and after the matter has finally been
discussed they will let us know the
latest position.

o TH wAgT wifgar : wav
wE1eT & Fqrar § i < F Sarkfew
TaTHE A & | 99 T ) TEHAE T@7
2, 7 &Y qATH FT Fell AT FIT FL |
oWl IEiN *T & fF agi SEEfew
TEEE AEY & | F 1 G gl
...

Shri Fakhruddin Ahmed: Gover-
nor’s rule.

TWo T wAgY ifg : 78 7T
TAFT ST q@ATE FTFAT FL

W WG . AT W) AT §,
G W AR E |

Tlo U HAET Nifgar : nfow
TIFIT 3, qAtard qFR F, Tt
qLFR G, F q GEHRE 7

=Y FrTE) © A AR TaS A ¥
TB AT T |

HEqA MR | FLUF FART TG
21 I St g WY ST §

Shri Fakhruddin Ahmed: Gover-
nor’s rule.
Shri Praphat Kar: May I know

what steps have been taken for the
dredging of the smaller rivers which
used to serve the purpose of irriga-
tion and which have now been silted,
so that they might be used for the
purpose of irrigation in the various
villages in my State?

Dr. K. L. Rao: It is quite true
that some of the rivers, specially the
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Himalayan rivers, get a large amount

of silt and there is a certain amount

of silting. We are installing some

device by which the silt can be re-

moved. We are constantly watching.

it. So far we have not found any

particular project affected by too

much of siltation.

»t TR qgTE QoI : F FTAAT ARAT
argat § % 17 F17 @) o=@ famrd i
faorq oommd § oY fr wew wRw #
fgdtmr daadia FoET # Aoy #Y ag
of 71z g AT FATT N TF HY
& T gt € ¢ femrd wYe faag
AT & Feads & °g ST STEat
g

Dr. K. L. Rao: It is quite true that
in Madhya Pradesh the projects have
not proceeded very fast, particularly
the Tawa project, because the money
was diverted to a power project. I

hope, in the Fourth Plan we are
going to do much better.

Shri Yallamanda Reddy: May I
know whether it is a fact that the
Andhra Government had requested
for some funds to complete the work
of Nagarjunasagar Project and because
this Government has failed to comply
with the request of the State Govern-
ment the State Government are going
to stop the work of Nagarjunasagar
Project and are going to retrench the
engineering staff; if so, what is the
proposal of this Government to con-
tinue the work of Nagarjunasagar
Project?

Dr. K. L. Rao: It is true that the
Nagarjunasagar Project has got limited
funds this year and the Government
of Andhra Pradesh has applied for ad-
ditional sums. This matter is being
very seriously considered by the Cen-
tral Government. I hope, something
will be forthcoming.

Shri Liladhar Kotoki: May I know
whether it will be possible for the
hon. Minister to tell the House now
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and, if it is not possible now, to lay
a statement in the House later on,
as to the break-up of the potential
for irrigation and power of rivers in
the different States or basin-wise or
river-wise and also tell us to what
extent this potential has been utilised
basin-wise, river-wise and State-
wise?

Pr. K, L. Rao: We have got some
figures. We will supply them to the
hon. Member.

Shri Bade: In the statement, it is
laid down that there is no phased
programme for exploitation of the
remaining 81 per cent of the hydro
potential and, according to him, only
19 per cent hydro potential will be
utilised. May I know whether in the
Fourth Plan, the Narmada Valley
Project and the Tava Project will be
completed or will they remain under
dispute, as it is, between Maharashtra
and Gujarat?

Dr. K. L. Rao: This 81 per cent
refers to hydro-electric projects for
which we do not have project investi-
gations or project reports: All these
projects like the Tava project and
so on are already included in the ir-
rigation sector. There is no question
about it. We have got hydro-electric
potential for 41 million KW and we
have so far sanctioned projects for
about 19 per cent. The balance is yet
to be exploited.

stz Ao - Farer ¥ Faad
afgat 59 30 § [l £, § 917 A
wrat &, S f fage 2R 9T Ra s
qarz s3qr &V & wradn faars g4y
{47 FTA9T 40347 £ fF @17 ¥ AOw
¥ 7 AT AR & AR T4t 3a9
femr 21

faad #te faga w9 (= ®e-
AT Tgwe ) SAET ez #) wrerw 2 fn
AT ¥ AET I Afen, WA AR aG€F
=T T €, S 9T FTH UE G TET 0
1584 (Ai) LSD—2.

BHADRA 10, 1888 (SAKA)

Oral Amswers Sag2

AT TCHY $LF FOF WA g1 T
A eT Qa9 R F A T

st gmara fag : frr it o5 -
arefl 39 F fET fRar A F . W
AT FEi agq fad 1y § | AT F TP
q W A w13 A iy faar d
FY g7 71 avay war § | 3w ey
¥ g femra sman 2 f5 s T W)
sqat =it & feae @ @ o,
A e 75 AR TFE W &4y &
zifae v oawd 3\ T A B A AN
g Afgdi ¥ {70 a1 wraET 35T |
AT A Er 75 AT@ uF3 FHA gried
T E 1A Fodfle ¥ AT AT FAT,
T xmt <fn, @y &, 39 fad 701 7
& o g0 ¥ T fFar SOIAT ?

Dr, K. L. Rao: Fortunately, in
India, we have got a very large num-
ber of rivers unlike Rhine which is
the only river for many countries. We
are lucky in that respect. It is true
that the exploitation of these rivers
must be done. But as these require a
lot of financial investments, it has to
be done in a phased way over a num-
ber of years.

Shri Basappa: So far as power
generation is concerned, it is poor
not only in Mysore but in other
States also. In this connection, may I
know why sanction has not been
given to the 9th and the 10th unit
of the Sharavati project and why
sanction has not been given to the
Harangi and Hemavati irrigation pro-
jects, and in view of the fact that
the Krishna waters have not been
divided properly, what action is
going to be taken in that regard?

Dr. K. L. Rao: All the projects
that the hon. Member has mentioned
are at different stages of examina-
tion and processing.

Shri S. Kandappan: From the
statement laid on the Table, I find
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that out of the total potential, of 450
million acre-feet of usable water,
only one-third, is being utilised. In
view of the meagre performance in
this vital sector, I would like to
know whether the Government is in
a position to indicate the measures
they propose to take to substantially
increase the irrigable area in the
near future.

Dr, K. L. Rao: That is exactly
what is stated in the statement. We
are utilising 33 per cent and we have
already sanctioned projects which
are under construction for amother
100 million acre-feet of water. That
process is already there; that will
last for the next 10 years.

Shri Shivaji Rao 8. Deshmukh:
The hon. Minister has been pleased
to state that because of the existence
of the Krishna-Godavari dispute, no
irrigation schemes have been held
up. Is it true of the hon. Minister’s
bome State alone or is it true of all
the States? Secondly, I would like to
know whether the Central Govern-
ment has received from a democrati-
cally elected functioning Government
any notice of reference of the
Krishna-Godavari water dispute to
judicial arbitration and, if so, what
is the reaction of the Government to
that?

Shri Fakhruddin Ahmed: An in-
ginuation has been made by the hon.
Member and I will request him not
to indulge in that. So far as we are
concerned, we do not take a paro-
chial view; we take an all-India na-
tional view, and whatever is possible
is done. (Interruptions).

Shri Shivaji Rao S. Deshmukh: My
question has not been answered. The
question was not whether it was a
parochial view. The question was
whether or not the Central Govern-
ment has received any notice for re-
ference of this dispute to judicial ar-
bitration, The hon. Minister has noth-
ing to say on that?

Dr. K. L. Rao: With regard to the
Krishna-Godavari dispute, I would
Jike to tell the hon. Member that in
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1951 when the late lamented Shri
Gadgil was the Minister of Irriga-
tion and Power, an agreement was
reached. For ten years it went on.
It was in 1960 that again the con-
troversy arose and since then there
has been the water dispute. Hon.
Hafiz Mohammed Ibrahim, the then
Minister of Irrigation & Power, made
a statement in 1963 after investiga-
tion. Now after the statement of
March, 1963, again there has been
some sort of a representation by the
Maharashtra Government. It is the
Maharashtra Government that asked
for arbitration; it is not Mysore or
any other State involved in this that
asked for arbitration......

Shri Sivamurthi Swamy:
asked for it.

Mpysore

Dr. K. L, Rao: I would like to say
emphatically that it is not.

This matter has been considered
again and again by the Government.
According to the article of the Con-
stitution, unless the Government is
satisfied that it is not possible to set-
tle it by peaceful negotiations, it
should not refer the matter for arbi-
tration. The dispute is under active
consideration and review.

Shri Shivaji Rao S. Deshmukh: I
wanted to know.... :

Mr. Speaker: Order, order. He has
taken five minutes. I cannot help him.

Mr. Daji.
Shri Daji: May I know whether the

dispute between Gujarat and Madhya

Pradesh regarding the Narmada
Project has been resolved and if so,
on what basis?

Shri Fakhruddin Ahmed: As the
hon, Member is aware, recently we
had a joint meeting with the Chief
Ministers of the concerned States;
we had a joint meeting with the
Chief Ministers of Maharashtra,
Gujarat, Madhya Pradesh and Rajas-
than and after a very exhaustive dis-
cussion, certain things emerged out
which the Chief Ministers are going
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to consider among themselves and
they will let me know; after that,
the final date for settlement will be
fixed.

Mr. Speaker: Next Question.

Shri Sivamurthi Swamy: Half-
an-hour discussion should be allow-
ed on this.

Mr. Speaker: There are so many
rivers in India that even five hours’
discussion will not be sufficient.

Raids to unearth Unaccounted
Money

+
*781. Shri Madhu Limaye:
Shri Bagri:
Dr. Ram Manohar Lohia:
Will the Minister of Finance be
pleased to refer to the reply given
to the debate on the Finance Bill,
1966 and state:

(a) whether a circular was issued
in January this year reversing his
predecessor’s policy with regard to
the raids for umearthing black
money; ’

(b) whether Government propose
to lay a copy of the circular on the
Table;

(¢) how many raids have been car-
ried out by the Income-Tax Investi-
gating agencies after he took over in
order to dig out black money; and

(d) the amounts involved?

The Minister of Finance (Shri
Sachindra Chaudhuri); (a) No, Sir.

(b) Does not arise.

(c) 67 raids during the period from
1-1-1966 to 30-6-1966.

(d) Rs. 47.22 lakhs.

oft vy fand : geaw W, & ag
g ST =vgat g fF Far ag @ a9
3 & FaFar  # Afem aw
gifafaedt @1 &% 9T o9 oREHET
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TEde A faeger #1997 & AR
BIAT /19T 41, a9 WAl AR AT
gy, FWifE ST gH WA & HaE
qr ®R IR THQ, AT Ao Hie
zq & st = fam @g fewam,
fSa® gy

“A letter should be addressed
to Shri B. P. Ray from the
Director expressing regret at the
search of his residence and the
inconvenience caused to him
thereby.

An explanation should be
sought from Shri S. N. Banerjee,
Deputy Director, and Shri S. S.
Srivastava, Additional 'Collector
of Customs, as to why the office
of a respectable firm of solicitors
and the private residence of 2
respectable partner of a firm
were searched.”

T WERT B GFRES -
I AT F WiAET 2 TAR 19¢( 1)
F waen faeger @@ sfasfal =
gfge & AT ag N eI ww ™

Shri Sachindra Chaudhuri: It is per
fectly true that the office of the Or-
rdignum Co. had been searched and
also the residence of two of the
partners; one was that of Mr. B, P.
Ray and the other was that of Mr,
Silverstone. I say freely here that I
have known Mr. B. P. Ray for more
than thirty years and I have seen
Mr. B. P. Ray grow up. If my knowe
ledge of the gentleman is of any use
to this House, then 1 may also say
that he is one of the most honest
men that it has been my good for-
tune to come across.

ot we fowd : 7z ez § woaw
e, w9 A {6 Fga 5 & ger
FLQE!
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Mr. Speaker: What was the result
of that?

Oral Answers

Shri Sachindra Chaudhuri: What I
was saying was this. Whether it is
accepted or not does not matter. But
the fact remains that this gentleman
came and saw me and represented to
me that he had been put under very
great difficulty and harassment by
reason of search by a large number
of people. I got the matter investi-
gated and I found that nothing had
been found in his house, that is,
nothing which was incriminating. As
a result, I said that if to him as a citi-
zen we had done anything wrong, we
should certainly express at best our
regret and no more than that.

Secondly, I did suggest that there
should be an explanation called for,
not for the search having been made
but as to the manner in which it had
been made. 1 did not write myself.
I was not angry at all. I merely felt
it my duty as a Minister, because I
had taken over just a few days ear-
lier, I think, about six weeks earlier,
to see to it that nobody in this coun-
try, no citizen in this country, was
harmed or injured or harassed by
reason of any legal proceedings.

I say also this that so far as the firm
Orrdignum Co. is concerned, so far as
my knowledge goes, at the present
moment, that firm is being proceeded
against in the ordinary course of law
for evasion of taxes etc. (Interrup-
tions).

So far as Mr. Silverstone and the
other partner are concerned, there
has not been any expression of regret,
and there has not been any explana-
tion called for. This is the entire fact
of the matter.

wray fami : mera wEwm, W

iz H 3T A wtar 1 AY qer
ar...

Y ag AT @rsr owrE wET R
fs #mm Frf A WrTT Az OF A
FFAT & WY FHY AT AL AT ITFT
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AT @A & fad aew ey o
T @ AT G ?

YRy fomd : R FaTE 1 710 o
T FGTE 1 A faa qdr ¥ sw
% gl 9 g qOV IR faTwa q 99
F ¥heT W fagdt & qw wn wngn
g1
Shri Tyagi: He cannot lay it on the

Table of the House unless he certifies
that it is a true copy.

Shri H. N. Mukerjee: I wou'd like
to request you for your direction on
this matter. We have just heard the
hon. Minister giving a reply in his
own fashion. Do we take it that it is
in order for the subjective impression
of a Minister, right or wrong regard-
ing a particular person, to override
the normal application of the processes
of law and quasi-legal investigation,
particularly by Customs and income-
tax authorities? Are we to take it that
it is proper and appropriate on the
part of Government, as the Minister
seemed to suggest, to take the line
that the Minister’s subjective impres-
sion regarding the good character or
otherwise of a particular person would
be permitted to override the opera-
tion of the legal processes?

Shri Bhagwat Jha Azad: I rise on
this point. I know and I think that
there is nothing personal in this mat-
ter. But I wou'd like to know whe-
ther it is fair for a Minister to give
a certificate to any firm  which has
been raided. I am prepared to admit
that his personal knowledge about a
man may be very bright. But I may
quote just one instance and one rul-
ing which has recently been given.
Shri Sachindra Chaudhuri gave a cer-
tificate to Mr. Boothalingam in the
Rajya Sabha and the Chairman of
Rajya Sabha held that it was not
proper for the Minister to give such
a certificate. Having been a judge,
you, Sir, are aware that if a judge
sees a man being murdered, even then,
when he is on the Bench, he has to go
by the evidence, and he cannot say
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that because he has seen the man being
murdered, therefore, he would hang
the murderer; he will only go by the
record of the evidence which is there.
Therefore, I raise this point of order.
Is it proper for the Minister to give
a clean certificate to a firm which has
already been raided by the Depart-
ment?

At TG vemw wEET, AW
SHAEAT AT AT T 1 /AT IZE7 F 98
AT e T A AT T3 F AT OF
TR AR F Al e fRar a1 Ak
qAT AZET O¥ oizfeee ¥ & gz
I FFAfadi & TTIIIT AR EHFC
NI gHTETT N G L, v FA4T AAY
wgRT &1 ufawt & fr faq svafaay
F qATIEIT W & SEe fax oy
gfeferz 3 ? sma Qv ats fim 2 f5
ag fasga sefFr Fr @ &

Shri Hari Vishnu Kamath: With a
view to reinforcing what my hon.
friend, Prof. Hiren Mukerjee has
said, I wish 'to invite your attention
to rule 41, sub-rule (2) items (iv),
(v) and (xviii). What applies to put-
ting questions must a fortiori apply
to Ministers answering them. There
cannot be two standards here. These
itemg of the sub-rule are very clear.
Item (iv) says:

“it shall not ask for an expres-

sion of opinion or the solution of

an abstract legal question or of a
hypothetical proposition”.

Expression of opinion is ruled out, that
is, in this case, the opinion of the
particular Minister.

Then (v):

“it shall not ask as to the
character or conduct of any per-
son except in his official or public
capacity”.

Under this a’so, what the Finance
Minister has said is completgly out of
order.

Then (xviii):
4t shall not relate to a matter
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with which a Minister is not
officially connected”. .

Now, the law takes its own course,
as has been well said, in all cases,
when the law takes its own course, it
also provides that any action taken
bona fide, in good faith, by an officer
concerned is ful'y protected. Who is
the Minister to interfere with the
course of legal proceedings and ask
for an explanation or regret? It is
wholly ultra vires the Minister. He
should express regret; he should apo-
logise to the House for having inter-
fered with the proceedings.

off Y FF TET WAL T
FATZITT FH0T 75 3 | (coqem .

Mr. Speaker: There was no question
of expressing any opinion. What the
Minister has said is the information
in answer to a question by Shri Madhu
Limaye asking for information
whether such a letter had been writ-
ten.

Shrimati Renu Chakravartty: In his
official capacity.

Mr. Speaker: Yes. Information was

asked and given.

Shri Daji: What Shri Kamath said
refers to the earlier reply. That was
not asked. He gave it on his own. . .
(Interruptions.)

Mr. Speaker: Was some judicial
proceeding going on? Was an inquiry
pending? That has not been made
clear as yet. If there was any inquiry
or judicial proceeding pending. . . .

Shri Hari Vishnu Kamath: Proceed-
ings under the law.

Mr, Speaker: The only thing that
has been said is that a search was
made.

Shri Hari Vishnu Kamath: Proceed-
ings under the law.

Mr. Speaker: Search is under the
law. But if nothing is recovered, it
ends there.

Shrimati Renu Chakravartty: No,
no. This gentleman, Mr. Ray, is one
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of the directors of the firm. It is
absolutéty within the right of the
officer concerned to search the house.
(Interruptions.)

Mr. Speaker: Was any inqui.i-y going
on at that time?

Shri Sachindra Chaudburi: I am
afraid that there hag been a misunder-
standing of the whole situation.

Some hon. Members: By whom?

N JUIL : AeqH WIRT , UF
giefeds 374 <m0 q4T3 F1 A
feam a7 a7 7 37 wemEzErT ARE

wea wdigs : ¥E ;T AR gAY
Y T 3T, AHAa 0 AE ¥ @ F
FT HAAT T FIAT S 7
12.00 hrs.

Shri Sachindra Chaudhuri: Or-
rdignum & Co., is a firm of solicitors,
they are a professional firm practis-
ing as solicitors. No counsel receives
money from a professional firm except
as a conduit pipe, the professional firm
is the conduit pipe, the fees are paid
by the client. Therefore, there is no
question of counsel being in the pay
of somebody. No counsel is in the
pay of any solicitors. That iz against
our professional rules. So far as I
am concerned, I have adhered as
strictly as I possibly could to the pro-
fessional rules.

Secondly, so far, as the search is
concerned, the search was completed.
It was after the search had  been
made and nothing had been recovered
from Mr. B. P. Ray’s residence that
this letter was written.

As 1 said, I am not angry. I did not
write the letter myself. I did not
see anybody myself. I merely want-
ed to know why this had been done.

So far as those proceedings are
concerned, the proceedings were start-
ed thereafter, and those proceedings
were, as 1 said, started against Or-
rdignum & Co., and those proceedings,

' SEPTEMBER 1, 1966
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as far as I know at this moment, are
still going on. There hag not been
any compromise. So, that is the posi-
tion. I have not. interfered with those
proceedings at all at any stage or at
any time. Nor have I stopped any
search, nor have I taken any step.
What I have asked from the officer
concerned is merely to tell me, the
Minister in charge, what were the
circumstances.

Shri Hari Vishnu Kamath: It is gross
interference.

Shri Surendranath Dwivedy: It is
very clear now from his statement that
it was done with the purpose of de-
moralising the officers who were wor-
king for a very honest purpose.

st /Y faqd TFE WA,
T AT [TF AT 2 1

T SATEZ WG TSR 4E £ g
HTOH 31 TR0 AT ward @ ¥ e,
garar #3747 faq g, wfew ag
H2A FI AANE FT F & 1 AN FAA
g g1 & % a3 71 qifafaet @1 &
g Fa7 ST W fad w4t Fv g
w 2—fomafae w7 99 @y
I & FH famar qr, wfea g
1 I Jara g faar

ga<r a1 7y € fF fog swae &
T & FIAT BT 71T, & FAIHT eq1T
WA CHFET TN T R AT
2 (T) B AR feamar argar g 1 gw
a1 2 (q) ¥ ag 7T v -

“The Central Government may
appoint a Director of Enforcement
and as many Deputy Directors of
Enfprcement, Assistant Directors
of Enforcement and such other
officers as it thinks fit to be officers
of enforcement for the purpose of

enforcing the provisions of this
Act.”

™ a® g 19 (T) (1) W
Had—
“If any officer of enforcement
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authorised in this behalf by the
Central Government by general
or special order has reason to
believe that any person has
secreted about his person any
document which will be useful for
or relevant to any proceeding
under this Act, he may search that
person.”

{7 FAT & ATATT &7 FI G AfAF
I & | T e § a8 wiTo Hlo T
MEg % I 39 nwAT w1 99T
w3 & Fad mrprars fgaa 8 ﬂm
k211 lﬁ_{i’ z . fwm =R

FTIEAL FG ?, EL e
ITTHT AT AT ATREC |

Shri H. N. Mukerjee: T want to sub-
mit to you a point of parliamentary
propriety and morality as far as we
are concerned in this House, The
Minister has been pleased to vouchsafe
to us the information that proceed-
ings do happen to be pending against
Orrdignum & Co. We cannot pro-
nounce on the merits of the matter,
nor are we supposed to da so. But in
the meantime what has happened is
that on the Minister’s initiative a let-
ter has been written on behalf of the
Government of India to a partner of
the firm called Orrdignum & Co., apo-
logising for certain personal discom-
fort which had been caused on ac-
count of the officers of the adminis-
tration having tried to find out proof
regarding delinquency in these parti-
cular premises. Are the premises of
a partner of a firm so sacrosanct that
if the arm of the law is operated
there, the Minister has to come for-
ward to apologise and say here in the
House jn a brazen manner.. (Inter-
ruptions). In this Parliament is this

the kind of reply we have to listen to

from the Government of this country?
Y want you to take particularly a very
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serious view of this matter because
I am shocked -at this. (Intermptiom)

sray fagd : =09 F=g T
AT FT IEAIHT ATAT =R |
Shri Hari Vishnu Kamath: I take it
you will inquire into the matter.

Mr. Speaker: I  will, certainly.
a1 fagdy o @y Y, 7w oqF 230

st Ay femd: H2faw = @
g, F 3T 9% FEA0AT T AW, W
AT ATIEEZ A1 2 | [ ¥
zanm 3faq demqRa-7041/66)

sreqet wERT : 7 § ag § faoig
EQtl

= Fo Fo HINAT : T7 F WA T
faoiz Z ) 7w Ay fafree ameE &
foru awiE 59 3T a9t 2, /G Wy
FT 7971 2, oGy ATA a:’ta -1 wg_
gl EazaTg fF o e 1 wfew
g% =1 ¥ 7 %7 | fafqee argw &
ger w1x fF 7Y 9 A fafretamga &
T4t 77 577 faar 7

soamAgiar @ W9 I &7 2@
T Afsg, amar @ 1 9 2 oA
EEUNEA

swl g : & 15 e @
gl g, Tew wEEA, A @TRE HE
TMET ¥ | UF Fga 2 e oA
=t 7y fow & fafees age & wvavw
¥ s & i 9 ot &7 A fafaeeg
| &1 gFEeT ov | a7 a1 w9 fawy
ATgg T AT FI A6 FL f5 T
graeg g7, A @1 fafqeer awge
cqra g frzw d @ awd & SR A
T8 &, TW AT F] ATE FIAT AU |

AR RIET : T FSI, /A
a8 Y ffe
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Shri Sachindra Chaundhuri: Or-
rdignum and Company is a big firm of
Solicitors, I will not say whether good,
bad or indifferent. It is a big irm. . .
(Interruptions.) It is g big firm of
solicitors operating in Calcutta for
many years. I have been at the bar
for more than forty years and when
they have received briefs from them
for which they have regularly paid
me.

Shri Hari Vishnn Kamath: He has
made matters worse by saying this
and has aggravated the offence. . . .
(Interruptions.)

Mr. Speaker: Short Notice Questicn.
Shri Bibhuti Mishra.

SHORT NOTICE QUESTION

Gandak Bridge at Dumaria Ghat
{Bihar)

S.N.Q. 21. Shri Bibhuti Mishra: Will
the Minister of Transport, Aviation,
Shipping and Tourism be pleased to
state:

(a) whether it is a fact that the
construction of Gandak Bridge at
Dumaria Ghat (Bihar) has been de-
layed for want of serviceable road to
carry over boulders and other mate-
rials to the Champaran side of the
river;

(b) if so, the reasons therefor; and

(c) the steps taken so far in this
regard?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) No Sir. The bridge is
under construction and is progressing
satisfactorily, The existing approach
road to the bridge site is a kutcha
road, but according to the conditions
of the contract, the department is not
bound to maintain the approach road
in a serviceable condition for the
use of the Contractor. Materials for
construction are being taken by the
bridge contractor to  the bridge site
along this kutcha road. Collection of
boulders for the left guide bund
(Champaran side) is in progress and
a quantity of about 23 lakh cft of
boulders has already been collected
ont of a total requirement of about
#9 lakh cft. The work of the left
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guide bund is expected to be complet-
ed during the next working season as
per programme.

(b) and (c). Do not arise.
Mtingfa fas @ wwe wEEg,

fafree qrgs F @ e & oar> ®
7 foor & &few 8% =smmw wr

qrie tugmqr ! u:rqm g7
E T et Y D d :

~

el -
wrﬁrmm— .gm e rr( 737
®T O AT T »“rq'»rar,.furrar
Fwg ¥ 3z femidz

feqreidz &1 wr@i T4 F IFS WA

&1 I 920 8, afy a7 avg =g 2
ar 3T % fag g1 AT F AT vET
g7

Shri C. M. Poonacha: The construc-
tion of this particular bridge is in
two phases; one is the bridge proper
and the other is the training of the
river, construction of the bund and
other embankments. The cost of
bridge proper is about Rs. 180 lakhs
and that of the training works, Rs. 245
lakhs. No doubt training works are
more expensive. For the construction
works, a large quantity of boulders
have to be transported. There are
several contractors for the supply of
boulders and when tenders were in-
vited, they were invited on the speci-
fic condition that they will have to
deliver the boulders at the bridge site.
The rates have been tendered on the
basis of the approach road that was
existing. On that basis they  have
tendered the rate and the rates were
accepted. If they want this kacha
road, which is about seven miles in
stretch, to be repaired, either they
vill have to do it themselves or the
department will do it provided they
pay a proportionate rebate so far as
the cost of the boulders is concerned.
This is the position taken up by the
engineers there, and we can unly’ act
accordingly; not otherwise.
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imburse the cost, or they should do it
themselves. The terms of the con-
tract do not permit the department
taking up the work for the advantage
of the contractors.

Shri Bibhuti Mishra: May I know
from the hon. Minister how much
they have been able to pay as demur-
rages to the railways for not lifting
the boulders and other things?

Shri C. M. Poonacha: I want notice
of this question. I do not have that
information at the present time.

fi o o faadt - 7w ES 2
& o g5 w1 @i T Fe avs
F1 3% F< faar s, gt 72 faar s
AT FEFE Wi 1T g1 FTEM A
ag s o ? R Tg g gl

% a1 39 9 WA FY =47 qeF a7

Mr. Speaker: Order, order. There is ; 3 -
teo much of talk in the House. I can- N # Wf@_’t AT AT A

not follow the proceedings at all. e g7

Shri C. M. Poonacha: On the Cham- Shri C. M. Poonacha: The estimate
paran side, the road lead is 20 miles, g prepared by the Chief Engineer
out of which seven miles portion is jp charge. I do not have the exact
kacha road. The rest of it is well- fgure. The cost that would be need-
maintained; it is a good road; this ed to make this kacha road a good
road is under the management of the road has been put before the contrac-
District Board. There is a rail-head tors; if they give the rebate to ver
at Chakia. The boulders come to the expenditure, we will certainly do
Chakia and will have to be transport- it departmentally; otherwise they will
ed. Under these circumstances, with have to do it themse'ves.
open eyes, the contractors have ten
dg:ed certain rates. It is difficult to Shri D. N, Tiwary: May 1  know
alter the rates at this stage. They whether the (}ovemmgnt is aware that
have got to transport the mat the due to t.msocxal. behaviour of the con-
rates that have been quoted. No ‘ractor in getting the same l?oulders
doubt they may find this difficulty in Pass again and again, they take ad-
so far as that particular stretch of vantage of it. There have been dis-
kacha road is concerned; either they putes both on the Saran e.md .the

: : Champaran side; they are ctill going
will have to men this road them-

: : on but no steps have been taken by
selves, or if they want the assistance the department to check this mal-
of the department, the department tice?
will certainly do so on the condition practice?
that they will give us rebate in so far Shri C. M. Poonacha: I have no in-
as the cost of the boulders is ccncern-  formation about this.
ed. To that extent, the cost of the .
repair of this kacha road cannot be ““W“‘W’HWWﬁ
helped. If they run into difficulties & @F HI9 QX HT & HIT 6 ¥ 74
during the monsoon, either they will w7 SN
have to get the road set right through % ﬂT‘T ﬁ!ﬂ%i . - ? g AT ST
the department and pay them, re- WEF‘F sy W g ag faafam
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Shri C. M. Poonacha: The time that
is needed to complete this work ac-
cording to the contract terms is 24
months from the beginning of the
work. As for the contract, the Chief
Engineer in charge of the bridge con-
struction, in Bihar has finalised this
tender. I do not know how many
parties participated in the tender.
But the final award of the ‘.nder hes
been for an amount of Rs. 180 lakhs
so far as the bridge is concerned and
Rs. 245 lakhs so far as training works
are concerned.

WRITTEN ANSWERS TO
QUESTIONS

Rising Cost of Production

#782. Shri Sidheshwar Prasad:
Shri Rishang Keishing:

Will the Minister of Planning and
‘Social Welfare be pleased to state:

(a) whether any study has een
made by the Planning Commission
-about the abnormal risipg cost of pro-
duction in India;

(b) if so, the findings therecf; nd

(c) the steps, iaken to

‘normalize it?

of any,

The Minister of Planning and Social
"Welfare: (Shri Asoka Mehta): (a) to
(c). On the overall question of rising
prices, and production and construc-
tion costs in relation to plan program-
mes, the Planning Commission’s find-
ings and recommendations are con-
tained in the Draft Outline of the
Fourth Five Year Plan placed on the
‘Table of the House on 29th August,
1966 (Chapter I, Section IV, pages 16-
21; Chapter IV, paras 16-17, pages 82-
"83; Chapter X, Sections ITI—V, pages
'159—169).
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Scheduled Banks

*783. Shri Yashpal Singh: Will the
Minister of Finance be pleased to state:

(a) whether scheduled banks have
been asked to invest accretions to their
resources by way of deposit increase
and return flow of credit in Treasury
Bills; ’

(b) if so, how far this directive is
being implemented; and

(c) how far it affccted the market
trends?

The Deputy Minister in the Minis-
try of Finance (Shri L. N. Mishra):
(a) Yes, Sir.

(b) The Reserve Bank's advice is
generally being acted upon by  the
scheduled banks in the country in a
satisfactory manner.

(¢) The support extended by the
scheduled banks to Government secu-
rities may be tcken to he one of the
factors contributing to the firmness of
the securities market in recent weeks.

Irrigation Power System After Re-

Organisation of Punjab

*784. Shri Bagri:
Dr. Ram Manohar Lohia:
Shri Madhu Limaye:
Shri Maurya:
Shri Ram Sewak Yadav:
Shri Kishen Pattnayak:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Prakash Vir Shastri:
Shri Surendra Pal Singh:

Will the Minister of Irrigation and
Power be pleased to refer to the re-
ply given to Starred Question
No. 1416 on the 28th April, 1966 and
state: ’

(a) whether. Government have
since examined the matters relating

. to the effect of the proposed  re-
. organisation of the State of Punjab
* on the irrigation and power system

in that State;
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‘(b) if so, the result of such an ex-
amination; and

(c) the action taken by Govern-
ment thereon? '

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) to (c). Decisions taken in this
‘behalf are incorporated in the jro-
posed “The Punjab Re-organisation
Bill, 1966".

Vithalbhai Patel House

*785. Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:

Will the Minister of Works, Hous-
ing and Urban Development bhe
pleased to state:

(a) whether Members of Parliament
are occupying the Vithalbhai Patel
House;

(b) if so, the number of members
occupying in each Session of Parlia-
ment;

(c) whether the quota for the
Members in the Vithalbhai Patel
House has been exhausted; and

(d) if not, the reasons therefor?

The Minister of Works House-
ing and Urban Development (Shri
Mehr Chand Khanna): (a) Yes.

(b) In the 12th, 13th, 14th and 15th
‘Sessions, the actual occupancy was
9, 16, 19 and 13 respectively.

(c) and (d). No specific quota has
been fixed. Requests for allotment
are attended to when received,

Prompt Disposal of Project Reports

*786. Shri Kapur Singh:
Shri Buta Singh:
Shri H. C. Linga Reddy:

Will the Minister of Planning and
Social Welfare be pleased to state:

(a) whether the conference on
management tasks in the Fourth Plan
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held recently in New Delhi, has re-
commended the creation of one
single specialised agency in Govern-
ment for the prompt disposal of the
feasibility and detailed project re-
ports together with the related ac-
tions necessary for implementation;
and

(b) if so, the reaction of Govern-
ment in this regard?

The Minister of Planning and
Social Welfare (Shri Asoka Mehta):
(a) and (b). The Conference on
Management in the Fourth Plan held
from May 27 to 29, 1966 recommend-
ed that within each Ministry there
should be a single specialised agency
or unit for ensuring prompt disposal
of feasibility and detailed project re-
ports together with action pertaining
to different aspects of implementa-

tion such as sanctions, financial
provisions, etc. Recommendations
contained in the Reports of

Study Groups set up by the Con-
ference are being brought to the
attention of Ministries, States and
project managements.

Public Sector Undertakings

#*787. Shri Kishen Pattnayak:
Shri Madhu Limaye:
Dr. Ram Manohar Lohia;
Shri Hari Vishnu Kamath:
Shri R. Barua:
Shri Liladhar Kotoki:
Shri D. C. Sharma:

Will the Minister of Finance be
pleased to state:

(a) whether Governments atten-
tion has been drawn to consultations
held at the highest level on the sub-
iect of the performance of the public
sector;

(b) whether any concrete propo-
sals have been formulated to improve
its efficiency;

(c) it so, the nature thereof; and

(d) when these pmpowls'wﬂ'l be
implemented? .

The Deputy Minister in the Minis-
try of Fimance (Shri L. N. Mishra):
(a) A conference was convened by
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the Prime Minister on the 14th and
15th June, 1966 to discuss the theme
“How to make Public Sector the
Creater of New Wealth”. '

(b) and (c). A statement indicat-
ing the points discussed is placed on
the Table of the House. [Placed in
Library. See No. LT-6980/G6].

(d) The points have been taken
note of and are under examination.

Integration of Housing Schemes

*788. Shri Vishwa Nath Pandey:
Shri 'P. C. Boroocah:
Shrimati Renuka Barkataki:
Shri Rameshwar Tantia:

Will the Minister of Works, Hous-
ing and Urban Development be
pleased to state:

(a) whether it is a fact tht Gov-
ernment have decided to integrate
the subsidized housing scheme for in-
dustrial workers and the rental hous-
ing programmes for the economically
weaker sections under the Low In-
come Group Housing Scheme into
one scheme;

(b) if so, when; and
(c) the details of the scheme and

the total amount of estimated ex-
penditure thereon?

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Khanna): (a) Yes, Sir.

(b) The integrated scheme came
into force from the 1st April,
1966.

(c) A statement is placed on the
Table of the House. [Placed in Lib-
rary. See No. LT-6981/66]. The pro-
vision rade for 1966-67 is Rs. 5.03
crores.

Habit-Fprming Drugs

Shri N. R. Laskar:
Shri Liladhar Kotoki:

Will the Minister of Health and
Family Planning be pleased to state:

*189.

(a) whether Government have xon-
sidered the question of manufacture
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and sale of habit-forming drugs by
a few restricted manufacturers and
pharmacies; and

(b) if so, the measures adopted to
check the diversion of habit-forming
drugs from legitimate use?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
and (b). The sale of such drugs is
permissible only on the prescription
of registered medical practitioners,
Restricting manufacture and sale of
habit-forming drugs to a few select-
ed manufacturers and pharmacies is
one of the recommendations made
by the Committee on Drugs Control,
which are under examination by a
Committee of 6 State Health Minis-
ters appointed in pursuance of a re-
solution passed by the Central Coun-
cil of Health in June, 1966. Govern-
ment of India will take suitable ac-

- tion on receiving the report of the

Committee of State Ministers.

Beas Project

*790. Shri D. C. Sharma:
Shri Onkar Lal Berwa:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the progress made uptodate on
the Beas Project;

(b) whether the aid held up has
been forthcoming; and

(c) whether the work is going on
according to the schedule?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) To end of June, 1966, about 17
per cent of the works on Unit I
(Beas-Sutlej Link) and about 27
per cent of works on Unit II (Pong
Dam) had been completed.

(b) Recently agreements with
AID and IDA have been signed,

(¢) Due to paucity of foreign ex-
change, the progress of work on the
wwisct has suffered.
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Soviet Aid

*792. Shri Jashvant Mehta: Will
the Minister of Planning and Social
Welfare be pleased to state:

(a) whether it is a fact that the
Soviet Union has insisted in its aid
programme for plan projects that
these projects receiving aid should
be included under the commercial
form of credit instead of State
Credit; and

(b) if so, whether Government
have accepted this condition?

The Minister of Planning and
Social Welfare (Shri Asoka Mehta):
(a) No. In addition to the State
Credits offered for certain selected
projects of the Fourth Plan for the
preparation of which Soviet authori-
ties have assumed the main respon-
sibility, the Soviet authorities had
pointed out that Commercial Credits
were also available for the import of
machinery and equipment under the
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Indo-Soviet Trade

Plan for other
projects. ’

(b) The question does not arise.
Electricity Supply Rates in Calcutia

*793. Shri J. B. Singh:
Shri C. K. Bhattacharyya:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
Calcutta Electric Supply Corporation
Ltd. have proposed to increase the
rate for electricity for certain cate-
gories of consumption in Calcutta
area under the law;

(b) the reasons of changing the
policy and the benefits accrued to
the people of Calcutta area from
such policy; and

(c) whether Government propose
to take up this matter with the West
Bengal Government with a view to
ensure supply of power to the Cal-
cutta Electricity Supply Corporation
at most economical rates from the
public sector projects for the benefit
of Calcutta public?

The Minister of Irrigation -and
Power (Shri Fakhruddin Ahmed):
(a) Yes, Sir. The revised rates apply
with effect from 28th July, 1966.

(b) and (c), The change in rates
is mainly due to increase in rates by
DVC and West Bengal State Electri-
city Board from whom Calcutta
Electricity Supply Corporation pur-
chases power in bulk in addition to
its own generation.

M/s. Bird and Company

*794, Shrimati Renu Chakravartty:
Will the Minister of Finance be
pleased to state:

(a) whether any case of underin-
voicing by Laroco of White Lamb
Findley and Company (USA), whe
are carrying on business for M/s.
Rird and Co. in America has come to
notice of Government; and

(b) if so, the steps being taken by
Government in the matter?
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The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) and (b). Presumably, the refer-
ence is to Mr. W. B. Larson, repre-
sentative of Messrs. White Lamb
Finlay, who were the sole selling
agents in the U.S.A. for carpet back-
ing cloth exported in the name of
M/s. Becker Grey & Co. whose affairs
were being looked after by M/s. Bird
& Co. Mr. Larson had also come to
the adverse notice of the customs in
connection with the case of M/s.
Bird & Co. and M]s. Becker Grey &
Co. for under-invoicing exports of
jute carpet backing cloth. No action
was, however, possible against him
as he was a resident in U.S. A, and
kad no assets in India.

Sale of Spurious Drugs

*795. Shri Shree Narayan Das: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether it is a fact that the
raising of penalty for the manufac-
ture and sale of spurious drugs from
three years to ten years has not
proved a deterrent one;

(b) whether there has been a lack
of uniformity in enforcement of the
Drugs Act throughout the country;
and

(c) it the replies to parts (a) and
(b) above be in the affirmative, the
steps proposed to be taken to effec-
tively stop the manufacture and
trade of spurious drugs?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
No, Sir, the penalty was enhanced
in May 1964 only and it is yet too
early to assess the full impact of this
provision. However, the statistics col-
lected reveal downward trend in the
sale and manufacture of spurious
drugs during the year 1965-66 as
compared to the previous year.

.Kb) The major pelicies for the ad-
ministration of the Drugs Act are
wuniform for the whole country. How-
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ever, it has been observed that the
enforcement of the Act is not uni-
form in regard to the standards of
inspection of sales and manufactur-
ing establishments, the types of
equipment and records to be main-
tained by them, prosecutions, grant
or renewal of licences and inspec-
tion of firms whose products are com-
plained of and follow-up of products
of doubtful stability.

(c) A statement giving the requis-
ite information is laid on the Table
of the House. [Placed in Library.
See No. LT-6982/66].

Study Team to Enquire into Savings
in Relation to Income

+796. Shri Ram Harkh Yadav:
Shri Murli Manohar:

Will the Minister of Planning and
Social Welfare be pleased to state:

(a) whether Government‘have ap-
pointed a Study Team to enquire
into the savings in relation to income
in the country during the first four
years of the Third Five Year Plang

(b) it so, the result of the enquiry;
and

(c) Government’s proposal to in-
crease the savings of the people?

The Minister of Planning andé
Social Welfare (Shri Asoka Mehta)s
(a) No, Sir,

(b) Does not arise.

(c) Increase in domestic savings
will be sought through a variety of
measures such as restraints on in-
essential consumption expenditures;
enlargement of surpluses of public
enterprises; promotion of voluntary
savings through small savings drives;
insurance and provident fund
schemes; encouragement to cOrpo-
rate re-investments; and diversion
of a part of additional incomes to
savings through fiscal measures.
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Food Adulteration

*+797. Shri P. C. Borooah: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether her Ministry has re-
cently carried out an evaluation of
the progress made in the enforce-
ment of the law relating to food ad-
ulteration with a view to plugging
the loopholes taking into account the
number of persons apprehended and
those convicted;

(b) if so, the result of such eva-
luation;

(c) whether any improvements are
to be introduced in the relevant law
to plug the loopholes; and

(d) if so, the
thereof?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
A small Committee was constituted
in April, 1965, to review the overall
position of the enforcement machi-
nery and - laboratory facilities for
proper implementation of the Pre-
vention of Food Adulteration Act.

(b) The recommendations made
by the aforesaid Committee and the
resolutions passed thereon by the
Central Committee of Ministers
on Prevention of Food Adulteration
and the Central Council of Local
Self Government are given in the
Statement laid on the Table of the

precise nature

House. (Placed in Library. See No.

LT-6983(66].

(c¢) and (d). The Committee has
made recommendations for the ap-
pointment of more Food Inspectors,
expansion of laboratory facilities for
quicker analysis and the appoint-
ment of additional magistrates for
expeditious disposal of the cases. No
amendments in the existing law,
however, have been proposed for the
present.

Eeonomy in Diplomatic and Trade
Missions Abroad

*798, Shri Mohammed Koya: Will
the Minister of Finance be pleased

Written Answers BHADRA 10, 1888 (SAKA) Written Answers

8328

toirefer to the reply given to Starred
Question No. 415 on the 11th August,
1966 and state whether Government
have drawn up any economy mea-
sures to be made applicable to dip-
lomatic and trade missions abroad?

The Deputy Minister in the Minis-
try of Finance (Shri L. N. Mishra):
Yes, Sir. Government are considering
measures for reduction of expendi-
ture in diplomatic and(trade missions
abroad.

M|s Morarjl Gokul Das Spinning and
Weaving Mills Ltd,

*799. Shri N. Sreekantan Nair:
Shri Tridib Kumar
Chaudhuri:

Will the Minister of
pleased to state:

(a) whether Government have re-
ceived documents concerning the fin-
ancial transactions of M/s Morarji
Gokul Das Spinning and Weaving
Mills Ltd. and their group which
show the sources of hidden income;
and

(b) if so, the action taken thereon?"

Finance be

The Minister of State in the Minis-
try of Finance (Shri B, R. Bhagat): (a)
Some ’‘papers containing allegations
regarding concealment of income have
been received.

(b) The allegations are being veri-
fied.

Water contamination at Okhla:

*799. Shri N. Sreekantan Nair:
Shri Madhu Limaye:
Shri Buta Singh:

Will the Minister of Health and’
Famly Planning be pleased to state:

(a) whether there was any water
contamination at Okhla on account of’
the recent floods, in Delhi; and

(b) the steps taken by the Municipal
Corporation and the New Delhi Muni-
cipal Committee, to save the people
from the jll-effecty resulting from such
contamination?

——
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The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) No
Sir,

(b) Does not arise, Suitable action
to purify the water is, already being
taken by the Delhi Municipal Corpo-
ration, The water is given complete
treatment before it is supplied for
drinking purposes and, whenever con-
sidered necessary, the dose of chlorine
is increased.

Pay Scales of Labour Officers

*801. Shri Satyanarayana: Will the
Minister of Finance be pleased to
state: ¢

(a) whether it is a fac{ that after
the devaluation Government have im-
posed a ban on the revision of pay
scales for the time beig in order to
effect economy in Government expen-
diture; )

(b) whether it is also a fact that the
ecale of pay of the Labour Officers in
the Central Pool has been revised after
this ban; and

(c) if so, the reasons therefor?

The Deputy Minister in the Ministry
of Finance (Shri L. N, Mishra): (a)
Yes, Sir.

(b) No, Sir.

(¢) Does not arise.

Tea Garden tribal studenty in Asmam

-#802, Shri N, G, Ranga;
_ Shri Solanki:

Will the Minister of Planning and
" 8ocial Welfare be pleased to state:

(a) the reasons why Government
have not opened a single High School
for the education of Tea Garden tribal
:gtudents in Assam, when the popula-
“tion of these Tea Garden tribes is now
more than 28 lakhs at least in those
areas where the tea estates are geogra-
phically contiguous;

(b) whethr any Tea Garden tribal
has ever been appointed to any mana-
gerial post in any of the Tea Gardens
of Assam; and
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(c) whether Government arc aware
‘that the Tea Welfare Boarq awards
scholarships for all branhces of learn-
ing except for an education in law,
and if so, the reasons 'therefor?

The Deputy Minister in the De-
partment of Social Welfare (Shrimati
Chandrasekhar): (a) to (c). The in-
formation has been called for from
the State Government and the Tea
Welfare Board and will be laid on
the Table of the House when received.

Reserveq seats in Medical Colleges

*803. Shri Solanki:
Shri N. G. Ranga:

Will the Minister of Health and
Family Planning be pleased to state:

(a) how many seats in Medical Col-
leges in each State have been reserved
for selection of students by the Cent-
ral Ministry or the Minister;

(b) whether any rules have been
prescribed for se'ecting these students
from amongst those who+apply for
such all-India selection as per the spe-

cial categories prescribed for such
selection viz,

(i) backwarq class or tribal stu-
dents;

(ii) children of Indians living

abroad;

(c¢) whether selection ig made as per
the order of marks secured by the
applicants within each of the special
categories; and

(d) whether Government propose to
appoint any Committee to enquire into
the manner of the selections made by
the Central Ministry, with or without
any selection committee and to pres-
cribe a definite procedure for selection
of the best and most deserving and to
prevent personal, sectional c¢r com-
munal favouritism?

The Minister of Fealth & Family
Planning (Dr. Sushila Nayar): (a) A
statement showing the number of seats
reserved by the Ministry of Health
and Family Planning is laid on the
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Table of the House, [Placed in Lib-
rary. See No. LT-6984/66].

(b) and (c). There are two duly
constituteq Selection Committees set
up by Government, One selects foreign
students and on it are represented ithe
Ministries of Education, External
Affairg and the Directorate General of
Health Services. The other Committee
deals with various eligible categories
of Indian students,

20 per cent of the geats are reserved
for students belonging to Scheduled
Castes|Scheduled Tribes of the con-
cerned Union Territories.

Selections as a rule are made on
merit.
(d) No Sir.
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Jawaharlal Institute of Post-Graduate
Medical Education and Research,
Pondicherry

*805, Shri Hari Vishnu Kamath:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether Government have under
consideration a proposal to make the
Jawaharlal Institute of Post-graduate
Medical Education and Res2arch, Pon-
dicherry an autonomous institution;

(b) if so, the details thereof; and

(c) the reasons therefor?

The Minister of Health and Family
Planning (Dr, Sushila Nayar): (a) Yes,
Sir.

(b) and (¢). To speed up the growth
and development of the Jawaharlal
Institute of Post-graduate Medical
Education ang Research, Pondicherry
it is proposed to set it up as a Regis-
tered Society under the Socicties Act
of 1860, The Jawaharlal Institute of
Post-graduate Medical Education and
Research, Pondicherry, on being re-
gistered under the Societies Act of 1860
will have a Governing Body to be
appointed by the Government of India.
It will consist of 12 members including
the Director., The Union Minister of
Health and Family Planning will be
the President of the Governing Body.
The other members of the Governing
Body will include representatives of
the Central ang State Governments,
Vice-chancellor of the affiliating Uni-
versity, eminent scientists in the field
of mredicine and one professcr of the
Institute.
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The objects of the Society will be as
under:—

(i) to bring together in one place
educational facilities of the
highest order for the training
of personnel in all important
branches of health activity;
and

(ii) to provide medical care of the
highest order.

‘Greenficlds’ Colony near Delhi

*806. Shri Shiy Charan Mathur:
Will the Minister of Works, Housing
and Urban Development be pleased to
state:

(a) whether it is a fact that a colo-
niser has amassed crores of rupees by
selling thousands of plots in a colony
named greenfields’ situated on the
Delhi-Mathura Road between Delhi
and Faridabad;

(b) whether the said colony falls
within the area to be developed under
the Delhi Master Plan as a suburb to
relieve congestion in Delhi;

(c) whether the said colony had been
notified in 1962 by the then Govern-
ment of Punjab for acquisition; and

(d) whether Government propose to
release the colony at an early date to
safeguard the interests of the plot
holders and also due to acute shortage
of housing accommodation in Delhi?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) to (d). Information is
being collected from the Government
of Punjab and will be laid on the
Table of the House.
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Government Colonies in Delhi
3920. Shri Madhy Limaye:
Dr, Ram Manohar Lohia:
Shri Bagri:
Will the Minister of Works, Housing
ang Urban Devel t be pl d to
state:

(a) the total number of Government
or Semi-Government colonies in the
Union Territory of Delhi;

(b) whether the rents charged are 10
per cent of the salary|wages or more;
and

(c) the basis for computing this rent
and its relation to the concept of eco-
nomic rent in case more than 10 per
cent rent is charged?

The Minister of Works, Housing and
Urban Development (Shrj Mehr Chand
Khanna): (a) Information in regard to
the number of Government colonies is
being collected and will be laid on the
table of the Sabha in due course. As
regards semi-Government colonies, the
implications are not quite clear.

(b) Government officers who are
allotted accommodation are charged
rent under F.R. 45-A limited to 73
per cent of emoluments in cases where
the officers are drawing a basic salary
upto Rs. 150 per month, and to 10 per
cent of emoluments in cases where the

officers are drawing a basic salary of
more than Rs. 150 per month City
compensatory allowance is includeg in
emoluments for this purpose. Allottees
of quarters constructed under the Gov-
ernment of India’s Subsidised Housing
Scheme for Industrial Workers are
charged subsidised standard rent as
laid gown uner the scheme, Those rents
are not related to the percentage of
emolwments of the allottees.

(c) Does not arise.

Slum Improvement Programme
3921. Shrimatj Ramdulari Sinha:

Will the Minister of Works, Housing
and Urban Develop t be pl d to
state:

(a) the progress so far made in each
State with regard to slum improvement
programme; and

(b) the amount which was allotted

and spent in each State during 1965-68
ang the reasons for shortfall, if any?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) and (b). Information is
being collected from the State Gov-
ernments and will be laid on the Table
of the Sabha when received.

Death of a Girl in Red Cross Camp

3922, Shri Ram Sewak Yadav:
Shri Madhu Limaye:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether Government’s attention
has been drawn to UNI report about
the death of a gir! in a Mount Abu Red
Cross Training Camp in June, 1966;

(b) the cause of her death;

(¢) whether it is a fact that she
could not be treated because certain
injection and medicines were not avail_
able at Abu; and

(d) whether Government have issu-
ed any instructions to stock necessary
medicines whenever such Redq Cross,
NCC, Boy Scouts, Girl Guides etec.
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training lamps are held by the Depart-

ments concerned and also by State
Government?

The Mnister of Health and Family
Planning (Dr, Sushila Nayar): (a) Yes.

(b) Diabetic Coma.

(¢) No. Thisis not a fact. All re-
quired medicines were made available
in time.

(d) A fully equipped dispensary was
set up at the Mount Abu Camp and a
Medical Officer detailed for camp
duties.

Adulteration Cases in Hathras

3923. Shri Ram Sewak Yadav:
Shri Madhu Limaye:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether Government have re-
ceived any reports about adulteration
by certain firms in Hathras in the pre-
paration of Masalas such as Hing, Jira.
Pepper etc.;

(b) the loss sustaineq by Govern-
ment in the form of taxes; and

(c) the action, if any, taken by Gov-
ernment against these firms?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) Yes.

(b) Not estimated,

(c) Samples of articles suspected to
be adulterated were lifted and prosecu-
tions have been launched in cases
where samples were found to pe adul-
terated on analysis,

Smuggling of Goods From China
Through Nepal

3924. Shri Lakhmu Bhawani:

Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question No. 587 on the 28th
July, 1966, and state the nature of steps
taken by Government to stop the
smuggling of consumer goods from
China through Nepal?

Minister of Finance

The (Shri
Sachindra Chaudhari):

Preventive
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measures in the vulnerable areas have

. been strengthened and the officers in

the border area have been alerted to
intensify their vigilance.

Quarters for Income Tax Officers in
Calicut "

3925. Shri A. V. Raghavan: Will
the Minister of Finance be pleased
to state:

(a) whether any decision has been
taken to construct quarters for the
Income Tax Officers in Calicut,
Kerala; and

(b) if so, when the construction
work will commence?

The Minister of Finance
Sachindra Chaudhuri): (a) Due to
the need for utmost economy in
civil expenditure, it has been decid-
ed not to construct any quarters for
Income Tax Officers in Calicut,
Kerala for the present.

(b) Does not arise.

(Shri

Insurance Facilities to Circus
,Artistes
3926. Shri A. V. Raghavan: Will

the Minister of Finance be pleased
to state:

(a) whether any decision has
been taken in the matter of extend-
ing insurance facilities to circus ar-
tistes: and

(b) if not, the reasons for denying
this facility to them?

The Minister of Finance (Shri Sa-
chindra Chaudhuri): (a) Proposals
on the lives of Circus Artistes, not
exposed to special hazards (e.g.
trapeze artistes, weight lifters, artis-
tes who deal with wild animals, ete.),
are considered on merits.

(b) Does not arise.

Calicut Medical College

3927. Shri A. V. Raghavan: Will
the Minister of Health and Family .
Planning be pleased to state:

(a) the progress made in the matter
of constructing a second women’s
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hostel at the Calicut Medical College
in Kerala;

(b) whether lady studentg are now
accommodated ip staff quarters; and

(c) the steps taken to expedite the
construction of the sceond hosstel?

The Minister of Health and Family
Planning (Dr, Sushila Nayar): (a)
Construction work for the main block
of the hostel has already started.

(b) Yes.

(c) Construction is being expedited
to the extent of availability of funds.

Development of Roads in Hill
Areas of Assam

3928. Shri Ram Harkh Yadav:
Shri Muarli Manohar:

Will the Minister of Planning and
Social Welfare be pleased to gtate:

(a) whether Government have con-
stituted a Study Team to report on the
development of roads in the Hill areas
of Assam in the fourth Plan;

(b) if so, the details thereof;

(c) whether Government have
received a copy of the report; and

(d) if so, the total
involved on the Project?

The Minister of Planning and Secial
Welfare (Shri Asoka Mehta): (a) to
(d). Development of roads in the Hill
Areas of Assam has been considered
by the Joint Centre-State Study Team
headed by a Member of the Planning
Commission. In the programme
drawn up for the Hill Districts of
Assam which involves an outlay of
Rs. 70.50 crores for a full five year
period, Rs. 20 crores have been pro-
posed for road development. The pro-
posalg of the Team have been accept-
ed by the Planning Commission.

expenditure

Rats as Human Food
3029, Shri Ram Harkh Yadav:
Shri Murli Manohar:
Will the Minister of Health and
Family Planning be pleased to state:

(a) whether Government have exa-
mined the utility of rats as human
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food as propounded recently by the
Agriculture Minister of U.P.,;

(b) wheher Government are aware
of the experiments made by the
Japanese nutritien expert, Dr. Okudo,
in this regard; and

(¢) if not, whether Government pro-
pose to study the utility of rats as
human food?

The Minister of Health and Family
Planning (Dr, Sushila Nayar): (a) No.

(b) No.

(c) At present there is no such pro-
posal.

Braille Literature for Blind

3930. Shri M. P. Swamy:
Shri Kasinatha Dorai:

Will the Minister of Planning and
Social Welfare be pleased to state:

(a) whether there is any proposal
to set up a regional braille press at
Madras for printing braille literature
for the use of blind;

(b) if so, in what languages the
braille literature will be printed at
the above press; and

(c) the steps so far taken by Gov-
ernment for setting up the braille
press at Madras?

The Deputy Minister in the Minis-
try of Social Welfare (Shrimati M.
Chandrasekhar): (a) Yes, Sir. The
press is proposed to be set up by the
Government of Madras.

(b) In the major South Indian lang-
uages.

(¢) Much of the equipment hag been
supplied to the State Government by
UNICEF.

Survey of Underground Water

3931. Shri Naremdra Singh Mahida:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government are awars
of the recent UNESCO study whirn
disclosed that almost one million cutic
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miles of underground water, located
in the upper half mile of the earth’s
surface, lies unutilised; and

(b) it s0, whether our hydrologists
have made any survey or devised
ways to tap this source?

The Minister of Irrigation and
I'ower (Shri Fakhruddin Ahmed):
(a) No.

(b) However, quantitative investi-
gationr for determining the ground
water resources in the country are
wlready in progress. Nearly 23 per
cent of our present irrigation is from
ground water resources.

Accommodation for Journalists

3932. Shri B. K. Das:
Shri S. C. Samanta:
Shri Eswara Reddy:

Will the Minister of Works, Housing
and Urban Development be pleased
to state:

(a) whether accrediteq correspon-
dents, photographers and other cate-
gories of journalists are eligible for
Government accommodation in New
Delhi;

(b) if so, the rules, regulations and
procedure for the allotment of such
accommodation;

(c) the number of such journalists
and photographers who have been
given accommodation so far; and

(d) how many are on the waiting
list?

The Minister of Works, nom
Urban Development (Shri Mehr
Khanna): (a) and (b). In recogni-
tion of the part played by them in the
public life of the country it had been
agreed in the year 1953 to provide to
accredited Presg representatives ac-
commodation from the general pool.
A certain number of houses have ‘been
placed at the disposal of the Press
Association for this purpose and allot-
nents are made on the basis of the
priorities determined by the Press
Association.
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(c) 78.
(d) 86.

Hindustan and Green Residential
Estate Colonies in Delhi

3933. Shri Ramabadran: Will the
Minister of Works, Housing and Urban
Development be pleased to state:

(a) whether the Hindustan Residen-
tial Estate and Green Estate Colonies
situated near Badarpur on Jaitpur

Road, Delhi, are approved colonies;
and

(b) if so, whether there is any Gov-
ernment agency to see that the assur-
anceg given by the colonisers for full
developmeént of the colonies are imple-
mented?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) These colonies are not
approved colonies. In fact, their land
is low-lying and liable to flooding and
it is not proposed to be urbanised.

(b) This is entirely a matter bet-
ween_the coloniser and the purchaser
of plots.

Palai Central Bank Ltd.

3934, Shri Ramsheshar Prasad
Singh: Will the Minister of Finance
be pleased to state:

(a) the result of judicial action
taken against the ex-Directors of the
Palai Central Bank Ltd.;

(b) the amount of expenses incur-
red so far on the official Liquidator of
the Palai Central Bank Ltd. and his
staff; and

“(c) when the next dividend will be
paid to the depositors of the said
Bank?

The Minister of Finance (Shri
Sachindra Chaudhri): (a) On a mis-
feasance application filed by the Offi-
cial Liquidator under Section 45H of
the Banking Regulation Act, 1949 and
Section 543(1) of the Companies Act,
1956 against the directors, auditors
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and other officers of the bank, the
Kerala High Court has granted two
decrees for a total amount of Rs. 2.57
crores to be recovered jointly or seve-
rally from ten persons. In view, how-
ever, of the pending appeals and stay
orders, it is not possible to take any
steps to recover the decreed amounts
for the present.

(b) The expenditure on account of
the salary of the liquidator, emolu-
ments of the staff, law charges and
other expenses amounted to about
Rs. 25.97 lakhg upto the end of June,
1966.

(c) The question of declaring a fur-
ther dividend cap be considered by the
Official Liquidator only after some
progress has been made in the reali-

sation of the remaining loans and
advances and pending decreed
amounts.

Oriental Fire and General Insurance
Co. Ltd,
3935. Shri Buta Singh:
Shri Ram Sewak Yadav:
Shri Madhu Limaye:
Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the busi-
_ness of the Oriental Fire and General
Insurance Co. Ltd. is being taken over
by the Life Insurance Corporation,
General Insurance Section;

(b) whether the employees of this
company will be absorbed in the Life
Insurance Corporation;

(c) whether thig absorption will
ndversely affect their conditions of
tervice, emoluments and bonus; and

(d) if so, the steps being taken to
Protect the interests of these emplo-
yees?

The Minister of Finance (Shri
Sachindra Chaudhuri): ~(a) No, Sir.

{b) to (d). Do not arise.

Levy of Betterment Charges in Punjadb

3936. Shri Surendranath Dwivedy:
Will the Minister of ~“Irrigation and
Power be pleased to state:

(a) the date on which the Better-
ment Charges and Acreage Act of 1953
were enforced in the Punjab State;

(b) whether any betterment charge
have been assessed on the areas aclu-
ally irrigated by ecah of Upper Bari
Dozb Canal and canal outlets R. D.
23500[L: and 23510L;

(c) if so, the total amount so asses-
sed;

(d) the reasons for this assessment
on the areas which were already under
irrigation by the canal water;

(e) the total amount of betterment
charges so far recovered from the
owners of the areas under the com-
mand of each of the aforsaid outlets;

(f) whether any representations
from the owners were received by the
Government of Punjab during 1965
and 1966 regarding validity of the
assessment of the betterment charges;

(g) whether any enquiry was order-
ed in the matter; and

(h) the result of the enquiry and
the decision taken in the mat‘er by
the Punjab Government?

The Minister of Irrigaion and
Power (Shri Fakhruddin Ahmed): (a)
to (h). Information is being collected
and will be laid on the Table of the
House.

Unconscious Patients in Irwin
Hospital )

3937. Shri Eswara Reddy: Will the
Minister of Health and Family Plan-
ning be pleased to State:

(a) the number of patients in
Irwin Hospital, New Delhi, who are
unconscious for more than a month
and are under treatment there;

(b) whether these patients hz§ve
been thoroughly examined including
for brain injuries;
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(¢) the efforts made to give them
al] treatment necessary in such cases;
and

(d) the details thereof?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
Two.

(b) Yes; the patients are suffering
from T.B. (Meningitis).

(c) and (d). The best treatment
available is being given, including the
administration of Streptomycin, PAS,
INH, Tube feeding and Corticosteroi-
des.

Upper Bari Doab Canal Outlets

3939. Shri Surendranath Dwivedy:
Will the Minister of Irrigation and
Power be pleased to state:

(a) the data on which construction
of outless R.D. 23500 and 23510/L on
the main Line of Upper Bari Doab
Canal to irrigate the areas of Village
Khalra and Village Dode in Tehsil
Patti, District Amritsar was sanction-
ed;

(b) the date on which the afore-
said outlets were allowed to function
after their construction; and

(c) the area actually irrigated by
each of these canal outlets during
each harvest (Kharif and Rabi) in the
years 1948-49, 1949-50, 1950-51 1951-
52 and 1952-53?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (2)
to (c). Information is being collected
and will be laid on the Table of the
House.
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Adivasi Areas of Bastar

3941. Shri Bagri:
Shri Madhu Limaye:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:

Will the Minister of Planning and
Social Welfare be pleased to state:

(a) whether Government have since
made 3 study of the measures that
are necessary to fulfil the Centre’s
responsibility under Articles 339 and
244 (read with the Fifth Schedule) of
the Constitution in regard to the
Adivasi areas; and

(b) if so, the main conclusiens of
the study?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) and (b). The
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Will the Minister of Planning and &A% f2w=il)
Social Welfare be pleased to state:
3944. Shri Utiya:

(a) whether the Madras government Shri Madhu Limaye:

have submitted any scheme to set up
a pre-examination training centre for
the Scheduled Castes and Scheduled Will the Minister of Finance be
Tribes candidates for recruitment to Pleased to state:

the I. A. S. and I. P. S; and
(a) whether any Reserve Bank of

(b) if so, whether the same has been India employees were arrested during
eonsidered by Government? the 10th-11th May, 1966 agitation in

Lucknow;
The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati (b) whether it is a fact that the
Chandrasekhar): (a) Yes. Chief Secretary, U. P. tried to brow-
(b) The Government of India have beat them when he had no authority
agreed to the proposal. over them whatsover; and
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(c) whether 'they have since been

set free and charges, if any, against
them withdrawn?
The Minister of Finance (Shri

Sachindra Chaudhuri): (a) The office
of the Reserve Bank was situated in-
side the U. P. Secretariat compound.
Six employees of the Bank were arres-
ted by the police on the 13th May 1965
for allegedly having taken part in the
demonstrations by the U.P. Govern-
ment employees in front of the Secre-
tariat. Two other employees, against
whom warrants were issued, surren-
dered in the Court on the 16th May
1966.

(b) Government of India have no
information.

(¢c) Two of the employees have
since resumed their duties. The
charges against the remaining six em-
ployees have not been so far with-
drawn by the State Government.

Hongenakal Project

3945. Shri H. C. Linga Reddy:
Shri P. R. Chakraverti:

‘Wil the Minister of Irrigation and
Power be pleased to state:

(a) whether any estimate has been
prepared for the Hogenakal project in
Mysore and Madras state:

(b) if so, the cost thereof;

(c) the power it is likely to gene-
rate and the area likely to be irrigated
both in Madras and Mysore States;

(d) when the same will be taken up;
and

(e) the reasons for the delay?

The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): (a) and
(b). According to the project report
prepared by the Madras State Electri-
city Board, the estimated cost of the
Horenakal Project is Rs. 55.56 crores.
The Government of Mysore are still
investigating the Hogenakal project
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and no estimate of cost has so fir
been prepared.

(c) The Hogenakal Project, ag en-
visaged by Madras, is expected to
afford a firm power potential of 440
MW at 60 per cent load factor and no
irrigation works are included. The
potentialities of the project under in-
vestigation by the Mysore Govern-
ment are not yet known.

(d) and (e). The Project can be
taken up only after the investigations
of all alternatives are completed, the
feasibility is established an agreed
solution in regard to the inter-State
ang other aspects are evolved and
project is approved for implementa-
tion.

Upper Krishna Project

3946. Shri H. C. Linga Reddy:
Shri P. R. Chakraverti:

Will the Minister of Irrigation and
Power be p'eased to refer to the reply
given to Starred Question No. 609 on
the 17th March, 1966 and State:

(a) the final decision taken on the
question of taking up the Upper
Krishna Project as a Centrally spon-
sored scheme;

(b) its estimated cost thereof; and

(c) the area it is likely to irrigate
in the arid zone of Mysore State with
the expected food yield?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) The matter is still under consi-
deration in the context of the General
question regarding the manner of
financing of large multi-purpose pro-
jects.

(b) and (c). The estimated cost of
the revised Upper Krishna Project-
Stage I, is Rs. 5900 lakhs. The Pro-
ject is expected to irrigate an area of
6 lakh acres and the annual fool pro-
duction is like'y to be of the order of
1.9 lakh tons.
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Seizers of Watches and Pak Currency
in Calcutta

3948. Shri Vishwa Nath Pandey:
Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that 1208
pieces of wrist watches and Pakistani
currency amounting to Rs. 2671 were
among the smuggled goods seized by
the Customs Officers and Central Ex-
cise Collectorate, Calcutta in March,
1966 in Calcutta; and

(b) if so, the action taken by Gov-
ernment in the matter?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) In March,
1966 the officers of the West Bengal
Central Excise Col'ectorate seized 711
wrist watches of foreign origin in Cal-
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cutta and 497 watch-bands 6 Yoreign
origin outside Calcutta. They also
seized Pakistani currency amounting
to Rs. 9|- during the same month.

(b) Five persons were arrested im
connection with the caes of seizures of
wrist watches some of which have been
adjudicated while others are in the
process of adjudication. In two cases
the wrist watches have already been
confiscated. Persons involved in the
case of seizure of watch bands were
arrested and prosecution in a court of
law launched. The watch-bands and
the currency have also been confiscat-
ed.

Credit to Sudan

3919. Shri Vishwa Nath Pandey:
Will the Minister of Finance be pleas-
ed to refer to the reply given to Star-
red Question No. 601 on the 17th
March, 1966 and state:

(a) whether the discussion with the
Government of Sudan to extend the
credit of Rs. 5 crores for setting up
the industries has been fina'ised;

(b) if so;, the terms and conditions .
of this credit; and

(c) if not, when it is likely to be
finalised?

The Minister of Finance (Shrl.
Sachindra Chaudhuri): (a) No, Sir.

(b) Does not arise.

(c) No dates have yet been fixed
for further discussions in this respect.
Raids to Unearth Unaccounted Money.

3950. Shri Vishwa Nath Pandey:
- Shri Kapur Singh:
Shri Buta Singh:
Shri Narasimha Reddy:

Will the Minister of Finance be
pleased to state:
(a) how many raids have been

carried out from January to 30th
Jure, 1966 to unearth black money in
each State in the country;
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(b) how many cases have been de-
cided so far and how many are pend-
_ing; and

(c) how much income has been
assessed as Income-tax in these cases
and how much has been realised.

The Minister of Finance (Shri
Bachindra Chaudhuri): (a) Detailed
figures are given below:
-Commissioner’s of No. of
Income-tax searches.
.charge.

Assam 1

Andhra Pradesh 3

Bihar & Orissa 3

Bombay City & Central charges 29

Delhi and Delhi Central charges 2

-Madras and Madras Central
charges 6

Madhya Pradesh & Nagpur &
Training charges )

Mysore

Poona

Punjab

Rajasthan

Uttar Pradesh

West Benga! & Calcutta Central
charges 11

[ I R

Total 67

(b) and (c). Information is being
collected and will be laid on the Table
of the House as early as possible.

Rent Paid by M|s. Lufthansa Airlines
in New Delhi

3951. Shri Madhu Limaye:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Shri Bagri:

Will the Minister of Finance be
pleased to refer to the Half-an-Hour
Discussion on the 24th March, 1966 ang
state:

(a) whether Government have
checked the month'y or yearly rent
receipts issued by the landlord to M]s.

“Lufthansa Airlines in New Delhi.

SEPTEMBER 1, 1966

" lines and the bank accounts of

- Written Answers 8346

(b) how this rent compared with
the market rents of similar places in
the Connaught Circus area in New
Delhi at the time the place was rented
out and to-day; and

(c) whether the landlord is being
assessed for various tax purposes on
the basis of the actual rent receipts or
the rent prevailing in the market at
the time the premises were rented
out?

The Minister of Finance (Shri
Sachindra” Chaudhuri): (a) and (b).
The rent receipts have not been

checked, but the account books and
bank accounts of M]|s. Lufthansa Air-
the
landlord have been scrutinised. The
rent paid by M|s. Lufthansa was low
compared to the prevailing market
rent in 1954. Detailed probe by the
Central Bureau of Investigation and
by the Enforcement Directorate has
not; however, brought out any irregu-
larity in the payments to the landlord
on account of the rent of the premises.

(c) Income-tax authorities are col-
lecting taxes due from the landlord on
the basis of the actual rent being paid
for the premises in question. The
assessments for the period during
which the premises have been let out
to Lufthansa Airlines, are however
pending.

Insurance of Army Personnel

3952. Shri Shree
Will the Minister
pleased to state:

Narayan Das:
of Finance be

(a) whether the question of offer-
ing coverage on attractive terms to
young officers of the Indian Air
Force from the time they win their
Commissions to ensure their life, has
been considereq in the context of
providing financial assistance to the
families of officers who die during
the tenure of their service;

(b) whether it is a fact that the
insistence by the Life Insurance Cor-
poration.on going by the book rules
while settling the claims of officers
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killed either in action or during
routine operation has not added to
the popularity of life insurance in
the Services; and .

(c) if so, the steps being proposed
to make life insurance attractive for
them?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) and (c).
According to the L.IC, its terms
for assurance on the lives of Air
Force Personnel are liberal, Early
in 1961, the LJIC. reviewed its
underwriting termg on the lives of
Aviation Personne] and reduced the
scales of extra premium payable b
them. p

-
(b) The Corporation has taken
special steps to ensure prompt

settlement of claims on the lives of
Defence Personnel.

Assistance for Reliet Works in States

3953. Shri Shree Narayan Das:
Shri Hukam Chang
Kachhavaiya;

Shrij Rameshwaranand:
Shri Raghunath Singh:
Shri Kapur Singh:
Shri Buta Singh:

Shri Narasimha Reddy:
Shri P. K, Deo:

Will the Minister of Finmance be
pleased to state:

(a) the demands in terms of loans
and grants from the Central Gov-
ernment asked by the varioug States
affected with scarcity and drought
for relief and other schemes to meet
the situation, State-wise; and

(b) the extent to which the de-

mands for loans and grants have
been met?
The Minister of Finance (Shri

Sachindra Chaudhuri): (a) and (b).
A statement is laid on the Table of
the House. [Placed in Library. See
No. LT-6985/66].

Written Answers BHADRA 10, 1888 (SAKA) Written Answers

8348
Loang from Abroad

3954. Shri N. R, Laskar: Will the
Minister of Finance be pleased to
state the total amount of loan takem
by India from abroad during the
last year?

The Minister of Finance (Shri-
Sachindra Chaudhuri): The totad
amount of loang taken by India from
abroad (agreements signed) during
the last year (ie. 1st September,
1965 to 31st August, 1966) amounted
to Rs. 1026°43 Crores as under:—

(Rs. crores)”
(i) Loans repayable in

foreign currency. 691.37

(ii) Loans repayable

through export of
goods. 80.57

(iii) Loans repayable in
rupees. 248.49
Total: 1026.43

—e

feesit 7 oed) aferal Y awr
e WTAS
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Revised C.H.S. Rules for the promo-
tion of Doctors

3959, Shri Yashpal Singh: Will the
Minister of Health and Family
Planning be pleased to state:

(a) whether it is a fact that under
the recently amended C.H.S. Rules
the doctors are being promoted to
Class I General Duty Medical Offi-
cers after the completion of five
vears’ service in the C.H.S. irrespec-
tive of the date of their selectiom
from U.P.S.C.; and

(b) if so, whether these promo-
tions are likely to make any change
in the present seniority list?

The Minister of Health gnd Family
Planning (Dr. Sushila Nayar):
(a) and (b). All Medical Officers
who have been appointed on the
recommendation of the Union Public
Service Commission to Category ‘B’
or equivalent posts, on a regular
basis, under the existing Central
Health Service. Rules, ‘' and have
rendered not less than five years
service in that Category or equi-
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valent posts from the date of their
appointment op the recommendation
of the UPSC. or a DP.C. or a
duly constituted  Selection Com-
mittee, would be considered for
promotion to the grade of General
Duty Medical Officer Class I, on the
basis of their recorq of service. The
possibility of some change in the
present seniority list of officers can-
not be ruled out.

Orthopaedic Treatment to C, G. H. S.
Beneficiaries

3960. Shri Yashpal Singh: Will the
Minister of Health and Family
Planning be pleased to state:

(a) whether Government have re-
ceived representations from the Cen-
tral Government Health Services
beneficiaries regarding the creation
of a separate Central Government
Health Services Wing in the Willing-
don and Safdarjang Hospitals for
the orthopaedic treatment; ang

(b) if so, the steps taken by Gov-
ernment in the matter?

The Minister of Health and
Family  Planning (Dr.  Sushila
Nayar): (a) No such representation

has been received in the recent past.
(b) Doeg not arise.

Popularisation of Natural Family
Planning Measures

3961. Shri Yashpal Singh: Will the
Minister of Health and Family Plan-
ning be pleased to state the steps taken
for popularising family planning in
the country other than those involving
the use of contraceptive methods?

_ The Minister of Healh and Family
Planning (Dr. Sushila Nayar): Family
Planning workerg at all levels explain
to the people all methods of family
planning, including Brahamacharya or
abstinence, late marriage, Coitus inter-
rupts and rythm method or safe period
method. It is explained that gelf con-
trol is the best method. For those
who want other assistance Conventio-
nal Contraceptives are made avail-
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able. Sterilisation for those who have
had three or more children and loop
for those who might wish to have
another child are other methods which
are explained and made available if
so desired.

All-India Seminar on Town and
Country Planning

3962. Shri Bagri:
Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:
Shri Maurya:
Shri Ram Sewak Yadav:
Shri Madhu Limaye:

Will the Minister of Works, Housing
and Urban Development be pleased
to refer to the reply given to Unstar-
red Question No. 4591 on the 28th
April, 1966 regarding the All-India
Seminar on Town and Country Plan-
ning and state:

(a) whether the recommendations
made at the Seminar has since been
examined by Government; and

(b) if so, the decision taken by
Government thereon?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) and (b). A statement is
laid on the Table of the House.
[Placed in Library. See No. LT-6986/
661.

Foreign Exchange Violations by Air
India’s Executive

3963. Shri Gulshan: Will the Minis-
ter of Finance be pleased to refer to
the reply given to Unstarred Ques-
tion No. 5524 on the 12th May, 1966
regarding foreign exchange violations
by Air India’s General Manager and
state:

(a) whether the allegations have
since been enquired into;

(b) if so, the details of the allega-
tions; and

(c) the action taken thereon?
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The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes, Sir.

(b) and (c). Investigations have
revealed that there had been no con-
travention under the ~ Foreign Ex-
change Regulation Act regarding
travel abroad of the General Manager
of Air India and his sons.

feet & FTE@ET F1 AT TR

St TR
N §HR I FFA -
=t Tgaa fag
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Prices of Land in Delhi

3965. Shri Maurya:
Shri Bagri:

Will the Minister of Works, Housing
and Urban Development be pleased
to state:

(a) whether Government have seen
the press reports that prices of resi-

(e
ESEN -
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dential plots have gone very high in
the capita] during the last one year;

(b) if so, the reasons therefor;

(c) whether Government have any
proposal under consideration that
plots should be allotted to low-
income group at cheap rates; and

(d) if so, the details thereof?

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Khanna): (a) Yes.

(b) The reasons are influx of new
population, demand for more land
. and good returns from urban pro-
perty.

(¢) and (d). Under the scheme of
large scale acquisition, development
and disposal of land in Delhi, plots
below 200 square yards are already
being allotted to individuals in the
low income \group at reserve price
by draw of lots.

Roshanara Paints and Varnish
Works, Delhi

3966. Shri Maurya:
Shri Bagri:

Will the Minister of
pleased to state:

Finance be

(a) whether jt is a fact that man-
agement of the Roshanara Paints and
Varnish Works, Subzi Mandi, (Roop
Nagar) are showing their Balance
Sheet in loss;

(b) whether it is also a fact that
the Company is earning lakhs of
rupees yearly; and

(¢) if so, whether Government pro-
pose to hold an inquiry into the
Balance Sheet of the Company?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes, Sir.

(b) and (c). There is no such infor-
mation. The results shown in the
Balance Sheets are being enquired
into.
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Floog Control Schemes
Pradesh

in Andhra

3970. Shri Kolla Venkaiah: Will the
Minister of Irrigation ang Power be
pleased to state:

(a) whether the Goverrrment of
Andhra Pradesh have prepared any
flood control schemes in the light of
Expert Committee’s Report on flood
control in Andhra Pradesh;

(b) if so, the scheme submitted by
them;

>

(¢) the cost of each of the fiood
control schemes submitted;

(d) the grant or aid to be given by
the Central Government to such
schemes; and

(e) the action taken by the Central
Government on the schemes submit-
ted?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
The Government of Andhra Pradesh
are at present preparing detailed
plans ang estimates” for various flood
control and drainage schemes recom-
mended by the Expert Committee on
floods in Andhra Pradesh.
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(b) No specific schemes have so far
been submitted by the State Govern-
ment,

(c) to (e). Do not arise.

Water Projects

3971. Shri Bibhuti Mishra: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether Government’s atten-
tion has been drawn to the news-item
published in the Searchlight (Patna)
of the 8th June, 1966 under the head-
ing ‘Water Projects vital to India’;

(b) whether U.S.A. has given any
indication to help India in solving
irrigation, water logging and salinity
problems; ang

(e) if so, the details thereof?

The Minister of Irrigation and

Power (Shri Fakhruddin Ahmed):
(a) Yes.
(b) and (c). Assistance through

International agencies such as the
Fooq and Agriculture Organisation;
International Bank for Reconstruction
and Development and International
Development Association, is being
made available for certain schemes
such as the Punjab Flood Control and
Drainage Scheme, and Tubewells in
U.P.

Wakf Act, 1954

3972. Shri Kolla Venkaiah: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the All-India Muslim
Wakf Conference held in 1960 had
suggested ~mendments to the Wakf
Act of 1954;

(b) if so, the amendments suggest-
ed; and

(c) the reaction of Government
thereto?

The Minister of Irrigation apnd
Power (Shri Fakhruddin Ahmed):
(a) to (¢). An inter-State Wakf Con-
ference was held in December, 1960,
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which had suggested amendments to
certain provisions of the Wakf Act,
1964, to ensure efficient working of
the State Wakf Boards. Accordingly,
Wakf Act, 1954, was amended on the
basis of the recommendations accept-
ed by the Government. The amend-
ing Bill was passed by Parliament in
October, 1964.

Pochampad Project

3973. Shri Kolla Venkaiah: Wil] the
Minister of Irrigation and Power be
pleased to state:

(a) whether the main work at the
site of the Pochampad Project has
been held up due to paucity of funds;

(b) if so, whether the State Gov-
ernment have made any representa-
tion to allot additional amount for
the project;

(c) if so, the amount requested for;
and

(d) the decision taken by the Gov-
ernment thereon?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) to (d). The Government of
Andhra Pradesh have sent a proposal
for accelerating the construction of
the Pochampad Project and have
indicated that if funds to the extent
of Rs. 18 crores are made available
for expenditure on the project from
1966-67 to 1969-70, it would be possi-
ble to create irrigation potential for
2.70 lakh acres (1.80 lakh) acres of
first crop and 0.90 lakh acres of
second crop by June, 1969. The
State Government have requested for
an additional allocation of Rs. 230
lakhs during 1966-67, over the ap-
proved outlay of Rs. 120 lakhs. The
proposal is under consideration.

Salal Hydro Electric Project
3974. Shri P. R. Chakraverti:
Shri Vishwa Nath Pandey:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to take over
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the Salal Hydro Electric Project in
Jammu;

(b) if so, when; and

(c) the total amount of expendi-
ture on the scheme?

The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): (a) to (c).
The Salal Hydro-electric Project is
still at the investigation stage. A
decision thereon will be taken after
investigations are completed and the
project report finalised. The cost of
the project can be estimated ' only
after the investigations are complet-
ed and the project report is finalised.

Currency and Diamonds seized in
Bombay

3975. Shri Baswant:
Shri Vishwa Nath Pandey:
Shri Bade:
Shri Hukam Chand

Kachhavaiya:

Shri Kishen Pattnayak:
Shri Madhu Limaye:
Dr. Ram Manohar Lohia:
Shri Onkar Lal Berwa:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that Indian
currency and diamonds worth about
rupees three lakhs were seized from
the office premises and residences of
diamond merchants and insurance
agents in Bombay during June, 1966
by the Enforcement Directorate and
Bombay Customs; and

(b) the action taken by Govern-
ment in the matter so far?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Searches
of the residential premises of a dia-
mond merchant and an insurance
agent and the premises of a firm
dealing in rough and polished dia-
monds were carried out by the offi-
cers of the Enforcement Directorate
and the Bombay Customs on 15-6-1966
and 16-6-66 and Rs. 78,700 worth of
Indian Currency and diamonds valu-
ed at Rs. 3.4 lakhs were seized.
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(b) One person was arrested and
released on bail on 17-6-66. A motor
car believed to have been wused in
the transportation of smuggled dia-
monds has been seized but released
on a bond pending adjudication.
Further investigations are in pro-
gress, on completion of which action
will be taken to adjudicate the cases
and to launch prosecution where
necessary. Regarding the seized
Indian currency which has been
handed over to the Income-tax autho-
rities, further enquiries relating to
proceedings . under Section 132 of the
Income-tax Act, 1961 are in pro-
gress.
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M/s. Bird &  Co.

3978. Shrimati Renu Chakravartty:
Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that a
show-cause notice on carpet-booking
transactions of M/s. Becker Grey
exporters for M/s. Bird and Company
between March, 1963 and 30th Nov-
ember, 1963 are not being issued;
and

SEPTEMBER 1, 1966

Written Answers 8366

(b) if so, the reasons therefor?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) and (b).
It is a fact that no show-cause notices
have been issued to M/s. Becker
Grey & Co. and M/s. Bird & Co.
regarding exports of jute carpet
backing cloth between March, 1963
and 30th November, 1963. The evi-
dence pertaining to these exports did
not justify any such action.

M/s. Bird & Co.

3979. Shrimati Renu Chakravartty:
Will the Minister of Finance be pleas-
ed to state:

(a) whether it is a fact that during
the examination of M/s. Bird and
Company’s foreign exchange case,
Rs. 25 lakhs could not be accounted
in the accounts of M/s. Becker Grey,
the exporting company of M/s. Bird
and Company; and

(b) whether the Director concern-
ed has been removed for pot being
able to explain as to why this
amount was missing?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a ) and (b).
A discrepancy of about Rs. 25 lakhs
was noticed in the accounts of
Messrs, Becker Grey. While the
loss of foreign exchange on account
of under-invoicing has already been
adjudicated upon and is now uhder
appeal by the party, the discrepancy
referred to is being further investi-
gated in order to ascertain if any
offence has been committed. Until
such investigation is completed the
responsibility of the Director, if any,
in the matter cannot be fixed, and
the question of his removal does not
arise.

Problem of U.P, Hill Districts

3980. Shri P. R. Chakraverti:
Shri H. C. Linga Reddy:
Shri Hari Vishnu Kamath:
Shri Hem Raj:
shri Daljit Singh:
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Shri Vishwa Nath Pandey:
Shri Dighe:

Will the Minister of Planning and
Social Welfare be pleased to state:

(a) whether Government have de-
cided to introduce a separate pattern
of Planning for U.P. Hill Districts, the
problems of which were different from
those of the plains;

(b) whether Government have made
any survey to find out the extent of
backwardness in hill region;

(c) whether special allotment of
funds has been made with a view to
develop these areas; and

(d) the provision made to promote
forest-based cottage industries and
extend scientific and technical educa-
tion?

The Minister of Planning and Social
‘Welfare (Shri Asoka Mehta): (a) to
(d). The development plans for the
Uttar Pradesh hill districts, constitute
part of the State Plan of Uttar Pra-
desh. Certain guide'ines emphasising
the special problems of hill area deve-
lopment, are being forwarded to the
State Government by the Planning
Commission, with a request that they
receive the State Government’s atten-
tion in the formulation of the State
Plan. In the light of those, guide-lines,
the State Government will doubtless
examine in details, the needs of these
hi’l districts and prepare specific deve-
lopment programmes for these  dis-
tricts. In the Draft Outline of the
Fourth Five Year Plan, a supplemen-
tary provision has been made of Rs. 40
crores for the development of all hill
areas in the country.
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Over-Bridge connecting Bally Gung
with Kasba in Calcutta

3982. Dr. Ranen Sen: Will the
Minister of Planning and Seocial Wel-
fare be pleased to state:

(a) whether it is a fact that the Cal-
cutta Metropolitan Planning Organisa-
tion has sanctioned a plan for an over-
bridge connecting Bally Gung with
Kasba in Calcutta with the approval
of the Planning Commission;

(b) whether the local people have
submitted an alternate plan for the
over-bridge to the Calcutta Metropo-
litan Planning Organisation more suit-
ad to the local conditions; and
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(c) if so,
thereto?

Government’s reaction

The Minister of Planning and Social
Welfare (Shri Asoka Mehta):
(a) The Calcutta Improvement
Trust has prepared a scheme for an
over-bridge at Kasba. The scheme
has been submitted by the C.IT. to
the State Government’s Development
and Planning Department for finan-
cial assistance for its execution. But
the scheme is yet to be submitted by
the C.IT. for final sanction of the
State Government under the Calcutta
Improvement Act, 1911.

(b) and (e¢). An alternative scheme
presented by some local people and
submitted directly to the Government
has been referred to the Calcutta
Metropolitan Planning Organisation
for technical scrutiny, The matter is
now under the technical scrutiny in
the C.M.P.O. and the C.M.P.O’s views
on the same axe expected to be finalis-
ed soon.

Power Shortage in Punjab

3983. Shri D, C. Sharma: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the Punjab State have
asked for any technical or other
assistance to obviate the continuing
power shortage in the State and re-
sultant loss to them; and

(b) if so, the weaction of Govern-
ment thereto?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
No. i

(b) Does not arise.
Ima qfera sd=f@l gra wew
F1 RIG  FIT
3084, =Y PR AT HUAT
ot famm qatE
Far faw W a7 ag IO AT FAT
4T fa:
(%) 7 7g g §. f5 W



8371

(Fer w3w) ¥ Wwa gfaw wH=T)
TEW FT AT G FQ

(@) agdswtfarn e
yfae su-fadier® 7 2 @, 196647
Y3 gfes ¥ weafd @ owe &
ST F7T g0 T gt oI

(1) 71 =% Su-fadiers ¥ wfveaz
¥ & g2 2 & fe=a ¥ % af@mnw &
ar & 1, f59% 79 51 35 AR AT
=Y, FaE gfer &Y giea fFar;

(%) afz &, @ Fa71 a8 wRW
aFg A T ;AW

(F) o T T\ WS § ;T
FRATE FT AT G 7

forer ot (=t mrive ) (F)
T F 99 ot s § wwwe ¥
T T gfew FHATTET F g g
arRg e |

(&) #Ae|™ AT wrEE @ g
qar AT feRn fawmr & sl
T § TR ¥ gfew gu-fades
2 S@TE, 1966 F WHIE { T
W3 gfem ¥ oF faodl TR 20
frame owm T A

() T, =T

() =vas gfew g 9B are e
ST 9T go=T q9d o T WK A

Written Answers BHADRA 10, 1888 (SAKA™ Written Answers 8372
e

(%) 2 791 = w9 gfem &
faurdt & wv & 20 foreiramy wHw o5y
AN 9 B 77 iRy Y orzy sy
gfere FHIET T T oweg SW I A
fo¥ = 793 F7 we3g ar 1 faar
Y 5 AW F ZI9T SEIET T 2
AR &5t FT forar war & we qfew
U W S agAT AT R L

Water supply in Bombay

3985. Shri Jashvant Mehta:
Shri Baswant:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether it is a fact that the
Government of Maharashtra have
sought recently the assistance of the
Central Government to meet its
deteriorating water supply to the city
of Bombay:

(b) if so, the nature thereof; and

(c) the steps Government have
taken to meef their request?
The Minister of Health and Family

Planning (Dr. [ushila Nayar):
Yes.

(b) The Government of Maharashtra
have drawn up various schemes for
the augmentati~n of Bombay  City
Water Supply. Schemes which are
being undertaken and which are con-

(a)

THW FTHT AE g | templated are as follow:—
Source’ Supply available Cost Rs. Period of construction.

(i) Dahisar Scheme 6MGD 3.5 crores Already started & will be
complated by 1971.

(i) Upper Vaitarna Scheme. 120MGD 37.36 5 Already started & will be
completed by 1570.

(ili) Bhatsai River Scheme 250MGD 66.20 ,, 1966-74.

(iv) Upper Kalu Scheme. 200MGD 60.00 ,, 1974-81.

(c) The question of getting finan- to state:

cial assistance for Bhatsai water sup-
ply scheme from the World Bank is
under negotiation.

Electronic Computers

3986. Shri Jashvant Mehta: Will
the Minister of Finance be pleased

(a) whether it is a fact that the
Life Insurance Corporation has in-
troduced computer processing on a
mass-scale;
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“ (b) if so, the places where com-
puter machines have been installed;
and

(c) whether it has actually re-
sulted in the over-all cost reduction?

The Minister of Finance (Shri
Sachindra Chaudburi): (a) and (b).
The Life Insurance Corporation of
India has decided to introduce com-
puter processing at only two of its
36 Divisional Offices. One of the
‘two computers has already been
installed at Bombay and the other
one is proposed to be installed at
-Calcutta.

(c) As computer at Bombay was
installed only in November, 1965 and
has so far made trial runs, it is
premature to give any results in
.cost reduction,

Bural Credit

2987. Shri Dighe:
Shri Vishwa Nath Pandey:

Will the Minister of Finance be
‘pleased to state:

(a) whether it is a fact that the
Reserve Bank of India has appoint-
ed a High Power Committee to re-
‘view the supply of rural credit and
.allied matters in the comtext of tne
Fourth Plan, and in particular of
tihe requirements of the intensive
Trogrammes of agricultural produc-
tlon .in different parts of the coun-
try;

(b) if so, when; and

(c) fthe personnel of the Com-
“mittee?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes.

(b) On the 1st July, 1966.

(¢c) The personnel of the Com-
-mittee are:—

1. Shri B. Venkatappiah, former
Chairman of the State Bank
of India.—Chairman.

2. Dr. . R. Gadgil, Chairman,
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All-India State
Banks’

Cooperative
Federation.—Member.

3. Shri M. R. Bhide, Deputy
Governor, Reserve Bank of
India.—Member,

4, Shri B. Sivaraman, Secretary,
Ministry of Food, Agriculture,
Community Developmen: and
Co-operation (Department of
Agriculture).—Member.

5. Shri N. Ramananda Rao,
Managing Director, State
Bank of India.—Member.

6. Shri B. Majumdar, President,
West Bengal Provincial Co-
operative Bank.—Member.

. Shri C. G. Ramasubbu, Deputy
Chief Officer, Agricultural
Credit Department, Reserve
Bank of India.—Secretary.

<

D.V.C. Power for traction purposes

3988, Shri J. B. Singh: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that cheap
Damodar Valley Corporation Power
is not available to the Indian Rail-
ways for traction purposes in some
parts of the Eastern Region due to
certain policy decisions of the Gov-
ernments of Bihar and West Bengai
with the consent of the Central Gov-
ernment;

(b) if so, the reasons therefor; and

(e) whether the benefit for Damo-
dar Valley Corporation supplying
electricity to Railways is not avail-
able to Bihar and West Bengal in
view of their participation in the
power shemes of the D. V. C. and
if so, the reasons for encouraging
the tendency of isolation?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) to (c). Rrequirements of power
for railway traction in certain loca-
tions in the Eastern Region outside
the limits of the Damodar Valley
were being met by the D. V. C. with



8375

the permission of the State Gov-
ernments as required under section
18 of the D. V., C. Act. The present
pattern of power distribution in the
D.V.C., Bihar and West Bengal re-
- giong as agreed to between the parti-
cipating Governments is that the
D.V.C. will be responsible to meet
loads inside the valley and the State
Governments of West Bengal and
‘Bihar will meet the respective loads
outside  the limits of the Valley
through the State Electricity Boards.
In accordance with this pattern, cer-
tain traction loads outside the limits
of the Dsmod2r Valley have been
taken over by the State Electricity
Boards, The profits earned by D.V.C.
in respect of power supply are
shared equally between West Ben-
gal, Bihar ang Central Government.
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Calcutta Metropolitan Water Board

3996. Dr. Ranen Sen:
Dr. U. Misra:
Shri Badrudduja:
Shri H. P. Chatterjee:

Will the Minister of Health and
Family Planning be pleased to state:

(a) the progress made in setting up
Metropolitan Water Board in Calcutta
to remove the water scarcity in the
city and suburbs; and

(b) how long it will take to improve
the water supply and sanitary situa-
tion in the city? -

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) The
Calcutta Metropolitan Water and Sani-
tation Authority Act, 1966 as passed
by the West Bengal Legislature receiv-
ed the assent of the President on the
26th May, 1966. The Act provides
for the establishment of an Authority
for the maintenance, development and
regulation of water supply, sewerage
and drainage services and for the col-
lection and disposal of garbage in the
Calcutta Metropolitan District with a
view to promote public health and for

.
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matters connected therewith from such
date as the State Government may

notity.

(b) It is not possible to give any
specific information in thig regard.

Narmada Project

3991. Shri Jashvant Mehta:
Shri P. R. Patel:
Shri D. J. Naik:
Shri N, N. Patel:
Shri Ram Harkh Yadav:
Shri Madhu Limaye:
Shri Kishen Pattnayak:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No. 511 on
the 28th July, 1966 regarding Nar-
mada Project and state:

(a) the outcome of the joint meeting
of the officials of the States concern-
ed and meeting of technical experts;

(b) whether Government have com-
pleted discussions with Chief Ministers
of different States; and

(c) if so, the result thereof?

The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): (a) to
(c). The officials including technical
experts met on various dates from
19th July, 1966 to August 14th; 1966
and prepared a record of their discus-
sions and conclusions op various tech-
nical aspects of the Narmada Water
Resources Development. Afterwards a
joint meeting of the Chief Ministers
was held on 22nd August, 1966, where
frank and helpful discussions took
place. There was appreciation and
understanding of each others’ view
points. In the course of the discus-
sions, some suggestions emerged and
it was decided that these should be
discussed later among the Chief
Ministers  themselves. A  further
meeting of the Chief Ministers with
the Union Minister of Irrigation and
Power is expected to be held after
the matter has been discussed among
the Chief Ministers.
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Seminar on Employment

3992, Shri H. C. Soy: Will the
Minister of Planning and Socia] Wel-
fare be pleased to state how many
recommendations made by the semi-
nar on Employment of Scheduled
Castes and Scheduled Tribes held in
January-February, 1964 have been
implemented so far and to what
extent?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): The required infor-
mation, which is based on the replies
received from the State Governments
etc, is given in the statement laid
on the Table of the House. [Placed
in Librery. See LT-6987/66].
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Transport Problems of Assam and
Eastern Region

[y
3994. Shri P. C. Borooah: Wil] the
Minister of Planning ang Social
Welfare be pleased to state:

(a) the decisions which Govern-
ment have taken on the recommen-
dations of the Tarlok Singh Enquiry
Committee regarding the transport
problems of Assam and the Eastern
region in general; and

(b) the steps being taken in pursu-
ance thereof?

The Minister of Planning and Social
Welfare (Shri Asoka Mehta): (a)
and (b). The Joint Technical Group
for Transport Planning have Tnitiat-
ed transport surveys of Assam and
the Eastern region, along with trans-
port surveys of other regions, and
also studies relating to transportation
requirements of major commodities.
These studies and surveys are in
progress and are of help in identify-
ing problems of transport develop-
ment in different regions. The
Group have not made any specific re-
commendations go far. The results
of the studies, when available, will
be taken into account in working out
the details of national and State
transport plans.

Foreign Aid

3995. Shri P, C. Borooah: Will the
Minister of Finance be pleased to
state:

(a) the total amount of aid sanc-
tioned by friendly countries and the
World Bank for the first three Five
Year Plans, how much orders had
been placed by the end of the Third
Plan and how much hag actually

8380

been disbursed by them (country-

wise);

(b) the percentage of aid utilised,
(country-wise and overall); and

(c) the reasons for low utilisation,
if any, in each case?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) to (c).

Two statements are laid on the Table
of the House. [Placed in Library. See
No. LT-6988/66].

All India Post Office Savings Bank
Survey Committee

3996. Shri Shree Narayan Das: Will
the Minister of Finance be pleased
to state:

(a) the precise nature of recom-
mendations made by the Committee
appointed to study the facilities given
by the Post Office Banks wvis-a-vis
the Commercial Banks;

(b) whether these recommendations
have been considered by Govern-
ment; and

(c) if so, the result thereof?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Presum-
ably the honourable Member is rafer-
ring to the Committee set up by the
National Savings Central Advisory

Board. If so, the Committee would
make its recommendations to the
Board. It is understood that the

Committee has not yet submitted any
Report to the Board.

(b) and (c). Do not arise.

Khesari Dal

3997. Shri Shree Narayan Das: Will
the Minister of Health and Family
Planning bz pleased to state:

(a) whether the use of Kh:esari Dal
and production and sale thereof has
been banned; and

(L) if so, when and whether the ban
has proved effective?
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The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) and
(b). Rule 44-A of the Prevention of
Food Adulteration Rules, 1955, pro-
videg that no person in any State shall,
with effect from such date as the
State Government concerned may by
notification in the Official Gazette
specify in this behalf, sell or offer or
expose for sale, or have in his posses-
sion for the purpose of sale Khesari
Dal under any description or for use
as an ingredient in the preparation of
any article of food intended for sale.

A list of States which have pro-
hibited the sale of Khesari Dal under
Rule 44-A of the Prevention of Food
Adulteration Rules, 1955, as available,
indicating also the dates from which
the ban has been imposed, is laid on
the Table of the House. [Placed in
Library. See No. LT-6989/66].

The produ-tion of Khesari Dai (Lat-
hyrus Sativus) in the areas producing
Khesari Dal is being discouraged with
the help of the staff of the Community
Development and Agriculture Depart-
ments of the State Governments.

No assessment has been undertaken
to evaluate the effectiveness c¢f the
above measures.

Smuggling of Jute to China

3998. Shri Joachim Alva: ~Will the
Minister of Finance be pleased to state:

(a) whether it is a fact that Indian
jute is being smuggled to China wvia
Nepal; and

(b) it so. the quantity and amount
in rupees involved?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) and (b).
In accordance with the provisions of
the Indo-Nepal Treaty of Trade and
Transit, there is free movement across
the border of goods originating in
either country and intended for con-
sumption in the other. Usually, there
is some export of raw jute and jute
goods from India to Nepal and some
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import of jute and jute goods of
Nepalese origin from Nepal into India.
Jute ig alsg produced in Nepal and
jute goods are also manufactured in
that country. The Government of
India have no information regarding
Indian jute or jute goods being smug-
gled into China via Nepal. However,
as a precautionary measure, the atten-
tion of His Majesty’s Government of
Nepal has been drawn to this possi-
bifity ang they have been requested
to take necessary measures for the
prevention of re-export of gocds of
Indian origin to third countries.

Backward Areas in Madras

3999. Shri Umanath:
Shri P, Kunhan:

Will the Minister of Planning and.
Social Welfare be pleased to state:

(a) whether the attention of Govern-
ment has been drawn to the statement
of the Chief Minister of Madrag on
the floor of the Madras Assembly dur-
ing the discussion of the admissibility
of an adjournment motion to the effect
that as per Planning Commission’s
communication dated the 5th January,
1965, he could not send particulars
regarding Pudukkottai, East Ramana-
thapuram and Arantangi, since they
were less than a district;

(b) if so, whether Government have
taken any action or propose to take-
any action, clarifying the position to
the Madlras Government, that parti-
culars regarding these areas also could
be sent to the Planning Commission;

(c) if so, whether data regarding
Pudukkottai, East Ramanathapuram
and Arantangi have been received;.
and

(d) if so, the action taken thereon?’

The Minister of Planning and Social’
Welfare (Shri Asoka Mehta): (a) to:
(d). Information is awaited from the
State Government.
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Seizure of Watches of Chinese Origin

—_—

4000. Shri Panna Lal:
Shri Vishwa Nath Pandey:
Shri Brij Basi Lal:

Will the Minister of Finance be

pleased to state:

(a) whether it is a fact that the
Customs Authorities seized 1,500 wrist
watches stated to be of the Chinese
origin in simultaneous raids on .a
watch dealer’s shop as well as his
residence in Calcutta on the 28th July
1966; and

(b) if so, the action taken by Gov-
ernment in the matter?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) On 28th
July, 1966 the officers of the West
Bengal Central Excise Collectorate
raided the shop and residence of a
watch dealer in Calcutta and seized
828 wrist watches and 239 time-pieces
all of foreign origin. Out of these
only 6 time-pieces are of Chinese
origin.

(b) Two persons were arrested and
subsequently releaseq on bail. The
case is under investigation.
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Tax Evasion by Firms in Rudrapur

4002. Shri Madhu Limaye:
Shri Hukam Chand
Kachhavaiya:
Shri Kishen Pattnayak:
Shri Bade:
Shri Yudhvir Singh:

Will the Minister of Finance be:

pleased to state:

(a) whether his Ministry has receiv-
ed a copy of the letter dated the 5th:
May, 1966 addressed by Jagdish Prasad
Jaiswal, Rudrapur, Deoria, U.P. {0 an
opposition M.P. relating to tax evasiom
by certain firmg in Rudrapur; and

(b) if so, the action taken by Gov-
ernment in the matter',{

The Minister of Finance (Shri
Sachindra Chaudhuri); (a) Yes, Sir..

(b) The matter is being investigat--
ed by the Income-tax authorities.
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All-India Federation of Scheduled
Castes and other Backward Classes

4003. Shri Kolla Venkaiah:
Shri M. K. Kumaran:

Will the Minister of Planning and
Social Welfare be pleased to state:

(a) whether any memorandum was
received by the Prime Minister from
the All-India Federation of Scheduled
Castes and other Backward Classes
in June, 1966;

(b) if so, the main demands of the
Federation referred to in the memo-
randum;

(c) the action taken thereon?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) Yes, Sir.

(b) and (c). A statement is laid on
the Table of the House. [Placed in
- Library. See No. LT-6990/66].

M/s. Bird & Co.

4004. Shrimati Renu Chakravartty:
Will the Minister of Finance be
pleased to state:

(a) the reasons why the cases of
-over and under-invoicing and other
frauds committed by Mijs. Bird &
Co. and M|s. Orr Dignam & Co. and
M]|s. Turner Morrison & Co. have
been held up and finalisation of their
 cases delayed;

(b) whether it is a fact that the
‘opinion of the Law Ministry was
that these cases cannot be proceed-
ed against by the Customs;

(c) the reasons why in view of
“the amended rules, such an objection
was permitted to hold up the pro-
vceedings for so long; and

«(d) what is the position at present?

The Minister of Finance (Shri
: Sachindra Chaudhuri): (a) The cases
‘of over and under-invoicing against
‘Mis. Bird & Co., and M]|s. Turner
‘Morrison have not been delayed, As
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regards M|s. Orr Dignam, the case
against them under the Foreign
Exchange Regulation Act is now
awaiting adjudication.

(b) The question whether or not
such cases can be proceeded against
by the Customs is at present sub-
judice in the High Courts of Calcutta
and Madras. It would, therefore,
not be in the public interest to dis-
close the advice given by the Law
Ministry in this regard.

(c¢) It is not clear what particular
amendment to the rules is referred
to.

(d) The appeal filed by M|s. Bird
& Co. against the order of the
Adjudicating Officer imposing penal-
ties of Rs. 1.20 crores is likely to be
heard by the Central Board of
Excise & Customs during September.
In the case of Turner Morrison
penalties aggregating to Rs. 75,350|-
have already been imposed. The
cases against two of their managed
companies viz. Mjs. Angelo Brothers
& Mjs. Grahams Trading Co. (I) Ltd.
have been held up in view of the
interim stay obtained by them from
the Calcutta High Court.
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Income-tax Outstanding against
former Chief Minister of Orissa

4012. Shri Gokulananda Mohanty:
Shri Jena:
Shri A. P. Sharma:
Wil the Minister of Finance be
pleased to state:

(a) whether there is any amount
of income-tax outstanding against
Shri Biju Patnaik, former Chief
Minister -of Orissa in respect of the
assessments completed upto the 31st
March, 1966; and

(b) if so, the amount thereef?
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The Minister of Finance (Shri
Sachindra Chaudhuri): (a) No, Sir.

"(b) Does not arise.

Bahuda Irrigation Project

4013. Shri Mohan Naik: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the amount sanctioned for the
Bahuda irrigation project in Ganjam
District, Orissa State for the current
year; and

(b) how far the work has pro-
gressed?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) An amount of Rs. 12.10 lakhs has
been provided in the State’s' Budget
for 1966-67 for the Bahuda Project,

(b) The headworks of the Project
and a portion of canal systém have
been completed. Canal excavation
work is in progress. Irrigation facili-
ties have been provided to an area
of 2000 acres out of 26,1000 acres to
be ultimately irrigated by the pro-
ject.

Abolitien of Night Seil Work

4014. Shri Mohan Nayak: Will the
Minister of Health and Family
Planning be pleased to state:

(a) whether the Central Govern-
ment propose to completely abolish
the system of night soil work by
manual labour and replace it by
mechanical systems; and

(b) if so, the steps taken in this
regard?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
Proposals for mechanisation of
transport for removal of rubbish and
conversion of dry latrines into flush
latrines in urban areas ‘have been
suggested for inclusion in the 4th
Five Year Plan.

(b) The decision of the Planning
Commission is awaited. Further
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action will be taken when funds are
allotted for the purpose.

Tax-liability of former Chief Minister
of Orissa

4015. Shri Surendranath Dwivedy:

Will the Minister of Finance be
pleased to refer to the reply given
to Unstarred Question No. 1312 on
the 4th August, 1966 and state:

(a) when actually the final orders
for investigation into the tax-liabilit-
ies of Shri Biju Patnaik, former
Chief Minister of Orissa were given
and whether this investigation is
being conducted into the personal
assets and incomes of Shri Patnaik
or any enquiry is also being made
into fax labilities of all concerns
with which Shri Patnaik is concern-
ed;

(b) whether itis a fact that the
Income-Tax authorities are being
threatened and are afraid of making
through investigation and whether
Government have asked the State
Government to give them sufficient
protection to conduct their official
work; and

(¢) whether Shri Patnaik has met
the Finance Minister and the Prime
Minister in this connection?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) It is a
normal function of the tax authorities
to make such enquiries as are consi-
dered necessary to determine the
tax liabilities of assessees. No special
order is necesary for this purpose.
The tax liabilities of the concerns
referred to which have such liabilities
are also enquired into, investigated
to the extent considered necessary by
assessing officer.

(b) Certain vague threats reached
the Income-tax Officer. There is no
question, however, of the income-tax
authorities being afraid of a through
investigation or of asking the State
Government for special protection.
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(c) Shri Patnaik met the Finance
Minister in some other connection.
In the course of conversation, he
generally mentioned his tax cases and
made a request that the investiga-
tions and orders should be finalised
quickly according to law. The
Prime Minister had also occasion to
meet Shri Biju Patnaik at meeting
and otherwise, but he had no meeting
with the Prime Minister in this
connection.

Evasion of Income-tax by Firms

4016 Shri Kishen Pattnayak:
Shri Madhu Limaye: .
Shrimati Renu Chakravartty:
Shri Yogindra Jha:

Shri T. Ram:

Dr. Ram Manohar I.ohia:
Shri Vasudevam Nair:

Shri Bade:

Shri Prakash Vir Shastri:
Shri Shinkre:

Dr. Saradish Roy:

Shri Surendranath Dwivedy:
Shri Ram Sewak Yadav:
Shri M. N. Swamy:

Shri Indrajit Gupta:

Shri H. N. Mukerjee:

Shri Eswara Reddy:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
inquiry conducted against M/s. Tur-
mer Morrison & Co. and Graham
Trading Ltd. by the Enfercement
Directorate and the Customs Depart-
ment revealed large scale evasion of
income-tax and l6ss of foreign ex-
change;

(b) whether it is also a fact that
large remittances are permitted to be
made to M/s. A. Wander Ltd.; and

(c) whether any steps have been
taken by the Government to recover -
the evaded income-tax and the illegal
remittance of foreign currency?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Investiga-
tions carried out by the Customs
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authorities on the basis of the docu-

ments seized from M/s. Turner
Morrison & Co. Ltd. and M/s.
Graham Trading Co., (India) Ltd.

revealed certain cases which consti-
tuted prima facie offences under
sec. 12 (1) of the Foreign Exchange
Regulation Act, read with the relev-
ant provisions of the Customs Law.
As a result of investigations conduc-
ted by the Enforcement Directorate,
certain unauthorised transactions in
foreign exchange also came to light.
On the basis of information contained
in the seized papers, the income-tax
authorities have reason to believe
that there was substantia] evasion of
income-tax by M/s. Graham Trading
Company (India) Ltd.

(b) M/s. A. Wander Ltd., Londor,
the foreign colloborators of the Indian
party viz. M/s. Jagatjit Distilling &
Allied Industries Ltd, New Delhi in
the matter of manufacture of “Oval-
tine” in India, are entitled to a roy-
ally payment from the Indian pro-
ducer on the exfactory selling price
of Ovaltine manufactured in India.
Remittances will be permitted by the
Reserve Bank of India strictly in
accordance with the terms of the
agreement. Since the agreemnt is a
recent one, there is no question of
any large scale remittance so far.

(¢) As regards income-tax, the
authorities have already reopened
the assessment from 1950-51 to 1961-
62 of M/s. Graham Trading Company
(India) Ltd, The question of re-
covery of remittance would not arise
in view of (b) above.

Rural Electrification in Andhra
Pradesh
4017. Shri D. B. Raju: Will the
Minister of Irrigation and Power
be pleased to state the amount a]lotted
for rural electrification to the Andhra
Pradesh State during 1968-87 so far?

The Minister for Irrigation and
Power (Bhri Fakhruddin Ahmed):
‘The State Government of Andhra
Pradesh asked for Rs. 300 lakhs for
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rural electrification for 1966-67 and
same amount has been allotted.

Smuggling on Indo-Pak. Border

4018. Shri Panna Lal:
Shri Vishwa Nath Pandey:
Shri Brij Basi Lal:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that a noto-
rious gang of Indo-Pak. smugglers wag
apprehended in village Miani Basti
(Fazilka) on the Indo-Pakistan bor-
der on the 4th August, 1966 and sub-
stantial opium was recovered from
one of the Pakistani smugglers; and

(b) if so, the action taken by the
Guvernment in the matter?

The Minister of Fimance (Shri
Sachindra Chaudhuri): (a) On 30th
July, 1966 the police seized 9.5 kgms.
of opium from three persons of whom
one was Pakistani and the other
two Indians, in village Miani Basti
(Fazilka). Out of this quantity, 4
kgms. was seized from the Pakistani
smuggler.

(b) All the three persons  were
arrested. Cases have been registered
against them and are under investi-
gation.

Construction of Sea-wall

“i9. Shri Vasudevan Nair: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether Government have re-
cently received any resolution passed
by the Trikkunnapuza Panchayat in
Kerala State regarding the mal-prac-
tices in the construction of sea-wall in .
their locality;

(b) if so, whether any enquiry has
been held in the matter; and

(c) the progress so far made in the
contruction of the sea-wall in that
Tocality?

The Minister of Irigation and
Power (8hri Fakhruddin Ahmed): (a)
Yes.
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(b) The matter has been brought to
the notice of the Government of
Kerala.

(¢) The work of construction of sea
wall for a length of 3,200 ft. at Thrik-
kunnapuzha was started in July, 1965,
and about 70 per cent of the work has
since been completed. The remaining
work is progressing satisfactorily.

Power Production in Kerala

4020. Shri Vasudevan Nair: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether it is a fact that only
nearly 50 per cent of the target fixed
for power production in Kerala State
by the end of the Third Plan had been
achieved; and

(b) if so, the reasons therefor?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) Against a target installed capacity
of 333 MW by end of Third Plan, capa-
city of 197 MW was achieved. The
installed capacity has however gone
up to 315 MW by the end of June,
1966, with the commissioning of the
first unit of 54 MW at Sholayar and
two units of 50 MW each at Sabirigiri
Project.

(b) The short fall was due to some
delay in the commissioning of the
first two generating units of 18 MW
each at Sholayar and the first two
generating units of 50 MW each at
Sabirigiri.

Homoeopathy

4021, Shri Mohan Nayak: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) the amount allotteq for the in]-
provement of Homoeopathy in India
during the Third Plan period:

(b) the amount spent up to the
31st March, 196¢; and

(c) the amount sanctioned for
Orissa State for the Third Plan?
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The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
An amount of Rs. 100 lakhs was pro-
vided during the Third Plan Period for
the development of Indigenous Sys-
tems of Medicine including Homoeo-
pathy for purely central schemes. No
specific amount was earmarked for
this system separately.

(b) An amount of Rs, 19,13,255 was
spent on the deve'opment of Homoeo-
pathy by way of direct grants to the

voluntary institutions during the
Third Plan period.
(c) Nil

Committee on Plan Projects

4022. Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Shri Madhu Limaye:
Shri Ram Sewak Yadav:

Will the Minister of Planning and
Social Welfare be pleased to state:

(a) whether it is a fact that the
status of the Committee on Plan Pro-
jects of which the Home Minister is
the Chairman, for the last 10 years
has not been decided so far; and

(b) if so, what further action is
envisaged now in respect of this or-
ganisation?

The Minister of Planning and Social
Welfare (Shri Asoka Mehta): (a) and
(b). The Committee on P'an Projects
is a Committee of the National Deve-
lopment Council, whose secretariat is
located within the Planning Commis-
sion and which constitutes Study
Teams for special subjects and pro-
blems from time to time. With a view
to implementing the objectives for
which the Committee on Plan Pro-
jects was set up, a Management and
Administration Division was estab-
lished two years ago. The Division
functions on a continuing basis and
serves the Planning Commission. Posts
required for Study Teams constitu-
ted by the Committee on Plan Pro-
jects are temporary because of the

‘temporary nature of the tasks entrust-
‘ed to them. There is no proposal at



8399  Written Answers BHADRA 10,
present to review the status of the
Committee on Plan Projects,

Committee on Plan Projects

4023. Shri Kishen Pattnayak:
Shri Madhu Limaye:
Shri Ram Sewak Yadav:
Dr. Ram Manohar Lohia:

Will the Minister of Planning and
Social Welfare be pleased to state:

(a) whether it is a fact that the
Committee on Plan Projects is direct-
ly responsible to the National Deve-
lopment Council without any inter-
ference from the Planning Commis-
sion;

(b) whether its Secretary could
only be a Joint Secretary in the Mini-
stry of Finance who will be responsi-
ble to the Home Minister in his capa-
city as a Chairman (Committee on
Plan Projects) if not, what is the pre-
sent position;

(c) the names of the Members of
the Committee on Plan Projects; and

(d) whether these Members are kept
in touch with the activities of this
Committee from time to time; if so,
how?

The Minister of Planning and Social
Welfare (Shri Asoka Mehta): (a) The
Committee on Plan Projects is a Com-
mittee set up by the National Deve-
lopment Council. Its Secretariat is
located in the Planning Commission.
For current work, it functions under
a Member of the Planning Commis-
sion, important matters being refer-
red to the Deputy Chairman of the
Planning Commission and the Chair-
man of the COPP and when neces-
sary to the Committee as a whole.

(b) At the time the Committee on
Plan Projects was set up, the Joint
Secretary in the Ministry of Finance
incharge of the Specia] Reorganisa-
tion Unit was appointed its Secretary.
However, the arrangement was  dis-
continued in 1963. At present the
Office of Secretary of the Committee
is combined with that of Chief of
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the Management and Administration
Division.

(¢) The Minister of Home Affairs is
the Chairman of the Committee on
P.an Projects and Ministers of Plan-
ning and Finance and Deputy Chair-
man, Planning Commission are its
other Members. The Union Minister
concerned with a project or class of
projects under investigation by  the
Committee also becomes a Member of
the Committee for the duration of the
Study. In addition, the Chief Minis-
ters of States serve as Members for
Committees, constituted for studies in
different sectors.

(d) The Members are kept in touch
with the activities of the Committee
through circulation of papers and re-
ports from time to time. Meetings of
the Committee can be convened as and
when necessary.

Plan Projects

4024. Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Shri S. M. Banerjee:
Shri Madhu Limaye:
Shri Kashi Ram Gupta:
Shri Ram Sewak Yadav:

Will the Minister of P and
Social Welfare be pleased to state:

(a) whether it is a fact that no
meeting of the Committee on Plan
Projects constituted by the National
Development Council in 1956 was he!d
during the last decade;

(b) whether the National Develop-
ment Council was not apprised of the
working of this Committee since its
formation to-date;

(c) if so, how the proper working
of this Committee is ensured; and

(d) whether any high power teams
are to be set up for the study of
Plan Projects?

The Minister of Planning and Secial
Welfare (Shri Asoka Mehta): (a) and
(b). Meetings of the Committee on
Plan Projects and discussions aboit
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its work have taken place from time
to time. The National Development
Council has a’'so been kept in touch
with the Committee’s work. It is pro-
posed to convene shortly a meeting
of the Committee for the Agriculture
and Community Development Sector,
to consider the reports of the Study
Teams on Irrigation (All India Re-
view of Minor Irrigation Works) and
Agriculture (All india Report on Agri-
cultural Implements).

(c) The Secretariat of the Commit-
tee on Plan Projects is located in the
Planning Commission. For current
work it functions under a Member of
the Planning Commission, important
matters being referred to the Deputy
Chairman of the Planning Commission
and the Chairman of the Commitiee
on Plan Projects and, when necessary,
to the Committee as a whole; and

(d) A number of Study Teams have
been set up by the Committee on Plan
Projects from time to time since 1956.
The Study Teams on Agriculture will
complete its work in the near future.
The only other Study Team now at
work is the Team on Metropolitan
Transport which was constituted in
September 1965. There is no pro-
posal to set up any new Study Team
during the current year.

Water Supply to South Delhi

4025. Shri R. S. Tiwari: -
Shri Vishwa Nath Pandey:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether it is a fact that the
Naskar Committee has advised the
Delhi Municipal Corporation to sup-
ply water for the South Delhi from
the Hindon instead of Jamuna; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Health and Family
Planning (Dr, Sushila Nayar): (a) The
Naskar Committee has recommended
Hindon River as one of the additional
sourees for augmenting Delhi’s water
supply.
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(b) A Planning and Development
Cell has been created under the Delhi
Administration to work out the de-
tails of the various schemes for
augmenting Delhi’'s water supply in-

cluding the proposal for utilising the

waters from the Hindon river.

Welfare of Scheduleq Castes and
Scheduled Tribes im Orissa

4026. Shri Ramachandrg Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Planning and
Social Welfare be pleased to state:

(a) the total amount allocated dur-
ing the Third Five Year Plan period
for the welfare of Scheduled Castes
and Scheduleq Tribes in Orissa State;

(b) whether the entire amount was
utilised by the State during the above
period;

(c¢) if not, the reasons therefor; and

(d) the total amount surrendered by
the State?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) Scheduled Tri-
bes Rs, 642.20 lakhs. Scheduled Castes
Rs. 119°11 lakhs.

(b) No, Sir.

(c) The shortfall is mainly due to
the fact that during the years 1962-63
and 1963-64, greater emphasis had to
be laid on more important sectorg of
the Plan like agricylture, industry,
power etc. on account of the National
Emergency.

(d) Scheduled Tribes Rs. 3284
lakhs Scheduled Castes Rs, 1.70 lakhs.

Pilot Project for Development of
Langia Sonras
4021. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
will the. Mimster of l’lallllh: alﬂ

Social Weitave be pleped o
the reply given to Unstarred mm
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No. 5496 on the 12th May, 1966 and
state:

(a) whether the proposal submitted
by the Tribal and Rural Welfare De-
partment of the Government of Orissa
in the Central Government for sanc-
tion of Rs. 17,32,000 for a pilot project
for the development of Langia Sonras
in Ganjam District (Orissa) has since
been considered; and

(b) if so, the details thereof?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) and (b). The
proposal is under active consideration
in consultation with the Planning
Commission.

Feature Films Depicting Adivasi Life
of Orissa

4028. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Planning and
Social Welfare be pleased to refer to
the reply given to Unstarred Question
No. 5498 on the 12th May, 1966 and
state:

(a) whether the =roposal of Orissa
Government regarding the preparation
of feature Films Depicting Adivasi
life of Orissa has since been examined;
and

(b) if so, the results thereof?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) and (b). The
proposal of the Orissa Government has
been examined ang the State Govern-
ment requested to furnish g complete
script of the film in English. The
State Government has not so far sent
the script.

Manibhadra Dam Project

4029. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Unstarred Question No. 5404
on the 12th May, 1966 and state:
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(a) whether the report on Mani-
bhadra Dam Project has since been

received from the Government of
Orissa; and

(b) if so, the decision taken there-
on?

The
Power
(a) No.

Minister of Irrigation and
(Shri Fakhruddin Ahmed):

(b) Does not arise.

Aid to T.B. Paiicats

4030. Shri Mohammed Koya: Will
the Minister of Health and Family
Planning be pleased to state:

(a) the number of petitions pending
disposal from the T.B. patients of
Kerala for assistance upto 1st August,
1966;

(b) the number of petititions dis-
posed of till the 1st July, 1966 under
which the patients got their assistance
sanctioned after their death; and

(c) the steps taken by Government
to expedite the disposal of petitions
and give assistance to the petitioners
in time?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
to (c). The information is being col-
lected and will be laid on the Table
of the Sabha in due course.

0]d age Pension in Kerala

4031. Shri Mohammed Koya: Wil
the Minister of Planning and Social
Welfare be pleased to state:

(a) the number of petitions pending
with the Government of Kerala for
giving old age pensions upto the Ist
August, 1966;

(b) the date of the oldest petition
pending; and

(¢) the action taken by Government
to expedite disposal of the petitions?

the
e Doy Moster n e Banch
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Chandrasekhar): (a) to (c). The in-
formation has been called for from
the Government of Kerala and will be
laid on the table of the Sabha as soon
as available.

Petitions from Widows of Pensioners

4032, Shri Mohammed Koya: Will

{9961 ‘ysnany 3sT 0ydn 9jeig

the Minister of Planning and Social

:cteys 0} pases[d 9q AIvJPM

from widows of pensioners in Kerala
State upto 1st August, 1966;

(b) the dstrict-wise break up of the
same; and

(c) the steps taken by Government
to expedite their disposal?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) to (c¢). The infor-
mation has been called for from the
Government of Kerala and will be
laid on the table of the Sabha as soon
as available.

Master Plan for Calicut

4033. Shri Mohammed Koya: Will
the Minister of Works, Housing and
Urban Development be pleased to
state:

(a) whether the Calicut Municipal
Council has prepared a Master Plan
for the biggest city in Kerala;

(b) whether they have applied for
any. help; and

(¢) if so, Government’s reaction

thereto?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) Department of Town
Planning, Government of Kerala, is
preparing a comprehensive develop-
ment plan (Master Plan) for Calicut
Region. An Interim Development
Plan is expected to be ready by the
end of the current financial year.

_(b) and (c). Under the Central assis-
tance scheme, cent per cent grant is
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being provided to the State Govern-
ment for prepartion of the Master
Plan. During the Third Five Year
Plan period, a sum of Rs. 3138 lakhs
has been spent on the preparation of
the development plan for Calicut. A
sum of Rs. 1'283 lakhs has been pro-
vided during the current year for
completing the project.

Study Leave Rules
4034. Shri Shashi Ranjan: Will the

‘Minister of Finance be pleased to

state:

(a) whether it is a fact that the
Central Government employees who
are granted study leave under the
Study Leave Rules, 1962 are not given
increments quring the period of study
leave despite Rule 21 thereof; and

(b) if so, the reasons therefor?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) and (b).
The period of study leave counts for
increments and is taken into account
for determining the pay admissible to
the Government servant on his resum-
ing duty. Since, during the Study
Leave period, the Government servant
is entitled only to leave salary, as
prescribed in Rule 19, the question of
giving increments during the leave
period does not arise.

Study Leave Rules

4035 Shri Shashi Ranjan: Will the
Minister of Finance be pleased to
sta‘a:

(2} whether it is a fact that Gov-
ernment incur heavy expenditure in
the pavment of study allowance and
pav to Government emplave2s who
ate granted study leave for hirher
studies abroad in the field of their
duty under the Study Leave Rules,
1962; and

(b) if so, the instructions issued by
his Ministry to other Ministries|De-
partments of the Government of ‘ndia
to ensure that the newly acq.tired
knowledge and talents of those em-
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ployees are utiliseq in the best inter-
ests of the country?

The Minister of Finance (Shri

‘Sachindra Chaudhuri): (a) During the

period of study leave Government
have to bear leave salary as for leave
on half average pay or half pay leave
and, in addition, study allowance at
rates specified for various places.
Study allowance is, however, not paid
if the Government servant is in re-
ceipt of a stipend or scholarship the
amount of which is not less than the
study allowance.

(b) The Study Leave Rules, 1962
provide that study leave is admissible
stu-
dies|training only as have a direct
ang close connection with the sphere
of the Government servant’s duties,
so that the knowledge acquired may
be useful to him in the performance
of his duties. The Rules also provide
the necessary safeguards to ensure
that the officer’s services would be
available to the Government for a
minimwm period of three years.

Smuggling of Chinese goods from
Pakistan

4036. Shri Kishen Pattnayak:
Shri Madhu Limaye:

Will the Minister of Finance be
pleaseqd to state:

(a) whether Government’s attention
has been drawn to the faet that Chi-
nese goods such as gold, fountain
pens, camphor and toilet articles are
being smuggled into India from East
Pakistan;

(b) whether it is a fact that this
smuggling has greatly increaseq after
the new Collector of Central Excise,
West Bengal took charge;

(c¢) whether it is also a fact that
the Central Bureau of Investigations
was making enquiry against him while
he was at his post in Gujarat; and

(dy if so, the reasons for posting
him as Collector of Central Excise at
this important border post?
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The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Smuggling
of Chinese goods such as fountain
pens, galvanizeq iron wire, silk fab-
rics, needles, safety pins and cigarette
lighters from East Pakistan, though
not on a large scale, has come to the
notice of the Government.

(b) Not as far ag Government are
aware, Sir. '

* (c) and (d). The Central Bureau of
Investigation are making some pre-
liminary enquiries inio certain irre-
gulatities alleged to have been com-~
mitted by the officer while he was
posted in Gujarat, but no prima facie
case has so far been established
against him, His transfer from his
former post had become due and,
having regard to his aptitude and ex-
perience he was posteq as Collector
of Central Excise, West Bengal.

Outbreak of Epidemics in Delhi

4037. Shri H, C. Linga Reddy:
Shri Yashpal Singh:
Shri Ram Sewak Yadav:
Shri Madhu Limaye:
Shri Buta Singh:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether the two recent heavy
floods in the Union Territory of Delhi
have led to the outbreak of epide-
n?ics;

(b) if so, the details thereof; and

(c) the steps taken by Government
both preventive and curative, to give
protection to the people from conta-
gious diseases?

The Minister of Health and Family

Planning (Dr. Sushila Nayar): (a)
No.

(b) Question does not arise.

(¢) The following preventive and

curative measures have been taken:

(i) One Medical Officer of the
rank of Zonal Health Officer has
been posted exclusively for organis-
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ing flood relief work in flood affect-
ed villages and relief camps.

(iiy 3 Mobile Teams each com-
prising one Medical Officer and
one compounder, are providing
medical relief in flood affected vil-
lages and relief camps, Besides 2
Mobile dispensaries of the Munici-
pal Corporation have also been at-
tending to the relief camps in addi-
tion to their own routine duties.

(iii) Additional part-time sweep-
ers have been posted for relief
camps for cleaning purposes as well
as in marooneq villages.

(iv) The flood affected villages
fall under the preventive jurisdie-
tion of three sanitary inspectors who
are assisted by Sanitary Assistants
and Sanitary Guides, Two relief
camps are looked after by separate
Sanitary Inspectors ang their staff.

(v) Maternity and Child Welfare
workers, viz.,, Lady Health Visitors
and Midwives and Lady doctors are
being utilised to look after the
mothers and children in the vil-
lages as well ag in the camps.

(vi) Inoculation of the population
against cholera (El-tor) has already
been intenstvely undertaken in the
marooned villages by separate in-
oculation teams. Most of the popu-
lation has been protected. The work
is progressing in the camps,

(vii) Drinking water wells are
being continuously chlorinated for
the marooned villages. Water bar-
rels have been provided which are
filled wup and are chlorinated.
Whenever possible, municipal water
supply is made available through
hydrants or water tankers. Hand
pumpg have also been provided in
one of the relief camps,

(viii) Trench latrines have been
provided in relief camps,

(ix) Malaria suryeillance workers
and vaccinators (Smll-pox) have
been going' round the viflages to
collect Blood = slides from fever
Shies for examination it any che is
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suffering from Malaria. No positive
case of Malaria has been detected.
The vaccinators are carrying out
vaccination to protect the people
against small-pox.

(x) Health Education films are
being shown in the flood relief
camps. The residents are advised
by pamphlets and beat of drum to
boil drinking water,
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Youth Welfare Plang

4040. Shri Vasudevan Nair: Will the
Minister of Planning and Social Wel-
fare be pleaseq to state:

(a) whether there is any proposal
to set up a statutory high level Board
to correlate the youth welfare plans
and programmes of Government and
voluntary youth organisationg during
the Fourth Plan;

(b) if so, the 'main features thereof;
and

(c) when the Board is likely to be
set up?

The Minister of Planning ang So-
cial Welfare (Shri Asoka Mehta): (a)
Yes, Sir. The Planning Commission
Working Group on Youth Program-
mes have recommended the setting up
of a National Youth Board., This has-
been accepted by the Planning Com-
mission and is Included in the draft
ottline of the Fourth Plan

(b) The main features of the
Board, suggested by the Working
Group, are indlcdted in the statement
below.

(c) The concerned Ministries are
being requested to consider the re-
commendations of the Working
Group, after which a detailed note
would be included in the Final Re-
port of the Fourth Plan.

Statement

The Board shoulq be a small body
with an independent Chairman and
with large powers and an autonomous
constitution. It will have the functions
of accreditation of organisations en-
gaged in youth programmes and
should be effective enough to super-
vise the use of resources and also be
responsible for coordinating the
various items of programmes. It ghould
be empowered to protect these pro-
grammes from interference from
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partisan and sectarian influences. The
Board should prepare reports, pam-
phlets, monographs, literature on
Youth activities and act as a clearing
house, Another advantage of such an
organisation will be to use its influ-
ence in avoiding duplication of acti-
vities and be instrumental in the
proper use of resources. Adequate
funds should be placed at its disposal.
It should be responsible to the Gov-
errment for proper use of those funds.
In the matter of accounting, it should
be subject to the usual checks and
audit, It ig expected that the National
Board will have State Boards to im-
plement its policies anq programmes
in the States.

Assistance for Irrigation Projects
in Kerala

4041, Shri Warier: Will the Minis-
ter of Yrrigation and Power be pleased
to state:

(a) whether the Kerala Government
have askeq for special allocation of
Rs. 30 crores outside the State Plan
to complete six major irrigation pro-
jects during the Fourth Plan; and

(b) if so, the action taken by Gov-
ernment in this regard?

The Minister of Trrigation and
Power (Shri Kakhruddin Ahmed):
(a) and (b). The Chief Engineer
(Irrigation), Kerala, has prepared a
programme envisaging an outlay of
Rs. 30 crores for major and mediuwm
irrigation projects in the Fourth
Plan. This is under =xamination,

Regional Public Health Laboratories
in Kerala

4042. shri A. V, Raghavan: Will the
Minister of Health ang Family Plan-
ning be pleased to state:

(a) whether if is proposed to set up
two Regional Laboratories at Ernaku-
lam ang Kozhikode under the De-
partmzant cf Public Health, Kerala;

(b) if so, the steps taken to estab-
lish the same; ang

(c) the total cost thereof?

’
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The Minister of Health and Family
Planning (Dr, Sushila Nayar): (a)
Yes.

(b) The proposals for additional
staff are under consideration of the
Government of Kerala, At Kozhikode,
construction of a building for labora-
tory is necessary. The site for the
purpose is being located and plans
ang estimates therefor are under pre-
paration.

(¢) Rupees eight lakhs,

Calicut Medical College

4043, Shri A. V. Raghavan: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether it is proposed to es-
tablish a four-year B.Sc. Course in
Nursing at the Medical College, Cali-
cut;

(b) if so, the decision taken in the
matter; ang

(¢) when the Course will start?

The Minister of Health and Family
Planning (Dr, Sushila Nayar): (a)
No, Sir.

(b) and (¢) Do not arise,
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Department of Social Welfare
in Kerala

4045. Shri Nambiar:
Shri Y. N. Singh:
Shri Laxmi Dass:
Shri P, Kunhan:
Shri M. N, Swamy:
Shri Imbichibava:
shri A. K. Gopalan:

" Will the Minister of Planning and
Social Welfare be pleased to state:

(a) whether Department of Social
Welfare was formed in Kerala in
1963;

(b) if so, when it was wound up
with reasons therefor; and

(c¢) the steps taken by Government
to absorb the employees in other de-
partments?
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The Deputy Minister in the Depart-

ment of Social Welfare (Shrimati

Chandrasekher): (a) Yes, Sir.

(b) it was wound up with effect
from the 1st June, 1956, as a step for
rationalisation of administration of
the Department of Harijan Welfare
ang Social Welfare,

(¢) In the Government order abo-
lishing the Social Welfare Department
it was also ordered that the staff and
residuary work would be taken over
by the Harijan Welfare Department.

Kerala State Social Welfare
Advisory Board

4046. Shri Nambiar:
Shri Y. N, Singh:
Shri I'mbichibava:
Shri P, Kunhan:
Shri M. N. Swamy:
Shri Laxmi Dass:
Shri A. K. Gopalan:

Will the Minister of Planning and
Social Welfare be pleased to state:

(a) the number of employees work-
ing under the Kerala State Social
Welfare Advisory Board;

(b) whether their salary is being
paid regularly;

(c) whether these employees are
entitled to the benefits under the Pro-
vident Fung Act; ang

(d) if the replies to parts (b)
(c) above be in the negative,
reasons therefor?

and
the

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) There are 17
employees in the main office of the
Boarqd at Trivandrum and 364 em-
ployees in the Welfare Extension
Projects in rural areas of Kerala,

(b) Ccmplaints have been received
regarding delay in the payment of
salaries to the staff working in Wel-
fare Centres in rural areas.

(c) Not at present.

(d) The expenditure on the salaries
of the staff working in Welfare Cen-
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tres is met out of the contributions by
the Central Social Welfare Board, the
State Government and the Ministry
of Food and Agriculture & Commu-
nity Development. Delay in release
of funds by any of these  agencies
occasionally results in delay in the
payment of salaries to the staff.

The question of extending
Contributory Provident Fund|Termi-
nal benefits to these employees is
under consideration,

the

Social Welfare Board Employees’
Association, Kerala

4047. Shri A. K. Gopalan:
Shri Imbichibava:
Shri Kolla Venkaiah:

Will the Minister of Planning and
Social Welfare be pleased to state:

(a) whether the Prime Minister has
received a Memorandum from the So-
cial Welfare Board Employees’ Asso-
ciation, Kerala State, in the first week
of July, 1966;

(b) if so, whether Government have
considered the grievances of the em-
ployees; and

(c) the steps Government propose
to take to mitigate the grievances of
these employees?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) Yes.

(b) and (c), The requisite informa-
tion is being collected and will be
laig on the Table of the Sabha as
soon a&s possible.

Saving in relation to income in the
country

4048. Shri D, C. Sharma:
Shri Buta’ Singh:

Will the Minister
pleased to state:

(a) whether it is a fact that there
has been a fall in average saving in
relation to income in the country from
10 per cent to 8 per cgnt according to

of Finance be
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a study made by the National Council
of Applied Economic Research for
the period from 1950-51 to 1964-65;

(b) if so, the factors leading to the
same; and

(¢) the steps proposed to be taken
to check this trend?

The Ministey of Finance (Shri
Sachindra Chaudhuri): (a) to (c). Ac-
cording to the study of the National
Council, the average saving-income
ratio for the country dropped from 10
per cent in the period 1956-57 to
1960-61 to 8 per cent during the first
four years of the Third Plan. These
figures however, suffer from certain
estimational and other limitations, and
are under examination. A preliminary
examination shows that even on
Council’s own estimates—calleq “in-
direct estimates”—the conclusion that
there has been a fall in the savings
rate from 10 per cent to 8 per cent is
unwarranted.

The Planning Commission’s estimate
of the average saving-income ratio
for the country is 10.5 per cent in
1965-66 and the scheme of the finan-
cing given in the draft plan presented
to Parliament indicates the broaq ap-
proach to the problem of raising the
rate of domestic savings in the course
of the Fourth Plan,

Medicines to counteract effects of
nuclear weapons

4049. Shri D. C, Sharma:
Shri Buta Singh:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whetner any progress has been
made in India to invent medicines to
counteract the effects of nuclear wea-
pons used 1n wars; and

(b) 1if so, the steps taken in this
regard witp the results achieved? )

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
and (b). A programme of work aimed
at synthesizing potential radioprotec-
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tive chemicals has been under way
for scme time. The chemicals pre-
pared under this programme are now
being tested on Laboratory animais,

Palai Central Bank, Ltd.

4050. Shri D, C. Sharma:
Shri Buta Singh:

Will the Minister of Finance be
pleased to state:
" (a) whether the Palai Central
Bank, which went into liquidation,

has fully paid up all its creditors and
depositors;

(b) if not, the details of payment
‘made up-to-date; and

(c) the reasons for the delay?

The Minisier of Finance (Shri
Sachindra Chaudhuri): (a) No.

(b) About 65 per cent of the
amounts due to the depositors has

been paid as on the 30th June, 1966.
Of the total number of 80,297 deposi-
tors, 53,864 have received payment in
full, while 26,433 depositors are still
to receive payment to the extent of
about Rs. 3'03 crores,

(c) The liquidation proceedings are
conducted under the supervision of
the High Court. Litigation for the
recovery or realisation of the assels
is necessarily time-consuming. In
a few cases, the Court has also exten-
ded the time for the repayment of the
debts due to the bank. Every effort
is however being made to expedite
the liquidation proceedings.

Welfare of Backwarqg Classes

4051. Shri M, P. Swamy:
Shri Kashinatha Dorai:

Will the Minister of Planning and
Social Welfare be pleased to state:

(a) whether he has constituted a
panel on welfare of backward classes
to review the programmes of Third
Five Year Plan in the field of welfare
of backward classes and to advise the
Planning Commission on future pro-
grammes during the Fourth Five Year
Plan;

(b) if so, the composition of the
panel; and

1584 (Ai) LSD—G.
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(¢) the suggestions given by the
panel to the Planning Commission in
formulating programmeg for the wel-
fare of backward classes during the
Fourth Five Year Plan?

The Minister of Planning and Social
Welfare (Shri Asoka Mehta): (a) Yes.

(b) A statement showing the com-
position of the Panel is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-6991/66].

(c) Various subjects have been dis-
cussed in the Panel and the conclu-
sions reached have been embodied in
the relevant sections of the Draft Out-
line of the Fourth Plan.

Water Supply Schemes for Punjab

4052, Shri Daljit Singh: Will the
Minister of Health ang Family Plan-
ning be pleased to state:

(a) whether it is a fact that water
supply schemes for villages Mada
Majra, Jawar Market Kanchera and
Barari, in backwarq area of Punjab
are under construction for the last
thrce vears; and

(b) if so, when it will be comple-
ted?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
Yes.

(b) The work is expected to be
completed in May, 1967,

Tax Credit Certificates to Industries

4053. Shri Bishwanath Roy: Will
the Minister of Finance be pleased
to state:

(a) the list of industries eligible
for tax credit certificates; and

(b) whether Government propose
to widen the list of industries eligi-
ble for tax credit certificates in order
to counter inflationary pressure and
also increase production?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) and (b).
The information is being collected
and will be laid on the Table of the
House.
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Opthalmic Centres

4054. Shri R. S. Tiwary:
Shri Vishwa Nath Pandey:

Will the Minister for Health and
Family Planning be pleased to state:

(a) whether it is a fact that Gov-
ernment are considering to set up Dr.
Rajendra Prasad Opthalmic Centres
at many places in the country;

(b) if so, and at which
places; and

when

(c) the total amount likely to be
incurred thereon?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
Yes, Sir. There is a proposal to set
up 7 Dr. Rajendra Prasad Centres
for Opthalmic Sciences in the
Country.

(b) These are proposed to be
started during the Fourth Plan. The
Centres are proposed to be establish-
ed, one each in the following States:

(i) Delhi (All India Institute of
Medical Sciences, New Delhi).
(ii) West Bengal.
(iii) Madras.
(iv) Mysore.
(v) Maharashtra.
(vi) Uttar Pradesh.
(vii) Andhra Pradesh.
(c) It is estimated that a total ex-
penditure of Rs. 1.50 crores will be

involved in the establishment of 7
Centres.
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Rehabilitation of Oustees in Rajas-
than Canal Areas

4059. Shri Hem Raj: Will the
Minister of Irrigation and Power
be pleased to state:

(a) the number of oustees likely
to be displaced by the construction
of Harike Pond, Rajasthan Feeder,
Pong Dam and Sutlej Beas Link, se-
parately, by each scheme; and

(b) the nmumber of oustees of each
scheme who will be rehabilitated in
Rajasthan Canal area?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) Harike Project 2882

Rajasthan Feeder 442
Pong Dam 31274
Beas-Sutlej Link 400

(b) All oustees from the above

Projects in Punjab and Himachal
Pradesh will be eligible for resettle-
ment on areas to be set apart by the
Government of Rajasthan for the
purpose in the command of Rajasthan
Canal.

Study Leave Rules
4060. Shri Balgovind Verma: Will
the Minister of Finance be pleased
to state:

(a) whether it is a fact that a
bond to serve the Government of
India for three years is required to
be executed by an employee granted
study leave under the Study Leave
Rules, 1962;

(b) if so, whether service in the
Government of India includes ser-
vice in any public sector undertak-
ing under the Government; and

(c) if not, the reasons therefor?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes, Sir,

(b) No, Sir.

(c) Public Sector
are autonomous bodies

Undertakings
having se-
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parate legal entity and service there-
under cannot be regarded as Govern-
ment service.
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Rural Income

4062. Shri P. C. Borooah: Will the
Minister of Planning and Social Wel-
fare be pleased to state:

(a) whether an analysis of the
rural income has been recently made
by the National Council of Applied
Economic Research;

(b) if so, what are its main reve-
lations;

(¢) the average rural income in
Assam and other States according to
this study and how far Govern-
ment’s official figures agree with it;
and

(d) the average rural income in
the Hill Districts of Assam and other
border areas?

The Minister of Planning and
Social Welfare (Shri Asoka Mehta):
(a) to (d). A statement is laid on
the Table of the House. [Placed in
Library. See No. LT-6993/66].

Gold Control Order
4063. Dr, P. Srinivasan:
Shri P. C. Borooah:
Shri Alvares:
Shri Hari Vishnu Kamath:
Shri Balmiki:

Will the Minister of Finance be
pleased to state:

(a) whether the goldsmiths from
different States demonstrated outside
the Parliament House recently de-
manding scrapping of the Gold Con-
trol Order;

(b) whether any representations
or memoranda have been submitted
by the demonstrators direct or
through their representatives in
Parliament; and

(c) if so, the precise nature of the
grievances enumerated therein and
the demands made and Government’s
decision thereon?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes, Sir.
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(b) Yes, Sir.

(c) Besides demanding withdrawal
of Gold Control, the goldsmiths de-
manded relaxation of last date for
receipt of applications for issue of
certificate to work as goldsmith and
for rehabilitation loan assistance and

liberalisation of certain prccedural
matters. The demands are being
looked into.

Blood Banks

4064. Shri Wadiwa: Will the Minis-
ter of Health and Family Planning
be pleased to state:

(a) whether Blood Banks which
process and trade in human blood
that is administered intravenous in
serious cases come under the purview
of the Drugs Control Act;

(b) if not, the reasons therefor?

(c) whether Government are
aware that private Blood Banks take
unhealthy blood from sickly and
diseased persons (mostly beggars)
who sell blood four or five times a
month; and

(d) if so, what steps Government
propose to take to check the private
Blood Banks from buying unwhole-
some blood from beggars and selling
it to the patients who need healthy
and wholesome blood?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
Yes.

b(b) Does mot arise.

(c) The Government has not re-
ceived any reports to the effect that
private blood banks are taking un-
healthy blood from sickly and diseas-
ed persons who sell blood four or
five times a month.

(d) Does not arise.
Kuttiadj Irrigation Scheme

4066. Shri P, Kunhan: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given to
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Unstarred Question No. 867 on the
24th February, 1966 and state:

(a) whether the Kuttiadi Irriga-
tion Scheme has been finalised for
inclusion in the Fourth Plan; and

(b) if so, the amount allocated for
it and when it will be commissioned?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) The Kuttiadi Irrigation Scheme
is included in the Third Five Year
Plan and will continue in the Fourth
Plan as a spill over scheme.

(b) The allocation for the Fourth
Plan has not yet been decided. A sum
of Rs. 38 lakhs has been provided

for 1966-67. The scheme will be
completed during the Fourth Plan
period.

Kanhirapuzha Irrigation Scheme

4067. Shri P. Kunhan: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the amount is proposed to be
allocated to the Kanhirapuzha Irriga-
tion Scheme the Kerala in the Fourth
Plan;

(b) whether any representation
has been received from the District
Development Council, Palghat for in-
creased funds for the scheme and for
the completion of it in the Fourth
Plan; and

(¢) if so, the action taken thereon?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a). Allocation for Fourth Five Year
Plan has not been finalised.

(b) No.

(c) Does not arise.

Incidence of Elephantiasis in Kerala

4068. Shri P. Kunhan: Will the
Minster of Health and Family Plan-
ing be pleased to state:

(a) whether Government have con-
ducted any survey in Kerala recently
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to assess the number of persons
afflicted with elephantiasis; and

(b) if so, their number and the
steps taken to eradicate the disease?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
Filaria surveys were conducted in
different parts of Kerala State from
1955 to 1963.

(b) Out of 1,08,971 persons examin-
ed during surveys, 5,049 persons were
found positive for Filariasis giving
and overall infection rate of 4.63 per
cent.

Filariasis does not lend itself to
eradication in a time limited crash
programme like malaria. The per-
manent remedy for the control of the
disease lies in the provision of facili-
ties for drainage, disposal of waste
water and sewage and improvement
of sanitation, These measures are
being taken up according to availa-
bility of funds. Meanwhile for con-
trolling the spread of the disease, a
programme known as the National
Filaria Control Programme has been
launched since 1955.

Efficacy of Loop

4069. Shri P. Kunhan: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether it is a fact that the loop
invented by the famous American
Doctor Lippes is proving ineffective
in controlling births;

(b) whether Government’s attention
has been drawn to reports from
Kerala where there have been births
in spite of the application of loop and
along with it in single and twins; and

(c) if the reply to part (a) above
be in the affirmative the steps taken
to offset the situation?

The Minister of Health and Family

Planning (Dr. Sushila Nayar): (a)
No, Sir.
(b) Yes. According to official re-

ports available from Kerala, the pre-
gnancy rate in cases with loops in



8431

situ is less than one per thousand
which compares very favourably
with results of similar studies abroad.

(c) Does not arise.

Foreign Exchange Violations

4070. Shri Ram Sewak Yadav:
Shri Madhu Limaye:
Shri Buta Singh:

Will the Minister of
pleased ‘o state:

Finance be

(a) the names of persons whose
cases were arbitrated by the Enforce-
‘ment Directorate and other Central
agencies regarding taxes and foreign
exchange violations in July, 1966; and

(b) the type of violations com-
mitted by them.

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) and (b).

There is no provision in the Customs
Act, Foreign Exchange Regulation
Act, Income-Tax Act or Central Ex-
cises and Salt Act for “arbitration”
of the offences/violations committed
under these Acts.

Raids by Central Investigating
Agencies
4071. Shri Ram Sewek Yadav:
Shri Madhu Limaye:
Shri Buta Singh:

Will the Minister of
pleased to state:

Finance be

(a) whether the Central Investigat-
ing Agencies carried out any raids in
August, 1966 in Calcutta, Bombay,
Kanpur and other major cities of
India;

(b) if so, whether any documents,
jewellery, Indian and foreign cur-
rency, foreign liquor and Gold was
seized; and

(c) if so, the details thereof?

The Minister of Finance
Sachindra Chaudhuri): (a) to
The required information is being
collected and will be laid on the
Table of the House as early as pos-
sible.

(Shri
(c).
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Income-tax Arrears in Pondicherry

4072. shri Ku. Sivapparaghassan:
Will the Minister of Finance be plea-
sed to state:~ -

(a) the total amount of Income-tax
arrears in Pondicherry as on the 30th
June, 1966; and

(b) the steps taken by Government
to recover these arrears?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Rs. 14.50
lakhs,

(b) Of the outstanding amount,
collection of an amount of Rs. 11.48
lakhs has been stayed by the orders
of High Court. In respect of the
balance of the amount, such steps as
are available in law are being taken
by Government on the merits and
circumstances of each case.

Major Industries in Pondicherry

4073. Shri Ku. Sivapparaghassan:
Will the Minister of Planning and
Social Welfare be pleased to state:

(a) whether the Government of
Pondicherry have put forward any
sugggestions to the Planning Com-
mission and the Central Government
for the establishment of any new and
major industries in Pondicherry dur-
ing the Fourth Plan; and

(b) if so, the names of the Indus-
tries proposed?

The Minister of Planning and Social
Welfare (Shri Asoka Mehta): (a)
Yes, Sir.

(b) In their preliminary memoran-
dum, the Pondicherry Administration
have proposed the establishment of
two medium scale industries in the
public sector during the Fourth Plan
period. Among the industries for
which there is stated to be scope are
the following:—

1. Common Tool Room
2. Small Size Cement Plant
3. Non-ferrous Rolling Mill
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4. Manufacture of H.T. Insula-
tors and other cermic pro-

ducts

5. Production of man-made
Fibre

6. Production of Welding Trans-
formers

Detailed proposals are awaited.

Irrigation Projects in Pondicherry

4074. shri Ku. Sivapparaghassan:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Government of
Pondicherry have asked for an allo-
cation of Rs. 30 crores for irrigation
projects in the State during the
Fourth Five Year Plan; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) No. Government of Pondicherry
have proposed in their Preliminary
Memorandum on Fourth Five Year
Plan Rs. 22 lakhs for Irrigation
Schemes.

(b) The allocations for the Fourth
Five Year Plan are yet to be decided.

Tribal Development Blocks in
Pondicherry

4075. Shri Ku. Sivapparaghassan:
Will the Minister of Planning and
Social Welfare be pleased to state:

(a) the percentage of Tribal cadres
employed in each of the Tribal Deve-
lopment Blocks of Pondicherry;

(b) whether the percentage is satis-
factory; and

(c) if not, the steps taken in
matter?

the

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) There are no
Tribal Development Blocks in Pondi-
cherry.

(b) and (c¢). Do not arise.
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Backward Classes in Pondicherry

4076. Shri Ku. Sivapparaghassan:
Will the Minister of Planning and
Social Welfare be pleased to state:

.(a) whether it is a fact that certain
categories of people are classified as
backward and most backward in Pon-
dicherry;

(b) if so, their strength, category-
wise; and

(c) whether any facility or conces-
sion is given to them?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrashekhar): (a) to (c). The in-
formation is being collected and will
be placed on the Table of the House
as soon as received.
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Shooting of Films in Foreign
Countrieg

4078, Shri P. C. Borooah: Will the
Minister of Finance be pleased to
state:

(a) the amount of foreign exchange
spent .in shooting of Indians films ab-
road including the foreign tours made
by film directors and producers in this
connection during the year 1964, 1965
and 1966, so far;

(b) the amount of foreign exchange
earned by the Indian films during
each of the above years; and

(c) the steps taken to ensure that
Indian film producers choose Indian
tracts and spot in preference to foreign
ones for shooting of their films to
minimise drain on exchange resour-
ces?

The Ministey of Finance (Shri
Sachindra Chaudhuri): ’
(a) 1964 Rs. 73,001
1965 Rs. 4,09,867
1966 Rs. 1,755,963
®) 1964 Rs. 2,12,41,000
1965 Rs. 1,67,37,000

(Upto Septemter)
1966 Information is not
vet available.

(c) Exchange is being released only
after serutiny by authorities concerned
and on condition that the producer
gives guarantee to earn foreign ex-
change at least equal to four times
the amount of foreign exchange re-
leased to him.

’

Employees of Enforcement Directorate

4079. Shri Balmiki:
Shri Basappa:
Shri Siddananjappa:

Will the Minister of Finance be
pleased to refer to the reply given
to part (a) of Unstarred Question
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No. 4200 on the 21st April, 1966 re-
garding Employees in the Directorate
of Enforcement and pleased to lay a
staiement on the Table showing:

(i) the length of service of
the personnel of the Madras
Regional Office of the Enfor-
cement Directorate who have
been confirmed recently;

(ii) the length of service of the

personne] of other Regional

Offices of the Enforcement

Directorate with same or

greater length of service, who

were not confirmed at that
+ime and the reasons for their
not, the reasons therefor?

(iii) whether a Departmental Pro-
motion Committee had consi-
dered the aforesaid confirma-
tion of the personnel of the
Madras Regional Office before
the decision was taken and, if
not, the reasons therefor?

The Minister of Finance (Shri
Sachindra Chaudhuri): (i) A state-
ment giving the length of service in
the grade concerned of the junior
most persons of the grades who have
been confirmed in the Madras Re-
gional office of the Enforcement Direc-
torate is laid on the Table of the
House. [Placed in Library. See No.
LT-6994 (i)/66].

(ii) A statement giving the length
of service in the grade concerned of
the senior most persons of the grades
who have not yet been confirmed in
the Bombay, Calcutta and Delhi Re-
giona] offices of the Enforcement
Directorate is laid on the Table of the
House. [Placed in Library. See No.
LT-6994 (ii)/66].

(iii) The confirmations at Madras
were made on the basis of the recom-
mendations of the Departmental Pro-
motion Committee.
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Water Supply scheme for Cannannore
Town

4082. Shri Warior:
Shri Vasudevan Naijr:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether Government have re-
ceived representations that Cannan-
nore Town in Kerala State is the only
District Head-quarters in the State
without protected water supply; and

(b) if so, whether any scheme is
being prepared to provide protected
drinking water to this town?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
Yes. A Memorandum relating to pro-
tected water supply scheme for Can-
nannore, Tellicherry and Mahe sub-
mitted to the Prime Minister during
her recent visit to Kerala has been
received in the Ministry of Health
and Family Planning.

(b) Yes. !
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Smuggled Article detected in Diesel
Loco Workshop, Varanasi

4083. Shri Rajdeo Singh:
Shri Bal Krishna Singh:

Will the Minister of Finance be
pleased to state:

(a) whether it is 5 fact that a few
months back smuggled articles were
detected along with the imported
machines and parts in Dxesel Loco
Workshop, Varanasi;

(b) if so, whether the smuggled arti-
cles were recovered during the sear-
ches from the residences of some offi-
cials; and

(c) if so, the action taken against
the officials concerned?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Some
transistors, tape recorders and other
consumer goods were found inside
packages concealed in the cabs of
some locomotives imported for the
Diesel Locomotive Workshop, Vara-
nasi, from the U.S.A. in 1964.

(b) 374 U.S. Dollars and 1 transis-
tor radio were recovered during the
searches from the residences of two
officials.

(c) Cases against 15 Railway offi-
cials have been adjudicated so far
under the Customs law and 14 of them
have been penalised.

The Central Bureau of Investiga-
tion had also undertaken investiga-
tions in these cases which are now
complete. The matter is at present
under the consideration of the Central
Vigilance Commission.

Pay Fixation

4084. Shri Jedhe: Will the Minister
of Finance be pleased to refer to the
reply given to Unstarred Question
No. 1341 on the 4th August, 1966 and
state:

(a) whether it is a fact that tke pay
of ‘B’ Grade clerks in the Ministerial
Services appointed prior to the 16th

August, 1947 in the scale of Rs. 60-
5-100 and drawing Rs. 90 as basic
pay on the 15th August, 1947, were
on the introduction of the Central
Civi]l Service (Revision of Pay) Rules,
1947 fixed in the grade of Rs. 55-3-
85-4-125-5-130 on the 16th August,
1947 (the date from which the revised
scales of pay were enforced) as Rs.
89 (stage immediately below last pay
drawn i.e. Rs. 90 plus Re, 1 as per-
sonal pay to be absorbed in future
increment;

(b) if not, how the pay in such
cases specially where the annual in-
crements were reduced in the revised
scales were fixed;

(c) if the reply to part (a) above
be in affirmative, whether any devia-
tion had been made from that proce-
dure; and

(d) the number of persons adver-
sely affected as a result thereof?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) and (b).
The pay of clerks affected by the pay-
revision in 1947 was fixed not under
the ‘normal rule’ indicated in part (b)
of the answer to Unstarred Question
No. 1341 on 4th August, 1966, but in
accordance with Rule 8 of the C.C.S.
(Revision of Pay) Rules, 1947, which
applied to the generality of employees
affected by that pay-revision.

(¢) Does not arise.

(d) There is no information availa-
ble as to whether any persons have

been adversely affected and, if so,
what their number is.
Rajasthan Canal Project
4085, Shri Hem Raj: Will the

Minister of Irrigation and Power be
pleased to state:

(a) the number of meetings of tne
Committee of Directions for the Raja-
sthan Cana] Project held during the
current year and the decision taken
therein,
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(b) whether the question of landless
tenants of the Pong Dam Area who
are to be ousted by its construction
has been considered;

(c) if so, whether it is proposeqd to
:settle them in Rajasthan Canal area
and the area of land to be given to
them; and

(d) if not, the alternate arrange-
ments made for their rehabilitation?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) One meeting has been held dur-
ing the current year so far. At this
meeting held on 21st July 1966, it
W Is inter alia decided that;

(i) a Technical Committee should
examine from technical eco-
nomical and practical consi-
derations the suggestion that
the intensity of irrigation on
the culturable commanded
area of Rajasthan Canal Pro-
ject may be increased as
much as possible;

(ii) Steps shoulg be taken to
make an additional allocation
of Rs. 50 lakhs for the Rajas-
than Canal Project for the
current financial year;

{iii) the proposal for the construc-
tion of the Lift Channel should
be examined by the Com-
mittee mentioned in item (i)
above;

(iv) the present allocation of
Rs. 1.0 crore for development
of Rajasthan Canal area for
the current year should be
raised to Rs. 2.0 crores.

(b) and (c). Yes, Sir. In the earlier
‘meeting of the Committee of Direction
held on 4th November, 1965 it was
decided that ousted landless labourers
may also be allotted land to the ex-
tent of about one acre each out of
a total area of 3.25 lakh acres to be
-set apart in the Rajasthan Canal area
for allotment to the oustees from
“Punjab and Himachal Pradesh.

(d) Does not arise.
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Resettlement of Landless Tenants

4086. Shri Hem Raj: Will the
Minister of Planning and Social Wel-
fare be pleased to state:

(a) whether it is a fact that jand-
less tenants occupying the lands re-
quisitioned for the construction of
multi-purpose projects are ousted
without any alternative accommoda-
tion being provided for them;

(b) if &% whether the Planning
Commission have evolved any proce-
dure in general for the rehabilitation
and resettlement of such persons; and

(c) if not, the reasons therefor?

The Minister of Planning and Social
Welfare (Shri Asoka Mehta): (a) to
(c). In a number of States where ex-
tensive areas are to be acquired, al-
ternative land is provided io the
extent possible. Matters relating to
rehabilitation of persons displaced as
a result of acquisition of lands are
being further examined in the Group
of Experts on Land Acquisition set up
in the Ministry of Food, Agriculture,
Community Development and Coope-
ration. The recommendations of the
Group are awaited.

Tariff increase by Ashoka Hotel

4087. Shri Hari Vishau Kamath:
Will the Minister of Works, Housing
and Urban Development be pleased
to refer to the reply given to Un-
starred Question No. 2035 on the 11th
August, 1966 and state the reasons for
increase of the rates in the Ashoka
Hotel?

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Khanna): The rates charged
in the Ashoka Hotel were last raised
in October, 1959. Since then the ex-
penditure mcurred in the running of
the hotel has increased considerably.
In October, 1961, the Department of
Tourism authorised a general increase
in the charges of all hotels catering
for tourists, but the Ashoka Hotel did
not increase their charges at that
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time. Owing to the increasing costs,
however, the management found it-
self obliged to increase the rates in
June. 1966. The approval of the De-
partment of Tourism was obtained
before this was done. This decision
was not connected with the devalua-
tion of the rupee.
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Representation from Akhila Kerala
Vishwa Karma Maha Sabha

4090. Shri Vasudevan Nair: Wil
the Minister of Planning and Social
Welfare be pleased to state:

(a) whether the Prime Minister
received any memorandum from
Akhila Kerala Vishwa Karma Maha
Sabha during her recent tour of
Kerala State; and

(b) if so, the action taken on the
points raised therein?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) and (b). The
Akhila Kerala Vishwa Karam Maha
Sabha had submitted a Memorandum
to the Prime Minister asking for
educational concessions and reserva-
tions in services, educationa! institu-
tions and in the State Legislature. As
far as the Government of India are
concerned, it has already been decided
that the Other Backward Classes
should be defined on the basis of an
economic criterion. Since the Vishwa
Karma community in Kerala is treated
as Other Backward Classes on the basis
of caste, it is primarily for the State
Govt. to consider the nature and
extent of the concessions to be allow-
ed to the Other Backward Classes in
the State. Their request for reserva-
tinn 1n wne State Legislature is not
however tenable as the Constitution
provides for reservation only for the
Scheduleq Castes and Scheduled
Tribes.
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Private Medical Practitioners

4091. Shri Hari Vishnu Kamath:
Will the Minister of Health and
Family Planning be pleased to state:

(a) whether the Private Medical
Practitioners Association of India has
represented to Government that
Private medical practitioners should
be given the same status, recognition
and facility of registration, as have
been given to those practising Ayurve.
dic, Unani and Homoeopathic systems
-of medicine;

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Health and Family
Planning (Dr, Sushila Nayar): (a) and
(b). A representation has been re-
ceived from the Private Medical Prac-
tioners’ Association for the registra-
tion of unqualifieq medical practi-
tioners on the basis of their experi-
ence in the profession. The matter is
receiving attention.

Iron Merchants on Deshbandhu Gupta
Road, Dethi

4092. Shri Shiv Charan Mathur: Will
the Minister of Works Housing and
Urban Development be pleased to
state:

(a) whether it is a fact that many
iron merchants have unauthorisedly
occupied Government land on the
Deshbandhu Gupta Road in Pahar-
ganj, Delhi;

(b) whether the said merchants
have set up regular shops on the land;

(c) if so, whether any action has
been taken against the squatters; and

(d) the time since when the squat-
ters are in occupation of the said
land?

The Minister of Works, Housing and
Urban Development (Shri Mehr
Chand Khanna): (a) to (d). Four
iron merchants have set up regular
shops on the road berm on Desh-
bandhu Gupta Road in Paharganj,
Delhi. They are paying Teh Bezari
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to the Municipal Corporation of Delhi
since 1st April, 1962. They have also
unauthorisedly occupied Government
land behind their place of business in
June, 1966. The encroachment mea-
suring 741 square yards is on a part
of the land handed over to the Delhi
Administration in December 1957 for
construction of a higher secondary
school. The schoo] is already running
in temporary structures on the re-
maining site. The Delhi Administra-
tion is taking action To evict these
squatters from the school site.

Assessment of Income-tax on Birthday
Purse received by former Chief
Minister of U.P.

4093. Shri Hari Vishnu Xamath:
Shri Ram Sewak Yadav:
Shri Madhu Limaye:
Shri Buta Singh:

Will the Minister of Finance be
pleased to state:

(a) whether Government are aware
that recently a large sum of money
was presented to a former Chief
Minister of Uttar Pradesh, Shri C. B.
Gupta in the form and name of the
C. B. Gupta Birthday purse;

(b) whether it is a fact that every
individual or body corporate is re-
quired, under the Iaw to disclose the
nature, quantum and source of all
moneys received by him or it, for the
purpose of assessing the same to In-
come-tax;

(¢) whether Shri C. B. Gupta has
done so;

(d) if so, the details thereof; and

(e) if not, whether the purse has
been approved as a charitable fund
under the Income-tax Act?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes, Sir.

(b) Yes, Sir. Amounts which are
taxable as income will be shown in
the respective parts of the return of
income while particulars of the
amounts which the assessee claims
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are not taxable will be shown in sec-

tion F of Part I of the Return of
income,
(¢) No, Sir. As the amount in

question was received by Shri Gupta
during the financial year 1966-67, it
would fall to be considered for assess-
ment to income-tax only in the assess-
ment year 1967-68 and Shri Gupta
will therefore file his return for the
assessment year 1967-68 only after
1-4-1967.

(d) Does not arise.
(e) No, Sir.

Ban on New Posts

4093-A. Shri D. C. Sharma:
Shri R. Barua:
Shri D. D. Mantri:

Will the Minister of Finance be
pleased to state:

(a) whether the ban on the crea-
tion of the new posts has been re-
moved;

(b) whether any expansion schemes
have been received from any Minis-
tries as a result thereof; and

(c) if so, the number of posts
createq by each Ministry?
The Minister of Finance (Shri

Sachindra Chaudhuri): (a) Yes, Sir.

(b) The removal of the ban on
creation of new posts and the conse-
quent exercise of delegated powers
by Ministries etc, will not by itself
result in any expansion schemes be-
ing implemented. The powers to
create posts can be exercised only
within the sanctioned budget provi-
sion and subject to the powers of
valid re-appropriation vested in the
Ministries, ete.

Posts which cannot be dealt with
under delegated powers will continue
to be referred to Finance Ministry
for their concurrence as usual under
the rules.

(c) In view of the reply to part
(b), this does not arise.

844 8

Tenant/Landlord Disputes in Dethi

4093-B. Shri Warior:
Shri Sarjoo Pandey:
Shri Hukam Chand
Kachhavaiya:
Shri Vishram Prasad:
Shri Yashpal Singh:

Will the Minister of Works, Housing
and Urban Development be pleased to
state:

(a) whether it i5 a fact that a large
number of cases of disputes between
the landlords and the. tenants are
pending in Delhi Courts and Police
Stations;

(b) whether it is also a fact that
recently some cases of crimina] as-
saults on tenants were reported in the
Roshanara Police Station of Delhi but
no action has so far been taken in the
matter;

(¢) if so, the number of such cases
and the reasons for delay in taking
action; and

(d) the measures, if any, taken by
Government to provide relief to the
tenants of Delhi?

of - Works, Housing
and Urban Development (Shri Mehr
Chang Khanna): (a) Yes. (i) 3343
cases of eviction, fixation of standard
rent, restoration of amenities like elec-
tricity and water, and repairg were
pending in the courts of Rent/Addi-
tional Rent Controllers, Delhi on the
1st August, 1966.

The Minister

(ii) 121 cases under the Indian
Penal Code were reported at various
Police Stations during the period from
the 1st January, 1966, to the 15th
August, 1966.

(b) and (c). Action was taken in
all cognizable cases of assault. There
is no case in which action was possi-
ble under the law but was not taken.
Delay, if any, is due to the time taken
by the medico-legal examination of
injuries on the basis of which alone a
cognizable case can be registered
against the party.



8449 Written Answers

(d) The Delhi Rent Control Act,
1958, and the Slum Areas (Improve-
ment and Clearance) Act, 1956 provide
adequate safeguards.

Corruption Charges against Kerala
Official

4093-C. Shri M. N. Swamy:
Shri P, Kunhan:
Shri Imbichibava:
Shri Y, N. Singha:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government’s attention
hag been drawn to the newspaper re-
ports levelling serious charges of cor-
ruption against the present Commer-
cial Superintendent in the office of
the Chief Engineer (Civil) under the
Kerala Electricity Board;

(b) if so, the
matter; and

steps taken in the

(c) whether Government propose to
institute an impartial enquiry in view
of the serious nature of charges?

The Minister of Irrigation and Power
(Shri Fakruddin Ahmed): (a) Yes.

(b) The Additional Chief Engineer
(Civil), Kerala State Electricity
Board, enquireq in the charges and
found them to be baseless.

(¢) In view of his findings, no fur-
ther enquiry is considered necessary
by the Kerala Sfate Electricity Board.

Requisitioning of Houses in
Jullundur

4093-D. Shri Yudhvir Singh: Will
the Minister of Works, Housing and
Urban Development be pleased to
state:

(a) the number of houses in Jullun-
dur District and ~ proper Jullundur
City for which letters for requisition-
ing were issued during the First and
Second Plan periods;

(b) the number of houses which
were not requisitioned; and

(c) the reasons therefor?
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The Minister of Works, Housing ana
Urban Development (Shri Mehr Chand
Khanna): (a) to (c¢). The information
is being collected and will be laid on
the Table of the House.

Correction of answer to Unstarred

Question No. 3674 dated 14th

April, 1966, regarding Burning

of Currency Notes in the
Reserve Bank of India.

The Minister of Finance (Shri
Sachindra Chaudhuri): In reply to Un.
starred Question No. 3674, I gave in-
formation as under:—

“(a) and (b). The average number
of notes cancelledq for des-
truction daily, on the basis
of lasy twelve months figures,
is 43, 96, 470. Information
about the number of notes
actually burnt daily and
during the last 3 years is not

readily available, but is
being collected.”
The above answer was based on

the informration furnished by the Re-
serve Bank of India on the 7th April,
1966. The Bank has since advised
that the data supplied by some of
their offices in periodical returns on
the basis of which the figure of notes
cancelled daily was compiled, was
wrong. The correct figure is 69, 81,
953. The answer to the Unstarred
Question may therefore be corrected
as under:

“(a) and (b). The average number
of notes cancelled for des-
truction gaily, on the basis
of the last twelve months
figures, is 69, 81, 953. Infor-
mation about the number of
notes actually burnt daily and
during the last 3 years is not
readily available, but is
being collected.”

2.1 would also like to take this
opportunity to fulfil the assurance
given in the second sentence of the
above answer. The total number of
notes burnt during the last three
years is 653,98,10,852.

3. Part (a) of the question asked
for information about the number of
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currency notes which are released
after circulation ang are burnt gaily
by the Reserve Bank of India. The
answer was given in terms of the
notes cancelled for destruction daily
as the number of notes burnt daily
was not readily available. The notes
cancelled during any given period
cannot alwayg be burnt in the same
period (for instance, if some incinera-
tors are out of order) so that there may
at times be a carry-over of cancelled
notes awaiting destruction by fire. As
stateq  earlier, over the twelve-
months period preceding the date of
the original answer, the daily average
of notes cancelled comes to 69,81,953.
For the same period the daily average
of notes burnt comes to 74,59,645.

CORRECTION OF ANSWER TO UNSTARRED

QUESTION No. 471 paTED 28TH JuULy,

1966 REGARDING PERSONS EMPLOYED
AT AsHOkKA HoOTEL

The Minister of Works, Housing and
Urban Development (Shri Mehr
Chand Khanna): In reply to Unstar-
red Question No. 471 answered on the
28th July, 1966 relating to the death
of an electrician in the Ashoka Hotels
Limited, 1 haq stateq with reference
to parts (c) and (d) of the question
that compensation for leave due
amounting to Rs. 340.75 has been paid
to the wife of the deceased. It has
now been found that there is an in-
accuracy in the answer given. The
amount of compensation for leave dque
to the deceased is Rs. 83.60 and not
Rs. 340.75. Item (i) under the ans-
wer to parts (c) and (d) of the
above mentioned question should,
therefore, read as under:—

“Gratuity of Rs. 210.00 and com-
pensation for leave que amount-
ing to Rs. 83.60 have been paid
to the wife of the geceased.”

12.15 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPOR-
TANCE.

DAMAGE DUE TO Froops IN BrHAR

Shri Bibhuti Mishra (Motihari):
Sir, T call the attention of the Min-
158 (Ai) LSD—-T.
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ister of Irrigation and Power to the
following matter of wurgent public
importance and I request that he may
make a statement thereon:—

“The damage causeq by the

recent floods in Bihar”.

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
There had been heavy rains in Nepal
Hills bordering Bihar ang in the
north-eastern districts of Darbhanga,
Muzaffarpur, Champaran anq Saran
in the last week of August. This re-
sulted in a rush of large quantities of
water in the rivers of these districts,
causing submersion of large tracts of
land. The rivers mainly affected are
Kamla Balan, Bhutahi Balan, Bag-
mati, Lakhandei, Burhj Gandak and
the Gandak. Bréaches have been
reported in the Kamla Balan and
Khiroi embankments in Darbhanga
district, Adhwara embankments in
Sitamarhi sub-Division of Muzaffar-
pur, Bherihari embankment in Cham-
paran and Saran embankment of
Chapra. Serious erosion has taken
place in the area adjoining Sikhan-
derpur in Muzaffarpur town on the
Burhi Gandak river, causing a breach.
The floods have gisrupted road and
rail communications jn the area.

The assessment of the damage dque
to these floods is still being made,
but according to information collected
so far by the State Government, an
arga of 23.7 lakh acres has been
affected, including a cropped area of
about 15.5 lakh acres. The approxi-
mate value of the crops damaged :s
estimateq by the State Government at
Rs. 25 crores. A population of 3.6
million is reported to have been af-
fected. Four persons are reported to
have lost their lives.

The State Government have opened
a number of relief Centres. A large
number of boats has been deployed
for rescue operations. Cash grants
and loans are being given to the
people affecteq by floods. Fair price
shops have been openeq ang medical
and other assistance is being render-
ed to the people.” The Prime Minis-
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[Shri Bibhuti Mishra]
ter has sent a cheque for Rs. 50,000
for flood relief in the flood-affectec
areas.

The present floods have been most
unfortunate particularly as the State,
after a prolongeq drought, was hoping
for a gooq harvest.

On receipt of information regarding
the severe floods, I proceeded to
Bihar along with my colleague, Dr.
K. L. Rao and made an aerial ins-
pection of the flood affecteq areas on
the 30th August. We also inspected
the serious erosion going on at
Muzaffarpur. Five Members of Par-
liament and officials of the Ministry
of Irrigation ang Power angq Central
Water and Power Commission were
also in the party. I had also discus-

sions with the Chief Minister and
other Ministers and officials of the
State Government, regarding the

flood situation and the measures to
be taken.

A pumber of flood protection works
have already been executed, but much
more remains to be done. The ex-
perience of this year’s floods will have
to be studied and suitable remedial
measures taken. There is no doubt
that drainage conditions in North
Bihar require improvement. An Ex-
pert Committee has already been
appointed by us to go into this pro-
blem thoroughly.

In the discussions with the State
Chief Minister and others, the im-
mediate measures to be taken to deal
with the situation have beepn jndica-
ted. The State Government have in-
dicated that they would require
Rs. 10 crores for their floog and
“drought relief operations. They have
also indicated their requirements of
foodgrains jn the coming months and
of supply of seed. The requests of
the State Government are being con-
sidered.
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1T 39 FT FE § TAT AIE A 2 |

A H 0 3 T felt avg & s madde
IT GETH TIIHACE FT 1F FA H
SR g § F AT I § KN 7IE A0 AT
qEdT g1 a8 |7 JT

A ®ro ATo faaTdY (Fmay) W
¥ fear T & fw

“The State Government have
indicateq that they woulq re-
quire Rs. 10 crores for their flood
and drought relief operations.
They have also indicateq their re-
quirements of foodgrains jn the
coming montlrs and of supply of
seed. The requests of the State
Government™ are being consi-
dered.

orer st et F e arE R fF 165
FIT TO HT TFAH AT & | WAl AQIRA
1 91% fufaeeed gg N q@amn fF
FO 25 TG =T ¥ A FX 33 qTW A
& I ¥ HHY GO | @) gt ¥ A FT
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TH 9% I FT 7AW 9 A& ALY F 74T
FRaE T g |

N GEEFHR UEHT ¢ T AW F
TR HT gWT FEAEEE Al TEH
fafreeT #1 99 faar & oW 571 & w1
2 fF ®la e wEdE 2, S 9T A
5 FUS To #7 WIW § T ool F
fay, 397 T gegm  afew T WW
fer s, #R W % we fafre 7
291G =7 ®Y AgH & fgama ¥ = ar
I WEH F fax wiw A & swaA
ey AT s | aTa g a &
for fomr o= i 1 s%@ & T
faavax & ogad agan faar s

St agare fag  (FTT) T
TER Fravg A ag I ars & fF dofe
g aw e e T F wwiay uF
TH A AT AR & 1 TE Y FOET IV
qreTe § T&T F ag 35 dATg & T
g W ¥ A9 T sAwiecade
FT 4 1 ¢ agifw daev § A S awi
FT FAY § | STo TH AARR STfEAT ¥
9 AT qgw "a g 9 5 oww
YAT FTEH FT AT A TF I AT o7
T fefam & 7 @) 4fF S e
FiT fefomr & w@ 9 @ A oy
orvq TG BT & iR TF W Y AR]
o AT E | 7 FAT G T9 g
R FON fF B w1 i fefem
F T RAR FE T A aOF ¥ FeT
q 9

Y BREFA WFAR © A T q_T
¥ agAr wrear § 5 o geddde qary
Ty § I ¥ 9gT g7 TF AT T AW §
qg o o & | IHS ATy 9Y Iga q¥
gl o¢ fedmm fomiar aig 77 @
& AT gt gt a1 AT § 97§ I
FEARTATTE | g M ag &
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FIE YT FIT F IAY TgI g8 qF
w0 g TE & 1 Ffee ag qga a9T W
0ok H & W 3qr adr 3 afear §
ot 7t 7 qe% 1 57 aur gt
¥ qumT gy f, Sod ag T e
AWT AT E W ST aog ¥ FW
QT AW AL 9T ;A T |

=t T gaw aEE (FTOEET)
# s 9vgan g 5 3w ad fagw ®
ST arg AT ITH I A 92 W IS
Jqig ArE 91 IT FT ATAT FAT SYTRT
warfa g%, F1 SR IMaT qz 4T
A2 afg g, @ fET 38 w9 F fa
T & A1 F Fqr fFAT @ W o
g F AT F o0 37 &1 FaOT TAH
Bl

N GRER WERT : TH & wE
Tt £ g5 T S dara AT ag foaw
ddra ¥ SuQ geefegd A1, GEEfEa
& a1 | 38R AdA & fag foar ga9
fF g fedrmm &w awmd WX WY
HENe § ST &1 9FFT FAF AR
N TEar qE F )

WY THATE qEE : F F 9ET v
fr frat swiim a@ #1 @t § 71
FT Gl AT TaF FIS JHS qATAT
5 gt Wi Semw s

it Gt wEwe : 97 a1 aFefeAa
gt 13 gE & 1 o o o
F ot ¥ "I T gae &, gEfee
fae faed ox 4t & FToaAr
T

ot THAAE TRE . Hal WERw
qgr IS FX TG IWA W F | ;@
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[+ ww@aF arEa)
FAFT ar Ag fF fae ST senn
g AR frad wow 7 gg

st 7y fomad (d0T) : & Ster
a1EaT § 5 sox fegr w1 O amww
TATHT , F@T IEF fAY O I,
T qgA, TEET F AR WA wo
F age ol F foew w1 E € 9 an
vt Ay Sndd ot a3 g
T @ fFR & gdg U9 9@
F1 & wrny

! FECEIN WEAT A FTW AT
e T ¥ T 71 § 5 49 fohw
T% fFar s | ST AN B F T aE
& I9H) ANEY FIRE T F T LT
TEHHE A FET

TETR WEEW . WIFHE a9d J
aFTET wfe ¥ q1% # q@r 9 |

Y GEGEY AT ¢ qg ar fod
F AT 9T € FT AT qHAT & |

Mo T ANET wifgar (-
L) AT GEg AAT HERT 7 FgT
fe Ay 7 F FEN FT FHW FTH G
T & | Ty Ay 97 fred 19 It
ar 29 aNt ¥ 9y FE T F Ay
@ yaq g @ 3w F@end T,
soiq P 7 fawelt 3 o amal
F QFAT | 9 & g W arfaa @
THE 1999 F FWF 1w W AN
¢ T W § T/ R F qHE
# § SURT € @< § | T HAY wgeT
TF AT F W UTY NS
&1 foay var a9 5 Fgf A @
T ar Ay ag A Y a9y W qg
HETAY @ a1 SH HI1S @O GO
R AFAFA AG TF TG (FaT @ ay
i 7E o man, iR ag A |\ adE
e @ § oy ag s g@ @
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ot T wgHT gz Y
saermat fF 99 o a2 awE ¥ A
IO AR AT § a1 59% g7 faee
HTET & W T HAY g7 I E | W
T F qTT AT U whE ¥ 7 6y oo
qT X, 979 I F 1T F7 G0F 04T
& SH9 T TFAT &Y 9w ) gAY
a8 fF o1 awEt ¥ fag § 09 &1
TR ¥ AT THFHE F1% a1y § )
T wrEFReE & i ¥ fAr &
a1 S T Afed, I AwEE W@
& o, 59 & T e F aw A B
q, THF qE oA @Y fer o omw T
g1 A% 9 aeir oY mmar @
A FHER TEHE T I § A
THHT TG & TST AFH ET & | 7H
a9 R & 5 fom a@ ¥ daw mdAe
F T ¥ g TH €8T TAAHT FT (A F-
¥ wogg #A F faq qeg & sy
SR SiEr 9gt fedum S #7 o @
78 fFe ag ¥ s ¥ o A
S

To TW WATET difgar :  weasy
TEIET, HET wgeT § s fw fag
TTHTT G HT FAT F FI0 3q47 a9
TV Y FT 9TE | T AG T IR
7@ ¢ & fo fagm g &1 Yy
gt | w " i fw gw agt
9 I T IS A1 TW AR ATHS 7
ag gy f& T=g g Iy €
# =gt g f5 w7 39 W ow s
g f& fgamT R w@ a3F e
AT fawr FT T AR g T qEwE FT
@ § Fifs F1€ Iy A/ a3w F av
ug a9 A€ gd, TR asraenEr &
T g€ | WR F9e 3F gEm
q1 9 T @9 9 gS g |
gray ¥ W9 OF sqqeqr < 5 oan
qdr weEw @1 fag s@R F
Fa ol o1 FT ¥, 99 F1 <
AT FF Hw 1y F Fogr gam =nfigd &
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FqeTe AT © 39 419 F1 G
og aFa1 § {5 fam a7 dw g, a9 fw
e FY T GHAT E |

NG wgwz : § a0
el T ST RIE |

Mo T WAEL Aifgar : sa F1
gl wEEA w0 AR ST | AT
gt R o g s faEw
ATHTT FT ST qqamaT & |

WA |IIW : I FarT fgAr
g fo 7 oo ¥ 1 ga¥ smawEr #71
T g

Mo TW AAFL wifgar : s
fogR g F1 Q6T qaTanr g ar
&

qeRe AEITW © ZHA SAALAT FT
FH AT AT R |

TMo TR WA Wfgan : gafaw
5 ¥ e & fr a8 o= A §
AR fage @ &1 N F@r #}
gz 7 W ¥ fgr @ svm =Ry
g1

Y sfFTom e (I
fagre # o Al # ag § W AR
oY a1g 71 § 1 aTe FY Wwar g@fag
a7 T & fo Afeat & R St qearg
FATY T § T HHL T AT FRAE
Tgw Afedl 9 qee AEF Iy I
7 % EHERe 7 gg a7 fear B
qeag I8 9 | IO fage 7Y grera
mifrRIFTF g IRy T%
F AT dgW FT AT AT AT
FadT AT & | 9T qEHEIR 9 a1 A
st Fawh fy art o frdar s
¥ forg deaey a9 F1 si Aifa @ 3390
@ F T #F1% A Afq wEer #i
sy ? '
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S BEEEIN wgwT ¢ AfT a1 a@r
ZO | AfFT AT HF T FIT LT TrEE
He@ #i Awag & F fay FRarg
FO arfe sarer oy T & g 9 2

Shri Hem Barna (Gauhati): Before
putting a question, may I draw your
attention to a very relevant thing?
My original notice contained the
words “floods in Assam and Bihar”,
but somehow or other I find, Assam
is being blackeq out completely from
the List of Business. My  State,
Assam, is neglected. This shows how
Assam is neglecteq by anybody who
is somebody.

Mr. Speaker: Nobody; he might put
his question.

Shri Hem Barua: May I put a
question about Assam since the hon.
Minister comes from Assam?

Mr. Speaker: If he can answer it,
I will allow it

Shri Hem Barua: I think, he can
because hre comes from Assam.

Mr. Speaker: He might put the
question.

Shri Hem Barua: Since floods are
a recurring phenomenon in the State
of Assam devastating humap and
cattle population and-“16ts of proper-
ty, may I know whether Government
are in a position to tell us (a) ‘f they
are contemplating any permanent
measures to check recurring floods in
Assam, gnd (b) whether as an in-
terim measure they have adopted any
step by way of warning the people
before the floods come, by way of
having rubber boats to rescue the
marooneq people and by way of
having some buffer stocks of gt s so
as to offer them relief when they are
subjected to floods?

Shri Fakhruddin Ahmed: So far as
the first question is concerned, I think,
I had ap occasion of informing the
hon. Member that after my visit when
the first flood came in Assam in June;
we have discussed the matter and
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[Shri Fakhruddin Ahmed]
have taken very positive steps to
have some permanent schemes for
the purpose of relieving Assam from
floods and the work is so gigantic
that iy cannot be achieved within a
very short time. As I indicated to
hon. Members, we have set up two
investigation teams in order to make
a thorough jnvestigation within as
short a time as possible, one in Cachar
and the other in Brahmaputra Valley,
for the purpose of investigating the
question of setting up retention dams
at Pagladia, Manas, Subansiri and
Kopli jn Brahmaputra Valley and at
Barak in Cachar. As soon as the
investigation report is available to
us, we shall certainly take concrete
steps to start the work within the
Fourth Plan.

So far as the other twg questions
are concerned, we are also making
some arrangement by which warning
regarding floods can be given to the
people in proper time.

So far as the question of keeping
a stock of foodgrains is concerned, it
had been our policy not only because
of effects of floods but because we are
on one side of the country where
sometimes communication is very
bad, for the past two or three years
of maintaining a buffer stock of es-
sential goods for two or three months.
1 think, the same position is still
maintained by the Assam Government.
I shall find out whether there has
been any deviation from fhat policy.
It is necessary that the stock should
also be kept.

So far as the question of boats ijs
concerned, I think, the hon. Member
is gware that practically all over
Assam where people know that floods
come every year, a large pumber of
people have their own boats.

Shri Hem Barua: Government must
have their own boats jlso.

Shri Fakhruddin Ahmed: The
‘Governmeny also have for the use of
their officers as also for yélief mea-
sures some arrangement. But if it is
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found necessary that something more
shoulg be done in that behalf, I
shall look into that.

Mr. Speaker: Shri P. C. Borooah.

Shri Hem Barua: May I submit, in
this case, during the last floods I
visiteq an area in Nalbari ang the
people were marooned there in the
villages for three days and women
gave birth to children in their houses
and they could not be rescueq be-
cause you did not have a single boat
and the one boat that you hag was
utilised by officers?

Mr. Speaker: Order, order. Shri
P. C. Borooal.
Shri P. C. Borooah (Sibsagar):

Even after three Five Year Plans, we
find that the rivers in eastern India
continue to remain as the rivers of
sorrow, misery anq suffering despite
the promise and the potential inhe-
rent in them to become rivers of
plenty, abundance anq merrimeng for
mankind. May I know what positive
steps, concrete steps, Government
propose to take in the Fourth Plan to
be carried out from the Centra] sector
for their transformation from misery
to abundance and, if so, the details
thereof?

Shri Fakhruddin Ahmed: I have
indicated in detail what measures we
propose to take to mitigate this.

Mr. Speaker: Shrimati Ramdulari

Sinha.

Shri P. C. Borooah: What are the
concrete measures to be taken from
the Central sector?

Mr. Speaker: He has given that in
detail.

st T o () ¢
a1 a8 @@ § f5 siew, anafa, q€9q
T, FAAT TTATT AT AT R4 e
fead & afoay are qY F FO TG,
FETTA, TATHLYR S TORT F 17T
] wfend’ Famm s A ?
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Tq T qig &1 fafafesr ¥ &7 qmoeg
&7 foaemar & a2 1954 T ot wufax
WaFT & ? AT 97 FV STAqT W 5 @Y
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gaq £ 5 frw aw #1 wg= 91¢ 9.y
R aE g T o feafa 2 &
F JaAT WA § fFowr wew
faguum #1 fodmie s F15 srear
¥ weq o =1 faui fEar & afs
TEw WitEe g T &Y a7

IqF Y G T S BET SR
afegt § w1 = qegyl AR Foaeq v
ST 1 FF TS AT | AT H AT
s favim firam ¥ 7 agi ¥ o0 ¥ =
arex F1 1 feediaaem § ag ma<elt g
% A T HEST ¥ F 99 9% @E
I H 7w w1 Yo fwar § 7 aed
1T WX 7T F7 aga afa gE 1wy
qX ATET FY FEET TR WY | HIT
s gt wgsIAr § AR weT & A
S®TE Y1 W g9 At & fqg aga
T W F FgrEwEEFAo § | A JY
FETAAT ST % Y § 78 ager «1 ATHTR
31 & o S oW WW A WY
TR wat qfg F@ OFT A haw
feor & ar w34 ?

ol BEGAA WEHT : WRAW  H-
W T A FS Fgl 3 § qwAar § fF g
T2 aF g 7t N gie@ § Sa qarfems
T E T SN e g g &
fad 7g 7% ST faemn =ear g
HEF T qE FIC J FTH ATQ § W
JaH R ae 1 FE S A A TW R
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12.40 hrs.
PAPERS LAID ON THE TABLE

Mr. Speaker: Now papers to be
laid on the Table.
Shri Kapur Singh (Ludhiana):

Before we proceed further, may I
make a submission about the case of
my hon. friend, Shri S. M. Banerjee?

Mr. Speaker: Let me finish this
first.

Shri Bali Ram Bhagat.
KERALA SURCHARGE ON TAXES

(AMENDMENT AND VALIDATION)
1966

AcrT,

The Deputy Minister in the Minis-
try of Finance (Shri L. N, Mishra):
On behalf of Shri B. R. Bhagat, I
beg to lay on the Table:

(1) A copy of the Kerala Sur-
charge on Taxes (Amend-
ment and Validation) Act,
1966 (President’s Act No. 2
of 1966) published in the
Gazette of India dated the
26th March, 1966, under sub-
section (3) of section 3 of the

Kerala  State Legislature
(Delegation of Powers) Act,
1965,

(2) A statement showing reasons
for delay in laying the
above Act. [Placed in Lib-
rary. See No. LT-6975/66].

Shri Vasudevan Nair (Ambala-
puzha): Will you allow me to make
a submission?

=t eg (wfesT) @ =fw) agm
7 wiceT ¥ oF @UiER F 95% A A
F qR ¥ Frferr gEewe Afew faar £
AN IGFT I A faar &)

WA WEET : SEF) T AW AL
ISAT AT FFAT § | A W qE A DU
T AT & § 5 & famehy s g fo
T A FTFH AL 7 FSAT A1 |
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5} TNIA : UF @UFT F ATH A
T &1 q99 &)

TR |ITT . SUF!  AgFHTQ
gt & Far FT a%ar ;!

UF WA QT A% T AV
faeit FT TR |

Shrj Vasudevan Nair:
trained to make this
because, about the call-attention
notices, when you rejected them,
some of us again wrote to you saying
why they should be admitted and we
got a one word reply, “No, it is not
admitted”. We do not have even the
benefit of getting the explanation; I
do not say that there should be a
detailed explanation, but at least
some explanation could be given as
to why it is not admitted. My person-
al feeling is that my  call-attention
notice on the activities of the Union
Railway Minister in a State like
Bombay comes under the jurisdic-
tion of the Central Government. Even
such a subject is not admitted as a
call-attention.....

I am cons-
submission

Mr. Speaker: If we differ on that,
what should I do?

Shri Vasudevan Nair: You should
at least try to convince us by some
explanation.

Shri Umanath (Puddukkottai): We
should know the reasons for that....

Mr. Speaker: Then the arguments
would be unending. If I give the
reason, then the reply would come
that the reason is not enough. In that
case, what have I tp say? The argu-
ments would go on endlessly.

Shrimati Renu Chakravartty (Bar-
rackpore): Mr. Brahmananda Reddy,
the Chief Minister of Andhra Pradesh,
has complained publicly that there are
Union Ministers who are subverting
even the State Government. Here is
Mr. S, K. Patil who has been doing
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the same thing in Bombay. That is
why we wanted to get some informa-
tion from the Government.

CoMPANY’s LIQUIDATION ACCOUNT
(AMENDMENT) RULES

The Minister of Law (Shri G. S.
Pathak): On behalf of Shri C.R.
Pattabhi Raman, I beg to lay on the
Table a copy of the Company’s Liqui-
.dation Account (Amendment) Rules,
1966, publisheq in Notification No.
G.S.R. 1280 in Gazette of India dated
the 20th August, 1966, under sub-
section (3) of section 642 of the Com-
panies Act, 1956. [Placed in Library.
See No. LT-6976/66].

Shri Hem Barua
I make a submission?

(Gauhati): May

Mr. Speaker: I should not be in-
terrupted like this. Let me finish the
papers to be laid on the Table,

Shri C. M. Poonacha rose—

PASSENGERS (NON-TOURIST) BAGGAGE
(SECOND AMENDMENT) RULES, 1966

Shri L. N. Mishra: I beg to lay on
the Table:

(1) A copy of the Passengers
(Non-Tourist) Baggage
(Second Amendment) Rules,
1966, published in Notification
No. G.S.R. 1167 in Gazette of
India dated the 30th July,
1966, ynder section 159 of the
Customs Act, 1962.

(2) A statement showing reasons
for delay in laying the above
Notification,

[Placed in Library. See No, LT-

6978/66].

Shri Hari Vishnu Kamath (Hoshan-
gabad): I rise on a point of clarifica-
tion with regard to item 6; this is
Mr, Poonacha’s item . . .

Mr. Speaker: Item 7 has been
placed op the Table.
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Shri Hari Vishnu Kamath: ] think
you called Mr. Poonacha. Both Mr.
Poonacha and Mr. L. N. Mishra were
standing at the same time.

Has Mr. Poonacha not laid his paper
on the Table?

AupIiT CERTIFICATE ON THE ACCOUNTS
oF CocHIN PorT TRUST

The Minister of State in the Minis-
try of Transport and Aviation (Shri
C. M. Poonacha): I beg to lay on
the Table a copy of the Audit Certi-
ficate on the Accounts of the Cochin
Port Trust for the year 1964-65.
[Placed in Library. See No. LT-6977/
66].

Shri Hari Vishnu Kamath: This, to
my untraineq eye, appears as a novel
item. So far this House has been used
to getting only Audit Reports; we have
been treated only to Audit Reports.
Now this is an Audit Certificate, T do
not know what exactly that implies or
imports. Does that mean that so far as
the Cochin Port Trust is concerned, we
are not going to get the Audit Report?
Whose Certificate is this? Can he tell
us?

Shri C. M. Poonacha: Earlier I had
your permission to lay on the Table
of the House the Audit Report of the
Cochin Port Trust. With that, the
Audit Certificate, i.e., the Auditors
Certificate was not attached. When
the papers came . . .

Shri Hari Vishnu Kamath:
gence.

Negli-

Shri C. M. Poonacha: ....by over-
sight, the Audit Certificate of the
Auditors was not attached. Now I
have sought the permission of the
House and you, Sir, to place on the
Table this Audit Certificate which is
a part of the Audit Report which has
already been placed on the Table of
the House.

Shri Hari Vishnu Kamath: In that
case, I would request you to inquire
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[Shri Hari Vishnu Kamath]
into this serious irregularity. You can-
not just dismiss it as an oversight.

Mr. Speaker: He says that there
was an oversight.

Shri Hari Vishnu Kamath: I hope
it is not an afterthought.
Shri Bade (Khargone): An Audit

Report is never without the audit cer-
tificate.

Mr. Speaker: He has said that the
certificate was not there before.

STATISTICAL INFORMATION  REGARDING
WORKING OF PREVENTIVE DETENTION
Act

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): 1 beg to lay on the
Table a copy of the Statistical Infor-
mation regarding the working of the
Preventive Detention Act, 1950, dur-
ing the period 30th September, 1964
to 30th September, 1965. [Placed in
Library. See No. LT-6979/66].

Shri Hari Vishnu Kamath: I want
to ask something regarding this item
also. I am glad my feeble efforts are
bearing some fruit with regard to the
procedure in various matters. But
here I find that this annual report is
for the period from 30th September,
1964 to 30th September, 1965. The
annual report is welcome. But why
has it taken nearly one year? Today
is September again, and we are now
in September, 1966. Could it not
have been laid on the Table of the
House in November, 1965 or at least
during the budget session of 19667
Why has it taken nearly one year for
the report to be presented to the
House?

Shri Vidya Charan Shukla: This
report is periodically laid on the Table
of the House, and as soon as this re-
port was ready, I have brought it
forward here to be laid on the Table
of the House. There is no particular
reason why it has been . . .
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Mr. Speaker: The only question
which has been asked is this. This
pertains to the period from September,
1964 to September, 1965. When did
the Ministry get this?

Shri Vidya Charan Shukla: I shall
find out the reasons and lay them be-
fore the House.

Shri Hari Vishnu Kamath: One
more statement giving reasons for
delay.

12.47 hrs.

DEMANDS FOR EXCESS GRANTS
(RAILWAYS), 1963-64

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): I beg to present a statement
showing Demands for Excess Grants
in respect of the Budget (Railways)
for 1963-64.

12.47} hrs.

MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report
the following messages received from:
the Secretary of Rajya Sabha—

(i) “In accordance with the pro-
visions of rule 127 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to inform
the Lok Sabha that the Rajya
Sabha, at its sitting held on
the 29th August, 1966, agreed
without any amendment to the
Advocates (Amendment) Bill,
1966, which was passed by the
Lok Sabha at its sitting held
on the 16th August, 1966.”

(ii) “In accordance with the pro-
visions of rule 127 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha,
I am directed to inform the
Lok Sabha that the Rajya
Sabha, at its sitting held on
the 29th August, 1966 agreed
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without any amendment to
the Crimina] Law Amend-
ment (Amending) Bill, 1966,
which was passed by the Lok
Sabha at its sitting held on
the 16th August, 1966.”
(iii) “In accordance with the pro-
visions of sub-rule (6) of rule
186 of the Rules of Procedure
and Conduct of Business in
the Rajya Sabha, I am direct-
ed to return herewith the
Appropriation (No. 3) Bill,
1966, which was passed by
the Lok Sabha at its sitting
held on the 25th August, 1366,
and transmitted to the Rajya
Sabha for its recommendations
and to state that this House
has no recommendations to
make to the Lok Sabha in
regard to the said Bill.”

12.48 hrs,

PETITION RE: MEASURES TO
CHECK RISE IN PRICES ETC.
Shri H. N. Mukerjee (Calcutta
Central): I beg to present a petition
signed by two petitioners namely
Shri S. A. Dange (a former Member
of this House) and Shri C. Rajeshwar
Rao, chairman and general secretary
respectively of the Communist Party
of India, regarding measures to check
rise in prices, and reduce tax burdens
on the common man, nationalisation
of banks, oil industry etc., and removal
of the Union Ministry, and particularly
the arraignment of the three delin-
quent Ministers of Food, Finance and
Planning.

I want only to add that several
hundreq thousand people are converg-
ingin a peaceful procession towards
Parliament House in support of that
petition,
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12.49 hrs.

RE: MOTIONS FOR ADJOURNMENT
AND CALLING ATTENTION
NOTICES

DiISTURBANCES IN TRIPURA

Mr. Speaker: I have received
notices of adjournment motions from
Shri Madhu Limaye, Shri Bagri and
Shri Kishen Pattnayak, and Shri Bagr
and Dr. Ram Manohar Lohia, and nine
calling-attention-notices from  Shri
Daji, Shri Bagri, Shri Kishen Pattna-
yak, Shri Braj Raj Singh, Shri Swell,
Shri Madhu Limaye ang others.

Earlier, I had received intimation
that Shri Vidya Charan Shukla was
going to make a statement on those
disturbances in  Tripura. First, I
shall hear his statement and then de-
cide whether to allow those motions
of adjournment or not.

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): According to in-
formation furnishedq by the Govern-
ment of Tripura, on August 28, 1966
in the evening, a minor affray took
place between an unauthorised cinema
ticket-seller and sepoy of the Assam
Rifles. This was followed by a quarrel
involving other members of the public
and some jawans.

A false rumour was spread about the
death of a student in the quarrel and
this led to the collection of a mob
outside the kotwali police station. The
mob turned violent and hurled brick-
bats at the police, The police had to
make mild lathi charge and fire tear-
gas shells to keep the crowd away.
93 persons were injured including 66
policemen, 2 jawans and 1 sepoy of the
Assam Rifles.

Early on the morning of 29th August,
a mob collecteq before the Kotwali
police station and tried to raid the
police station. The police was forced
to fire tear-gas shells, In protest
against the police action, supporters
of the agitation also tried to stage a
hartal.
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[Shri Vidya Charan Shukla]

The mob also raided the local police
office and the guards had to open fire,
injuring one person.

Fire hag also to be opened in an-
other locality to disperse unlawful
crowds, resulting in injuries to six
persons, one of whom succumbed to
his injuries. Two moure persons in-
jured in the firing by the police died
subsequently, At 11 am. a crowd
consisting mostly of students started
collecting outside the Assembly pre-
mises. They succeeded in forcibly en-
tering the premises and taking out the
Chief Minister at 2 .M. The Chief
Minister was rescued after interven-
tion by the police who had to open
fire. In this firing none was injured.

The mob also took out textiles from
the Industrial Sales Emporium and set
fire to them. The extent of the loss is
being assessed. They tried to raid the
local telephone exchange. The Army
was called out in aid of the civil
power. From 7 p.m. on 29th August,
a curfew for 36 hours was imposed in
Agartala town,

69 persons have been arrested in-
cluding one MP and 4 MLAs of the
‘CPIL

On 30th August, 1966, the Assembly
yroceedings were held peacefully.
There were no fresh incidents.

The curfew has been lifted with
effect from 7 A.M. on 31st August 1966.
The order under s. 144 Cr, P.C. will,
however, remain in force upto 4th

September. The situation is under
control and strict vigilance is being
maintained.

Mr, Speaker: Shri Madhu Limaye

or Shri Pattnayak—or Shri Bagri—
may explain how they allege failure
on the part of Government.
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Shri Nambiar (Tiruchirapalli): I
wish to make a submission.

5 TR RF® qEd (ATEET

Mr. Speaker: His name is not here.

Shri Daji (Indore):
there,

My name is

Mr. Speaker: In the call attention
notice. [ am deciding on the admissi-
bility of the adjournment motion now.

qqA qEiqa - § 7 FE ot &Y
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Shri Hari Vishnu Kamath
(Hoshangabad): There is also a short
notice question on this. I request that
the names of the signatories thereon
may be clubbed with this.

Shri Daji: It may be replied
tomorrow.
Shri Surendranath Dwivedy

(Kendrapara): There is a half an
hour discussion today at 5 p.m.

Mr. Speaker: Tomorrow there may
be another—All right. We will take
11 up tomorrow.

St T §a% dTEH LA "RIRA,
T T AFT HTS &) T FoAr 90y
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Shri Nambiar: The names of those
who have given notice yesterday also
on the same same subject may be
added to it.

Mr. Speaker: I will see if that can
be done under the rules.

12.53 hrs,
RE. POINT OF ORDER

Shri Tyagi (Dehra Dun): I would
seek your permission to raise a point
of order on the petition presented.
According to the rules, this petition is
not permissible with the subject head-
ings which my hon. friend read out.
Therefore, that may be considered.

Mr. Speaker: I must remind the
hon. Member of one thing. Objection
ought to have been taken at the
moment the petition was presented.

Shri Tyagi: 1t was never circulated,
the headings which he actually read
out. Therefore, it was not possible for
me to refer to the rules earlier.
Therefore, 1 raise this  small
objection now.

Mr. Speaker: It was in the order
paper.

Shri Tyagi: In that, all the subject-
headings read out were not mentioned,

Mr. Speaker: Anyway, if he gives
me regular notice and if there is
something for me to see, I will look
into it.

Member
Shri Tyagi: If it is against the
rules?

Mr. Speaker: Not against the rules.

12.54 hrs.
RE. WITHDRAWAL OF MEMBER
(Shri S. M. Banerjee)

Shri Kapur Singh (Ludhiana): T
wish to make a brief submission about
the case of my hon, friend Shri S. M.
Banerjee. The sequence of events
culminating in your order asking him
to leave the chamber which he has
obeyed, as he should have, was some-
what as follows.

The hon. Deputy Minister of Fin-
ance made certain remarks about Shri
Banerjee suggesting that he was
amenable to influence from outside
this chamber, to which he had taken
exception and made certain remarks
about which you said ‘Let it now pass’
It was obvious that you knew that the
remarks which my hon. friend had
made were not parliamentary. Later
on some members from the other side
rose to point out on a point of order
that what Shri Banerjee had said was
unparliamentary; then you gave your
ruling that it was unparliamentary.
At that stage, Shri Banerjee withdrew
the remark.

T beg to request that in view of these
two considerations, first that, previous-
ly you had desired explicitly that the
matter might be allowed to pass and
second, that Shri Banerjee withdrew
those objectionable remarks, he might
now be allowed to return to this
House, particularly when he has
obeyed your orders.

Some hon. Members: Yes.

Shrimati Renu Chakravartty
(Barrackpore): After all, we should
recognise that when it was pointed
out the words were 'unparliamentary
and should be withdrawn, he did
withdraw them. 1 think you should
allow him to come back.
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Mr. Speaker: It was not the words
as such that really compelled
me to ask to leave the Chamber,
though the words he used were un-
parliamentary, and subsequently held
so. I had said ‘Let it pass’; I had
ignored that because in excitement he
had said that. I did not take much
notice of that. But I had asked him
half a dozen times to discontinue
interrupting the proceedings. That
was what he was doing. It is not the
words used which were subsequently
withdrawn to which I had taken
objection. But I had asked him again
and again, not once, twice or {hrice,
but more than six times that he ~hould
not interrupt and he should allow me
to go on. He did not listen to that.

Members should realise how pro-
ceedings can be conducted if this kird
of procedure is adopted. How can we
go on in this manner? They should
think among themselves about this.

Shri Kapur Singh: What you say is
unexceptionable, but understandably
enough the young hon, Member was
excited about what had been said
about him by the hon. Deputy Min-
ister. Taking that into account, you
may now relent a little and allow
him to come back.

Shri Tyagi (Dehra Dun): For ‘ome
time past, discipline in the House has
been rather bad (Interrup-
tions).

Shri Umanath (Pudukkottai): The
other day he walked out in protest
against your ruling!

Shri Tyagi: Whatever decision you
take about Shri Banerjee, my submis-
-sion is this. Let there be a convention
established in this House that once
you ask a member to sit down, which
he does not obey, he must essentially
be turned out for the day, because
otherwise there will be no discipline.
1 think the Opposition and we might
agree together to abide by the rulings
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of the Chair. When the Chair asks
us to sit down, we must essentially
sit down. If this understanding is
arrived at, we can forget the past
and behave better in future,

Shri Hem Barua (Gauhati): Once
you in your wisdom have taken a
decision that Shri Banerjee, for what-
ever reasons, should go out and he
has gone out, and is coming back
tomorrow, what is the need to waste
time over this question?

Shri Sivamurthi Swamy (Koppal):
On a point of order. I do not raise any
point of order unless I feel there is
point in it. During the question hour,
the Minister of Irrigation and
Power .

Mr. Speaker: A point of order is to
be raised now about what happened
during question hour?

Shri Sivamurthi Swamy: He said
falsely that Mysore had not requested
that the water dispute be referred to
the tribunal. I have got a letter here.
I want to lay it on the Table.

Mr. Speaker: Order, order. It is
very strange that in respect of what
happened during question hour, a
point of order should be raised at this
moment.

How can that be done? He can write
to me.

Shri Sivamurthi
said falsely.

Swamy: He has

Mr. Speaker: Then he can write to
me, not that a point of order should
be raised.
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13 hrs.
STATEMENT RE.

HEALTH OF SHRI YAJNIK, M.P.

The Minister of Home Affairs (Shri
Nanda): I have had enquiries made
with regard to the state of health of
Shri Yajnik, and the information that
I have received I shall share wiih the
House.

On the 26th August, Shri Yajnik
complained of a slight pain in the
chest and head and general uneasiness.
He was immediately examined and
treated by the doctors of the jail.
Next day he was transferred tc the
‘Government General Hospital, Baroda,
on the advice of the Civil Surgeon.
‘'His electro-cardiogram was taken and
he was found to be suffering from
irregular throbbing of the heart and
hypertension. He has been given the
best possible facilities and is under
the care of a Professor of Medicine.
‘The latest reports about Shri Yajnik’s
health say that his health has been
steadily improving and there is no
<ause for anxiety.

These are the later reports:

30th August, 1966: He slept well on

previous night. Symptoms are still
persisting. Investigation has not
revealed any further information.

Health steadily improving. No cause
for anxiety.

31st August, 1966: Slept comfortably
last night, More blood tests done. One
test shows high eosinophele content.
‘Necessary treatment started. No new
symptom. No cause for anxiety.

Report this morning: No change in
<ondition.

.
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by Defence Minister

Shri Hem Barua (Gauhati): Why
should he not be released?

Shri Nanda: I have conveyed to
the Chief Minister my own concern
and the concern of the House about
the condition of Shri Yajnik, and I
hope he is considering this matter.

Shri Hem Barua: He should ask the
Chief Minister to release him.

Shri N. C. Chatterjee (Burdwan): I
want to know if the Home Minister
has been good enough to communi-
cate to the State Ministry the desire
of the House that he should be re-
leased. If that has been done, what
is the response?

Mr. Speaker: That is what he means.

13.02 hrs.

RE. STATEMENT BY DEFENCE
MINISTER

Mr. Speaker: The Defence Minister
will be making a statement on the
border situation between India and
Pakistan at 4.45.

Shri Indrajit Gupta (Calcutta South
West): What about the rest of the
unfinished debate?

Mr. Speaker: That must be taken
up some day.

Shri Indrajit Gupta: Before he
replies to that debate, he is going to
make another new statement?

Mr. Speaker: This is independently
of that. That debate has to be carried
on.
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13.02% hrs.

PUNJAB STATE LEGISLATURE
(DELEGATION OF POWERS) BILL
—Contd,

Mr. Speaker: The question is:

“That Clause 2
the Bill.”

stand part of

The motion was adopted.

13.03 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

Clause 3— —(Conferment on the
President of power of the
State Legislature to make
laws).

Shri Hari Vishnu  Kamath
(Hoshangabad): I beg to move:

(i) Page 2, line 9,—
for “Act” substitute “Bill” (2)
(ii) Page 2, line 10,—

omit “Whenever he considers it
practicable to do so,” (3).

(iii) Page 2, line 15—
after “House” insert—

“and the other members shall
be nominated by the
Speaker in consultation with
the Leader of that House as
well as the Leaders of all
Opposition Groups in that
House”. (4).

(iv) Page 2, line 19,—

after “House” insert—

“and the other members shall
be nominated by the Chair-
man in consultation with
the Leader of that House as
well as the Leaders of all
Opposition Groups in that
House”. (5).

(v) Page 2, line 2,—
for “Act” substitute “Bill”. (6)
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(vi) Page 2, line 29,—
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after “effect to” insert
with”. (7)

“forth-

(vii), Page 2, line 29,—

for “Act” substitute “Bill”. (8).
(viii) Page 2, line 32,—

after “taken”
faith”.. (9).

insert “in good

(ix), Page 2, line 15—

omit “and” (12).
(x) Page 2,—
after line 19, insert—

“(c) twenty members of the
Legislative Assembly  of
Punjab nominated by the
Speaker of that House; and

(d) ten members of the Legis-
lative Council of Punjab
nominated by the Chairman
of that House.” (13).

Shri Shree Narayan Das (Darbhan-
ga): I beg to move:

Page 2,—

(i) line 11—

after “consisting of” insert—

“members of both Houses of
Legislature of the State of Punjab”

(ii) omit lines 12 to 19. (10).

Shri Hari Vishnu Kamath: This is
a vital clause before the House, and I
do appeal to all colleagues on all
sides of the House to bestow special
attention on this particular clause be-
cause it will determine the manner i
which the affairs of Punjab, a State
which js dear to us all, will be ad-
ministered during this interrugnum
of President’s rule.

I would first request you to concen-
trate your attention and that of the
House on the more substantial amend-
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ments that I have tabled to this
clause—Nos. 3, 4, 5, 12 and 13. I wish
the Secretariat had consolidated all
of them into one bunch, they have not
done so, so there is difficulty. Amend-
ment No. 12 is not so important, it is
only verbal and consequential.

1 will dispose of Amendment No. 3
first. Clause 3 containg 3 proviso
which reads as follows:

“Provided that before enacting
any such Act, the President shall,
whenever he considers it practica-
ble to do so, consult 3 Commit-
tee....”

That will come later on. Now, parti-
cularly when the legislature of
Punjab State has not been dissolved
and is in a state or mere suspended
animation, we must be more careful,
Parliament should be more careful,
about the mammer in which the Presi-
dent will function.

1 said the other day that it is al-
most an insult, to the legislature of
the Punjab which is still in existence
which is still in force, which still
constitutionally exists, if we do anyth-
thing through this Bill which  will
cause concern to the people of the
Punjab and to the legislature of the
Punjab that their affairs are not look-
ed after properly by this Parliament.

By thig Bill, the powers of Parlia-
ment wi'l be conferred on the Presi-
dent, and the President will have a
committee to assist him in the matter
of legislation. That is a separate is-
sue to which we will come later, but
the proviso says that the President
may dispense with thig committee
whenever he chooses to do so. Is he
an autocrat, is he an arbitrary ruler?
He is a constitutional President, and
nowhere in the Constitution is it
provided that in matters of this kind
promulgated where a state has been
where the proclamation has been
taken over by the President, he can
. summon the committee or he can do
as he thinks in his discretion with re-
gard to the legislation of that State.

1584 (Ai) LSD—8.
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My amendment is very simple, and
if the Ministers have got some regard
for democratic decencies, they should
have no hesitation in accepting my
amendment No. 3.

Amendment No. 4 is even more
substantial. 1 want to lay down
categorically through this amendment
that on every occasion when an Act
has to be enacted for the Punjab, the
President shall have no option but
to consult the committee. He shall
be obliged; he shall have no discretion
in the matter. I think all right-think-
ing democrats ijn the House who be-

long to the Congress party or
any  other party will whole-
heartedly subscribe to this proposi-
tion. After all it is only for two or

three months it will not be more
than six months as elections would be
held in six months’ time. How many
Acts will be enacted? Besides, most
members of Punjab are close by; they
are geographically contiguoug to
Delhi. It is not like Kerala where it
was suggested that it was a far off

State and it may be difficult
for the President or his deputy
to consult the committee, have
a meeting in Trivandrum or some-
where far away from Delhi. But
here we are good neighbours, Delhi
and Punjab, Central Government’s

seat and the Punjab Government’s
seat. The President is here and
therefore there should be no difficulty
on that score, apart from the prin-
ciple involved. The principle is that
the President must consult this com-
mittee. As it is .this committee is
unsatisfactory and I will come to that
later but the committee that is being
constituted must be consulted on
every occasion when the President
wants to enact g Bill under the autho-
rity sought to be conferred on him
by this Bill and I do hope that they
will accept this regardless of party
considerations. I think there will be
no whip on these amendments. I do
hope that the Ministers will see to
it that no whip is issued with regard
to such amendments.
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Shri Kapur Singh (Ludhiana):
presume too much.

You

Sbri Hari Vishnu Kamath: They
lose nothing; they stand to gain in
their democratic stature, if they have
got any.

Shri Shinkre (Mormagoa):
about the Congress?

What

Shri Hari Vishnu XKamath: Their
majority, their bull-doser mojority is
there that is why I am anxious; they
are going to bull-doze not caring a
jot, or a tittle for democratic decen-
cies and convefitions or traditions.

The second one is even more sub-
stantial and I would ask the Minis-
ters, seniormost and the senior to pay
close attention to that amendment.
The Law Minister the other day when
it wag raised in the House on a point
of order said I do not wish to tire
the House with quoting him in ex-
tenso but the essence of his argument
was that—the legislature had not been
dissolved; it continued to be in force;
it exists and because, he said, we
want to summon the legislature im-
mediately after the President’s rule
is brought to a close and it will do
the work assigned to it. That is
what he said. That means that the
Government accept that the legis-
Jature js more or less in abeyance; the
working is in abeyance but the legis-
lature is there. Ministers are not
there, that is all; the legislators are
there and they draw their salaries.
I suppose their are no allowances be-
cause there is no session..

Shri Kapur Singh: They occupy
sumptuous flats also.

Shri Hari Vishnu Kamath: So, they
are there; their salaries guaranteed
under the Constitution are being
drawn by them. That means all their
rights and other things mutatis
mutandis are also in force. The pro-
vision in this clause is to the effect
that the consultative committee will
consist of thirty Members from this
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House nominated by the Speaker
among whom shall be included all
Members of the State of Punjab. That
is quite correct; if that had not been
done it would be objectionable; all
Members from Punjab must be in
that committee, from both the
Houses, Rajya Sabha anq the Lok
Sabha. In the case of Kerala the
legislature had been dissolved and
the legislators had no locus standi
physically they did not exist; the
legislature did not exist; members did
not exist and therefore, they had no
locus standi and so it wag impossible
to associate them with this commit-
tee. Now, Sir, ponder over this a lit-
tle while, if I may appeal to you.
Ministers have got to ponder but you
should ponder too now and then.
There are 30 Members from this
House and 15 from the other place.
The Punjab assembly and the council
are both in force, in existence but
not a single member of the assembly
or the council has any place on this
committee; it is a wonderful Govern-
ment, democratic Government....

Shri Kapur
this point.

Singh: He conceades

Shri Hari Vishnu Kamath: e
concedes it is 3 wonder. I do not
know what made them completely
ignore the assembly which is in ex-
istence, which is conceded by them
to be in force.

Shri Shinkre: Why do you pre-
sume. The real motive can be liffer-
ent.

Shri Hari Vishnu Kamath: You
can read their motives better than
I do. I have said yesterday also that
Mr. Nanda is an honourable man and
he will pay some attention to this.
He tries to be a democrat off and on I
hope he will be so now, today and
do justice to the Punjab assembly.

Punjab is a border State and we
must take good care of Punjab; it
withstood the Pakistani onslaught

about a year ago and I think we
should do justice to the people of
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Punjab and the legislatuie which
exists....(An hon. Membey: It is
his native State) I am reminded that
it is his native State and the papers
say—we do not know he may seek
election from some part of Pun-
jab next year; and if it is true,
that js a reason for greater love for
Punjab and he must show greater
solicitude. ...

The Minister of Home Affairs (Shri
Nanda): What amendment does this
refer to?

Shri Hari Vishnu Kamath; You
have not been listening? You have
been thinking of your seat in Hari-
(Interruptions.) My amend-
ment number is 13. I have disposed
of No. 3; I am coming to 13. I have
sought to associate with this com-
mittee, include in this committee which
is more or less taking the place of the
legislature, pale anaemic substitute,
for want of anything better, we have
got to have a committee where Presi-
dent’s rule is enforced in any State.
The Committee which will give cffi-
cial firmang will have thirty Mem-
bers from the Lok Sabha and 15 from
the Rajya Sabha, including all Mem-
bers from Punjab. I want to associate,
include a few more and do justice to
the Punjab legislature and the Pun-
jab people. That is my amendment. 1
want, besides these 30 and 15, to add
twenty members of the Legislative
Assembly of Punjab nominated by the
Speaker of that House and ten mem-
bers of the Legislative Council of
Punjab nominated by the Chairman
"of that House. I think I have said
enough to convince every reasonable
and sensible individual of the sound-
ness of the amendment and why it is
necessary in the present circumstan-
ces. Otherwise, it will mean that the
legislature has no existence. We
ignore its existence. Parliament, Sir,
cannot ignore its existence; Govern-
ment may, but Parliament cannot an-
I hope this amendment will commend
itself for acceptance by the House.
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Now, I will briefly refer io the re-
maining amendments of mine, the
amendments that are standing in my
name. I have disposed of amendment
Nos. 3 and 4. I have suggested by
Wway of procedure that the other Mem-
bers pesides the Punjab members—the
Punjab members will be all ipso facto
automatically, there—shall be nomi-
nated by the Speaker in consultation
with the Leader of the House as well
the leaders of all Opposition groups
in that House. Regretfully I have to
state that when the Kerala Committee
was appointed sometime last year—
1965—some active groups in this
House were not represented in that
committee at all. I think it is doing
injust.ice to the group, to the active,
independent group, if they are left
out. If they are left out, it is a
grave injustice to the House. I do
hope that this amendment also which
seeks to ensure that all Oppeosition
groups also should be represented, as
far as possible, of this House as well
as the active independent members
also, will be accepted.

Similarly, my amendment that be-
sides the Punjab members, the others
shall be nominated by the Chairman of
the Council in consultation with the
Leader of the House, the Council, as
well as the leaders of all Opposition
groups in that House may be accepted
by the House.

The other amendments are verbal.
1 do not propose to deal with them at
length. I may not press the amend-
ments to the effect that for the word
“Act”., substitute “Bill”; they are not
very important. But I should like to
refer in brief to my amendment to
clause 3(4), which reads:

Page 2, line 29, after “effect to”
insert “forthwith”.

Now, every Act made by the President
in consultation with the Committee
will come back to Parliament for such
modification as may be necessary. The
sub-clause, as it is, reads that “such
modification shall be given effect to
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by the President by enacting an am-
ending Act under sub-section (2).”
Here I would only seek to add the
word “forthwith”; that is to say, the
President shall give effect to the modi-
fication forthwith. There should be no
time-lag, because there is very often
delay which causes great harm. This
amendment must be easily acceptable
to the Treasury Benches.

Punjab State

I therefore commend all these am-
endments for the acceptance of the
House.

Shri Shree Narayan Das: The Biil
under discussion is to confer the power
of legislation, which is at present ex-
ercised by us under the authority of
Parliament, to the President. While
doing so, the Bill provides that the, Pre-
sident before enacting any law with re-
gard to the State of Punjab may
consult whenever he finds it conveni-
ent, a committee consisting of Members
of both Houses of Parliament. As has
been pointed out by my hon. friend
Shri Kamath, in Punjab, the power of
making laws by that legislature has
been taken away though the legisla-
ture is there and the members are
there. When a committee is being
constituted by Parliament to give
advice to the President with regard to
legislation that he may undertake, 1
think that instead of Members of Par-
liament being put there, members of
the whole legislature of Punjab should
also be represented, because the legis-
lature exists and the members are
there; the Legislative Assembly has not
been dissolved. I think it, would be
proper that the President, when enact-
ing any law for Punjab, should consult
the whole Legislative Assembly and
not only the members just picked up
from this House and from the other
House, the Rajya Sabha. As my hon.
friend said, to pick up some members
from the local Assembly and some
members from the local Council would
not be good. It would be better if the
whole House was consulted in these
matters, because, it is for a very short
period. When the Legislative Assemb-
iy exists and when the members are
there, I think it would be only in the
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fitness of things that whenever any
Act is made by the President, the
Assembly that is there should be con-
sulted. My amendment is to insert the
words “members of both Houses of
Legislature of the State of Punjab”
after the words “consisting of” in line
11 at page 2, and then I want to omit
lines 12 to 19 in the same page.

I would request the hon. Minister to
accept these amendments. Due to cer-
tain circumstances it has been neces-
sary that the powers of the legislature
have been taken away. But in Kerala,
when these powers were taken away,
the legislature did not exist; it does not
exist now. The provisions in the Bill
are just like the provisions as had been
passed by this Parliament with regard
to the Kerala Legislature, but there is
a big difference in that there is no
legislature in Kerala and the members
are not functioning, while in Punjab
the members are functioning and mem-
bers of both Houses of the legislature
are there. Therefore, 1 think it would
be better, not only better but it would
proper also, if not only the Members
of Parliament are there but the whole
legislature there is included. If the
advice of the Members of Parliament is
taken and the advice of the local legis-
lature is not taken, I think it will be
improper. Therefore, I request the
hon. Minister to concede this amend-
ment. As I have pointed out, there is
much difference between the function-
ing of such a committee in regard to
Kerala and the functioning of such a
committee in regard to Punjab where
the legislature exists.

Therefore, I would request the hon.
Minister to accept my amendment and
not the amendments of my hon. friend
over there which is just mixing up both
Members of Parliament. 1 think it is
unnecessary; here we have sufficient
work. My amendment, thus, is that
the committee which is going to advise
the President should conmsist of mem-
bers of both Houses of legislature in
Punjab. That is a simple amendment,
and I think the hen. Minister would
accept it because it would be only in
the fitness of things to do so.
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Shri Kapur Singh: Mr, Deputy-
Speaker, Sir, I support all the three
amendments which have been propos-
ed by my hon friend Shri Kamath to
clause 3 of this Bill. As Shri Kamath
has very aptly remarked, he has shown
to the House that all these amendments
should be acceptable to all sensible
and reasonable individuals and I being
one accept them wholeheartedly.

All that my hon. friend Shri Kamath
says is that the provisions ‘a sub-
clause (2) of clause 3 which says that
the President shall consult the com-
mittee only whenever he considers it
practicable should be removed. My
hon. friend has well pointed out that
there is nothing impracticable and

there cannot be conceivably anything"

impracticable for the President to con-
sult this committee on all occasions and
therefore this loophole should not be
left in the Bill.

The second amendment which he
proposes is that since we have already
associated the Members of this House
as well as the Members of the other
place with the committee to be con-
sulted by the President, there is no
good reason why the members of the
Punjab Assembly and the Punjab
Council should be left out. It would
be only reasonable and just that they
should also be associated on the same
principle on which the Members of this
House and the Members of the other
House have been associated; to leave
them out as the Bill proposes to - do
would be unreasonable and unjust.

The third amendment which my hon.
friend proposes is that there should
be inserted the word “forthwith” in
sub-clausc '4) of clause 3 so that there
should be no occasion and no possibi-
lity of time-lag or delay in the enact-
ment of the amending Act which this
sub-clause contemplates. I thing such
is already the intention of the sub-
clause as it stands. But by way of
abundant precaution, as the jurists
call it the word “forthwith” might be
inserted.
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With these words, I support Mr.
Kamath’s amendments.

Shri N. C. Chatterjee (Burdwan):
Sir, the Statement of Objectives and
Reasons says:

“Under the Proclamation of the
President, dated the 5th July, 1966,
the powers of the Legislature of
the State of Punjab are now exer-
cisable by or under the authority
of Parliament.”

We all know that parliamentary time
is limited. We have got a very heavy
legislative programme with so many
Bills on the legislative anvil that we
cannot do justice to them. We have
got so many privilege matters also
which deter legislative work. There-
fore, it is desirable that this power
should be conferred upon the Presi-
dent under article 357, which says:

“(1) Where by a Proclamation
issued under clause (1) of article
356, it has been declared that the
powers of the Legislature of the
State shall be exercisable by or
under the authority of Parliament,
it shall be competent—

(a) for Parliament to confer on
the Pesident the power of the
Legislature to make laws, and
to authorise the President to
delegate, subject to such con-
ditions as he may think fit to
impose, the power so conferred
to any other authority to be
specified by him in that be-
half.”

We are exercising this power. We
are happy that the aspirations of the
Punjabi-speaking people have been
realised. At the same time, the demo-
cratic process should not be in any
way retarded and checkmated. There-
fore, 1 am supporting Mr. Kamath'’s
suggestion contained in his amendment
No. 13. You are saying that before the
President functions, he must consult a
committee constituted for the purpose,
consisting of thirty members of the

- House of the People nominated by the
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Speaker, etc. We have not dissolved
the State legislature It is still func-
tioning. They are the people who re-
present the people of Punjab, who are
the elected members reflecting the
wishes of the constituencies. So, Mr.
Kamath says that in that committee
should be included 20 members of the
Legislative Assembly of Punjab to be
nominated by the Speaker of that
House and also some members nomi-
nated by the Speaker in consultation
with the Leader of the House and also
Leaders of the Opposition. That
means, we shall not make a mockery
of democracy. We are conferring the
power on the President. We have got
the power under the Constitution to
ask the President to consult certain
people subject to certain conditions.
Let it be done democratically, consis-
tent with the principles of good Gov-
ernment. In our wisdom, we have not
dissolveg the legislature. Call it sus-
pended animation or anything, but in
practice and in law, it is there. The
financial commitment is there. You
are paying the legislators and they are
still there; they are not functi officio.
When they are still representing the
people, before you pass a legislation
for Punjab, it is only fit not merely
10 consult the MPs representing the
area, but at least certain members of
the State legislature who are nominat-
ed by the Speaker. There should be
some indication that the opposition
groups also should be consulted in that
matter, so that it may really reflect
the wishes of the majority of the elect-
ed representatives of the people. That
is the only thing that Mr. Kamath has
said. I hope the Home Minister would
have no objection in accepting this,
because it only says that you shall not
reverse the democratic process and
make any kind of mockery of demco-
cracy. When you are giving the power
0 the President and saying that the
President shall consult a commjttee'
that committee must have some mem-
bers of the State legislature, who are

the elected representatives of the peo-

ple. R
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Shri Shinkre: Sir, although Mr.
Kamath’s amendment is very reason-
able that this committee should be
expandeq to include members of the
State legislature also, I have my own
misgivings about it. Even if the Home
Minister goes to the extent of accept-
ing it, 1 think it would not be appro-
priate within the framework of our
Constitution. Our Constitution has
established a certain hierarchy. Under
the Presidential Proclamation, when
the powers of the State Legislature
have been vested upon this Parliament
the President can only be advised by
this Parliament. It would not be be-
coming or appropriate to the whole
structure of the constitutional process
that the President shoulq be advised
by anybody who is not a member of
this Parliament—Lok Sabha or Rajya
Sabha. I do not have any grudge
against the Home Minister expanding
this committee and having more mem-
bers, but he cannot associate or bring
in the same committee Members of
Parliament and Members of the State
Legislature. That would not be ap-
propriate vis-a-vis the general frame-
work of the Constitution.

The President’s representative in the
respective State is there. He can be
advised by the members of the State
legislature. If some advice is neces-
sary at any stage, there is no reason
why the President should not get such
advice from his representative in that
State. Mixing together Members of
Parliament and members of the State
legislature, in my submission, would
not be proper within the general struc-
ture of our Constitution. Therefore, I
oppose this amendment. Although it is
democratic and reasonable, it is not
appropriate within the framework of
cur Constitution.

Shri Nanda: Sir, in the first place I
would like to compliment Mr. Kamath
for his vigorous intiative and specially
the spirit of innovation he brings to
bear on the work in Parliament. In-
novation, certainly, is the key to pro-
gress. Ip the case of Mr. Kamath and
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Mr. Kapur Singh, I felt that I could
just meet it on the ground that inno-
vation is welcome, but not necessary
when tradition sufficies for our purpose
and we might just do with that. But
when Mr. Chatterjee said something, I
started looking into the Constitution.
I felt rather anxious whether there
might be something in that. But im-
mediately, Mr. Shinkre gave a very
- adequate and full answer to the whole
thing. Perhaps there is very little left
for me to say after that. but 1 will
repeat it.

Mr, Chatterjee read out something
from article 357. We have conferred
on the President the powers of the
State legislature. The President is
authorised to delegate that power.
This committee is not getting any dele-
gated power. It is only an advisory
committee to the President. There-
fore, this does not apply at all. Hav-
ing taken away the powers and func-
tions of that legislature by passing this
law and conferreq them on the Presi-
dent, again why should we bring back
that body and give them certain func-
tions?

Shri N. C. Chatterjee May I point
out, Sir, that here it is said, in this
article:

“for Parliament to confer on the
President the power of the Legis-
lature of the State to make laws,
and to authorise the President to
delegate  subject to such conditions
as he may think fit to impose, the
power so conferreq to any other
authority to be specified by him in
that behalf;”

We are only saying, we are giving you
the power, let it be subject to these
conditions that you shall consult some
members of the legislature. I could
understand the objection if the legis-
lature had been dissolved.

Shei Nanda That is only where he
delegates his powers to any officer or
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authority. Still I do not feel at all
that this is relevant for that purpose.
Powers are delegated and then they
are made subject to certain conditions.
Here, those functions have been taken
away from the legislature. Apart from
the fact that it will be very incongru-
ous—to have Members of Parliament,
certainly it is their place to advise the
President and that advice certainly
should be very helpful—to bring in
members of the legislature again is
some kind of a novelty for which, first-
ly, there is no precedent and, apart
from that, there is very serious objec-
tion to that course. The President has
to be advised by Parliament. It is
Parliament which is giving these
powers. Then the Parliament says,
vou have our help also. We choose
from here from Parliament, a certain
number of Members including all the
Members from that State. Therefore,
the State’s view point is reflected there.
The Members of Parliament drawn
from that area will suffice for that
purpose.  Then other Members, if
there are considerations which may
have relevance, beyond the limited
area of that State are also associated
so that it becomes a broad-based, rep-
resentative body to advise the Presi-
dent.

Shri Hari Vishnu Kamath: I .am
sorry to interrupt, but as a good friend
I hope he will bear with me for a
minute. As has been rightly pointed
by hy hon. colleague, Shri Chatterjee,
this article does not make any mention
of a parliamentary committee, or any
other body. It is Parliament that,
under this article, confers the powers
of Parliament, as has been rightly said,
subject to certain conditions. We lay
down the conditions, the first condition
being that members of both Houses of ~
Parliament be there, the second con-
dit\ion being that members from Punjab
Legislative Assembly also be there, etc.
It is left to us to lay down the condi-
tions how to exercise the power. There
is no mention of the committee in the
article.
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Shri Nanda I do not think this sub-
clause goes to his aid for this purpose.
It says: “Having conferreq on the Pre-
sident the powers of the legislature to
...... and to authorise the
We are authorising the
President. Afterwards it is for the
President to do the rest.

The other advice the hon. Member
gave us was this. He asked, why do
you have this “whenever he considers
it practicable to do so0”? This, again,
is a phraseology, a terminology which,
in the laws, it is customary to make.
Some precautions are taken for any
urgent situation or contingency that
may grise. It may be that in this case,
particularly, there will be no such
occasion, there may not have been
occasions elsewhere also. But this has
been reproduced on all occasions when
such legislation has to be passed. It
is just a precaution that there may
arise an occasion, a situation, when it
may not be possible, it may not be
practicable to do so, to spend the time
that may be otherwise involved in cal-
ling the committee because the com-
mittee will require a certain amount
of notice, etc. Therefore, both because
it is already there in similar legisla-
tion that has been enacted in the past
and there is no gooq reason why it
should not be here also, I am unable
to accept the suggestion.

Then 1 come to amendments Nos. 4
and 5, where he says that it should be
done in consultation. I thought, when
we have given the Speaker and the
Chairman such an amount of power,
authority, on our behalf. we could trust
them to do this very simple thing, to
make a choice with a view to making
this committee as representative as
possible of various sections of the
House so that they can discharge their
responsibilities properly, adequately
and effectively. I think this is usual
and 1 do not think it is necessary at
all now to bring in a new way of con-
stituting this committee for which I do
not think there is any warrant not to
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trust the Speaker and the Chairman to
do their part properly.

There is also his amendment No. 7
where he wants to add the word
“forthwith”. The moment that modi-
fication is made, it is mandatory on the
President to do it, whether you say
“forthwith” or “immediate” here.
Therefore, no amendment is necessary.

Shri Hari Vishnn Kamath: What
about my amendment No. 9 where I
seek to insert the words *“in good faith”,
The last sentence of this clause the
proviso, says:

“Provided that nothing in this
sub-section shall affect the validity
of the Act or of any action taken
thereunder before it is so amend-
ed.”

I want to add the words “in good faith”
after “taken”. Other legislations have
got that phrase. I do not know why
here it is not there. If you add it, it
will become “any action taken in good
faith” and not “any action taken”.

Shri Nanda: Here it is not any action
of individuals that we are dealing with.
Here the point is that, the enactment
should not become invalid because of
the modification.

Mr. Deputy-Speaker: Does he want
me to put any amendment separately?

Shri Hari Vishnu Kamath: Please
put amendment No. 3 first and then
amendment No, 13.

Mr. Deputy-Speaker: I will now put
amendment No. 3 to the votc of the
House. The question is:

Page 2, line 10,—

omit “whenever he considers it
practicable to do so,”. (3)

The Lok Sabha divided:
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Division No. 26]

Buta Singh, Shri

Chatterjee, Shri N. C.
Gulshan, Shri

Kakkar, Shri Gauri Shankar
Kamath, Shri Hari Vishnu
Kapur Singh, Shri

Alve, Shri A. S.
Babunath Singh, Shri
Bal Krishna Singh, Shri
Banerjj, Dr. R.

Barua, ShriR.

Basappa, Shri
Basumatari, Shri
Boroozh, Shri P. C.
Chandak, Shri
Chandrabban Singh, Dr.
Chandriki, Shri

Daljit Singh, Shri

Das, Shri Sudhansu
Dass, Shri C.

Dixit, Shri G. N.
Dorai, Shri Kasinatha
Gabmari, Shri

Gajraj Singh Rao, Shri
Gupta, Shri Badshah
Harvani, Shri Apnsar
Jadhav, Shri M. L.
Jha, Shri Yogendra
Joshi, Shrimati Subhadra
Jyotishi, Shri J. P.

Mr. Deputy-Speaker:

the division is:

Ayes :

The motion was negatived.

Mr. Deputy-Speaker: I will now put
amendment No. 13 to the vote of the
The question is:

House.

Page 2,—

Division No. 27]

Alvares, Shri

Buta Singh, Shri
Chatterjee, Shri N. C.
Gulshan, Sbri

Kakkar, Shri Gauri Shankar
Kamath, Shri Hari Vishou

18, Noes : 72.°

BHADRA 10, 1888 (SAKA)
AYES

Kunhen, Shri P.
Lakhan Das, Shri
Nair, Shri Vasudevan
Ranga, Shri
Sezhiyan, Shri
Singh, Shri Y. D.

NOES

Khan, Dr. P. N.

Kindar Lai, Shri

Lalit Sen, Shri

Laskar, Shri N. R.
Mahida, Shri Narendra Singh
Mandsl, Dr. P.

Mandal, Shri Yamuna Prasad
Masuriya Din, Shri
Mehrotra, Shri Braj Bibari
Minimata, Shrimati
Mishra, Shri Bibhuti
Mukerjee, Shrimati Sharda
Murli Manohar, Shri
Murti, Shri M. S.

Nanda, Shri

Naskar, Shri P. S.

Pande, Shri K. N.

Pant, Shri K. C.
Parashar, Shri

Patel, Shri Rajeshwar
Patil, Shri S. B.
Prabhakar, Shri Naval
Pratap Singh, Shri

Rajdeo Singh, Shri

The result of
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[13.52 hrs.

Swamy, Shri M. N,
Trivedi, Shri U. M.
Umanath, Shri
Venkaish, Shri Kolla
‘Warior, Shri
Yashpal Singh, Shri

Reju, Shri D. B.

Rane, Shri

Raut, Shri Bhole

Reddy, Shri H. C. Linga
Saigal, Shri A. S.
Semanta, Shri S. C.
Saraf, Shri Sham Lel
Sharma, Shri K. C.
Shastri, Shri Ramanand
Sheo Narain, Shri

Shree Narayan Das, Shri
Siddananjappa, Shri
Siddiash, Shri

Sinha, Shrimati Ramduleri
Sonavane, Shri

Swamy, Shri M. P.
‘Tahir, Shri Mohammaed
Thimmasiah, Shri
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary, Shri R. S.
Veerabasappa, Shri
Vyas, Shri Radhelal
Yadav, Shri Ram Harkh

after line 19, insert—

“(c) twenty members of the

Legislative Assembly of Pulijab

nominated by the Speaker of that

House.”

The

AYES

Kapur Singh, Shri
Kunhan, Shri P.
Lakhan Das, Shri
Nair, Shri Vasudevan
Ranga, Shri
Sezhiyan, Shri

House; and

(d) ten members of the Legis-
lative Council of Punjab nominat-
ed by the Chairman of that

(13).
Lok Sabha divided:

(1354 hrs.

Singh, Shri Y. D.
Swamy, Shri M. N,
Umanath, Shri
Venkaiah, Shri Kolla
Warior, Shri

Y as hpal Singh, Shri
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Alva, ShriA. S,
Babunath Singh, Shri
Bal Krishna Singb, Shri
Banerji, Dr- R.

Barua, Shri R.

Basappa, Shri
Basumatari, Shri
Boroosh, Shri P. C.
Chandak, Shri
Chandrathan Singh, Dr.
Chandriki, Shri

Das, Shri Sudhansu
Dass, Shri C.

Dixit, Shri G. N.
Dorai, Shri Kasiratha
Gabmari, Shri

Gairaj Singh Rao, Shri
Gupta, Shri Badshah
Harvani, Shri Ansar
Jadbav, Shri M. L.

Jha, Shri Yogendra
Joshi, Shrimati Subhadra
Jyotishi, Shri J. P.
Khan, Dr. P. N.

Mr. Deputy-Speaker
the division is:

Ayes : 18, Noes :

The motion was negatived.

Mr. Deputy-Speaker:

: The result of

Does  Shri
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NOES

Kindar Lal, Shri

Lalit Sen, Shri

Laskar, Shri N. R.
Mahida, Shri Narendra Singh
Mandal, Dr. P.

Mandal, Shri Yamuna Prasad
Masuriya Din, Shri
Mehrotra, Shri Braj Bihari
Minimata, Shrimati
Mishra, Shri Bibhuti
Mukerjee, Shrimati Sharda
Murli Manohar, Shri
Murti, Shri M. S.

Nanda, Shri

Naskar, Shri P.S.

Pande, Shri K. N.

Pant, Shri K. C.

Parashar, Shri

Patel, Shri Rajeshwar
Patil, Shri S. B.
Prabhakar, Shri Naval
Pratap Singh, Shri

Raju, Shri D. B.

Rane, Shri
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Raut, Shri Bhola
Reddy, Shri H. C. Linga
Saigal, Shri A. S.
Samanta, Shri S. C.
Saraf, Shri Sham Lal
Sharma, Shri K. C.
Shastri, Shri Ramanand
Sheo Narain, Shri
Shinkre, Shri

Shree Narayan Das, Shri
Siddananjappa, Shri
Siddiah, Shri

Sinha, Shrimati Ramdulaii
Sonavane, Shri

Swamy, Shri M. N.
Tahir, Shri Mohammad
Thimmaiah, Shri
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary, Shri R. S.
Veerabasappa, Shri
Vyas, Shri, Radhelal
Yadav, Shri Ram Harkh

Some hon. Members: Yes.

Amendment No. 10 was, by leave,

withdrawn.

Mr. Deputy-Speaker: The question

is:

Bill”.

Kamath want to press to a vote his

other amendments?

“That clause 3 stand part of the

The motion was adopted.

Shri Hari Vishnu Kamath: No, Sir.
I do not want to press them.

Mr. Deputy-Speaker: Has the hon.
Member the leave of the House to
wthdraw his amendments?

Some hor. Members: Yes,

Amendments Nos. 2, 4 to 9 and 12
were, by leave, withdrawn.

Shri Shree Narayan Das: Sir, I do
not want to press my amendment, No.
10.

Mr. Deputy-Speéker: Has the hon.
Member the leave of the House to
withdraw higy amendment>™

Clause 3 was added to the Bill.
Clause 1. (Short title).
Mr, Deputy-Speaker: There are two

amendments, Nos. 1 and 11 by Shri
Kamath. They are one and the same.

Shri Hari Vishny Kamath: No, Sir.
I want to move them.

(i) Page 1, lines 3 and 4,—

for “Delegation” substitute “Con-
ferral”. (1).

(ii) Page 1, lines 3 and 4,—

for “Delegatiop” substitute “Con-
ferment”. (11).



5503 Punjab State

You will please see that they are
alternative amendments in the sense
that the appropriate word to be used
in this legislation should be not
“delegation”. You will see that clause
(1) says: “This Act may be callea
the Punjab State Legislature (Dele-
gation of Powers) Act, 1966.” Now I
would invite your attention first to the
Constitution itself. Article 357 of the
Constitution, under which this Bill
has been brought before the House,
how does that read? Clause (1) of
article 357 says:

‘“Where by a Proclamation issu-

" ed under clause (1) of article 356,
it has been declared that the
powers of the Legislature of the
State shall be exercisable by or
under the authority of Parlia-
ment, it shall be competent—

(a) for Parliament”.
To do what?

“to confer on the President the
power of the Legislature of the
State to make laws . . ..

I do not know which draftsman has
taken it into his head to alter the
terminology or the language of the
Constitution itself. I do not say that
the Constitution is sacrosanct but un-
less there are reasons, convincing
reasons, to the conirary, there should
not be any departure from the word-
ing of the Constitution, where legis-
lation is concerned, where Bills are
concerned. Now, my knowledge of
the English language is rather meagre.

Shri Shinkre: Thank God, you rea-
lise that.

Shri Hari Vishnu Kamath: But I do
submit in all humility that there is
a distinct difference in meaning bet-
ween the words ‘conferred” and
“delegated”. It may be linguistic nua-
nces, but here I have got in my
support the Oxford Dictionary, the
Concise Oxford Dictionary, latest edi-
tion, 1964 edition, not the pre-war or
anti-diluvian edition but the newest,
latest edition. I have got it from the
library. Sir, I hope you are paying
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close attention to what I say.
Because, I am reminded o0f the
incident which took place in this
very House in the first year of
this Parliament, of this Lok Sabha,
when the word ‘“vermins” was used |
in a piece of legislation. I said that
in the English language there is no
word ‘“vermins” because both the
singular and plural are the same,
namely, “vermin”. Mr. Nye Bewan
calied the Tory Party ‘vermin’, I do
not however want to call the Congress
Party ‘“vermin”. The right word is
“vermin” and there is no word as
“vermins”. I trieq hard and I tried
my best to get at that word. I appeal-
ed to the Speaker to refer to the
dictionary on that occasion. But the
Speaker said that it be decided by
vote. I do not think it is a question
which can be decided by vote. I hope
my colleagues will agree with me
when I say that, be it English, Hindi,
Tamil or Kannafa, when there is a
doubt it has to be decided by means of
the dictionary or by some such autho-
rity, and not by the vote of the House.
1. therefore, appeal to the Members
to exercise their minds and come to a
sober conclusion.

Now, what does the Oxford Dic-
tionary say? It says: “confer” means
“grant, bestow” certain powers, “con-
verse, take counsel . . .”. Now, what
does the word “delegate” mean?
Everybody knows the word “delegate”.
but I would like to read to the House
what the dictionary has also got to
say with regard to this. “delegate . . .
depute, send as representative, commit
(authority etc.) to or to agent”. Then
“delegated legislation” 1Is defined
which, Sir, you know very well.

“Delegated legislation, delega-
tion to Ministers, by Acts of Par-
liament, of the power fo make
orders & regulations which have
the force of law.”

That means, when we delegate certain
powers it is usually to make orders,
rules and regulations which have the
force of law ultimately under the
statutory order
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14 hrs.

Here, what we are doing is that we
are not delegating our powers of legis-
lation to the President but are confer-
ring on the President our powers to
make laws. Parliament has got the
power to make Acts under the Consti-
tution and we are conferring on the
President the power t0 make Acts.
Rules and regulations are, what is
called, delegated legislation. It is not
that; we are conferring that power.

The article also makes it clear.
Pilease see sub-clause (a) of clause (1)
of ariicle 357. That makes a distinc-
tion between the words “confer” and
“delegate”. In one place it has used
the word “confer” and in the next
half of the sentence it has used the
word “delegate”. Please mark these
words. It reads:—

“it shall be competent—

(a) for Parliament to confer on
the President the power of the
Legislature of the State to make
laws, and to authorise the Presi-
dent to delegate,”—

we confer on the President and autho-
rise the President to delegate—

“subject to such conditions as he
may think fit to impose, the power
so conferred”.

Parliament confers the powers wovn
the President and the President dele-
gates to somebody else the power so
conferred by Parliament. I do hope
you catch the point ang the distinction
between the two. We use in legisla-
1ion English words, and we should not
take it light-heartedly. I am made that
way. When we use any language, we
should use it well and properly, whe-
ther it is Punjabi, Gujarati or any
language. That is my plea, use it
well, properly and correctly.

The other even stronger argument
is that the Constitution itself used the
word “confer”. Article 357 used the
words “confer on the President”.
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Why should we take a lesser ward?
“Delegation” is a lesser word in my

judgment. Parliament is supreme
under the Cons'itution.
Shri Shree Narayan Das: May I

inform the hon. Member that in clause
3 the same word is used, that is, the
power “is hereby conferred on the
President”.

Shri Hari Vishnu Kamath: That is
why there is inconsistency here.

Parliament is supreme and Parlia-
ment has got the right to bestow or
grant. We are granting these powers
to the President. We are not Jelegat-
ing but we are granting him fully and
completely. '

Then, there is another distinction.
“Delegate”, I suppose, has the implied
power to re-assume those powers. If
something is conferred on somebody,
normally it is gifficult to re-assume or
take back upon oneself the power
from the person or authority on whom
the power 1s bestowed or conferred or
granted.

I hope, in this case it will not be
by a vote of the House, as 1t happened
in the case of the word “vermin” that
day in September or October, 1962, in
October, when it was decided by the
vote of the House—it is still incorrect,
the word “verruns”—but it will be
decided by the dictionary of the
English janguage. If there is any
other dictionary which gives a differ-
ent meaning to these words, I would
like to have that. Let the Minister
produce that dictionary, but this is
what the Concise Oxforq Dictionary
says.

Shri Gauri Shankar Kakkar (Fateh-
pur): There is hardly any Quorum.
Shri Kamath is making very valuable
points. I wish that Members were
present to appreciate his points.

Mr. Deputy-Speaker: The bell is
being rung . . . Now there is quorum.
The Home Minister.
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Shri Nanda: Sir, I admire the hon.
Member for his devotion to purity of
expression and accuracy. Accuracy is
very important in these matters.

Shri Hari Vishnu Kamath: You have
equal devotion, I hope.

Shri Nanda: I have to see things in
a different light. He can produce a
dictionary. I have no dictionary with
'me at the moment but I have an
extract from the Shorter Oxford Eng-
lish Dictionary.

Shri Hari Vishnu Kamath: “Shorter”
is not so good as the “Concise”;
“Concise” is an authority.

Shri Nanda: It may be better
because it says:—

“Delegate, to entrust, to commiit
to another as an agent”.

Shri Hari Vishnu Kamath: I said,
“Agent”.

Shri Nanda: That is quite enough
for our purpose.

My main argument is that this word
that has been used in the Title has
the sanction of usage. It has been
there 1n one piece of legislation after
another and the presence of that word
has given no trouble at all anywhere.
It has not been questioned.

Shri Hari Vishnu Kamath: That s
no argument at all.

Shri Nanda: That does not mean
that the hon. Member cannot raise the
question now. He is very kéen on
having the word “confer”. In all
provisions here, so far as the sub-
stance is concerned, the word “confer”
or “confer on the President the power
of the Legislature of the State” has
been used.

Shri Shinkre: What is the objeciicn?

Shri Hari Vishnu Kamath: What is
the objection now? ~ You cannot per-
sist in a wrong.
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Shri Nanda: This legislation pro-
vides for Parliament conferring on
the President and also there is a power
for the President to delegate; there-
fore that more general word is better.
This is a more general expression and
it will do better. That s all that I
have to say. "

Shri Alvares (Panjim): It would be
much more proper for Parliament to
confer on the President than to dele-
gate to the President,

Shri Kapur Singh: Sir, may I make
a submission?

Mr. Deputy-Speaker: Not now.
Shri Kamath has explained the posi-
tion and the Home Minister has
replied. It is for the House to decide.
Do you press your amendment to vote,
Shri Kamath?

Shri Hari Vishnu Kamath: Yes,
yes; of course. You can give some
time to Shri Kapur Singh.

Mr. Deputy-Speaker: I am putting
amendment No. 1 to the vote of the
House.

Shri Bade (Khargone): I want to
raise a point of arder on this subject.

Shri Kapur Singh: There is a
fundamental confusion which is pre-
vailing on this subject.

Shri Bade: Sardar Kapur Singh
is raising a point and is elucidating the
matter further whether “delegate” is
correct cr not.

Shri Kapur Singh: I will not ‘ake
more than half a minute. I just want
to say that “confer” and ‘delegate”
can never be equated because the
difference between the connotations
of these two words is fundamental.
When you confer a thing, you confer
it when you yourself are the source
of that thing; you yourself can create
it and you possess it. When you dele-
gate a thing, you delegate it only when
you have already received it from
some other source and you yourself
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[Shri Kapur Singh]
are not the original source of it.
Therefore in legal enactments to con-
fuse these two terms or try to equate
them merely on the ground that such
has been the practice is a most
dangerous precedent to set.

I therefore, humbly request that a
more serioug notice should be taken
of the difference which exists between
these two words and the words ‘confer’
and ‘delegate’ should not be equated.

Mr. Deputy-Speaker: It is for the
House to decide,

Division No.]
Alvares, Shri
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Shri Kapur Singh: Are the diction-
ary meanings of the words to be de-
cided by the vote of the House? Then
1 pity the English language. (Inter-~
ruptions)

Mr. Deputy-Speaker: I shall now
put Amendment 11 of Shri Kamath
to the vote of the House.

The question is:
Page 1, lines 3 and 4,—
for “Delegation” substitute
“Conferment” (11)
The Lok Sabha divided:

[14.15 hrs.

Bade, Shri  §

Buta Singh, Shri

Chatterjee, Shri N. C.
Gulshan, Shri [ ]
Kakiis, Shri Gass hankar

Akkamma Devi, Shrimati
Alva, Shri A-S.
Bakliwal, Shri

Bal Krishna Singh, Shri
Banerji, Dr. R.
Basappa, Shri

Brij Raj Singh, Shri
Chandak, Shri
Chandrabhan Singh Dr.
Chandrihi, Shri

Daljit Singh, Shri

Das, Shri Sudhansu
Dass, Shri C.

Gowdh, Shri Veeranna
Gupta,, Shri Badshah

Kamath, Shri Hari Vishnu
Kepur Singh, Shri
Mukerjee, Shri H. N.
Sezhiyan, Sari

Shinkre, Shri

NOES

Kindar Lal, Shri

Kotoki, Shri Liladhar
Kureel, Shri B. N.
Mahadeva Prasad, Dr.
Mshida, Shri Narendra Singh
Maimoona Sultan, Shrimati
Malaichmi, Shri M.
Mandal, Dr. P.

Masuriya Din, Shri
Mehrotra, Shri Brij Bihari
Mohanty, Shri Gokulananda
Murti, Shri M. S.

Nanda, Shri

Naskar, Shri P. S.

Pande, Shri K. N.

Jena, Shri Pratap Singh, Shri
Jyotishi, ShriJ. P. Rajdeo Singh, Shri
Kappen, Shri

Singh, ShriY.D.
Trivedi, Shri U.M.
Virbhadra Singh, Shri
Warior, Shri

Yudhvir Singh, Shri

Raju, Shri D. B.

Ruane, Shri

Samanta, Shri S. C.
Saraf, Shri Sham Lal
Shastri, Shri Ramanandj
Sheo Narain, Shri

Shree Narayan Das, Shri
Siddananjappa, Shri
Sinba, Shrimati Tarkeshwari
Siohasen Singh, Shri
Sumat Prasad, Shri
‘Thimmaiah, Shri
Tiwary, Shri D. N.
Tiwary, Shri R. S.
Uikey, Shri
Veerabasappa, Shri
Vyas, Shri Radhelal

Mr, Deputy-Speaker: The result of
the division is: Ayes 16; Noeg 52.

The motion was negatived.

Mr. Deputy-Speaker: What about
Amendment 1 of Shri Kamath?

Shri Hari Vishnu Kamath: I do not
press it.

Amendment No. 1 was, by leave,
withdrawn.

Mr. Deputy-Speaker: The question
is: ET L
“That clause 1 stand part of the
Bill”.
The motion was adopted.

Clause 1 was added to the Bill.
The Enacting Formula and the Title
were added to the Bill.

Shri Nanda: I move:
“That the Bill be passed”.
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Mr, Deputy-Speaker:
is:

The question

“That the Bil] be passed.”

Shri U. M, Trivedi (Mandsaur): I
wanted to say something. I had stood
up.

Mr, Deputy-Speaker: I looked on all
sides. Nobody stood up.

Shri U. M. Trivedi: I do not want
to quarrel with you. It is not fair.

Mr. Deputy-Speaker: The question
is:

“That the Bill be passed.”

The motion was adopted.

14.12 hrs.

DELHI HIGH COURT BILL

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): Mr. Deputy-
Speaker Sir, I beg to move* :

“That the Bill to provide for
the constitution of a High Court
for the Union territory of Delhi,
for the extension of jurisdiction
of that High Court to the Union
territory of Himachal Pradesh
and for matters connected there-
with, as reported by the Select
Committee, be taken into con-
sideration.”

As the House know, the Bill was
referred to the Select Committee and
during the discussions there I may
say that various constitutional points
were discussed and thrashed out. I
am grateful specially to the Members
of the Committee, particularly Shri
Kamath and Shri Trivedi, one by
sheer industrious application and the
other by practical knowledge of law,
and others too who have contributed
greatly in bringing out some impor-
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tant changes in this Bill. I would
not like to reiterate the various con-
stitutiona] aspects because at the time
of moving the Bill, I had already
pointed out these implications.

I may, briefly, placeq before the
House the four changes which the
Select Committee has made in the
original Bill. The original clause 4 of
the Bill provided for modification of
articie 217 in its application to the
High Court of Delhi. It was that the
words “the Governor of the State”
shall be omitted from article 217 be-
cause there is no Governor for the
Uniop Territory of Delhi, that is, the
consultation cannot be with the Gov-
ernor, and that the President him-
self will appoint High Court Judges
while in other cases, the President
shall do so in consultation with the
Governor, But during the consideration
by the Select Committee, it was also
thought that on the first appointment
there will also not be the Chief
Justice of Delhi in office and, there-
fore, in its application there also, for
the first appointment of the High
Court Judges, the consultation of the
Chief Justice was not necessary. That
ig the first change that the Select
Committee has suggested. Of course
subsequent appointments will be in
consultation with the Chief Justice

The other change made is jn clause
16. In the original Bill, it was pro-
vided that although the High Court
will have orignal civil jurisdiction
in every suit the value of which ex-
ceeds Rs. 25,000, such pending cases
immediately before the appointed day
in dny subordinate courts in  the
Union Territory of Delhi shall be
proceeded with and disposed of by
those courts ag if this Act had not
been passed. It meant that while for
future cases the High Court will have
original  civil jurisdiction the pen-
ding cases will continue to be dis-
posed of by the subordinate courts.
It was pointed out that the same na-

.'.Moved with the recommendationof the President.
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ture of cases—pending and future—
would be tried by different courts;
the pending case will go to a Subor-
dinate Court and the future case of
the same nature would go to the High
Court; there would, therefore, be
rather a sort of discrimination bet-
ween two cases of the same nature.
So it was decided that even those
cases pending, before the appointed
day, in any Subordinate Court in the
Union Territory of Delhi in or in re-
lation to any such civil suit under
Sub-Section 2 of Section 5 shall on
that day stand transferred to the
High Court of Delhi. That means,
from that day all the suits pending
will stand transferred to the High
Court. This was another important
change which specially Mr. Trivedi
wanted and I think it is 3 change for
‘he better.

Anothe: important change that
has been made by the Select Com-
mittee is that the orders made by
the Central Government under this
Clause shall be laid before each
House of Parliament and shall b=
subject to modifications by Parlia-
ment. Necessary provision has been
made in this Bill by adding a new
sub-Clause 2 of Clause 20.

These are the four main, important
changes that have been made. With
cegard to the other Clauses, they are
‘he same and no further changes have
been proposed by the Select Commit-
tee. Therefore, on these four changes
which the Select Committee have
rnade, I do not think I have much to
nay.

The only point that has been raised
by the members in the Minutes of
liissent is whether there can be a
common High Court for two Union
"I'erritories. Now let us understand
that we are not having 3 common
1igh Court. We are establishing a
lLigh Court for Delhi and then under
(Clause 17 we are extending the
jurisdiction of the High Court of
Delhi to the Union Territory of Hima-
chal Pradesh. That is permissible.
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Under Clause 4 we are amending
Article 230. Here I would refer to
Article 241; for establishment of High
Courtg for Union Territories, the re-
levant Article of the Constitution is
241; it reads:

“Parliament may by law consti-
tute a High Court for a Union
Territory or declare any court in
any such territory to be a High
Court for all or any of the purpeses
of this Constitution.”

An hon. Member: Clause 4.

Shri Hathi: I am coming to
Clause 4 is the relevant Clause.

that.

I am reading the other provisions.
Clause 2 reads. :

“The provisions of Chapter V
of Part VI shall apply in. relation
to every High Court referred to in
clause (1) as they apply in rela-
tion to a High Court referred to in
article 214 subject to such modifi-
cations or exceptions as Parliament
may by law provide.”

Therefore, under article 241, certain
modifications in the various provisions
of the articles of the Constitution in
their application to this High Cowrt
can be made. That wag thrashed out.

Article 230 is being modified by
Clause 4 of the Bill which provides:

“In clause (1) thereof, for the
words ‘High Court’ in both the
places where they occur, the words
‘High Court for Union  Territory’
and for the words °‘Any Union
Territory’ the words ‘any other-
Union Territory’ shall be substitut-
edj’

That means, the jurisdiction of the
High Court of a Union Territory can
be extended to any other Union Terri~
tory. This power to modify has been
given, as I said, in Article 241(2).
Thug in Article 230 modification is
made whereby it will be quite consti-
tutional and lawful for extending the
jurisdiction of the High Court of the
Union Territory of Delhi to the Union
Territory of Himachal Pradesh.
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So far as Shri Kapur Singh’s note
of dissent goes, he feels that there
cannot be a common High Court for
two Union Territories under Article
441. I may make it clear that under
this Bill we are not having a com-
tnon High Court for the Union Ter-
tory of Delhi and the Union Terri-
tory of Himachal Pradesh, It is not
@ common High Court. We are first
establishing a High Court for Delhi
and after having established that,
under Clause 17 of the Bill we are
providing that its jurisdiction shall be
extended to the Union Territory of
Himachal Pradesh. That ig the pro-
vision.

The point raised in the Note of Dis-
sent that the jurisdiction of a High
Court cannot be extended so as to
include any Union Territory is not
correct, in view of the application of
Article 230 with the modification
that I have just said.

In the Minutes of Dissent it is also
stated that it would be practical to
have a comrmon High Court for Haryana
and Delhi, but it would be consti-
tutionally impossible to extend the
jurisdiction of the High Court of
Delhi to Haryana State. The exten-
sion of the jurisdiction of the High
Court of Haryana is, however, possi-
ble and desirable. That ig in the
Minuteg of Dissent. But the question
is whether Delhj requires 5 separate
High Court. If Delhi does require, in
view of the growing importance of
the city, a separate High Court—there
is no doubt that there is a need for
it—then a High Court for the Union
Territory of Delhi should be establish-
ed. Then the question is, as was rais-
ed even earlier, why not have the
jurisdiction of Delhi eextended to
Haryana. That is not possible. The
other thing which is possible is es-
tablishing a High Court for Haryana
and, extending its jurisdiction to
Delhi or a part of Haryana. Again
that will not be possible because you
cannot have a part of a State under
one High Court, that is of Punjab
and a part of Haryana, i.e., Hissar,
Gurgaon and others wunder Delhi.
That is not possible. You cannot
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devide 5 State and put one part of a
State under the High Court in
Chandigarh and the other part in
Delhi. You can have a High Court
for the whole of Haryana; that is
possible. But you cannot divide
Haryana into two parts and place a
part of Haryana State jn Delhij and pus
the other part in Chandigarh. That is
nqt possible. If yoy want a separate
High Court for the whole of Haryana,
tpat would be possible and at that
time if the House so decides, it can
have ; separate High Court. That is
a different matter.

But the point is that at present also
Delhi is -under the Punjab High
Court. So to put Delhi and Haryana
together wil) not change the position
S0 far ag Delhj is concerned. Today
it is Punjab and if tomorrow it is
Haryana, then Delhi will not have an
independent High Court. So that is
a need which would not be met by
any other contrivance except by hav-
ing a separate High Court for Delhi.

It was also argued about Himachal
Pradesh.. Himachal Pradesh today has
a Judicial Commissioner. Hence-
torward, after the passing of this
Bill and after the extension of the
jurisdiction of the High Court of
Delhi to that, it will have, instead
of a Judicial Commissioner, a Bench;
the provision, as I said earlier, will
be that we will have a Bench for
Himachal Pradesh so that people
will not have to come here; there will
not be any difficulty in that; we
have also consulted the Chief Com-
missioner.

Therefore, on all these considera-
tions, I commend the Bill, a5 report-
ed by the Select Committee, for the
acceptance of the House.

Mr. Deputy-Speaker: Motion moved:

“That the Bill to provide for the
constitution of a High Court for
the Union territory of Delhi, for
the extension of jurisdiction of
that High Court to the Union ter-
ritory of Himachal Pradesh and
for matters connected therewith,
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as reported by the Select Com-
mitte, be taken into considera-
tion”.

There are some amendments to this
motion. Amendment No. 8 iz in the
name of Shri Shree Narayan Das. It
is to the effect that debate on the Bill
be adjourned. But the hon. Member
is not present here. There is also an-
other amendment standing in his name,
namely amendment No. 7 but that is
out of order.

Then, there is amendment No. 1
standing in the name of Shri Vishwa
Nath Pandey. This seeks circulation
of the Bill for eliciting opinion thereon.
The hon. Member is not present here
to move it.

Then, there is amendment No. 2
standing in the name of Shri Hem Raj,
but he is also npot present here.

So, the motion is now before the
House.

2 hours have been allotted for the
discussion of this Bill, for the general
discussion as well as the other stages.

ot ¥¥ (Qrond) ;- AT Sq-
s7er wgKeT, 59 faeeft g1 # 1 faw 1
¥FE FAE FT & Jrac AT AR 99 H
7z 9 fempaa QY wg § | Afwa At
f&T AT g4 ST F N qgT STt
2 AR 39T 9919 fear &, 4% & "agar
g 5 ag gater § afFa agw & arsy
T SHTI SIAAT FAGATF H 1< FAHT FTT
ag & f5 A ) A & i 33 faer 71w-
fa Feif qrgg 79 F Te A1 A, a8
FERLITA T9FTRGW, 78 & A1
FWEIZ AR IAT 39 F TR o
gfra ededs #1 Ifefesam -
Tz g1 § 7 7 & GFar g a1 T8

Delhi High SEPTEMBER 1, 1966

Court Bill 8518

AfF 39 F1 gl feegww 9 difer
F gor a7 AR FREIAT F 241 A
230 AT Wfekd w97 SF av
Ig ¥ 9% faar &, 230 F :

‘“Parliament may by law extend
the jurisdiction of a High Court
to ....any Union territory”.

SR 241 FTHNRE  FA09 § a8
g AFTCR :

“Nothing in this article dero-
gates from the power of Parlia-
ment to extend or exclude the
jurisdiction of a High Court for
a State to, or from, any Union
territory or part thereof”.

THHT qaa 78 § {F gw sq a1 Faq
THET FEAT AEE T HT TS T
FT sfgsr qrfagrie 71 § AR 39 gy
3Iq ¥ s § 1 afew faeelt 77 g1
FIE g1 Tfgw a1 A gAT Tfgw Ty
a1 AT v agy & gwean g i faer
gfear Y TS & 1 T FTH AfEET
TTET F AFIY TqG § , FEAT AT D -
T 99y § | fe qifew s@r g Qv
Fémg AgAT oA § AT A AHFIA
agiafer & fir sa a7 guad faer
#F g€ s i =nfge) afss o
& 7dY, g & 3T fr o9 & @9 F g
AR fgmraa Re T W H T
FEAT AMEY AR I F FACFHI g
q st fedfen A faar & 5 ag ot
oI § § gafeg 39 %1 e foar
o d1 & 7 guaar § 6 oifaarie
agf 9= §, WX WRT FT WA GEAT
g feeett &1 qficfesqmm 7R oFaes
o =ifgy, 7o fefieaed sk g #
faama mfgg Y g T awaT &)
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TAR AR IR A AT IS &S 8 |
agt & frr a9 § 1 g @i ¥,
TF TR A AT qF Faeg & & 1
I IFF a2 ¥ ag 99 99 I@T AT
fF A #1 @F g AT WOAE g
A 97 A7 A7 e G g § A Tgi
A R Sw| AE 9F 5 g
FEAT AFEY aF TR FT g9 § |
Ffraq T 1 THFEST FT FHT &
i e FT griFe JikfeeT o oRr-
Sz awar 1 Afe faeelt A grd 1
g Tifgy, A A A AT &0 W
YT a8l ¥ qfew F I A G A A
F7 e & s 97 F frg adi s 1w
gy #R 7 wfe A wfey,
Ig gv e faam o

TF qaAT ag q3aT ar R am oy
Y F wew A fefieae FiEg Fard-
e fafawr o & agi ¥4F qfewr §
ITFT TG FAT & a1 TE | A
Iq T uATHA g Sy 1 gafeg
ag frvix forar mar fe ag 2 & Q30T
gt g1s FE A ZiEwR N AMRY
FIA F A FTH WL AT G TR
@ ©: 7 F foag, gror WX & fag ar
& a1 F g oF eSeme o fge
o ot @t & 1 SfET O & ag w0
e § i qodr ¥ sifefee fafaer
Sfdfesgem g1 Afgy, T6T W agh
fadi & faeet areit &7 o w1 g4 a1
gk 99 ¥ T 9§ gu & gafhg
A gg fream i fF agi feostt &
TTE F1E ZrAT ATey WX g7 Jffes-
AU GRS F A A RS g AT &)

IR AT & FF AW T 8 @
2, Y qara st At fgArae w_3w AWK g
FTAT WY T@ | Irwar Arfge av g, ar
Iz Y AT oI EAT | I TE OF

sefa It § gAY AR ¥ gary
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Shri N. C. Chatterjee (Burdwan):
I had been associated with the Cal-
cutty High Court for the greater part
of my forensic life. When I came
over, after the Constitution was in-
auguarted, to Delhi and joined the
Supreme Court Bar I had the chance
on numerous occasions to appear in
the Circuit Court at Delhi, and I have
been associated with that court for
the last sixteen years.

A very pertinent question has been
put by the hon. Minister before the
House. Does Delhi really need 3 High
Court? My answer is a clear affirma-
tive Delhi needs a High Court, and
it has been not at all too early that
Government are going to institute a
High Court in Delhi. I have been in
close touch with the members of the
Delhi Bar, the High Court Bar, that is,
the Circuit Court Bar as well as the
District Court Bar, and I am associ-
ated with the Legal Aid Committee of
Delhi, and I am associated with the
Bar Association of India from itg very
inception, and I am convinced that
there should be g properly equipped
strong High Court established in
Delhi.
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I used to appear in the Delhi Cir-
cuit Court which, as you will remem-
ber, was on Rajpur Road. I was ap-
pearing before Mr. Justice Kapur who
later became j judge of the Supreme

. Court. Once when the Attorney
General Mr. Setalvad was appearing,
he opened a map, and I am sorry to
tell you, and I am ashamed to tell you
that the map almost hit the face of the
judge. It wag a small room about
12’ X 12’ in size, but justice was being
dispensed by a High Court judge in
that room. Fortunately we have
transferred that to a new building.
I lived in that building for many years
when I was a3 judge of the Calcutta
High Court. Dr. Shyama Prasad
Mukerjee was then a Minister, and it
was then the Minister’s house. In the
drawing room the Division Bench is
now sitting. That is not quite enough
and that is pot satisfactory.

From a population of five lakhs we
have got today a population of 35 lakhs
in Delhi. It is an expanding city. It
ig not merely the metropolis of India
or the capital of India but industrially
also it is developing.

My hon. friend Shri Bade is quite
right when he says that there is ac-
cumulation of writ petitions, not
merely for mandamus but for certi-
orari and quo warranto etc. You are
aware that there was a judgement by
the Supreme Court, I think, Mr. Jus-
tice Patanjali Sastri’s judgement, in
that great election case that if you
have got to file a writ against the
Union of India, you have got to file it
in Delhi and in no other court, that is,
you must file it in the Punjab High
Court. So, from ‘Trivandrum in
Kerala, from the extreme south up to
the north, people from different parts
of India had to come here, and there
was accumulation. Just imagine today
what the position is. I know the court
very well. Today, there are two Divi-
sion Benches and one judge who ig sit-
ting. That only meang three courts.
Can you expect justice to be done
properly, efficiently and speedily?
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I am not casting any
the Bench. We had 3 first-class
judge in Mr. Justice Falshwa, the
last Englishman who was on the
Bench. He was a very good judge,
but he has now retired. Then, we
have got 3 good judge in Mr. Justice
Mehr Singh who is the Chief Justice
of the Punjab High Court. But we
want a fully equipped High court
here and we want it badly, and we
want it to be properly strengthened.
There should not be merely two
Benches or two Benches and a half.
We have got today one court or one
Bench presided over by Mr. Justice
Capoor and Mr. Justice Khanna.
In another Bench we have gpt
Mr. Justice Grover and Mr. Justice
Capoor sitting, and in the third
Court only one Judge, namely Mr.
Justice Bedi is sitting. That would
not do. We must have a court fairly
sfrong. I hope you will agree with
me and the House will agree with me
that a small court is always a weak
court. So, we must make it a
strong court, an efficient court, and
a court which will command the
confidence of the people. I am quite
sure that the hon, Minister will
see that the Punjab Bar and also the
Punjab judiciary are properly re-

reflection on

flected. on the Bench of this High
Court. When people said that
judges for thig High Court were
coming from Maharashtra and

South India, there was a lot of grie-
vance against that. I hope that will
not be the case and proper recogni-
tion will be given to the lawyers
from both the Bench and the Bar
of Punjab and Delhi and I am saying
‘Punjab’ in a big sense, including
Delhi and Hariana and other parts.

One great thing which troubles me
is this, that this is a geographical
absurdity. From the people’s point
of view, they are laughing at this
thing. After this Bill is passed, what
will hrappen? We are talking of
law’s delays. Everyday we stand in
parliament anq decry it. The other
day the Law Minister also conceded
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this and said that he woulc. take some
steps to rectify jit. I think the Home
Minister also will agree on this point.
Today the greatest handicap is that
thousands of cases are pending in
different courts. Thousands of writ
petitions are pending in the different
High Courts also. I am told that in
the Allahabad High Court—I am not
sure about it—there are over 50,000
appeals pending. Thousands of writ
petitions are pendnig there for years
together. This must be checkeq and
mitigated. You can only do it provi-
ded you make justice accessible at
the door of the litigant. Here are
people from Gurgaon, Rohtak, Hissar;
they will have to pass through Delhi
on to Chandigarh and file their writ
petitions and conduct their cases.
This is a ridiculous proposition. I
know the difficulty. Two Members
have appended notes of dissent,
namely, Shri Gajraj Singh Rao and
Shri Kapur Singh. Shri Gajraj
Singh Rao’s minute of dissent requires
careful study. I am not in a position
to accept whatever he has said. I
have told him so. Under art. 241
there can be a High Court for 3 Union
Territory, but under clause 4 of the
same article, pothing in the article
derogates from the power of Parlia-
ment to extend the jurisdiction of the
High Court of a State to a Union
Territory. Therefore, if you have a
High Court, as the Home Minister
was pointing out, for Hariana, you
can extend its jurisdiction to the
Union Territitory of Delhi. But you
cannot do it in the reverse manner.
There is some lacuna in the Consti-
tution which js very unfortunate and,
therefore, they are pointing out that
it is .doubtful whether you can extend
the jurisdiction of this High Court to
Hariang hereafter. But something
has got to be done. Unless it is done,
it will be an anomaly and it will
never lead to redress of grievances.
People from Mahendergarh, Gurgacn,
Rohtak, Karnal and Ambala would
like to come here and get justice here.

All sections of the legal profession
are united in demanding a strong and
efficient Court. I hope the High Court
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will be properly equipped, will have
a building of its own with proper ac-
commodation, proper situation ang it
will cater justice to all. I am quite
sure that the judiciary will be such
as wil] inspire confidence. I do not
know whether the Law Minister’s re-
cent idea of having a centralised taxa-
tion court will mature. If iy does, it
will be of very great importance.

Shri Hathi: That requires an amend-
ment of the Constitution.

Shri N. C. Chatterjee: True. As a
matter of fact the Constitution will
have to be slightly amended here also
and at a very early date, if the Hariana
people want to come under the Delhi
High Court, at least a part of Hari-
ana. ] think that wil] be desirable.
I am against tinkering with the Cons-
titution, but if jt is necessary jn pub-
lic interest, we should not be dogma-
tic but elastic. After all, we have
amended it 19 times, so why not one
more and be done with it.

I am quite sure that Shrj Hathi
before pronouncing his opinion must
have consulted the Attorney General
or other legally competent advisers,
because 1 am rather troubled with
the points made by Shri Gajraj Singh
and Shri Kapur Singh. They have
raiseq points which require careful
study. I do not want a High Court to
be instituted tomorrow followed by a
writ petition challenging the vires or
legality of that act. You know yester-
day a writ petition was moveqd jn the
Supreme Court challenging the legal-
ity of the appointment of a Judge of
the Madras High Court. These things
are happening. Therefore, I do not
want this to be done without proper
study. I want the Home Minister to
assure the House that he has taken—
competent legal advice and has satis-
fied himself that this legislature is
completely intra vires Parliament and
is perfectly constitutional and sustain-
able if ever impuned or challenged.

But I think we should all give our
best wishes to the new High Cdurt.
A circuit Court is absolufely impos-
sible. Such a court means you bring
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a Judge here may be for three weeks
or montlr ang then he is transferred
back to Chandigarh just in the mid-
dle of cases part heard. I have argu-
ed a case for about seven days, an
jmportant regular appeal in the circuit
Court. After the week’s hearing with
the case part-heard, the Judges were
transferred back to Chandigarh. The
case is pending for one year ang in
that way and we do not know when
and whether the Judges will come
back or not and whether there wil] be
the same division Bench or not. So
this circuit court procedure will nct
operate.

Therefore, 1 am perfectly certain
that this is a right move. I only wish
that this should be on a par with
High Courts like those of Calcutta,
Bombay, Allahabad and Madras and
will establish traditions, will be pro-
perly equipped ang will dispense jus-
tice, of course, without feay or favour,
and quickly, thus inspiring confidence
among all sections of people. I hope
that steps will be taken, if necessary,
to amenq the Constitution at least to
make justice accessible to people
round about Delhi so that this High
Court can cater not only to the peo-
ple of Delhi but also people of sur-
rounding areas like Rohtak, Hissar,
Gurgaon, Mahendergarh and so on.

Shri G. N, Dixit (Etawah): Mr.
Deputy-Speaker, a High Court for
Delhi was long needeq and I support
the Bill for its constitution.

‘What I feel is this. It is not the
building housing it that makes a good
High Court. It is competent and
efficient Judges that is the first es-
sential. I am sorry to say that I have
a feeling that appointments of High
Court Judges have been made in some
cases jncorrectly. Last time one such
instance came to my notice. A cer-
tain personp was appointeq a High
Court Judge on an enquiry by the
Home Ministry that that person wouid
be, appointed from out of the claim-
ants who field a return of the highest
income-tax. The income-tax return
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was filed; never before had a return
been filed for that amount or even
much less. Ang that gentleman was
appointed High Court Judge.

Shri Hathi: Where?

Shri G. N. Dixit: That I will dis-
cuss confidentially with the Minister,
not in the House.

Ap hon. Member:
criterion?

Was that the

Shri G. N, Dixit: I will not disclose
it here because this is- a matter con-
cerning a Judge who has already
been appointeq and is acting as High
Court Judge. I do not want {0 men-
tion the name at all.

My submission is that really the
Home Minister i3 not the person to
know exactly who isg the right person
to be appointed. It is the lawyers
of that place who know who is the
right person to be appointed. I re-
member Shri Setalvad, as the Presi-
dent of thre Supreme Court Bar As-
sociation, once praising an ex-Judge
of the Supreme Court, Shri
Venkataraman Iyer. He 'saiq ‘law-
yers are judges of the Judges and I
have judged this Judge to be a great
Judge’. He was right. It is the law-
yers who should be consulted; at
least their advice should be taken.
When the Home Minister wants to
give his opinion, my suggestion is that
the lawyer MPs from that State
at least shoulg be consulted in the
matter and then the appointment made
(Interruptions).

Shri Sham Lal Saraf (Jammu and
Kashmir): Do not mix politics with it,

Shri G. N. Dixit: I do not say that
a formal consultation' is necessary.
But the Home Minister can utilise this
agency also.

The lawyer members of all parties
may form that agency. They will
know what is the position of the
advocate.

What I desire to submit is this, that
the Judges to be appointed at Delhi
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must be competent and efficient Judges
they should not be appointeq merely
because they have been recommended
by this person or that person they
must have established themselves as
good lawyers, lawyers of repute,
lawyers of integrity, jawyers of emi-
nence, ang a good choice of the High
Court Judges means a good High
Court at Delhi. Whether they sit
under a tree, whether they sit at a
bad table or in a small room is mnot
important; what is important js effi-
cient, competent Judges of high in-
tegrity.

My second submission is this. About
pending cases, I agree with hon. Mr.
Chatterjee. In my High Court the
Allahabad High Court, I examined this
position about 1958 and I came to this
conclusion that if the High Court were
to touch no new cases and were only
to deal with the pending cases, it
would take six years to dispose of
those cases. This is a very serious
situation, ang it is time that this
situation is strongly dealt with, be-
cause justice delayed is justice de-
nied.

So, my submission is this, that the
Government must see to these two
things. Firstly, if the Members are
not to be consulted, there are mem-
bers in the Cabinet itself, lawyers,
they must be consulted. The Home
Minister must not only depenq upon
the Chiet Justice of the High Court
but personally enquire also as to
who is the right lawyer to be appoin-
ted to the post. My second request
is this, that all these pending cases,
arrears of cases must be disposed of.

I have only one thing more to say,
and that is this. Mr. Chatterjee has
raised a point, and I think the Home
Minister must get it a little more
thoroughly examined, because it is no
good a High Court being established
and the first question raised is that
the High Court is not properly consti-
tuted. If the Supreme Court holds
that it is not properly eonstituted, that
will not be a good name for this
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august House. Therefore, I would
request the Home Minister to get this
point examined.

Today I examineq this section 4. As
the Home Minister hag rightly said,
article 241(2) does comtain these
words:

“subject to such modifications
or exceptions as Parliament may
by law provide.”

But the difficulty is this, that there
is also article 368 which says:

“An amendment of this Consti-
tution may be initiated only . . .”

The word “only” has been used. If
it were said that this provision im
article 241 is an exception to article
368 it would have been all right, but
the use of the word “only” raises a
suspicion, and therefore this question
must be examined before getting this
Bill passed. The Minister of State
has already said that this is an amend-
ment of the Constitution, and article
368 says that gn amendment of the
Constitution can be initiated only by
the introduction of a Bill.

Shri Hathi: May I interrupt for
a minute? This is not an gmendment
of the Constitution, but this is appli-
cation of an article with such modifica-
tion as Parliament may by law provide.

Shri G. N. Dixit: That is what the
Minister of State says, but the diffi-
culty is this, when this goes before
a court of law, before the Supreme
Court, these two clauses will have to
be studied, and then a pronouncement
will have to be made by the Supreme
Court. There js materia] in the
Constitution for an argument to the
contrary that article 368 is not con-
trolled by this article 241, because the
word “only” has been used. There~
fore, I say that it would not have
been difficult for the Government to
have appointed the Chief Justice
first and then the Judges could have
been appointed. Is it worthwhile to
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keep this point for being argued later
or get it satisfied once and for all and
make a provision in the Bill so that
it is not challenged in future?

Shri Gauri Shankar Kakkar
(Fatehpur); I also ggree that there is
a very good reason for Delhi to have
a High Court. I have gone through
the dissent notes of Mr. Kamath Mr.
Gajraj Singh and Mr., Kapur Singh.
I can agree with the hon. Minister that
the legal position has been thrashed
out and there would be difficulty, in
accordance with article 241(2), to
include part of any union territory or
State in forming a High Court. But
when this Bill was still under the
consideration of the Select Com-
mittee, the Punjab Reorganisation
Bill had come, and very shortly we
are going to have the three units of
Himachal Pradesh, Hariana and Pun-
jab. It has been emphasized gnd
argued that there has been much ge-
lay in the disposa] of cases, and every-
body will agree that justice delayed
is justice genied. I fail to understand
what would happen to the law of
Himachal Pradesh union territory
which is being includeq in the juris-
diction of this newly created High
Court which is undergoing some
change and reorganisation. As a re-
sult of the creation of this new High
Court, the entire Himachal Pradesn
comes within its jurisdiction. Then,
when Himachal Pradesh js going to
be reorganiseq gs a result of the Bill
which is coming in this House, then
there will be a difficulty of those cases
which were to be filed in the High
Court, unless a new position comes
again, a new clarification or a new
creation of 3 Himachal Pradesp High
Court or some such thing. By that
time those cases will again be pending,
and they will not be able to get spe-
edy adjudication or justice. So, my
suggestion is that, in view of the
creation of these three States of
Hariana, Himachal Pradesh ang Pun-
jab, it would have been proper to
wait for some time. Already this
matter has been delayed, ang it could
very easily be put off for a couple of
months, and then we could come for-
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ward with the amendment of the
Constitution keeping in ming the
convenience of the litigants.

I quite agree with what Mr.

Chatterjee said, that the delay in
the gisposal of cases is on acocunt of
one reason, and thrat is this. If justice
is accessible easily to every villager,
to people in every locality, then it
would be feasible and practicable for
them to approach the proper court.
As it has been argued, it would be an
absurdity; there are certain districts
adjoining Delhi which are nearer to
Delhi than Chandigarh.

So, my only suggestion is this. I
can understand the difficulty of
the Home Minister, I can understand

the legal interpretation which has
been thrashed out, ] shall not
say anything about it. I under-

stand that the Home Minister is
favourably inclined to consider the
convenience of the litigants living in
the neighbourhood of Delhi. If he is
favourably inclined, what would be
the harm if the consideration of this
Bill is put off for a couple of months
or so. When the three States are
created, a new, second thought can
be given as to how to accommodate
those States also, and how to make
arrangement for the speedy disposal
of the cases of the litigants living in
the newly createdq States. I think
it would be better. My only sug-
gestion is that the creation of the
new High Cour{ for Delhi and
Himachal Pradesh should be under-
taken keeping in view of the creation
of the new States which are coming
forthwith. That would be both
equitable and just.

15 hrs,

Shri Hem Raj (Kangra): Mr. De-
puty-Speaker, Sir, nobody will grudge
Delhi should have a high Court of
its own. Being a commercial city
of importance, it ig right and proper
that it should have a separate High
Court of its own. But the haste with
which this Bill ig rushed through
should be looked into properly. The
Home Ministry has today circulated
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a Bill for the reorganisation of Pun-
jab on the basis of language. In that
context, Hariana area which is round-
about Delhi has been forced to inte-
grate itself with the Punjab High
Court rather than the Delhi High
Court and it ig therefore proper that
the views of Shri Gajraj Singh Rao
and Shri Kapur Singh be taken into
consideration. Some  portions of
Punjab Hill areas are going to be in-
tegrated with Himachal Pradesh. A
Ma=morandum had been received from
four or five associations but only two
associations tendered evidence. I want
to ask whether it will not be proper to
ascertain the opinion of the assemb-
lies of Hariana and of Himacha! Pra-
desh after the general elections to
find out whether they would like to
come to the Delhi High Court because
it will be convenient for the litigants
of these areas round about Delhi to
intgrate themselves with the Delhi
High Court. Regarding Himachal Pra-
desh, Chamba is in the north and
Kangra district is on the northeast
and still north are Lahaul and Spiti
and the distance between these places
and Delhi is something like 400-800
miles. I cannot think of persons
wishing to travel this long distance
for the purpose of filing original suit
with a limit of Rs. 25,000. They have
a High Court nearer than Delhi.
Therefore, 1 have moved an amend-
ment that this Bill as it has emerged
out of the Select Committee might
again be circulated for the purpose of
eliciting public opinion thereon 80
that the areas which are concerned
might give their viewg about their
convenience agbout the proposed ar-
rangement or they want some other
arrangement. When I toured my area,
I found that the Dharmasala bar as-
sociation would like very much to
have the Chandigarh High Court ra-
ther than Delhi. Therefore, it is
not proper for the government to rush
through thig Bill. Again, the opinion
of the assemblies which will come into
existence after the general elections
will be the best indication of what is
the public feeling in those areas.
Therefore, my suggestion is that be-
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fore you pass this Bill the public
opinion in these areas may be ascer-
tained. @ With these remarkg I sup-
port this Bill.

Shri Kapur Singh (Ludhiana): Sir,
I rise to oppose this Bill wholly and
fundamentally. This Bill is infected
with three gross and glaring blemi-
shes. The first blemish with which
this Bill is infected is that its constitu-
tionality, its vires is not free from
grave doubts. In my dissent note of
15th April, 1966 I have given my rea-
sons in detail and I will not repro-
duce them here. Without clearing
those doubts, to attempt to proceed
with this Bill in such a haste seems
to me to be 3 little indecent.

Its second defect is that it is mis-
conceived. These pendency of a large
number of appeals at Delhi is certain-
ly not an argument for establishing
a separate Delhi High Court. At best,
and properly, it is an argument for
expanding the strength of the Punjab
High Court and for location of a cir-
cuit bench here, more or less on 2
permanent basis. Therefore, thig Bill
is misconceived.

Thirdly, and lastly, this Bill ig ul-
teriorly motivated. When the reorga-
nisation of Punjab, Hariana and Hi-
machal Pradesh is before Parliament
and when it is going to take place in
the very near future, there is no good
reason that we could comprehend,
where js the unwholy hurry about
proceeding  with this Bill at such
haste? Why cannot we wait for 3 few
months? There, are, it seems to me,
some politica] reasons behind the
haste with which Government are
proceeding with this Bill and there-
fore behind the whole conception
of having g separate High Court for
Delhi. I do not want to spell them
out here. I, therefore, conclude by
saying that I am wholly and totally
opposed to this Bill.

Shri Shinkre (Marmagoa): I feel
that since practically every working
lawyer has expressed the opinion that
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Dethi requires badly a High Court
and the main purpose of this Bill is
to establish a High Court in Dethi,
I do ndt see any point in putting off
discussion of this Bill. Since there is
no controversy or two opinions re-
garding the need a High Court for

Shri Kapur Singh: There is contro-
versy.

Shri Shinkre: So far as I could
see most working lawyers have ex-
pressed their views that Delhi should
have a High Court,

Shri Bade: There is controversy
about jurisdiction also.

Shri Shinkre: Government could
behave with some circumspection or
caution. The hon. Minister hag al-
ready made it clear that clause 17(i)
is aimed at extending the jurisdic-
tion of the Delhi High Court to
Himachal Pradesh ag and when they
might consider it necessary. That pe-
ing so, it can wait until the new States
come into being, Hariana and Pun-
jabi Suba and thereafter the people
of Himachal Pradesh could be given
a chance to express their views as to
which High Court they would pre-
fer whether to Candigarh high court
or to the high court that will be
brought into existence for Hariana
State or to the Delhi High Court. Only
then can they think in terms of ex-
tending the jurisdiction of this high
court or any of these high courts to
the people of Himachal Pradesh. That
way. the apprehension expressed by
my hon. friend Shri Dixit also would
be given proper safeguard, because he
has expressed a view or the apprehen-
sion that thjg might not be very much
within the Constitutional provisions.
(Interruption). As far as article 368
is concerned, I do not think there is
much force in hig argument. There
may be, however, some point whether
more than one Union territory could
have a common high court. Although
Shri Hathi has made it clear that this
ig not for having a common high court
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for two Uniop territories, in practice
it meang that. Although clause 17 (1)
hag given the Government enough
breathing-space or gap, they can al-
ways contend that it is only that the
power that the Government have as-
sumed and they have not utilised it
and that under these circumstances it,
cannot be taken as a common high
court.

If the Government only behaves
with some caution and just now only
establishes the high court that is
meant for the Union territory of
Delhi, then, the real purpose of the
Bill will have been served and the
apprehensions raised and expressed
by some hon. Members also will be
borne properly in mind. Therefore, I
do not see any point in putting off
the discussion of this Bill and it
should be considered in the light of
our remarks.
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Shri Gajraj Singh Rao (Gurgaon):
Sir, I have given my Minute of Dis-
sent, raising legal and constitutional
issues and this Bill may be judged
in that light. Now, it has been said
that the jurisdiction of the high
court in the Union territory can be
extended to another Union territory.
I would submit that the legal position
is very clear. Is there already a high
court for the Union territory of
Delhi? A high court for Delhi at
Delhi has not yet been established by
law and it is said that in anticipation
of that, thig jurisdiction can be ex-
tended to Himachal Pradesh. First,
there must be a high court in the
Union territory. If the Minister’s con-
tention is to be accepted, then, there
4nust first be a High Court in the Union
territory of Delhi and then the ques-
tion of its jurisdiction being extended
to any other Union territory, or Hi-
machal Pradesh, as they say, could
arise. 1 would submit that thig Bill,
therefore, cannot be taken up now.
It cannot be said that it is an exten-
sion of the High Court at Delhi to
the Union territory of Himachal Pra-
-desh; when the High Court Bill itself
has not been passed by both Houses
.of Parliament and approved accord-
ing to the law, what the Minister
contended cannot be the constitutional
.and legal position.

In order to avoid the legal position,
what hag been done? It has been ad-
mitted that for the two Union terri-
tories there cannot be a common High
Court; for a State and a Union ter-
ritory or for two States and a Union
territory there can be a high court. I
stand for justice. Hariana extends to
75 miles on one side and 80 miles on
the other side and it is 15 miles from
this place. It should have a common
high court with Delhi. Instead of hav-
ing that, they are proposing to ex-
tend itg jurisdiction to Himachal Pra-
desh at a far distance. Those things
are still pending. Even if there is to
be a high court for Delhi and Hariana
Pranth at Chandigarh even with @&
permanent Bench at Delhi—there may
‘be a permanent Bench at Delhi—it is
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not yet ecrtain whether Himachal
Pradesh would be given g high court,
a full-fledged high court. Now, it is a
Union territory, and between two
Uniop territorieg this Bill proposes a
common High Court. I submit that this
thing should be examined. Ag it is, it
is altogether unconstitutional and it
cannot be supported. A High Court
has not yet been established for Delhi
This Bill says that the jurisdiction of
the High Court of Delhi can be ex-
tended to some other area. That means
it presupposes that there ig a High
Court already existing for the Union
Territory of Delhi and this Bil] seeks
to extend its jurisdiction to another
Union Territory. Under the Constitu-
tion as it is, good or bad for two
Union Territories there cannot be a
High Court. The purport of the whole
Bill is to have a High Court for the

two Union Territories of Delhi and
Himachal Pradesh. We cannot look
at it from any other aspect.

The people of Hariana have been

punished  because of their rising
against the Britishers in 1857. So they
were not given any facilities. When
they are near Delhi, why should they
be asked to go to Chandigarh for a
High Court? We have got so many
offices—tribunals, Financial Commis-
sioner’s office, etc.—and those build-
ings in Chandigarh can be used for
housing those offices. That is not the
question. The question is, when they
have a High Court just 15 miles away,
why should not the common people of
Hariana be allowed to use that High
Court in Delhi? Why should they go
to another disconnected area when
people from Himachal Pradesh—Kulu.
Manalj, etc.—are coming to Delhi?
After all, there must be some reason-
ing at least in the administration of
justice. The common people  should
have justice cheapest at the door.

I would again submit that just by
circumventing words, this would not
become constitutional. I have already
referred to Article 241(4) in my mi-
nute of dissent. That has been already
conceded by the Home Minister and
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he said it is not a question of hav-
ing a common High Court for two
Union Territories, but it is a question
of extension of the jurisdiction of the
Delhi High Court to Himachal. But
that presupposes that there is already
a High Court at Delhi, that g Bill has
been passed by both Houses and as-
sented to by the President establish-
ing a High Court for Delhi. When the
High Court itself js not there, how can
its jurisdiction be extendeq to another
Union Territory?

I submit that the convenience of
the common people and the sense of
justice should be taken into conside-
ration. Hariang has always been a vic-
tim because it mutinied against the
Britishers and they have been punish-
ed throughout. In the last 20 years,
there has not been a single Judge from
Hariana on the Bench of the Punjab
High Court, to which we are attached.
Even in the British days, Sir
Shadila] was the first Chief Justice.
He was from Hariana and he Wwas
praised as a good and independent
Chief Justice. M

My note is absolutely clear. Legal
quibbling would not do. Lest it might
fall through, I appeal to the Home
Minister. We should wait for one or
two months. Himachal people are say-
ing, they should have a State. The
have said this; we and they can have
a common High Court at Chandigarh.
In no sense, I would say, this would
derogate from our right for Chandigarh
so far as the political aspect of it is
concerned. We have that right and we
can utilise the High Court building for
our tribunals ang other offices. For
the sake ot cheap justice at the door.
I appeal to the Home Minister; Let
the Bill be passed; let the High Court
be established at Delhi and let its
jurisdiction be extended to Hariana,
which is just 15 to 80 miles away. We
can get better justice, cheap justice
at the door and better lawyers in
Delhi. The whole thing should be con-
sidered from this aspect and not any
other aspect. Cheap justice for the
common people should be the crite-
rion.
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Shri Hathi: Sir, I am thankful to
all the members who have participat-
ed in the debate. Even those who
opposed the Bill did so on certain
principles anq approached the subject
in the way that does evoke respect for
them. It was not on petty grounds;
they have maintained a high level and
the points they have raised do deserve’
consideration.

I am specially grateful to Mr.
Chatterjee who has made my task
much lighter, With his experience as
a Judge and as an Advocate of the
Supreme Court, he knows well the
functioning of the courts here and
elsewhere. It has been unanimously
agreed by all the members that Delhi
does require a High Court. On that,.
there are no two opinions. Consider-
ing the importance of Delhi, it is bu¥
natural that the people of Delhi do
wish that they should have a High
Court here. The only controversy is
whether under the provisions of this-
Bill, it would be permissible to ex-
tend the jurisdiction of Delhi to
Himachal Pradesh. As the hon. mem-
ber rightly said, we are today not
extending the jurisdiction of Delhi
High Court to Himachal, clause 17
says it will be done from date to be
specified hereafter, First, we are
establishing a High Court for Delhi.
After that is done, on a subsequent
date it can be extended. We may not
be in a hurry also.

Shri Sham Lal Saraf: The point is
that Himachal would be much nearer
to Chandigarh and Hariana would be
much nearer to Delhi.

ghri Hathi: Let hon. members
allow me to proceed in my own way
and I am sure I will be able to meet
all the points that have becn raised.
If there are any doubts, I shall try to
explain, because there is yet time for
the extention of the High Court of
Delhi to Himachal Pradesh. It would
not be done today. Even that point
could be examined because, as Shri
Dixit has pointed out, as other hon.
Members also have pointed out, we
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have taken all precautions and ex-
amined the case. Even then, in a
few days we can further examine it.
There is no question of having any
political motive in this, because the
High Court of Delhi is a necessity and
everybody has agreed on that point.

Now, the point is whether Hariana
and Delhi could have a common High
Court or not, The point raised was,
why not extend the jurisdiction of
Delhi to Hariana. Under the Consti-
tution, the jurisdiction of a Union
Territory High Court cannot be ex-
tended to a State. Therefore, you
cannot extend the jurisdiction of
Delhi High Court to Hariana. The
other point would be, to have a High
Court for Hariana anq have it at
Delhi. That does not make the posi-
tion any way better than the position
that exist today. Today, the Punjab
High Court is g High Court for Punjab
and Delhi. The jurisdiction of the
Punjab High Court is extended to
Delhi. But the need of Delhi thereby
is not met, That is why we are creat-
ing a new High Court for Delhi. So
far as Delhi is concerned, Delhi does
require a separate High Court and that
§s agreed to by everybody.

The other point raised was that cer-
tain portiong of Hariana are contiguous
to Delhi and, therefore, why should
they not come to Delhi. On the ore
hand, we all agree, and all those who
‘have participated in the debate have
agreed, that Delhi must have a High
Court of its own. That is one part
which is admitted. Then, extension of
jurisdiction of the High Court of
Dazlhi to Hariana is not possible under
the Constitution. Having a High Court
for Hariana and extending the juris-
diction of Hariana te Delhi will not
improve the position at all because
that situation does exist today also,
where the jurisdiction of Punjab is
extended to Delhi. But that does not
meet the needs of Delhi. As Shri
Chatterjee pointed out, for all writ
petitions from any part of India you
‘have to go to the Punjab High Court.
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Shri Tyagl (Dehra Dun): Could it
be legally possible that the same judge
who sits in the capacity of a Judge in
the High Court of Delhi can sit in the
capacity of a Judge in the High Court
of Hariang also.

Shri Hathi: No, that is not possible.
Then, Himachal Pradesh was men-
tioned. Today Himachal Pradesh has
a Judicial Commissioner. Its status is
being raised to a High Court. The
difficulties which the people of Hima-
chal Pradesh may experience are also
envisaged. Therefore, we have pro-
vided that there will be a Bench, a
permanent Bench also it can be, in
Himachal Pradesh so that the people
of Himachal Pradesh will not have to
come to Delhi, Therefore, taking into
consideration the present position of
Himachal Pradesh, which has only a
Judicial Commissioner, they will get
a High Court and in order to obviate
the difficulties of the people of Hima-
chal Pradesh ecoming all the way
from Himachal Pradesh to Delhi we
will have a Circuit Bench there in
Himachal Pradesh itself. We have
also consulted the Government of
Himachal Pradesh. They are agree-
able to have it here and not at Chandi-
garh. and they want a Circuit Bench,
which is possible, and therefore,
naturally, they are interested.

It was said, why not postpone for
some time more, for two months at
least, and let the Bill be passed. That
does not solve the problem of Delhi.
Delhi wants 3 High Court. I will also
point out another thing, which Shri
Gajraj Singh Rao has said, that there
cannot be a High Court for two Union
Territories; one State and a Union
Territory can be there, but two states
and two Union Territories is not per-
missible under article 231 of the Con-
stitution. You cannot have a common
High Court for two Union Territories
and a State, That also is not possible.
You know that Chandigarh is going to
be a Union Territory. Delhi will be
a Union Territory. Therefore, for
some time you cannot have a High
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Court for Chandigarh, a Union Terri-
tory and a High Court for Punjab and
Delhi which is already under Punjab.
So, that position also legally is not
permissible,

Taking into consideration all these
things, after great deliberation and
consultation with our lega] advisers.
we have come to the conclusion that
this is the only way that it could be
done. 1t is no use waiting. If you
wait till the new States are formed,
then Chandigarh will be 3 Union
Territory. It will have a High Court
at Chandigarh for Punjab, Delhi is
also a Union Territory with jurisdic~
tion of the High Court of Punjab. If
you have a common High Court for
two Union Territories that is also not
permissible. Therefore, if at all in
future the people of Hariana want a
High Court to be established at
Rohtak, Karnal or anywhere else, that
will be permissible for them and they
can have a High Court of their
own. But to insist that the High
Court or Hariana also should
have jurisdiction over Delhi Terri-
tory, trom Delhi’s point of view
that is not desirable. The demand is
to have a separate High Court for
‘Delhi which everybody has accepted.

Another point raised was that we
have to exaumine whether this is con-
stitutional or not. I am thankful for
the caution which Shri Chatterjee and
Shri Dixit have given. We have ex-
amined this point carefully. Still, be-
fore extending the jurisdiction to
‘Himachal Pradesh, we shall once again
go through it to make doubly sure
that these things do not in any way
come in the way of the constitutional
propriety.

I would like to refer to the points
raised by some hon. Members about
delays in the disposal of cases,
appointment of judges etc. All these
points are, of course, general. I may
say, so far as as the judiciary is con-
cerned it must be the anxiety of ali to
see that we maintain the tradition of
the judiciary. the impartial judiciary
which we have today, and that in the
-appointment of judges we should be
very very careful in choosing the
judges wherever they may be,
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Shri Hari Vishnu Kamath (Hoshan-
gabad): Last bastion of democracy.

Shri Hathi: And it is on this inde-
pendent ang impartial judiciary that
depends perhaps the whole structure of
society. If that is taken away then,
certainly, we shall be detracting some-
thing from the ideal conditions
which we want to achieve. It is,
therefore, that we will take care that
the first High Court which Delhi will
have will be a model High Court
where people will have full confidence,
people will get justice—quick justice—
and....

Shri Hari Vishnu Kamath: In other
High Courts you do not get justice?

Shri Hathi: Circuit Benches have
some difficulties, As Shri Chatterjee
narrated his own experience, a part-
heard case is adjourned, then after
a few days they again sit and so on.
Therefore, I think, looking to the needs
of Delhi, it is imperative that a High
Court shoulq be established. Looking
to the convenience of the people of
Himachal Pradesh, it is better that
they should have the jurisdiction of
the High Court extended to Himachai
Pradesh. They may have a circuit
bench there later on. So far as Hari-
yana is concerned, if possible, they
may have a part of Hariyana added to
the jurisdiction of Delhi, but consli-
tutionally you cannot divide g State
into two parts and put a part of Hari-
yana under the High Court of Delhi
and another part under Chandigarh.
That is not permissible. Secondly, the
High Court of a State cannot be
under the High Court of a Union Terri-
tory. That is also not permissible.
So, this is the best possible soluticn
that we could think of. I commend
this measure to the House for accept-
ance.

Mr. Deputy-Speaker: The question
is:

“That the Bill to provide for the
constitution of a High Court for
the Union territory of Delhi, for
the extension of jurisdiction of
that High Court to the
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Union Territory of Himachal Pra-
desh and for matters connected
therewith, as reported by the
Select Committee, be taken into
consideration.”

The motion was adopted.

Mr. Deputy-Speaker: We will now
take up clause-by-clause considera-
tion.

The question is:

“That clauses 2 and 8 stand part
of the Bill.”
The motion was adopted.

Clauses 2 and 3 were added to the
Bill,

Mr. Deputy-Speaker: There is one
amendment by Shri Shree Naraya:
Das to clause 4. I find that he is not
here. The question is:

“That clause 4 stand part of the

Bil1”.

The motion was adopted.
Clause 4 was added to the Bill,
Clause 5 was added to the Bill.

ft R TT wgEE (T9W) - ;T
faar Fiwr # £y ag fa=r avs fFar sram

Mr. Deputy-Speaker: Let the bell
be rung... Now, there is quorum. The
question is:

“That clauses 6 to 16 stand part
of the Bill.”

The motion was adopted.

Clauses 6 to 16 were added to the
Bill.

Clauses 17.— (Extension of the juris-
diction of the High Court
of Delhi.

Shri Hemn Raj: T beg to move:

Page 6,—after line 24, insert—
“Provided that before issuing
such notification the wishes of
the Himachal Pradesh Assembly
constituted after General Elec-
tion shall be ascertained.” 3).

The hon. Minister of State for Home
Affairs has stated that the oginion of
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the Himachal Pradesh Government has
been ascertained. But the present
Himachal Pradesh consists of 13 lakhs
of people, while the area that is going
to come from Punjab will consist of
11,000 sq. miles and 15 lakhs of peo-
ple. T say that the wishes of the
elected representatives of those people
should also be ascertained. The
opinion of the Bar Association of
those areas should also be taken, es-
pecially of Simla, Dharamsala and
Dalhousie. Therefore, my amendment
seeks to provide that before a decision
is taken the wishes of the representa-
tives of the people after the general
elections are ascertained.

Shri Hathi: I have already explain-
ed that the people of Himachal Pra-
desh would be benefited by having a
High Court rather than a Judicial
Commissioner’s court. Even if they
want a separate High Court for the
Union territory, that is a different
matter. But today the position is they
stand to gain. There is no need to
consult the Assembly which is yet to
come.

Shri Hari Vishnu Kamath: The point
that he made was that they have to
come all the way to Delhi,

Shri Hathi: No,
bench.

there will be a

Mr. Deputy-Speaker: Do you press
it to a vote?

Shri Hem Raj: Yes, Sir.

Mr. Deputy-Speaker: The questiomr
is:

Page 6,—

after line 24, insert—

“Provided that before issuing
such notification the wishes of
the Himachal Pradesh Assembly
constituted after General Elections:
shall be ascertained.” (3)

The motion was negatived.
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Mr. Deputy-Speaker: The question
is:

“That clause 17 stand part of
the Bill”.

The motion was adopted.
Clause 17 was added to the Bill.
Clause 18. (Rule of Construction).

Mr. Deputy-Speaker: There is one

amendment by Shri Hem Raj. Does
ke want to move it?
Shri Hem Raj: Yes, Sir. I beg to
move:
Page 7,--

omit lines 22 to 26. (4).

I have already submitted my point
earlier.

Shri Hathi: I have already given
the reasons for not acception it.

Mr. Deputy-Speaker: The question
is:
Page 7,—

omit lines 22 to 26. (4)

The motion was mnegatived.

Mr. Deputy-Speaker: The question
is:

“That clause 18 stand part of the
Bill”.

The motion was adopted.
Clause 18 was added to the Bill.
Clauses 19 and 20 were added to the

Bill.
Clauge 21.— (Power to adapt laws)
Shri Hem Raj: I beg to move:
Page 8, lines 7 to 9,—

omit “and before the expira-
tion of two years from the pres-
cribed date in relation to the
Union territory of Himachal Pra-
desh” (5).

Shri Hathi: I am not accepting it.
1584 (Ai) LSD—I10.
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s Mr. Deputy-Speaker: The question

Page 8, lines 7 to 9,—

omit “and before the expira-
tion of two years from’the pres-
cribed date in relation to the
Union territory of Himachal
Pradesh”. (5)

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

“That clause 21 stand part of the
Bill”,

The motion was adopted,
Clause 21 was added to the Bill.
The Schedule
Shri Hem Raj: I beg to move:

Pages 8 and 9,—

omit lines 30 to 42 and 1 to 11
respectively. (6).
8hri Hathi: I am not accepting it.
Mr. Deputy-Speaker: The question
is:
Pages 8 and 9,—

omit lines 30 to 42 and 1 to 11
respectively. (6).
The motion was negatived.
Mr. Deputy-Speaker: The question
is:
“That the Schedule stand part of
the Bill”.
The motion was adopted,
The Schedule was added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shri Hathi:
“That the Bill be passed”.

T beg™ to move:

Mr. Deputy-Speaker: The question

“That the Bill be passed”.

The motion was adopted.
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15.50 hrs.
REPRESENTATION OF THE PEOPLE
(AMENDMENT) BILL

Mr. Deputy-Speaker: The hon. Law
Minister.

The Minister of Law
Pathak): (Sir, .
=t TRATE AT (TIIFT) 1 W
fawt % @ feqar awg  fafeag fFar
mrg?

(Shri G. S.

e WELE : FER  fad §
qAY AFL FR/I |

shri G. S. Pathak: Sir, I beg leave
of the House to substitute another
motion for the motion which stands in
my name. The reason for this substi-
tution is that some hon. Members
wanted the enlargement of the Com-
mittee and wanteq to have certain
Members of this House on that Com-
mittee. That is the sole reason.

Sir, I beg to move:

“That the Bill further to amend
the Representation of the People
Act, 1950, and the Representation
of the People Act, 1951, be referred
to a Joint Committee of the Hous-
es consisting of 36 members, 24
from this House, namely, &hri
S. V. Krishnamoorthy Rao, Shri
Bhagwat Jha Azad, Shri N. C.
Chatterjee, Shri Homi F. Daji, Shri
N. Dandeker, Shri Shree Narayan
Das, Shri A. K. Gopalan, Shri
Hari Vishnu Kamath, H. H.
Maharaja Karni Singhji of Bika-
ner, Shri Madhu Limaye, Shri
Ghanshyamlal Oza, Shri Vishwa
Nath Pandey, Shri C. R. Pattabhi
Raman, Chowdhary Ram Sewak,
Shri Shivram Rango Rane, Shri
H. C. Linga Reddy, Shrimati
Yashoda Reddy, Shri Sham Lal
Saraf, Shri Era Sezhiyan, Shri
T. H. Sonavane, Shri U. M. Tri-
vedi, Shri Tula Ram, Shri Amar
Nath Vidyalankar, and Shri Radhe
Lal Vyas and 12 from Rajya
Sabha;

that in order to constitute a
sitting of rhe Joint Committee the
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quorum shall be one-third of the
total number of members of the
Joint Committee;

that the Committee shall make a
report to this House by the first
day of the next session;

that in other respects the Rules
of Procedure of this House re-
lating to Parliamentary Com-
mittees shall apply with such
variations and modifications as the
Speaker may make; and

that this House recommends to

Rajya Sabha that Rajya Sabha do

joint the said Joint Committee

and communicate to this House
the names of 12 members to be
appointed by Rajya Sabha to the

Joint Committee.”

Shri Hari Vishnu Kamath
(Hoshangabad): Now that the Minis.
ter has moved the motion I rise on a
point of order. My point of order is
briefly this. I am happy and so is the
House, I am sure, that the Law Minis-
ter is about to pilot the first big Bill
in this House since he became a mi-
nister.

Shri G. S. Pathak: It is not the
first Bill. Earlier there was the Cons-
titution (Amendment) Bill

Shri Hari Vishnu Kamath: I said,
“big Bill in this House since you be-
came the Minister”. I am happy and
so is the House. But as you are well
aware of the conventions and tradi-
tions that have grown in this House
during the last 10 years—you have
been here and in the other place also;
so, you know these conventions very
well—before any Joint Committee or
Select Committee is constituted, it has
been the practice, a well-established
practice, that one of the Whips—big
whip, small whip, little whip or the
deputy whip; one of them—approaches
or sounds the various groups in the
House.

Shri Tyagi (Dehra Dun): Even my
own group, the Congress, has not been
sounded.

Shri Hari Vishnu Kamath: That
makes matters worse. 1 am glad, the
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Tashkent spirit is working, I am glad
that he has raised this point.

Al]l groups used to be soundedq and
requested to depute their representa-
tives to work on the Committee and,
so far as I am aware, there is no
group which, when they were invited
1o join a Joint Committee or a Select
Committee, declined the invitation. But
on this occasion I am constrained to
say—I do not know what the reasons
or circumstances were—what of other
groups, but I just now learn that even
the biggest party here has not been
sounded.

Shri Tyagi: 1Tt was not on party
basis; therefore, they were not sound-
ed. All the parties are equally con-
eerned with the elections.

Shri Hari Vishnu Kamath: I wish,
Shri Mahavir Tyagi was on the Com-
mittee. He must be on the Com-
mittee,

1 take serious exception to this kind
of departure from practice, taking
Nembers for granted. Of course, we
are happy to serve this Parliament and
on the committees of this Parliament.
But that should not lead the ministers
to think that they can take Members
for granted and put them on any com-
mittee they like.

Shri Tyagi: Has your consent not
been taken?

Shri Hari Vishnu Kamath: It was
not taken. After it was put on the
Order Paper the junior Minister did
tell me, but only after the thing was
done and I was faced with a fait ac-
compli. 1 was put in such an
awkward position that.it was difficult
to say “No”. I have got many other
commitments and I would have rather
not served on this Committee and
would have requested some-
one else to serve on this Com-
mittee. But having put me on the
Caommittee and my name in the motion
on the List of Business, it is hardly
fair to approach me and say, “I am
sorry, this has happened”. This word

“sorry” comes very easily from one’s
mouth. They should express regret;
that is the least they should do. But
I am told that the reason behind this
action, which was rather an unfair ac-
tion, departure from practice and con-
vention, was due to the fact that the
Speaker has issued a new direction, of
which I am not aware—therefore, I
want light to be thrown by you if you
are in a position to do so—to the effect
that the list of Members of a Joint
Committee or a Select Committee must
be submitted to the Speaker three
days in advance. I have not yet seen
that new direction. I know, last week
we gave notice of a motion for re-
ference to Joint Committee . . .

Shri Tyagi: I am surprised. The
Speaker does not come in. The
Speaker has nothing to do with the
names.

shri Hari Vishnu Kamath: That
puts a more serious complexion to the
whole matter then. I am glad, Shri
Tyagi is helping us in this matter. I
am thankful to him. It assumes a
more serious complexion.

Now, what has happened has
happened. We cannot undo it, but at
least the Treasury Benches will be
more careful in the future and they
will not take either the big party, the
ruling party, or small Opposition
parties for granted and put Members
as they like on committees. I would
only ask them to beware of the future
lest worse things should come their
way, I hope, they will behave better
in future.

The Minister of State in the De-
partments of Parliamentary Affairs
and Communications (Shri Jaganatha
Rao): I was told on the 29th that the
procedure to be adopted is that along
with the motion the names of Mem-
bers have also to be given. 30th
happened to be a holiday ang on the
29th 1 was asked to give the names. I
could contact my hon. friend, Pro-
fessor Ranga, and Shri ‘Madhu Limaye
of the SSP and one or two other
groups, as also, I think, my hon. friend,
Shri Chatterjee, if I am not wrong. It
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is a fact that I could not contact the
leader of the PSP group, Shri
Dwivedy was not present. It so
happened that yesterday some of the
Opposition groups also suggested to
me that the size of the Committee may
be enlarged. I said, “It will be con-
sidered”. I tried to contact my hon.
friend, Shri Kamath, last night but I
could not contact him. This morning I
contacted him. Last night I contacted
the Leader of the PSP Group and he
said that he would not be in a position
to serve on the Committee and that
he has requested his friend, the
Deputy Leader, Shri H. V. Kamath,
to serve on the Committee. I think,
Shri Kamath would be a useful mem-
ber on the Committee. His contri-
bution would be useful.

Shri G. S. Pathak: He has always
been useful.

Shri Jaganatha Rao: I intended to
show no disrespect to Shri Kamath or
to any other group. It is due to the

circumstances in which the names
were given that this happened.
Mr. Deputy-Speaker: The only

direction is the old direction which
says that the names may be given
along with the motion. There is no
other direction.

Shri Tyagi: The Speaker did not
want the names.

Shri Harj Vishnu Kamath: Then,
I am sorry to say that the Minister has
sought to mislead me. He said, “Three
days in advance of the motion”.

Mr. Deputy-Speaker: You will help
the Committee with your presence?
You have no objection?

Shri Hari Vishnu Kamath: I will
consider the matter. I have not yet
accepted.

Shri Jaganatha Rao:
you accepted it.

This morning

Shri Hari Vishnu Kamath:
not yet accepted.

I have
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16 hrs.
[SERT SHAM LAL SARAF in the Chair]

Shri G. S, Pathak: Sir, the House
will recall that the Election Commis-
sion gave its Report on the Third
General Elections and after that the
Election Commision made certain
other recommendations also, that is,
recommendations which were not con-
tained in the Election Commission’s
Report. Now, the Election Commis-
sion being a constitutional body which
is invested with the superintendence
and the control of all elections, it is
necessary that they should make re-
commendations first before the Gov-
ernment should undertake any legis-
lation and it is in consequence of this
practice that the Government consi-
dered the recommendations made by
the Election Commission. The Govern-
ment accepted almost all the recom-
mendations with the exception of a
few and the result of the accepance
of those recommendations is the Bill
before the House.

The Government did not accept the
recommendations in respect of four
matters. Let me mention those mat-
ters at the very outset. With regard
to other matters, the reasons why the
law has been proposed in the shape
in which it is have Leen set out im
the note on clauses which has been
appended to this Bill. The perusai
of the Objects and Reasons will also
indicate what are the matters in res-
pect of which the recommendations
have not been accepted and what are
the matters in respect of which the
recommendations have been accepted.

I would refer you first to four mat-
ters in respect of which the recom-
mendations have not been accepted.
The first is that of election expendi-
ture. This is a very important matter.
‘There is no doubt about it. But the
recommendation of the Election Com-
mission was that either the provision
relating to expenditure shoulg be
drastically amended or that there
should be a total repeal of the provi-
sion and the Election Commission, in
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its Report, gave various reasons for
arriving at that conclusion. It is not
necessary for me to detai] those rea-
sons. Those reasons must have come
to the notice of the hon, Members
when they perused the Report of the
Election Commission. There have
been various views expressed on this
question. The views expressed are
conflicting, Some consider that the
amount of expenditure should be re-
duced. Others are of the view that
there should be abolition of the pro-
vision itself. The Government has
taken the view that trial should be
given for a little more time or at least
for sometime before the provision
which already exists should be varied
or modified,

Shri Bakar Ali Mirza (Warrangal):
The Election Commission’s Report was
not circulated amongst Members.
Could it be circulated now?

Shri G. S. Pathak: It was laid on
the Table of the House.

Shri Radhelal Vyas
should be circulated.

(Ujjain): I¢

Some hon. Members: It should be
circulated.

Shriy G. S. Pathak: Tt was placed
on the Table of the House. I will obey
any order which the Chair may give.

Mr. Chairman: The point raised is
that the Report that had been laid on
the Table of the House should be cir-
culated. Is it the sense of the House
that we may go on with the discussjon
and in the meantime ask the hon.
Minister to get it circulated? Yes.

Shri Surendranath Dwivedy (Ken-
drapara): Both the Reports of the
Election Commission on Third General
Elections should be circulated.

Shri G. S. Pathak: There is only
one Report.

Shri Surendrapath Dwivedy: Both
the volumes,

Shri G. S. Pathak: That is right.

Mr. Chajrman: These could be cir~
culated tomorrow. It will not be pos-
sible now, Let us go on with the
discussion,

Shri G. S. Pathak: It is not right,
the Government thought, that this
provision should be done away with
or this provision should be interfered
with at the present moment. The
fact that there is a ceiling fixed does
operate as a deterrent to many people.
It may be that some people may
violate the provision. Yet the very
fact that there is a provision, that the
breach of it will amount to corrupt
practice, will certainly serve as a
deterrent and, therefore, the Govern-
ment took the view that this recom-
mendation of the Commission should
noet be accepted.

Shri Tyagi: I understood you to
say that you were of the view that
the Government would make up their
mind after g little more experiment
on it. Since, the British times, this
thing is continuing in India.

.Shri G. S. Pathak: When I said
that the trial should be given to this
provision for a longer time than it has
been given, the reason is that this
provision came on the statute book,
by way of an amendment, a few years
ago. The Government feels that in
view of the conflicting opinions upon
this question, namely, whether the
ceiling should be enhanced or the ceil-
ing should be reduceq or the provi-
sion itself should be repealed, the
trial should be given for a longer time
than it has already been given. That
is what I intended to say.

The second recommendation which
the Government has not accepted is
the increase in the security of depo-
sits. The Commission recommended
that for Parliamentary seats, there
shoulg be a deposit of Rs. 1500 and
for Legislative Assembly seats, there
should be a deposit of Rs. 750. The
Government has not accepted this re-
commendation because the Govern-
ment feels that no sufficient reason
exists for the enhancement of the
security deposit. There are people in
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the country who want to fight the
election and whose means may not be
as Jarge as those of some other people
‘and, therefore, opportunity should be
given to every person who wants to
contest the election and in the opinion
of the Government it is better that it
should not be enhanced.

Then, another recommendation was
that multiplicity of candidates should
be prevented. In a democracy, it is
meaningless to say that candidates
should not be as many as they want
tfo be. Every person has got 3 right
to stand for election and, therefore,
no curb could be imposed upon the
number of candidates....

£
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Shri G. S. Pathak: . . .and no res-
friction could be imposed upop the
right of a citizen to stand for election.
If reduction of the security was in-
tended to serve that purpose, then to
that view the Government could net
agree,

Shri Hari Vishnu Kamath: Just as
the number of Ministers in the Coun-
cil of Ministers cannot be limited.

jShrd G. S. Pathak: On this ques-
tion I have not yielded the Floor.

Shri Tyagi: They have not ¢to
deposit any security.

Shri G. S. Pathak: The last re-
commendation which the Government
has not accepted is this: the Com-
mission recommended that, for the
Presidential election, there should be
a security imposed, There were only
three candidates in the last Presiden-
tial elections. The Governmeont has
not accepted this recommendation for
obvious reasons; there were not so
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many candidates for this. It is an
election to a very high office and only
persons who hold a certain position
in life stand for election to the office
of the President,

Shri Hari Vishnu Kamath: Any one
can stand. Gandhiji once said that &
Harijan woman should become the
President.

Shri G, S. Pathak: Any one has a
right to be the President. I accept
that, but then to impose a condition of
security, I submit, requires very
strong reasons in the case of a Presi-
dential election and the Government
does not see any such reason.

Now very briefly I shall give you
the reasons why certain provisions in
the Act of 1951 have been proposed o
be amended in this Bill. The most
important provision is the gbolition of
Tribunals. It was very disconcert-
ing, it was very unfortunate, that what

was expected of the Tribunals was
not fulfilled. (Interruption).
Mr. Chairman: He is not yielding.
Shri Ranga (Chittoor): The

appointment is left to the local Minis-
ters and they make a mess of it.

Shri G. S. Pathak: There may be
many reasons. We want to abolish
those.

Shri Harj Vishnu Kamath: The
Minister was also there before the
Tribunals,

Shri G S. Pathak: Mr. Kamath is
quite right. (Interruptions).

Mr. Chairman: Please listen to he
speech,

Shri Umamath (Pudukkottai): The
Minister should not think that this is
a court,

Shri G. S, Pathak: As the House
will remember, in the beginning there
were Tribunals consisting of thrce
members, Now experience showed
that they did not dispose of the cases
expeaditiously, An amendment was
made in the law and it was decided
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that there should be a one-man Tri-
bunal and a provision was made in
the amending Act that the cases
should be disposed of as expeditiously
as possible and so on. Now we find
today that there are still—a few days
ago ] made enquiries—some election
petitions pending.

Shri Ranga: Still pending!

Shri Ram Sewak Yadav:
many are there now?

How

Shri G. S. Pathak: When I made
the enquiry, I believe there were 13.

Shri Ram Sewak Yadav:
many against the Miristérs?

Shri G. S. Pathak: I am not ans-
wering that question; it is not rele-
vant to the Bill,

How

Shri Tyagi: There should be a law
to take to task those judges who have
proved negligent. There must be some
control over judges as well.

Shri G. S. Pathak: I will give some
reasons which have been mentioned
by the Election Commission and which
are also known otherwise. I will give

_some reasons to the House.

It is very unfortunate that in a case
where a person was not entitled to
have a seat in the Legislature and
was allowed to remain in his seat for
80 many years. (Interruptions).

ot siferr e T (Fer) T7
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Mr, Chairman: Order, order. Please
listen to the speech.

Shri G. S. Pathak: As I said, it is
very unfortunate that these cases are
not disposed of as expeditiously as
they should be disposed of. It is un-
fortunate that some election petitions
are still pending. Let us assume a
case out of these petitions where a
person is not entitled to have 3 seat
in the House; for so many years he is
enjoving the emoluments; he is work-
ing in the Legislature. We must have

a law under which cases could be dis-
posed of expeditiously and = certain-
ty should be secured as to whether a
person has rightfully won the election
or not.

Shri Ranga: The Chief Mijnister is
carrying on in Andhra Pradesh.

Shri G. S. Pathak: One of the
reasons is that when District Judges
were transferred from one place to
another, the cases were postponed.
But a more important reason is this:
from interlocutory orders, as we say,
from orders passed in the course of
trial, writ petitions were filed in the
High Courts; stay orders were obtain-
ed; people also want to the Supreme
Court and stay orders even from the
Supreme Court in some cases were
obtained. The result was that the
trial could not proceed and, therefore,
the Government has accepted the re-
commendation of the Election Com-
mission that jurisdiction should be
conferred on the l.igh Courts, The
result of that would be that there will
be no interlocutory orders from which
writ petition could be fileg because
there will be the orders of the High
Court itself. And the Government
has proposed in this Bill that the
decision of a judge who disposes of an
election petition shall be final subject,
of course. to appeal by special leave
in the Supreme Court, so that if there
is any grave error, that might be cor-
rected by the Supreme Court—on
questions of law or in the interest of
justice. That is the proposal which
has been made here in this Bill and
a provision has also been made in this
Bill that six months should be the
time in which the decision should be
expected. There mav be some special
reasons; that is different. But the
Parliament would expect the dispos~l
of the cases within six months. That
is whv we have made the provision
that the jurisdiction shall be confer-
red on the High Courts and the Tri-
bunals shall be abolished; all conse-
quential nrovisions have been made
in this Bill.

Then there is another matter to
which I would invite the attention of
the House. A person who enters inta
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a contract with the Government in-
curs a disqualification. In the welfare
State, when, the Government activity. .

Shri Ranga: Welfare State or
Soviet State?

Shri G. S. Pathak: has in-
creased and is bound *o increase, the
citizens would come in a greater
degree into contractual relations with
the Government.

Shri Ranga: Is that the recom-
mendation of the Election Commis-
sion?

Shri G. S. Pathak: ] shall check
it. The Election Commission has been
making recommendations. I shall let
you know in a moment.

Shri Umanath: With all respect to
the hon. Minister, may I submit that
he is consulting the officers straight-
way acrosg the Benches? That is not
fair and that is not proper. So, he
may be corrected.

Mr, Chairman: That is not the pro-
cedure to consult. He may look into
it and then try to explain the posi-
tion.

Shri G. S. Pathak: I stand cor-
rected. That is all I can say.

Mr. Chairman: Secondly, in reply
to Shri Ranga’s question, the hon.
Minister has made some statement. I
would like to know whether he is
sure about it. I would suggest that
he may find out the correct position
and then let the House know.

Shri G. 8. Pathak: To the best of
my recollection, there is a recommen-
dation. But Shri Ranga might have
read the report more carefully and
he might be right. So, I speak sub-
ject to correction.

Shri P. K. Deo (Kalahandi): It is
not contained in Vol. I of the Election
Commission’s report. Perhaps, there is
<ome other report
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Mr. Chairman: Why should the
hon. Minister not be briefer go that he
might first hear what Members have
to say and then reply to the points?

Shri G. S, Pathak: Yes, I shall ac~
cept that suggestion.

We have felt that in cases where a
person who enters into a contract
with Government has fulfilled his
part of the bargain, and hag complet-
ed the contract, there should be no
disqualification. That is the reason
why we have glightly altered the law.
There was a judicial decision on sec-
tion 7 (¢) and, therefore, we thought
that we should make it clear.

What happened was that after this
election report was made, the Election
Commission made the recommenda-
tion.

Shri Sezhiyan (Perambalur) : Will
those recommendationg made by the
Commission after the report was sub-
mitted be made available to us?

Mr. Chairman: It hag already been
declared that it will be circulated.

Shri Tyagi: Suppose somebody has
rented his property to Government,
will that be a disqualification
(Interruptions.)

Mr. Chairman: The hon. Minister
may please conclude his speech. It
seems to me that what may have hap-
pened after the report is mot before
the House now. So, it is better that
the hon. Minister first hears the hon
Members and then replies to those
points; I, think that would be better.

Shri Ranga: He may explain wiy
these provisiong have become neces-
sary.

Shri G. S. Pathak: Then, we have
reduced the time-table of elections by
reducing the number of days which
would be occupied.

Then, we have also introduced a
change in the law to provide for cases
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where there may be ballot papers lost
or destroyed, and the Election Com-
mission has been given certain powers

under the law to meet with such
situations.

Shri Tyagi: In what way?

Shri G. S. Pathak: He can declare
the poll void.

Shri Tyagi: And the persons res-
ponsible are not to be punished?"

Shri G. S. Pathak: Provision has
been made in this Bill. The hon. Mem-
ber will see what the provisions are.
So far as the punishing part jg con-
cerned. ..

Mr. Chairman: I May tell the hon.
Minister that I feel that hon. Mem-
bers have got a number of misgiv-
ings about certain things. Instead of
replying to every point as and when
it is raised, I would suggest that the
hon. Minister may first hear the hon.
Memberg and then reply.

Shri G. S, Pathak: I do not wish
to take up the time of the House any
longer. I shall wait to hear what hon.
Members have got to say and I shall
deal with the points later.
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Mr. Chairman: Order, order. First
of 3ll, let me place the motion for
reference of the Bill to the Joint
Committee.

Motion moved:

‘“That the Bill further to amend
the Representation of the People
Act, 1950, and the Representation of

the People Act, 1951, be referred to
a Joint Committee of the Houses
consisting of 36 members, 24 from
this House, namely:

Shri Bhagwat Jha Azag,
Shri N. C. Chatterjee,
Shri Homi F. Daji,

Shri N. Dandekar,

Shri Shree Narayan Das,
Shri A. K. Gopalan,

Shri Hari Vishnu Kamath,

H. H. Maharaja Karni Singhji
of Bikaner,

Shri Madhu Limaye,

Shri Ghanshyamla] Oza,

Shri Vishwa Nath Pandey,

Shri C. R. Pattabhj Raman,

Chowdhary Ram Sewak, v

Shri Shivram Rango Rane,

Shri H. C. Linga Reddy,

Shrimati Yashoda Reddy,

Shri Sham Lal Saraf,

Shri Era Sezhiyan,

Shri T. H. Sonavane,

Shri U. M. Trivedi,

Shrj Tula Ram,

Shri Amar Nath Vidyalankar, and
Shri Radhelal Vyas.

and 12 from Rajya Sabha;

that in order to constitute a sit-
ting of the Joint Committee the
quorum shall be one-third of the
total number of members of the
Joint Committee;

that the Committee shall make a
report to this House by the first day
of the next session;

that in other respects the Rules of
Procedure of this House relating to
Parliamentary Committees  shall
apply with such variations and mo-
difications as the Speaker may
make; and
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that this House recommends to
Rajya Sabha that Rayja Sabha do
join the said Joint Committee and
communicate to this House the
names of 12 members to be appoint-

ed by Rajya Sabha to the Joint

Committee.

Shri Bakar Ali Mirza: Let the
hon. Minister finish his speech.

Mr. Chairman: Order, order. Let

me conduct the house, please. Let me
say what I want to say. Now, this
motion is for the consideration of the
House.

Shri Bakar Ali Mirza: The hon.
Minister was explaining the provi-
sions of the Bill, but you have inter-
vened and in your wisdom you have
said that hon. Members would like to
have some more material and you
have asked the hon. Minister to sit
down. We want to hear what the hon.
Minister has to say, and what new
things have been done. But I think
he has been forced to conclude his
speech. I would submit that he should

‘yosads SIY 9NuIuUod 0} PIMo[[e 3q

Mr. Chairman: Perhaps, the hon.

Member was outside the House ror
some time . . .
Shri Bakar Ali Mirza: No. T have

been here all the time.

Mr. Chairman: Then he has not
heard him well. Certain points were
raised by hon. Members, and the hon.
Minister been to apply to them one
after the other. That would not be
the correct procedure. The correct
procedure will be this. At 5 p.m. we
have to conclude the debate on this
Bi'l for today. In the meantime, these
reports would be circulated to all the
Members; they may go through them
and tomorrow the Bill can be discus-
sed further.

Shri Bakar Ali Mirza: They were
only interventions, when the hon.
Member was making his speech.
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Hon. Members were not asking ques-
tions of him 30 which he was replying
one after the other. He was making
his speech and in between there were
interveniions. That is a different thing
altogether from replying to peints one
after the other.

Shri Bade (Khargone): My point is
that the report has not been circu-
lated). So, we are handicapped
according to your orders. We have
to criticise this Bill, but how can we
effectively criticise it until we have
heard the Minister- But you have
asked the hon. Minister not to initiate
the Bill; further, that report is also
not with us. So, how can w ecriticise
the Bill here? So, my request is that
you may kindly ask the hon. Minister
to elucidate the provisions of this Bill,
and if you do so, I shall feel highly
obliged.

Shri Gauri Shankar Kakker (Fateh-
pur): I move that the consideration
of the Bill be postponed. We have
not been suonlicd with all the papers.
Further, the Bill has been moved for
consideration, and thre hon. Minister
has been elucidating the provisions of
that Bill, and when the hon. Minister
is half-way through, you, Sir, have
actually intervened and he has had
to sit Adswn. He has. therefore, not
been able to elucidate the provisions
of the Bill. Further, the report
which is being depened upon has not
been suoplied to us. And you are
now calling upon Members to speak
on this Bill. But we are handicapped
in the gbsence of these reports and&
in the absence of any elucidation by
the hon. Minister. So, I move that
until the papers are furnished, the
consideration of this Bill be poestponed

Shri Sezhivan: T suonert the motion
moved by hon. friend.
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Shri K. N. Pande (Hata): This Bill
has been brought forward before the
House on the basis of the recommenda-
tion of the Election Commission. And
the hon, Minister was explaining the
provisions of the Bill. But the Mem-
bers, instead of listening to him pat-
iently and trying to understand what
the provisions are, are interrupting
the hon. Minister and they are desir-
ing to have extra information about it.
And they are trying to create disorder
in this House and then asking the hon.
Minister to sit down and then take the
Bill to another day by getting it post-
poned.
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Shri K. N. Pande: It is the Chair
that has allowed me and not 'my hon.
friend. So, I am not yielding.

&t THESF AT gW O JAT
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Shri K. N. Pande: They are in the
habit of ordering us.
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Shri K. N. Pande: I am not addres-
sing the hon. Member, but I am
addressing the Chair.
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Shri K. N. Pande: The hon. Member
may kindly resume hig seat.

Mr. Chairman: Order, order.
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Shri S. N. Chaturvedi (Firozabad):
There is hardly any need for adjourn-
ing the debate. The Minister was
pi'oting the Bill and explaining every
provision. Circulation of the report
can be no substitute for what hae
would say because not every recom-
mendation of the Commission has been
accepted. He was giving reasons why
certain recommendations have not
been accepted if we read the report
only, we would not be able to know
the reasons why particular recom-
mendations were not accepted. That
is why it is very essential that  he
should go on with his speech and con-
clude it.

Shrimati Subhadra Joshi (Balram-
pur): After all, the Bill is going to
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a Joint Committee. There will be
plenty of time to discuss it here and
then in the Joint Committee. I do not
think we would postpone discussion
and waste time.

After all, it is a very important Bill
and must be passed as soon as possible.

Shri Tyagi: Whenever any Bill is
sent to a Joint Committee, the Com-
mittee themselves are anxious to
know what the views of Members are
on the Bill. Therefore the Bill must
be discussed here first and then it
should go to the Joint Committee.
‘This has been customary.

As regards the Minister’s speech, he
was giving a good explanation and
we were very receptive to it. He
should continue so that we can have
the full background, even though the
report is not before us.

shri G. S. Pathak: T only wanted to
say that for every clause in the Bill
there is a note at the end which ex-
plains why that clause was introduced
in this amending Bill. I am sure hon.
Members have read the notes on claus-
-es and known the reasons why the
clauses were introduced. I was mere-
ly giving an outline of certain matters.
Tt is not necessary at this stage when
the Bill is going to the Joint Com-
mittee, that T should give a clause-
by clause explanation.

Shri Bakar Ali Mirza: No,
important ones.

Mr. Chairman: Three points have
been made. The first is a proposal
by Shri Kakkar that the debate be
adjourned for the time being to be
taken up a little later. I do not
agree to that for the reason that the
Bill has already been circulated. I
have myself read it and find it is
fully explanatory. The second point
is that the hon. Minister should be
permitted to speak further. As far
-as the main recommendations are con-
cerned, he has almost completed all
that he had to say. Certain informa-
tion was sought by hon. ‘Members

the
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about some of which 1 find that he
has not been fully posted at the
moment. Keeping that in view I
thought it would be better if he did
not take much time for this discus-
sion today. Meanwhile one or two
speeches might be made. A demand
has rightly been made by hon. Mem-
bers that the subsequent report of the
Election Commission be circulated.
That will be done by tomorrow when
every Member will be ready to speak
on those points.

Shri Bakar Ali Mirza: When the
Minister is not prepared, there is a
case for adjournment.

Shri G. S. Pathak: I want to men-
tion one thing about the report.

Shri Sezhiyan: On a
order.

point of
Amendments are there.

Shri G. S. Pathak: I have been
informed that reports have not been
supplied to the Members so far in
any of the general elections. Suffi-
cient number of copies is not avail-
able with the Election Commission. I
wanted to mention this to the Chair,
because the Chair has asked me to
furnish the copies of the reports
tomorrow.

Shri Tyagi: Place them or the
Table.

Shri G. S. Pathak: They have
never been placed on the Table.

Shri Tyagi: The Minister rays he
has not got enough number of copies
of the report. Whatever the numbe:
is, they might be placed in the library
so that Members may have access 10 it.

Shri Bade: A dozen copies at least.

Shri Sezhiyan: I have given nolice
of an amendment, and it has also
been circulated. 1 want to know

whether I will be allowed to move
it.



8571 Representation BHADRA 10, 1888 (SAKA) of People (Amdt.) Bill 8572

Mr, Chairman: 1 thought this had
been dealt with. There are three
amendments. These have already
been met by the substitute motion of
the Minister.

Shri Sezhiyan: No, Sir.

Mr. Chairman: Is Mr. Umanath
moving his amendment?
I am not moving.
Shri Sezhiyan.
I beg to move:

Shri Umanath:
Mr. Chairman:
Shri. Sezhiyan:

That in the motion,—

(i) for “consisting of 30 mem-
bers 20 from this House,
namely”, substitute—

“consisting of 36 members, 24
from the House, namely”;

(ii) in the list of names of mem-
bers,—

(a) after serial number (2),
insert—
“(3) Shri H. P. Chatterjee”

(b) after serial number (6),
insert—
“(7) Shri A, K. Gopalan”
(c) after serial number (7),
insert—
“(8) Shri C. H. Mohammad
Koya”
(d) after serial number (15),
insert—
“(16) Shri Era Sezhiyan”
(e) re-number the serial
numbers accordinzly.
(iii) for “and 10 from Rajya
Sabha;” substitute—
“and 12 from Rajya Sabia;”
(iv) in the last para,—
for “names of 10 members to be

appointed by Rajya
Sabha”, substitute—

“names of 12 members to be
appointed by Rajya
Sabha”. (2)

The Minister has alréady accepted
wo names given there, Mr. Gopalan
nnd myself, but I would request him
in his generosity to accept name of Mr.
Koya also, because the League is an
important political party. Just now
Shri Tyagi was saying that it is not
a question of parties etc. On many
occasions the Election Commission
themselves have called a representa-
tive of the Muslim League to give
their wishes. Therefore, when such
an important Bill is going to the Joint
Committee, it is but proper that repre-
sentation is given to the Muslim
League also. I would request the hon.
Minister to consider this point and give
representation to the Muslim League.
That is the only point T want to make.

Mr. Chairman: 1T find that out of
four names, two have already been
accommodateq the hon. Minister.
I do not think there is much force in
that.

Shri Sezhiyan: There is one name
given for the League. Though they
may be very few in this House, they
form a very good and important party
in Kerala and there were occasions
when the Congress itself aligned with
them to form the ruling party. There-
fore, it is all the more necessary to
give a representation to the League,
particularly when they are such a
major party in Kerala. Justice de-
mands that representation should be
given to them also,

Shri G. S. Pathak:
whom?

Shri Alvares (Panjim): In addition.

In place of

Shri G. S. Pathak: 36 Members were
proposed and I accepted the number,
24 from this House and 12 from the
other House.

Mr. Chairman: Out of four names
suggested in the amendment, you have
included two. With regard to the
other two, are you going to accept or
not?

Shri G. S. Pathak: I am not accept-
ing.
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Shri Ranga: He has made a very
-mportant point. That is a very im-
portant party there in Kerala, and
there are two representatives of that
party in this House. One of them,
Mr. Koya, was also the Speaker in the
Kerela Legislative Assembly. It would
be only fair that representation should
be given to that group, because they
do not have representatives in the
other House to the same extent.

Shri Tyagi: The old practice has
been that when a Bill of such impor-
tance goes to the Select Committee,
Members’ opinions are gathered in the
House by means of a general discussion
on this. If only amendments are
taken, many Members who have not
given notice of amendments might
have suggestions which would be use-
ful for the Joint Committee. There-
fore, I request you to kindly allow a
general debate on the Bill.

Shri Redhelal Vyas: There is a
Member of that Party in the Rajya
Sabha also and the hon. Minister can
pass on that suggestion to the chief
whip or his deputy so that fhat party
<can have representation from the other
House.

Mr. Chairman: Will that satisfy you?

Shri Sezhiyan: I only want to know
whether they are going to give repre-
sentation to the league?

Mr. Chairman: That will be kept in
view. A point has been made by Mr.
Tyagi, also by Prof. Ranga and Mr.
Vyas that it is an important group
that has representation in both Houses
and that it has not been given repre-
sentation on the Select Committee.
The hon. Minister will keep that in
view while moving the motion in
Rajya Sabha.

Shri Raghunath Simgh (Varanasi):
This Bill is going to apply to Jammu
and Kashmir and is an important Bill,
‘but 1 do not fing a single Member from
Kashmir,
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Shri Surendranath Dwivedy: He had
forgotten that you belong to Jammu
and Kashmir.

Mr. Chairman: Has the hon. Mem-
ber, Mr. Sezhiyan, leave of the House
to withdraw his amendment?

The amendment was, by leave, with-
drawn.

Shri G. S. Pathak: I have no objec-
tion to increasing the number, but if
you have two more from here I have
to have one more from the Rajya
Sabha.

Shri Radhelal Vyas: I propose the
names of Mr, Dixit ang Mr. Koya to
be included.

leave it to
Shri P. K.

Mr, Chairman: Let us
him now to take action.
Deo.

Shri P. K. Deo: Mr. Chairman, this
is a very important Bill and after
three general elections, we should be
able to enact in this House a Bill which
will be completely foolproof so that the
will of the people could be ascertained
and people would be able to express
their wishes without any fear or favour
and people’s will would be represented
in this House proportionately. I am
anxious because democracy has toppled
down from its pedestal from various
countries around India.

16.44 hrs.
[MR. SPEARER in the Chair]

Our country is the biggest democracy
and all the eyes of the world are rivet-
etd on how we actually function. Es-
pecial'y in the post Nehru era after
that Colossus had been removed from
the political scene of this country,
everybody in the world is anxious to
know what shape this country is going
to take, if democracy is going to make
a firm stand, grow firm roots on the
soil of this country or dictatorship or
party dictatorship will grow in course
of time. Government has given shape
to some of the recommendations of the
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Election Commission, but I am sorry
to note that some of the more impor-
tant recommendations have not been
given effect to and some new provi-
sions have sprung up all of a sudden,
which 1 my self cannot find in the list
of recommendations that have appear-
ed in the report of the Election Com-
mission on the third General Election.
It is our misfortune. It is because of
these defective election laws that in all
the three elections this country has
only got a minority government. The
Congress which has secured less than
50 per cent of the votes has been guid-
ing the destinies of this country against
popular will.

An Hon. Member: Question.
Shri P. K, Deo: It is a fact. You
cannot deny it.

Mr. Speaker: He may continue to-
morrow. The Defence Minister.

Shri Surendranath Dwivedy: No
time has been fixed for the discussion
of this Bill as yet. I have suggested
four hours.

Shri Bade: At least five hours must
be allotted,

Mr. Speaker: We will see tomorrow.

16.46 hrs.
STATEMENT RE. SITUATION ON
INDIA-PAKISTAN BORDER

The Minister of Defence (Shri Y. B.
Chavan): Mr. Speaker, Sir, for the
last one month or so, movements of
Pakistani troops, on our borders of
Jammu and the Punjab, have been
coming to our notice. The movements
and other measures taken by the Pak-
istan Government have caused us some
concern. Even assuming that these
troop movements are in the nature of
exercises, closeness of troops to the
border is something which is not ex-
pected normally, and certainly not in
the context of the Tashkent Agreement
and the agreements between the Chief
of the Army Staff, India, and Com-
mander-in-Chief, Pakistan Army,
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under which the withdrawals took

place on both sides.

On 23rd August 1966, Pakistani offi-
cial sources in India—which could only
mean the Pakistan High Commission,
incorrectly briefed two foreign corres-
pondents gbout so-called Indian troops
movements on to the borders near Sial-
kot, Punjab ang Kutch. That this
kind of briefing was only a cover for
Pakistan’s own troop movements is
obvious. We denied the Pakistani
allegation and gave facilities to foreign
and Indian journalists to visit our wes-
tern border. They have seen for them.
selves that there are no troops on our
side near the border and, what is more,
they have obtaineq confirmation, local-
ly, of the fact of the deployment of
troops, including armour, etc., just
across the border on the Pakistan side.

Troop movements by Pakistan on to
our western borders, and their conti-
nued retention there, is something
which we cannot look wupon with
equanimity, however restrained we
may be in our approach. We must in
the face of these continuing pheno-
mena take precautionary steps. How-
ever, on assessment of the situation I
do not anticipate any imminent threat.
I would like to assure the House that
we are keeping careful watch over the
situation and have plans to meet any
eventuality. @We are also exploring
various other methods to reduce the
tensions on our borders.

I hope that this assurance which I
have given will give confidence to our
people who are living on our western
borders and who have been perturbed

the Pakistani troop movements on
the other side.

I have been giving to the House an
idea of the expansion of Pakistan’s
armed forces and other steps like im-
provement and construction of roads
and airfields in both West East Pakis-
tan. While we are aware that Pakis-
tan has been taking measures of mili-
tary significance in East Pakistan as
well, the reports that have been ap-
pearing in papers regarding concentra-
tion of Pakistani troops near our
Eastern borders are highly exaggerat-
ed.
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Several hon. Members rose—

Mr. Speaker: I shall allow one ques-
tion for each party.

Shri Buta Singh (Moga): We gave
the Calling Attention Notice but they
were rejected.

Mr. Speaker: Now this statement has
come voluntarily, of his own accord.

Shri Buta Singh: Please give us an

opportunity gove to get some clarifi-
cation.

) Shri Ranga (Chittoor): That point
is also important, Sir, and it should
be considered, because Calling Atten-
tion Notices were given.

Shri Buta Singh:

My constituency
is directly affected.

Mr, Speaker: All right; let him put
his question.

Shri Buta Singh: It has appeared in
the press that all along the border, in
Punjab, Pakistan has brought heavy
armoury including tanks and other
heavy armoury. May I know whether
the Minister is in a position to assure
the House that as on the previous
occasion, the people who are on the
borders of Punjab will be protected in
time?

Shri ¥. B. Chavan: The purpose of
my making this statement today is to
give that assurance.

Shri Ranga: I am rather taken aback
by this statement. Such an important
statement, which might be tantamount
to sounding the death-knell to the
Tashkent sprit as well as the agree-
ment, should have come better, I think,
from the Prime Minister, and that too
after having exhausted all avenues—
my hon. friend just now said that
other avenues also are likely to be
made use of—before we are obliged to
take the necessry, not complementary
but protective steps. from our side, so
that there would not be any excuse for
Pakistan or any of those countries
which are interesteq in Pakistan to
{urn the tables on us and begin to ac-
cuse us of ourselves forcing the issue.
Unfortunately, we do not know; we
have not been taken into confidence
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by the Prime Minister or by my hon.
friend now, whether Russia, which
played such an important role at Tash-
kent, or the other friendly countries
which also showed great intesrest in
the Tashkent conference and its up-
short have been consulted and made
aware of all that is happening, and
whether they have been told what
steps we would be obliged to take, and
we are now obliged to take, so that
the world public opinion, especially so
far as the friendly countries are con-
cerned, cannot be exploited by Pakis-
tan in the manner in which, as just
now stated by my hon, friend, the
High Commission here tried to breif
the foreign correspondents.

shri Y. B. Chavan: Really spea-
king, the question is contained in the
last part of Prof. Ranga’s statement,
whether we have taken any steps to
keep other friendly countries informed
about what is happening. 1 would
like to tell the House that immedi-
ately we noticed this, we kept both
USA and USSR informed of these
developments.

Shri U. M. Trivedi (Mandsour): We
have been hearing this news—in the
press for a long time and pressing in
this House every now and then that
some sort of clear statement may be
made about the position that Pakistan
is taking against us. I do not think
today’s statement has come as a bomb-
shell. At the same time, would it not
have been better if the method adop-
ted by the late lamented Prime Minis-
ter, Shri Lal Bhadur Shastri had been
followed this time also, that the vari-
ous party and group leaders were

called, matters  were disclosed
to them in confidence and the
preparations that were made by

our Government were also brought to
the notice of the various leaders? Why
is it that this salutary method which
was adopted when the last serious ag-
gression against us took place, was
not adopted on this particular occa-
sion?

Mr. Speaker: Only a question may
be put.

Shri U. M. Trivedy:
the question.

1 am framing
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Mr, Speaker: It is only elucidation
of some facts that is allowed. If
every hon. Member makes a speech. .,

Shri U. M. Trivedi: 1 do not want
to make a speech. This was merely a
P1eamable.

Mr. Speaker: If he wants some
elucidation of facts, he may ask.

Shri U. M. Trivedi: If the develop-
ments are as they have been enume-
rated today, will the Defence Minister
take steps to bring all the leaders of
the various parties and disclose to
them all that hag been done up to
date to meet the menace that has
arisen?

Mr. Speaker: That is a suggestion.

Shri U, M. Trivedi: It is not a
suggestion, Sir, I want to know whe-
ther the Government intends to do
that.

Mr. Speaker: That is a suggestion.

The  *Government may consider its
advisability.

v;Bome hon. Members rose—

‘Mr. Speaker: Shri Hem Barua—
# 9= weei @ OHWF 7R
RUURCUNE ISR S

ST (GTENA) T W,

g7 wia wiwa AifeT faar §1

st gt w2 wgTla (3T T
e ya s amId { & & fe
wm W g 6 R S ¥ A
R F QU aFEd AT g, T I
1 9T YT FT TTEACR |

. meTR AT REAIT 4T
R A AE 1 qeddw g
£ fir fay 7 v &Y T foam amdr
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] Shri Hem Barua (Gauhati): Sir, it
‘s reported that the Bel] Mission ap-
pointed by the President of the World
Bank to inquire or to make recom-

' mendationg about giving financial aid

to India for the Fourth Plan has made
certain recommendations and amongst
these recommendations two recom-
mendations are very significant. The
first  recommendation is that India
must devalue her currency. There are
other recommendations and one of the
recommendations towards the bottom
is that India must cut down her de-
fence expenditure. In this context,
may I know whether because of the
threat posed by Pakistan on our fron-
tier—and I am afraid Pakistan may
launch a full-scale attack on us to
synchronise with her celebrations of
Defence Day on 6th September—what-
ever that might be—the Government
are aware of this particular recom-
mendation made by the Bell Mission
and whether our Government are go-
ing to tell the relevant authorities, the
Bell Mission authorities, the fund giv-
ing authorities, that because of this
threat posed by Pakistan India is not
going to cut down a single paisa of
her defence expenditure sanctioned by
Parliament?

Shri Y. B. Chavan: Personally, I
am not dealing with the Bell Report
as such, but nobody has made any
suggestions to the Defence Ministry
about cutting down the expenditure
on defence preparedness. I can assure
the House that the policy is mot to
reduce any expenditure on defence.

Some hon. Members Tose—

Mr. Speaker: Shri R. S. Pandey—

s 7w du% aEA  (TOCEE)
mery  WEE, ¥ @) W ¥ AT

(4
wom wiwT 0 A A T Q
aF & fe & wWE F awaE W
a T3, |
Mr. Speaker: I will call then one
by one. I eannet eall all of them to-
gether -



8591 Situation
Y TW Gaw AT ¢ a7 @Y A
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I AT a1 AT FAA T F A

® ad, frg &1 9d faQer T & )

Shri Raghunath Singh
He is the first Member from the Con-
gress side. So many Members have put
questions from the other side.

wead wEAW . qg FET A
Afew adt & 1 fefeex aga 7 &3
ggg e e

=it wWd (weg) - Aeww W@,
gz o 3% 2, AfFA st gy fag
f faear @E 7

st wAw fag  F e feg
famen g1 g f gurdl a3 ¥ UF AR
& A=A T @ A wEA aget
¥ T8 9T AP FE1 gE F
g !

= gEA e (FerHr-fer
94) : I B wWE IS
qIE Y Iq HY @A HT HTIIARAT

T

=t T agra ateT (A7) weAw
wgrem, qfvady, Sad @i qff At
F 39 TT% ¥ 4 &1 9 IO W @l
o 2, 39 § w@wfaw ¢ 5 ogw
aa% oY @ uR fafa WY g sy
qAe F N 9o fqar @, S§ F fag
¥ 37 ) gegaTe 2 gU, I AT
& qEEAT FW & fag @ F@Ay
N 9§ fau & I A A
g e & s7 &1 oaAm @ AR
arsfea F@ gQ f gardy 9d, afvesh
Wit 398 AwEl 1 a9 W WK
W w1 ¥ WK ag e gq fw gat

(Varanasi):
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qffam § §i7 7 qfem g ow
st fer &, & 7z oA Wy
g 5wt gz ), Ay saq, ot
AR g&l @i F w IR i %
aa ¥ AR o8 F fFm e @ gy
wEt ST I wiEy ¥ @A Ay qreen
@ & fag w97 f Y g
¥ gz-slve A wETE wifk &
sferor £ F1§ swaear # 0 §
W o A @ ow owifs
g I ATAWE § 1 gAY JAmed
sfrer o aww A @ woy
FT W FA FT I TF AE

EIE

o

Shri Y. B, Chavan: This is a good
suggestion. This suggestion has been
made from time to time in the course
of defence discussiong also. We have
taken some steps to train the popula-
tion in the border areas.

= T 8% qIRT | W WY,
A T g ot 7 feafa i
Ay S wg @t 9T arfeea
JAT A gEEE AT @ FT 1 ¥ET
wam ¥ A g A o ag Ty fE
wl T A go & @ & IWF fadwy
qIEdl #T g9 £ | Ay A g @ A
OF qT FgT 41 5 9q ¥ W oifemm
w1 gy g afe =i pd fadd
wfe &1 Wy g fear 1w W@
1 Ao a fewar @ fe fesfa
AT § gafar & an @ & S
g & frgem gfeam & @w
W qeEE  gHANT gal, I8 % 98
& AT swaE AA wfwma ff, wr
Ig fafs & 97 N & wa@ T
fear T & WY F1 o wae ag feafa
A A R awwT WK .
FA FRENRT S IT G R EA &
fag Aare § ar At ?
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8hri Y. B. Chavan: As far as keep-
ing these two countries informed is
concerned, I have already answered it.
There is no question of withdrawing
from the Tashkent Declaration.

st wgaw fag ;- # ag amer
W, W 9qF W gfeaw F g
® @ ®, Fw afeeE F g
vt amfzs wl@ 1 of g8 5
5T Y @1, 99 T § ot g §®
wq ¥ v g ?

Shri Y. B. Chavan: Naturally, we
will have always to be conscious of
this threat. When we say that there is
a threat from a country, we cannot
say that it will be only from air or
land and there js no threat from the
sea. We have to keep this in mind
and take 3 balanced view of what
they are doing, what we should do
and what we cap do. I have already
informed the House about what we
are doing in the matter of nava] pre-
parations.

Shri 8. Kandappan (Tiruchengode):
In the course of hig statement the
Minister said that they have taken
some foreign pressmen to the border
to expose the canard fabricated by
the Pakistan High Commission in
India. It was fortunate that they were
able to enquire of the local people
and see that the actual position con-
tradicts the information which Pakis-
tap hag given and that it is Pakistan
which hag got army movements in
the border and not India. 1 would
like to know whether the Govern-
ment has tried to ascertain, or ascer-
tained already, that the news which
the foreign newsmen gathered on the
spot was publicised in the respective
countries. )

Shri Y. B. Chayan: I think when
we give informatipn it has got to be
published in som¢ papers.

Shri S, Kandappan: 1 am asking
this question precisely because some
of these countrieg gre not friendly to
us. ‘
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Mr, Speaker: Is it within the
knowledge of the Government as a
matter of fact that they have sent
those despatches and that they have
been publicised?

Shri Y. B. Chavan: I have not
personally seen any such published
item. But we know it for certain
that such information was given to
them. The only thing that we can
do is to educate the newspaperman
and see that they publish the real
news.

Mr. Speaker: Shri Tyagi.

Shri S. Kandappan: Let us try to
find out whether those things have
been correctly published in the foreign
newspapers.

Mr. Speaker: Order, order. I have

called Shri Tyagi.

Shri Tyagi: My main question has
already been covered, but....

Mr. Speaker: Then, he need not

ask any question.

Shri Tyagi: My fear is that the
next time it will not be a mere bor-
der trouble; it will be  full-fledged
war. Ig it in the knowledge of the
Defence Minister that Pakistan has
already obtained a few submarines
from Indonesia and other countries®
Are the Government aware of it? If
so, are they taking suitable steps to
meet this threat also?

shri Y. B, Chavan: 1 think one
time 1 have myself given the infor-
mation here as to what we are doing.
Ag far as building up of our submarine
arm is concerned. I have already kept
the House informed of what we are

doing.

it g wer wgAT © § g A
argan § fr aifeem A qf &l ¥
arq  foed q@i A AW F @A T
W @ ¥ ) @ & ag w9 @
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[% g7 a2 7]

qwd F Ay WY gE 3w W amr
A FI TSV A0 2, AT AR Ry
Tg 9T @R ¢ 5 oag o amwse
LA § Y 77 W GH T & Y
FRY? SGA Ay A E
fe g do = & &
&R &air ?

RO ER R O L I

Shri Bhagwat Jha Azad (Bhagal-
pur): About the first part of the
statement, namely, the manoeuvriag of
the Pakistan Army on our frontiers
Wwe are not concerned because the
Defence Minister might be taking pre-
cautions but about the second and .he
most important part I would like to
know whether between the time he
made the statement on the 8th August
and today he has been able to persu-
ade the western powers—as he says, he
had drawn the attention of West Ger-
many, the chief source of supply for
Pakistan regarding Cobrag and other
things, Canada and the British—and
whether he can say to this House that
these western powers have realised
that by aiding the build-up of Pakis-
tan they are doing an unfriendly act
to us.

Shri Y. B. Chavan: As far as1
know, diplomatic efforts were intensi-
fied to make aware these countries
that by giving this type of aid they
are doing great disservice to both
Pakistan and India because keeping
this tension on is neither in the in-
terest of India nor of Pakistan and
according to their own professions
thig is not in their interest as well.
Some of them have realised this thing.
As to whether they have changed
their mind or what they have done, I
cannot say at this moment.

ot w5t T qE@ (FAT)
oW WEeE, WA ddr AR A
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T F IFA &7 9 gy A
TR gE D gAY ag e
atgar 5 ¥ 99 wY gawy afafear
fer o€ & 7 i ag F 9 ol
T *g fF it 91 e S A
A AT A T@OF oaR F A
W F7T g 99 W1 Gar a7 fadw
HIAR § a1 Fa Foqr § 7

Shri Y. B. Chavan: I have said
that we have certainly made a some-
what careful assessment of the situa-
tion. When one makes an assessment
of the situation, it is not merely that
of the military situation but it is an
assessment of the political factors
prevailing in Pakistan, in India and
in this part of the world as also the
assessment of the political attitudes of
other Governments also.

Shri Ranga: That is why I suggest-
ed that it should be a political as well
as defence-oriented statement and not
necessarily a defence statement only.

shri Y. B. Chavan: 1 quite agree.
When we say this assessment has been

made 7 g FoIN A, T IV
o 9T E |

Shri Kashi Ram Gupta: What
about the reaction of Russia and USA?
Have you got their reaction?

Shri Y, B. Chavan: They, natural-
ly, were concerned about the situa-
tion. They wanted to know the facts
and pass them on.

Shri S. N. Chaturvedi (Firozabad):
How long are we going to abide by
the Tashkent Agreement? Will this
spirit be continued until the invasion
actually takes place?

Shri Y. B. Chavan: I do not know
why some of us are unnecessarily
getting somewhat al'ergic about the

'
«
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Tashkent theme. What ig the princi-
ple of the Tashkent theme? It is to
build up friendly relations with Pak-
istan. I do not think we have given
up that objective; ultimately, we will
have to aim at that.

Shri Indrajit Gupta: Before asking
riy question, I would request you to
Lave this circulated because it has a
vital bearing on the unfinished de-
bate that is going on the same subject.

Mr. Speaker: That is all right.

Shri Indrajit Gupta: While taking
rote of two very significant news from
tie statement made by the Defence
Minister in contrast to his previous
statement, namely, that he does not
consider the threat of military attack to
Le imminent and, secondly, that the
reports of the Pakistani build-up on
the eastern border are highly exag-
gerated, T would like to ask him whe-
ther the Government proposeg official-
1y to tell Pakistan that if they propose
to violate that part of the Tashkent
tigreement which stipulated the zones
on both sides of the border  where
troops were not to be kept after with-
¢rawal and bring up troops right into
that zone again then we will be free
in the interest of our own self-defence
zlso to do the same. From his state-
ment it seems that reporters went
there and saw that our troops are no-
where near the border.

Shri Hem Barua: There is a comp-
laint from Punjab also.

Shri Y, B. Chavan: The fact that
against the letter of the Tashkent
Agreement they have brought the
troops near the border I have myself
stated in the statement. There is no
question of cur not being free to do
that. It is out of our own choice that
we have not done that.

Shri Indrajit Gupta: Whether we
hiave done it or not is certainly our
own choice, but I want to know whe-
ther you propose to make this stand
clear, Government to Government,

agreement then we are not unilaterall
bound by it. ’

Shri Y. B. Chavan: I understand,
that position is made clear to Pakis-
tan when these movements were
brought to our notice. We not onl}'
brought this matter to the notice of
USA and USSR but also of Pakistan.
The position was made absolutely
clear. But, at the same time, I think
that it is wise for us not to act on
provocation. We should act in confi-
dence and from a sense of strength.
Therefore we did not allow ourselves
to be provoked that immediately they
brought their troops to the border we
took our troopg to-the border. That
is not your intention, I know. But
there is no question to our right of
taking our troops to borders if we
decide to do so. ’

Shri Basumatari (Goalpara): Com-
pared to border population of the
western zone, our border population
of Assam is quite peculiar from where
a number of persons from Khasi and
Mizo Hills and other areag cross the
border and get guerilla training in
Pakistan. If that is so, may 1 know
what special steps have been taken
by the Government to stop it

Shri Y. B. Chavan: That is not
a military problem. But our effort
must be to see that they do not be-
come g military problem. It is a mat-
ter of civil nature, political nature,
and we have to treat it at that level.

Shri Tridib Kumar Chaudhuri: I
want the hon. Minister to make the
position absolutely clear. Ot course, we
are convinced foreign correspondents
and journalists who were taken to
the border may have been convi.!:ce'd
that our troops are nowherg within
the prohibited area from which we
withdrew under the Tashkent Agree-
ment. But what is the position on the
other side? Have they really trans-
gressed that limit, have they brought
in their troops in the prohibited area,
and, if so, what are we going to do

that if they violate that part of theabout it? I want to know thé precise
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position so tar as the other side of
the border is concerned.

8hri Y. B. Chavan: As 1 said, it
was the understanding of the Tashkent
Agreement that we should not have
formations or deployment of forces
that will lead to tension. That they
have done. It was also the under-
standing between our Chiet of the
Army Staff and their Commander-in-
Chiet to move the forces back to cer-
tain positions. They have not observ-
ed that and they have brought some
forces. Even presuming that they
have brought forces for the purpose
of exercise, it is not right because that
leads to tension.

Shri Tridib Kumar
‘That meang they have
Tashkent Agreement.

Shri Y. B. Chavan: They have.

Shri Hem Barua: They have vio-
lated the Tashkent Agreement.

Shri Surendranath Dwivedy: Now
that the Tashkent Agreement has been
violated already, you can take Mr.
Tyagi in the Cabinet.

Shri Y. B. Chavan: It is between
the Prime Minister and Mr. Tyagi.

Chaudhuri:
broken the

Wt o fAs ow @
e g ¥ & fF N gwen w1, @
Iq W FEEAT ABT FT A9 A8 A
; ¥froE gea TR R fe
Afq ¥ gow N AT AT TR frwr
s wfe sa a e srad ) ofs-
w T & g e & faems
N fdg @ w g, T A¥ g wEA
wWER i W fadlg W @ e, W
feey HY A Afaat § v 79 T
@ we Y W 2 W, W R
AT @E?

ghri Y. B. Chavan: I have no
comments to make on this question.

Mr. Speakcr: That is all.
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Some hon. Members rose—

Shri Himmatsinhji (Kutch): I
may be allowed to put a question.

Mr, Speaker: That is all.
sorry 1 cannot allow it.
half an hour on this.

I am
I have spent

Shri Surendranath Dwivedy.
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*SEIZURE OF HUNDIES IN

CALCUTTA

8hri Surendranath Dwivedy (Ken-
drapara): For this Half-an-Hour Dis-
cussion, I had written to the Finance

Minister to be present here. I am
sorry I do not see him here.

Bhri Hem Barua (Gauhati): Has
he resigned?

An hon. Member: He is going to
resign. (Interruption).

Shri Surendranath Dwivedy: The
matters are such that I do not know
whether Mr. Bhagat will be in g posi-
tion to give me a satistactory reply.
Because my experience with Mr.
Bhagat has been that whenever such
questions are raised, either he does
not have full information with him
or he is not in a position to give the
informatfon.

Mr. Speaker: Let us see; he might
have some information today.

Shri U. M. Trivedi (Mandsaur):
Let us watch his performance today.

Shri Surendramath Dwivedy: ],
therefore, wrote to the Finance Minis-
ter on this matter. Now, as you know,
this is a question which has been
raised in this House several times.
This is about searches made in
Calcutta in a house and several other
houses after that, wherein Rs. 45 lakhs
worth of hundies were recovered or
seized and some incriminating papers
implicating many persons were also
seized. The first question that I put
was on the 3rd March and the reply
was that investigation was going on
and they could not disclose the names
of persons and places. In Apri' an-
other question was put and the same
reply came. Again in July another

question was put and it was said that.

4
ned,

so far as Cust were

something had been done, but the:
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income-tax investigations were stall
going on. I do not know why fhere
is so much of secrecy about it. They
do not want to say what has been
seized. Actually if you listen to what
I am going to tel you—somebody had
written a2 book ‘Mystery of the Birla
House’—this mystery of the house, 3
Lord Sinha Road, may be ultimately
the mystery of Patnaik’s house or
something like that.

Before I put the question, I had
written to the Finance Minister and
to the Prime Minister. In the course
of the search—the search was of 3,
Lord Sinha Road—you will be surpris-
ed to know that in that Rouse, inside
the cemented wall, there were lockers
and when the lockers were broken
open, it was found that these hundies
were there. This information was
made available to the Customs in the
course of another search of another
house where they came to know that
some such thing was hidden some-
where and they called the mason. The
mason said that it was not in this
house, but in that particular house.
That was on 27th December, 1985.
When it was searched, not only
hundies were available but a letter was
also seized, not in this house but in
some other house which was searched
immediately. This letter—I have a
copy with me—is addressed to ‘My
dear Patnaik,’ by S. L. Kapoor who
seems to be the owner of this parti-
cular house. In that he clearly states
what are the transactions with Mr.
Patnaik and he also mentions about
some money he has advanced and he
wants that somebody should give a
certificate . . .

Mr. Speaker: Has he satisfied hias-
self about the authenticity of
letter? -k

Shri Surendranath Dwivedy:
Mr. Speaker: Does he certify?

shri Surendramath Dwivedy: Yes; 1
will certify and I will place it om the

SHalf-An-Hour Discussion.
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Table of the House. I have already
sent it to the Finance Minister and to
the Prime Minister with my letter
which I addressed on February 18.
[The letter was laid on the Table—
placed in Library, See No. LT-7017/
66].

An hon. Member: He can read it

Shri Surendranath Dwivedy; Therc
is no necessity. 1 am concerned with
facts. I would request the Minister to
enlighten this House on this. It is not
a pleasure to bring all these matters.
They go on concealing this and we
have to bring this matter too often.
(Interruption).

1 shall tell him what it is.

After these papers were seized, the
Customs people were apprehensive
that some gold, worth Rs. 75 lakhs,
‘about which they had already infor-
mation had been taken away from
that place and immediately—it was on
the 27th December—on the 28th Dec-
ember, the Customs telephoned here
to the Secretary of the Board of
Revenue and also to the Income-tax
people. to conduct raids. They also
telephoned to Mr. J. P. Singh, who
happens to be the Head of the Income-
tax section here; they telephoned to
them immediately to conduct some
raids in Delhi—some house on Hailey
Road or Keiling Road, I do not xnow
the ' names of those places. They
wanted that these places should be
raided immediately. Because of the
connection or complicity established
on account of certain things, it was
natural te expect that not only the
Delhi houses but probably some houses
in Cuttack -and Bhubaneshwar and
other places also would have . been
searched and the persons who were
invelved in it might have been arrest-
ed, in any case or in any event like
this when such facts came into the
possession of Government. But Gov-
ernmieént Hesitateq and did not take up
M tolléw-up actions as they ‘should
do, because they were probably afraid
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that many other things would come
out of it.

This was not done in spite of the
fact that those officers on the very
next day were asked to do it. Any-
how, I shall leave that alone. On good
authority, it has been admitteg by the
Minister in reply to my unstarred
question today that Mr. Biju Patnaik
had also come and met the Finance
Minister here. I have learnt it from
very reliable sources, and I have talk-
ed to some of them, that after this, the
officers have been threatened and they
have been told ‘If you follow up, if
you arrest and if you search, then
your whole service and life will be in
danger.’.

An hon. Member:
them?

Who threatened

Shri Surendranath Dwivedy: That
is very obvious. From the way the
Finance Minister was exposeq today,
it is very well known how he used to
interferc even in raids. I wanf to ask
a straight question. Is it not a fact
that raids were being conducted in
Calcutta ang other places regularly
before 1965, before the present Finance
Minister took charge? 1 have figures
here with me. From August to Dec-
ember, 1965, there were as many as
210 raids, and in about 85 per cent of
those raids, they had been able to
recover black money, unaccounted
money etc. But after he had taken
charge—and what he has done has
been found out in the morning—only
few raids have taken place and out
of which only in 4 cases something
has been found out; some minor raids
have taken place but not in the man-
er ‘they were being made before.

1

In thi¢ connection, I want to point
out one thing. After whatever they
have seized from those places, I want
Shri B. R. Bhagat to tell us whether
it is’not & faet that out of these Rs. 45
lakhs worth of hindies” Rs. 32 laksh "
belongd to Shri''S. L. Kapur, the’
owner of the House, or to be exact,
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Rs. 32,42,500, anq Rs. 3,61,000 t, the
United India Corporation and the
Sudarshan  Corporation of Shri
Sikandarlal Kapur, and Rs. 6,25,000 to
Biju Patnaik Mines (P) Limited and
Rs. 10,000 to Shri Hansraj Kapur,
Partner, General Trading Co., 3 Amra-
tala Street, Calcutta, and Rs. 3,40,000
to the United Commercia] Corporation.
14, Upper Chitpur, Calcutta. This was
how the hundis were distributed. And
all these people were carrying on this
business in various indusfries. Some
of them were actively connected in
the Kalinga Tubes anq Kalinga Indus-
tries. Shri B. R. Bhagat may tell me
whether it is not g fact that an agree-
ment was signed between Shri S. L.
Kapur and Shri Biju Patnaik in 1954;
This agreement was signed in the
letterhead of Shri Biju Patnaik bet-
ween them for manganese and iron
ore business for 20 years. That was
the connection. This S. L. Kapur
whose house was searched is the Sales
Director of the Kalinga Tubes. He
was carrying on these activities. And
the income-tax people had gone ...

The Minister of State in the Minis-
try of Finance (Shri B, R. Bhagat):
Who was the Sales Director?

sShri Surendranath Dwivedy: This
Shri S. L. Kapur, the owner of the
house. He is the sales director of the
Kalinga Tubes; he was connected with
the Kalinga Tubes; he is the salesman
or sales director or sales agent or
something like that. '

I would like to know from Shri B. R.
Bhagat whether in the documents
seized which involved Shri Biju
Patnajk, the following have been
found: (1) bogus hundis in the name
of Biju Patnaik Mines (P) Limited;—
I have already mentioned it; (2) pro-
misssory note dated the 29th March,
1954, issued by Shri Biju Patnaik to
Shri S. L. Kapur worth Rs. 3 lakhs
at 6 per cent interest. (3) promissory
note dated 18th March, 1960 signed
by Biju Patnaik for Rs. 45,000 for

M. V. Subramanyam, Top Floor.i'i
Hindustan  Building, Carporation‘l
Place, Calcutta. ¥

1684 (Ai) LSD—12.
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Al} these documents were seized.
Yet what has happened?

Again, the income-tax authorities
have already come to certain conclu-
sions. After investigation and scru-
tiny, they have stated that suspicious
transactions in sales and purchases
have taken place. It is also mention-
ed in their report that the assessee
has suppressed profits by setting up
firms with wife, sons daughter,
daughter-in-law and employees to act
as intermediaries between manufac-
turers, Kalinga Tubes, and purchasers
to reduce the incidence of taxation.

Besides the investigation have dis-
closed suppression of profits in hundi
loans, which profits have been utilis-
ed by investments in néw companies
acquiring assets in the names of mem-
bers of family and meeting personal
expenses.

Again, there are in Calcutta—I think
Shri Bhagat must be knowing about
jt—some name-lenders. Their main
business is to lend their names. The
money will be deposited in their
names Black money is disposed of
like that. They wil] just get some
commission. The money will be
deposited in several other firms and
other things. Black money is utilised
like that.

1 want to know from him whether
it is not a fact that there are about
35 name-lenders who have been
utilised by Shri Patnaik for these pur-
poses. Not only this. Black money
is to be made white; there is going to
be some transaction now between a
Calcutta daily and Shri Patnaik to
start some paper in Cuttack. This is
also a rumour—I do not know how
far it is correct.

But about these name-lenders, I
think the customs and income-tax
officialg must have told him. They are
in possession of facts. There is a per-
son by name Tarachand Surana, a
name lender to Messrs. Kalinga Indus-
tries through a bogus name firm, that

.is, Messrs. Joint Finance Distributors
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Ltd. There are many others. For
want of time, I do not mention them.
But I have mentioned just one.

- Having found all these things, why
is that they do not take any action?
If Shri Patnaik had not been a mem-
ber of the Congress Working Com-
mittee, if he had been an ordinary
person, would the Government have
spared him? Where is his proper
place? His proper place would have
been behind bars. How are these
people protecting and shielding him?
I am surprised this morning how the
Finance Minister interfered with the
very normal functioning of officers.
He wanted to demoralise them. Here
the officers have been threatened. I
have written to the Prime Minister
saying that follow-up action has not
taken place because this person always
wants some certificate from Kamaraj
or the Prime Minister. I have written
to the Prime Minister and told her
that he has threatened the officers;
therefore, the investigatién is not
being completed, and it cannot be
completed. He threatens them ‘I am
going to be the Chief Minister; I am
a friend of the Prime Minister. The
Finance Minister is my friend. There-
fore, nothing can be done against me’.
Because of this the officers are in a
great difficulty. After what has hap-
pened today, after what has been dis-
c'osed here this morning about how
the Finance Minister is behaving, I
do not think any honest officer in this
country can unearth these things.
After all, we want black money, un-
accounted money to come out. This
is a clear case where black money
was seized and there is positive proof
about the persons implicated in it. I
charge this Government that because
of political reasons they want to hide
facts from Members of Parliament
although all necessary evidence is
with them after the searches were
made.

Shri U. M. Trivedi: I want to put
a very simple question, anq it is not
a long one. The dealings of Shri Biju
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Patnaik, one time Chief Minister of
Orissa, are a worse scandal than the
scandal of the Mundras, and the Gov-
ernment having the knowledge of the
fact that he got a contract of Rs. 4.71
crores with a capital only of Rs.20,000,
has the investigation been made by
the Special Police Establishment to
find out whether any part of the
money of the hundis was obtained by
misappropriating the goods which
Kalinga Airlines were commissioned
to airlift, and in that commission
crores and crores worth of things were
carried and the charges were to the
extent of Rs.4.71 crores.

Shri Hari Vishnu Kamath (Hoshan-
gabad): The question I am presently
asking flows direct'y from the answer
given by the Minister to a question of
mine tabled by me and my colleague
Shri Surendranath Dwivedy on the
11th August. On the 11th August,
Mr. Bhagat said—what was the advice
given by the Minister to the officials
who conduct searches, that was the
question asked; this is significant and
I crave your indulgence for a minute
and a half—as follows:

“What he advised them was that
while all proper cases shouid be
pursued vigorously with all the
rigours of the law....

—now comes the important part—

«....before undertaking search-
es the Departments concerned
should give a proper considera-
tion to the reliability of the infor-
mation on the basis of which the
searches were made so that haras-
sment of innocent persons and
consequent embarrassment of
Government ‘and unnecessary
spending of Government funds....

—he meant public money—“....

might be minimised.”

Later on he said in the same answer
that under the law authorisation for
the search is issued by superior officers,
the authorisation of the Minister is
not necessary under the law.
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Therefore, when the officers con-
cerned are conducting searches un-
der the law, I like to know in this par-
ticular case, just as the cat was out
of the bag this morning when the
.letter was read out, a big cat was out
of the bag and we came to know that
not merely were the officials concern~
ed asked to go slow but they were
asked to express regret in that case,
here also T would like to know whe-
ther after the....

Mr, Speaker: I have given so much
time.

Shri Hari Vishau Kamath: That is
why T craved your indulgence to
read the relevant part.

Mr. Speaker: That is all right, but
what about the question?

Shri Hari Vishnu Kamath:  After
the search wag conducted on the 27th
December, I think I am right about the
date, is it not a fact that Shri Bijoya-
nand Patnaik met the Minister early
in January,—he was inducted into
office T think on 30th December after
Mr. T. T. Krishnamachari quit that
post—and just as he did in the case
which came up in the morning, did
he advise the officials concerned in
that also to go slow or express re-
gret and not to take follow-up action?
Will the CBI take up the matter?

Shri Sezhiyan (Peramblur): May I
know whether from the documents
seized in the course of the search, it
hag been found that through some
namelenders, as Shri Dwivedy said,—I
wil' give a specific name, it is Satya-
narain Prahladka—moneys have been

' deposited by Mr. Patnaik, whether he
has deposited black money in some
concern, and whether Government have
taken any steps to uncover these
mamelenders and the money deposited
by Mr. Patnaik through these persons
in many concerns?

Shri B. R. Bhagat: He or his com-
pany?

BHADRA 10, 1888 (SAKA)
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Shri Sezhiyan: I want to know
whether this name has come out in
their investigations.

Shri Jena (Bhadrak): Shri Dwivedy
has just now mentioned that at the
time of investigation threats were
given to the income-tax officer. It
has also been mentioned by the
Finance Minister this morning in re-
ply to question No0.4015 by Mr. Dwi-
vedy that some vague threats reached
the income-tax officer. If that was
a vague threat, what kind of threat
was it and from whom that threat
come to the income-tax officer?

Shri B. R. Bhagat: Mr. Speaker, Sir,
at the very outset, I would like to as-
sure the hon. Members of the House
that however highly placed a person
may be and whatever political influen-
ce he would be treated in the same
manner as any other citizen.

Shri Surendranath Dwivedy: Why
has he not been arrested?

Shri B. R. Bhagat: This morning
replying to an unstarred question of
the hon. Member it was stated that he
I do not
know the exact date; the hon. Member
gave that date; may be that date or a
different date. It is said that he gene-
rally discussed these tax cases and the
Finance Minister also recalled that it
will be dealt with as in the law; that
is there in the answer. So far as the
question of his meeting the Prime
Minister was concerned because it is
also part of the question, the reply says
that that he met the Prime Minister in
meetings and he never discussed these
questions with her. The reply is very
clear. There is no influence from the
top about these cases. Then also he
said if there was a telephone cau. to
the board here to search his premises
or some particular premises, etc. There
was no trunk call.

Shri Surendranath Dwivedy: No
letter, no intimation to the effect
that....

Shri B. R. Bhagat: He mentioned
about the trunk call and I say there
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was no trunk call. About the other
things, I will have to check that up.

Shri U. M. Trivedi: Any other
method of communication was used.

Shri B. R. Bhagat: I will have to
check up. He has tried to create the
impression that Government is unduly
delaying in this matter and not pro-
ceeding with the investigations. It is
also not borne out by facts because I
will give the chronology of the events
and it will bear out how we have tried
to take every step to pursue these
matters vigorously and finish it as
speedily as possible. The search took
place on the 27th December, 1965. Fin-
ding some clue, two other premises
were searched the next day, in Cal-
cutta. Then, this was a search from
the customs department. They went
into this matter and found that the
customs offences were relatively minor,
under-invoicing or over-invoicing,
whatever it may be and it was more of
income-tax matter. The case was
transferred to the income-tax depart-
ment on 22nd February; it took a
month and a half because they had
been compiled and there are 22
assessees. He has given a large num-
ber. All these may be true. There
are 22 assessees. In many cases these
cases opened for seven years; in some
cases, Kapur Brothers, for 12 years.
A large number of documents and
cases have been examined. A central
circle was created with the income-
tax officer there and a deputy director,
a fairly senior officer here, so as to
proceed with these assessments
speedily. Hon. Member knows the
complexity of these cases.

Shri Surendranath Dwivedy: You
have not seized the papers.

Shri B. R. Bhagat: So, the whole
thing was centralised on 11th  April,
1966. Now, there are two cases, one
relating to Kapur, a large number of
assesses and another relating to Mr.
Patnaik. Obviously because of his
position, the case relating to Mr. Pat-
naik got greater prominence. There-

fore, all efforts are concentrated to look
into these cases and finalise assessments.
Because the same circle of the income-
tax officer is looking into these two
groups of cases, I can assure the House
that prompt action will be taken and
the case in which the Patnaik group
is involved is being looked into; they
wil] finalise it as quickly as possible,
say, within a matter of two or three
months. More than that, I cannot say.
(Interruption).

Shri Surendranath Dwivedy: Wil he
te'l me why no searches were con-
ducted to find out papers in Patnaik’s
houses in Delhi or Calcutta or in
Orissa?

Shri B. R. Bhagat: 1 can tell the
House that the officers were free to
search anybody, to search any premi-
ses; they found some clues and they
went to other premises on the second
day. If they thought that some more
premises should be searched, they were
not prohibited from doing that.

Now, about the gnswer that the hon.
Member Shri Kamath has read—the
background to this question—let me
clarify. (Interruption).

Shri Surendranath Dwivedy: Just
one minute. I want to correct him. The
reference of Shri Kamath has nothing
to do with this. That is regarding the
assessment of income-tax and his tax
liability. That has nothing to do with
this question. I am  concerned
with the papers that were seized in
the course of the search and why other
searces, the follow-up searches, were
not made.

Shri B. R. Bhagat: It is larger issue
and its has nothing to do with this.
But the hon. Member’s point has a
direct bearing upon this, because he
said that these cases do not come to
the Minister. The rules are that the
Commissioners of Income-tax or the
Director of Investigation are empow-
ered under the law to search any pre-
mises; they need not refer it to the
Minister.
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Shri Hari Vishnu Kamath: What
.‘.appened this morning? That gave the
lie direct. (Interruption).

Shri B. R. Bhagat: Please do
not confuse the two. I am only saying
that the officers were free to search
any premises; if they had searched they
obviously would have thought that
there was other evidence. (Interrup-
tion). So, there was no prohibition
from Centre; they need not come to
the Minister for orders. Under the
Act, they have the powers and they

- can do it, and they were not prohibit-
ed from doing it. I am emphasising
this. (Interruption).

Then, jt was said that the Finance
Minister after meeting Patnaik, had
given advice to go slow in this matter.
The Finance Minister has given no
advice orally or in writing; no direc-
tion. Actually, the matter is being
pursued, and so far as the Patnaik
group of cases are concerned, it is
being pursued very vigorously and very
soon the assessment will be finalised.
Then the hon. Member mentioned
about certain hundies and said we
have seized the hudies in the name of
B. Patnaik Mines (Private) Limited
to the tune of Rs. 6.25 lakhs. That is
a matter for investigation, how far
they are genuine; how far are they
hogus, how far they are money-
lenders in this and so on. That
would be another matter. I am not
aware of it.

Shri Surendranath Dwivedy: That
is a:so connected with this. (Inter-

ruption).

BHADRA 10, 1888 (SAKA)

Hundies in Calcutta 86og
(H. A. H. Dis.)

Shri B, R. Bhagat: Then he asked
whether they are dealers in business
and why. That is true. Mr. Patnaik
and Mr. Kapur have been business
associates. That jg there. Then, he
mentioned that there is the questicn
of three lakhs of hundies in the rama
of Patnaik. That matter is also there
and that is also being investigated.
So, all these questions are at present
under investigation. The hon. Mem-
ber is free to make any remark or he
can even prejudge the issue. I am not
in a position to say anything more un-
less the investigtion is complete. I
can only assure him that this will not
continue for ever. Mr. Kapur’s case
has been held over and we are trying
to finalise the case in which Patnaik’s
name has been entered and we shali
finalise it with all speed. There is no
question of political importance o
any political advantage being taken.
There is no instruction from above,

from the Finance Minister or from
anybody. (Interruption).
Shri Surendranath Dwivedy: Only

do not protect them as you have done.

shri B. R. Bhagat: Al" these groups
of cases will be judged on the same
basis as any other citizen is judged.
More than that, I think the hon.
Member should not expect. -

17.45 hrs.

The Lok Sabha then adjourned till
Eeleven of the Clock on Fridav,
September 2, 1966|Bhadrag 11, 1888
(Saka).

GMGIPND—LS I1—1:84 (Ai) LSD— 18-11-66—970.
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